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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 25, 1970/Chaitra 4,
1892 (SAKA).

The Lok Subha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Pakistan’s Threat to Boycott Jeddah Meet on
Indian’s Participation

SHRI N.R. LASKAR 1

SHRI SAMINATHAN

SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA:

SHRI CHENGALRAYA
NAIDU

*602.

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that Govern.
ment’s attentlon has been drawn to the Press
reports on the :Oth February, 1970 that
Pakistan has informed the Muilim countries
that is does not want India 10 partlcipate
in the meeting of 23rd March, 1970 of
Muslim Ministers at Jeddah;

(b) whether Pakistan has also threatened
to boycott if India participated as an obser-
ver; and

(¢) if so, whether India has received
the invitation and if so, Government’s
reaction In the matter ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI DINESH SIGH): (a)
and (b). The Government have Secen

press repofts to this effect,

2

(c) India has not recelved an Invita-
tlon,

SHRI1 PILOO MODY :
get inviled to anything ?

Do they ever

SHRI N, R. LASKAR ; 1 wanted to
know the reaction of Government towards
this conference, but the hon. Minister has
not replicd to this; he has merely stated
that Goverrment have scen press reports,
I want to know what their reaction towrrds
this conference is,

SHRI DINESH SINGH : The question
relates to Pukistan having Informed Musiim
countrics that it does not want India to par-
ticipate in the merting of 23rd March, 1970,
Pukistan's attitude towards such conferences
is well known; Pakls'an is trying to utllise
religion for political purposes and It wants
to have associations on a religious basis
which will serve the ends of Pakistan In
promoting  Pakistan’s interests; and this
was quite apparent even at Rabat where
Pakisthan was using the conference
for this purpose, Therefore, If Pakistan
has reaffirmed the positlon that it took at
Rabat, it should not supiise us. This has
been the attitude of Pakistan, and we saw
it even at Rabat.

SHRI N.R, LASKAR ; May I know
whether Government are aware that even
our Indian press reporters are not being
allowed at this conference, and if so,
whether they will take It up with the people
responsible for this conference ?

SHRI DINESH SINGH : We saw press
reports that visa was being denled to Indians
1o go to Jeddan, We took it up with the
Saudl Arbian Embassy, and they have
denled it. They say that it was not correct
that visas are not being lssued. In fact they
have {ssued visas, and therg js no  ban on
visas to Indjaps,
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SHRI BAL RAJ MADHOK : They ace
double-dealers. '

€T s™ g geme wgea,
@ # I oW A W few g 4y
fora® @1z # aTwIe ¥ fewmamee sG
&t Fifaw & 0% 2w w7 9 sy ga
TRAR AN E 5 ¥ X faem
TSt FY Y AF qRATAG 7T @ & A
S IR AN aw A feafr @, Sz1g
rtq;‘wmmra‘t-mgm}qﬁnq@
gt 9 9T 9 W ST F Wit W
adl fear war ar) g@Ar @ A, aner
qifesarT & ®29 ¥ o T Y N qF
T F AFT N §g 9 F WL
9T gaT &R qg STE AT ¥ gAR 3w A
sft ®aw @ G, g W E
3w & foos +@ T aRd § o o
saeqr § @ 2w 9t feafy @, @ gardr
arferslt § &ez ofirar ok @ w9 @
ant #§ ag F07 707 faaiss do @ v
18 & oA wrgar § 5 forw acg
FiaHy aifaat § Sa¥ a1@ wEw ¥ Ay
g Eag @ wua AN AT I§Y
o @, Ay srEfaE € wgr
w2 ¥ qqy wifeed Yo Ofag afew
I w71 T ga g F weww &, Wi
sfeaT AEY ¥or @50 § @1C IF WA
¥m ez oY ata F@ @ o To AMTo
¥ aroat T g wA—aY ¥@ @ #
a1 gE q@AM fE N gy Sgg #
ﬁ'l’,at“ﬁ-'{o To HITo, mﬁm
AYe AR FEE § AR A1 J) gB KA
a1T gy w1 § ? I wfe o fege
swa T T AR W GTWT A9 ard
qifedy, e qor s ¥ LA
qe Ty A st 7
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oft fedg fog : wreowr wiew, o @
FATE JATT K1 G947 v § TAH g9 g-
g % aed &, aifeedt & fou @Y s
v e § 3w a7 faeargds T
AP AR AT DY &1 AfFT w1
q wna & & $g wgm 5 R geera
? & w7 gzeq ¥ sawr fas foan s
9 T8 ¥ 9 F 9T 9T A gE wrqry
UTAIfaE 7 § 97 F17 $T0 A1 gAY
gaTR Ew &1 fga ad) gt stz zws) Qe
safgr A g as ¥ afgn &1
(swmwmA)...... graRmd § f& o o
aifes fdt & 5 of w1 gergm -
Afaw dn qx faqr w3z w7 & ek
g 38% facge facg &) gw quad § fw
it wsifaw amy § ogAw uwdfyE
gn & @ ag s wigw )

st wax S g weme Agiay,
H4 AT MR qAS w1 9@ Ag ¥ @
AR CRLUEIE SRR IR ]
ot $g gATe arg fear fx fedt SHfee
&) a1 #§Y 3T, framag Ad ¥ wEw
Tt ¥ gew &1 qar fogwme g7 aar
JEF! AT TTT FW@ § S 797 3N qqefr
qifedt 93 foT & faa #3907

sit fedw Tag : seger agieg, amow
oY 7y qEew & qFHMS AT IEg,
genifaeamr, aF-usrge, T aR agre
gy Mz 27 § olX 378 ®1 s 3
oY sifw § & sr gam 4t T I
a1a %1 g)g 2ar g aY 39 94 w1 qaw
gar § &% Y9 99 B A9W @ g o
wrfgz & f& mAafla g3eg S gas &
FqMA TE' g § | WAAIG 93T 7B §
5 gord woswE ¥ T ¥ s @ars
1 R o §A SV 9EN AT qTe
A quy ar Ia% Iec { A7 wgr a1 v gw
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fargs cad faors § fe ad w1 gevam
uaifas w2 & fog fegr a1 -
ANfas mae) & foq aatfas do% g
st wifge | 5@ @ § oY gard A
2 sa®t gad ugl o faea-qdF s @
fe a7 aaAIfas wad W AFw A W
% 3gi 9T @Ar gy 3feT e mifas
ard gf A 98 9T 7l swAr 2fgea

gt a% I ag a1g vy fr gant
feet adfree M agiac o aff ¥ @
gousrTar S gad qgy & W Efw
a5t Ffaga g ¥ gawr qamn f
H1q @1 qT F1E QF T8 £, S A
ggieaA o dmr 2 W@ &

SHRI CHENGALRAYA NAIDU : The
name of the conference ftself shows that it
Is communal conference. It is called the
Muslim countries conference. They never
call it the middle East Conference or some-
thing like that, If the External Affairs
Ministry has got any sense to understand
things, they should have known it by this
time.

Last time, as a result of canvassing for an
invitation, our Government was able to get
an inviiation; of course, 1 sympathise with
the External Affairs Minlster, because he
was not responsible, and over his head,
somebody, trust this decision and went there,
and our hon. Minister Shri F. A, Ahmed
recelved a very good kick also there.

Even after this lesson, they were unable
to understand it and come to their senses,
Even after this, why have Government tried
to Influence some countries for an invita-
tion? It s a fact that though they said
they would aliow some of our press repre-
sentatives to go there with visas, duc to
Pakistan's inoterference again, they were
not allowed to go there to cover
the conference ? Thus Pakistan has stood
in the way of an Invitation to India or even
permission to our press correspondents to
cover the conference, Now all the Mwnlim
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countries have joloed together to boycott
India.

SHRI ATAL BIHARI VAJPAYEE:
Not all.

SHRI CHENGALRAYA NAIDU
The majority of them. Are Government
going to take any section against these
Muslim countries who opposed invitatlon to
us to teach them a lesson ? Will Govern-
ment at least hereafter agree not to drag our
country to these communal conferences to
avold shame to cur country 7 Will this
shameless Ministry at least now realise these
facts ?

SHRI DINESH SINGH : I could not
follow whether the hon, member had any
specific question, He was wmaking certain
statements which he had made earlier, and
the matter has been debated fully here and
we have given a full reply to that,

SHRI CHENGALRAYA NAIDU :
Will he call their ambassadors and pull them
up ?

SHRI HEM BARUA : Pakistan has
not only objected to the formal representa-
tlon of India at the conference but it has
also blocked the sending of a team of Indian
observers, It has also objected to the
presence of Indian journallsts at the venue
of the conference. For ten days, no Indian
would be allowed to go to Jedda, In this
context, did any of the friendly countries in
the Arab world represented in the conference
object to Pakistans objection to Invitation to
India ?

SHRI DINESH SINGH : Earller I
had mentioned that we had checked up with
the Saudi Arabian embassy in New Delhl
and they had crtegorically stated that there
was no ban on glving visas to Indians to go
to Saudi Arabia,

SHRI HEM BARUA : Radlo Pakistan
has broadcast the news.

SHRI DINESH SINGH : There was
no question of people not being allowed to
go, There is no question also of any obser-
vers golog ; to our knoyledge, no obser-
vers have been {nvifed, We have not sought
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an invitation elther for a delegatlon or for
observers.

Regarding his refercoce to certaln
broadcasts from Radio Pakistan, the House
fully aware of the extremely Irresponsible
propaganda statements emanating from It,
I can hardly be held responsible for it,

SHRI HEM BARUA : I do not hold
him responsible for it, but has he heard 1t ?

SHRI R, BARUA : From the answer It
is apparent that Pakistan has taken a criti-
cal stand agalnst India. Has his attention
been drawn to the speech of King Feisal
which is also not very complimentary to us 7
In his answer to Q. 621, the hon. Minister
says that government delegations are not sent
to religious conferences. In the same breath
he says that If an {Invitation comes, an
assessment Is made and Government might
consider whether it is not useful to send a
delegation. So, will he make a reconcilla-
tion of the two stands he Is takiog ?

SHRI DINESH SINGH : We have not
reached that Question and I do not know
whether you have combined the two Ques-
tlons, but so far as the question of our atten-
ding conferences is concerned, this was very
clearly stated and discussed at great length
in this House. We have said that we are
against the mixing up of religious and politi-
cal issues in these conferences, that we would
not, at the level of the Government, be
attending religlous conferences, but that if
there is basically a political conference, even
if it may at times bear a religious label and
if we are invited to it, we shall take a deci-
sfon In keeping with the subjects that are
belng discussed and our interests involved,
It would be very difficult for us to make a
commitment about a conference in advance.
When a conference is held and an Invitation
fs recelved, that would be the time for us to
consider whether we should go to the confe-
rence or not, but on the general issue I had
explained that it was pot our practice, nor
do we propose to change It, and we had not
been attending  religlous  conferences  at
Government level,

v&!rhw_tm«:#ﬁuhcﬁ ¥ ag
qgAT WIZAT § F5 oW ey A,
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e ¥ WTw W g fear W 9w
1S §EU AW AT 7 A9 weoar § w
w1 ®Y fasror 7 faar g A #47 Tqan-
e FHE A ag fsdm A A e ag
A go% ¥ faons € FEAH W AN
I 1 HTAE FX 7

Y a<g ¥ fog® avew § gieww
MAmads afematgmd ait &
Fq1 TAT &S AT A A stedwT
gt FFaT o g% f qre AR Aa &
57 T ¥ sgar a@ e @r gwar
glazmgaofrraa ot § g5 =&
FZA |

st fadw fag : 93t a5 amg avvaq
1 S & IW F A} F ar fazgigdAs
WEA NI I IN | A aF ™
geA fram g #E fadEw @ &
graey Al g §, 7 g AT Aigw 3
fs :1f faung 5o & geasg § o @r
forg wY &% fFdt ¥ wRE #1 Foma
fFmm @ i A EmE AN & fF wg %
fasae & graeg o £ 0 19 98 &

SHRI P. G. SEN: The Minister has
said that there is no ban on anybody atten-
ding this conference. May I know if the
Government is golng to sponsor somebody
to attend it 7

SHRI DINESH SINGH : No, Sir. We

are not golng to sponsor,

Negotiations with Singapore Gov ernment
for Rebuilding 1.N.A, Martyr’s
Memorial

*603, SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) whether Government’s attention

has been drawn to the effort made by the
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Indian Parliamentary Tecam visiting Singa-
pore to rebuild the LN.A. Martyr's Memo-
rial demolished by the British Army;

(b) whether the team made a request
to the Foreign Minister of Singapore to
take initlative to rebuild the LN A, Memo-

rial;

() whether the Singapore Foreign
Minister agreed to take up the matter with
the Government of Siogapore; and

(d) if so, whether the matter has been
taken up with the Government of Singapore
for restoring the natlonal honour by rebuild-
ing the LN.A, Memorlal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b). Towards the end of the meeting of the
goodwill mission of Members of Parliament
with the Foreign Minister of Singapore on
February 4, 1970, one of the Members is
reported 10 have enquired about the possi-
bility of Singapore Government rebuilding
the INA Martyrs memorial,

() No, Sir.
(d) Does not arise.

SHRI SAMAR GUHA : In 1945, be-
fore he left for an unknown destination,
Netaji built the INA Memorial in Singapore.
1 have visited Burma, Malaysia, Cambodia,
Indonesia, almost all the Southeast Asian
countries, and 1 have met the leaders of al-
most all the countrles, and all of them
unanimously say that they had their Inspi-
ration from Netajl, and that they consider
Netajl as the leader of the Aslan revolution.
They reminded me of a freedom speech
made by Netaji.

MR. SPEAKER : Please put a ques-
tion. Do not distort the proceedure for
asking a question.

SHRI SAMAR GUHA : I will come to
the point, because it is not a question of
the Indian freedom struggle one, but the
freedom struggle of the whole of Asia. They
reminded me of a historic speech of Netaji
in South East Asia co-prosperity conference

CHAITRA 4, 1892 (SAKA)
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held in Japan In 1943, The Asiatic repre-
sentatives were considered pothing but
puppets but after the conference they sald
that they felt that they were the masters. In
that Cooference Netajl said :

“This is not a conference for dividing
the spolls among the conquerors... ...
Itis a case of Asfatic nations deve-
loping an Asiatlc consciousness and
acting as the spearhead of an Asiatic
Revolutlon,”

Therefore, I consider that the Azad Hind
Martyrs Monument was bullt by Netaji not
merely as a symbol of Indlan frecdom stru-
ggle but also as the symbol of South-east
Asfan revolution. It was demolished by
Mountbatten after he occupled Singapore.
My question is whether the Government
will take steps In co-operation with the
Government of Singapore to see that the
INA Mcmorial and the Martyrs’ momument
that was built by Nctaji are reconstructed,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Tbe
role of Netaji in the heroic struggle for
Independence of our country as well as its
impact on the revolution In Asia Is part of
history; it will live as long as there is a
record of these movements, It is quite
right when the hon. Member says that
Netaji's contributions were not lmited
to India but extended to the whole of Asia;
I would say that they in fact extended to
the vevolutionary movements all over the
world, The question that we are dealing
with here is a lmited one—building of a
memorial that had been demolished. This
isnota new polnt, We have discussed
this on a number of occasloas in the House
and the Government’s attitude has beea
that would be sympathetic to this idea and
take into account the foliiatives that are
taken in the country concerned, the reaction
of that Goveroment and so on, We keep
this in view and {if conditions are lavourable
we shall certaloly co-operate In  this

effort,

SHRI SAMAR GUHA : It is known
that Metaji had two residences, one at

Singapore and the other In®*Burma and also
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the headquarters of the Azad Hind Govern-
ment in Singapore. Recently the Govern-
ment of South Viet-Nam had setupa
plaque in Saigon in the place where Netajl
used to stay., In view of all these facts,
1 should like to know from the Government
whether they wlll try to acquire or purchase
with the help of the Government concerned
the buildings at Rangoon and Singapore
and also the headquarters used by the Azad
Hind Government and set up a plaque at
Catty hotel where Netaji proclaimed
independence and set up the Azad Hind
movement 7

SHRI DINESH SINGH : We have ne
such proposal before us at the moment,
Usually these memorials to our distingulshed
citizens have been set up by various com-
mittees that had been formed and (fa
suggestion comes from any source, we shall
certainly do our best to assist them in this,

off et Wz wUETE : AqT A &
ofa & graew ¥ AT A A o B
frmami A e aug 77 I F  ofiaq 9T
afz w1€ safeq ar gawe 1 ag1 779
fawed & frg darz @ &k afg 3=
gy ¥ @ 7 dany & foq M1 afsa
afy fadw snaT T @ FIUHIL 9 Y AT
wgfoma it ?

weam wEtew: ag & famge # ardo
qAe To & TR ¥ 1w ¥ grpy
saTT W T g 9w ¥ et suf|m &

Jar ot & NaT Ty fAwe ¥ fag
QIAT FTX T FgE I5 W g ?

ot gww wr wgww: AT S F
qT SETE e & far Al weg famd &
Wawm s M I I qErgwr § 7

oft oew fogrd Gy : Q&%
o fzar 4

NEqR NIAG : WAFT GLEq N QT
3 agd g1 Agn 5 Oy v Ay faar
& ¥ wtqer qurs ¥ wg age {0
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it @o fro mgme: famige & afuwr-
fai ¥ A aafermgar g sw & a9 &
waaF A Acfaarar s qar &t
gy 19 Aifs gait 2@ & =iy gu
ol AAr ¥ 97 # grmT §  famge #
#ifo e Qo ¥ TN F1 37 A
fafeq arelf & frr faar ar 9@ A fofase
s & fou slv a7 o fewwd sAwy
Fuateny & Sruq wgga g€ ?

=t fam Tog : a2 arafeig &1 @
6% & uF A7 93w F 7 47 Al
39 #1 €9 & TIX { fararz ¥ g Amw
g1 1 gW Y aY ag qar wer f§ gEd
aF § F1E Tga SA177 IegFar Ag) 4v |

oY gwmmatT me ;. s ¥ &
39 faeedew ¥1 uF qeq 91 faasy fw
famgz & fads %Y & 99 @raww § aa-
siagt @ 1 gz ara adt ¢ fF FEienw
% %9 ¥ @7 § "wfaw gg a1 oY, Aar &y
gNY T A9 § g fgeg wya w1 S
oF EILF @ fear gt a8 &) faarge
®Y geere fve & @Ay A agafa @
ofeq famge & fada &4 ¥ 9@ § wodY
F5 yafwwar S92 Y Y| 3g gFaw
WA gTAT & g oy fF gAt meA
Y ¥ @ ard W s oS geayfa
srqar aadrd A5 § 1 § ag weY ot 3gr
¥ @rar § o W fgw YA w1 oA
T AT 41 39 §RG 39 A1 e feafr
o9 w¥x e wrgwdeT ¥ Iq I@ A
fir@mar a7 58 & A @ feafs @ ?
ag A B A & famgr Ao g &
N e g wEw § ag ag f5 famge
% fatw 7N A anda ¥ ¥ar wdq
gor i Wi avwr A fa & amag fg
BT & IF THIE § AT FH & gray
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¥ famye &Y g ¥ fodl aw A/
sEaTER A M foeww ¥ ag
st =rgan g & o 3 faarge € g
W FY 58 gF a9 § G AT @ Agf
foar @t am a7 a7 fogn f& wem
ferz wf %1 fammqR &1 ag errE Siife
ALY €A & GO T QF agq 97
TITH § TA FY g SAT T @l AFT W
faar smg ? famge &t EFF TR
¥R g N qg famm femrar g fe
Ta g T A ggar g4t wa g 5
#TL T8 F foq gl RFR T § A-
A FI a1 QAT IT F1 a7 TW/ICE @AY
QI FA T A1 feawa A @it 1 qIEHIC
HOAY AT W TH AT F A9F ¥ ALY
Far &Y wAT FEre A fwar § &y -
X Y §IFIT 7 I & ¥4 I Far § ?

st fadm fag : #3 st= faw  fe
qz qEst F1H ZAY & Swar a1 @ |
samgn s o g fe g & ay &
#1¢ aga Iegwar famgT & AT §  Adl
& 1 mrada gzeq A gz 3w w1 faw fear
f& anifadr aw® ow a9 w1 9% "y fear
T RTAg A ST Y sET A Y IF
s A g agten =i ¥ faw ar
1fgd wr ar 39 #) 9gH §F A ¥ wgd
MuF T IE A A @ s A
19% 5§ & 41 FAI §TE WA g )
e aF AT FUHIT T FE AT W
<@ &1 A6 § a1 g7 39 & foq wrE
gifea \F FreTe %T 78 2@ I X
awy § ofe7 gaw fFT ggi 9z samEr
sz ey ¥ frs s g S agl

g
Meeting of Heads of ludian Missions in
African Couairies

-+
*604, SHRI MEETHA LAL MEENA :

SHRI G. C. NAIK :
SHR1 MAHENDRA MAJHI :

SHRI C, MUTHUSAMI 3
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether the Government of India
receatly called a meeting of Heads of Indian
Misslons in African countries ;

(b) If so, the detalls of the reaction to
the Indian policies in Africa received from
our diplomats ;

(c) whether Government have con-
sldered it advisable to reshape Its polcies in
the light of reports received from the Head
of Missions and discussions held In Dalhi;
and

(d) 1f so, the details theraof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(d). A Conlerence of Heads of Indian
Missions In Africa was held in December,
1969. It was gencrally felt that our
existing friendly and cordial relations with
the countries of Africa should be further
strengthened through economic, technical
and cultural cooperation, thus adding greater
content to our policy towards Africa, Steps
towards that end are being taken.

o Wizt @® WiAT . FqEIW 4GRS,
fog> w1z qi=i & aang faafe & s
& fagfa ot %aw 70 §AF  F F097 97
T 3g 70 &U¥ &1 70 sAy grear ¢
i agi 7 q1qra 70 FOF ¥ T HT
T 150 FOT § 741 T | AT GUFI &F
AN YF qma a7 w@r §
sty faafa adf @3 wgr & 7 a7 gand
ragal wife ¥ g8 faan § A wada
AElam A ot @ A A Far
Fogmwekaaga § 7

sit gerne fag: 93 a3 7% ¢w
wit ® § feewd gu ¥ afx a5 aq gwt ar
fis ogl aF &) a¥ A gAR TN § ag
Fx AT swd w g N wfgw 53010
aoA WA gH w1 2 4y § &l anar
ntfsm?rmfmiwmrtun
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SHRI RANGA : He Is giving a general
answer. The specific question put was
whether it is true that our imports are
going up and exports are going down.
Why does he not glve a specific reply ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : If
the hon. member wanted a speciflic reply,
he could have put that specific question to
the Minister of Foreign Trade, who would
have supplied the figures about our exports
and imports, The honourable Acharya
will appreciate that whean a general
question is asked, it Is very difficult to give
exact figures In this regard,

ot Wt s WA gE faRdy
A R o At we afaFd § ag 70
g M ameY 2 ¥ @ ga avag
=y §, 98 AR 919 5z AL FQ
§ A gardt Aifadi &1 aex FT W@ &)
Afpa sigh aF amia 2T &1 gaT §
ATt A WAl A% qgh w3 §
7g 979 faod A} §, Y wwa w1 wfa-
fafy sz omar § Sa% arg 3aF sWagT
% g w1 Al grar & & surAAr |vean
g f& dar @A wEww 73 € 9 ag
gy Afga) 1 qrow s @ § FAT
AT H A TAr T @ & ? AT we
gl @ # FEC AeAT fadw Afa W
gy a & agAd i wigss §  amy
2ql w1 g W19 HGT AT @ !

st fovm fag: Aifs & areq &
Wy WANT FIA FT AHT HOAAT qq GH
TP g A qwAT gaem ¥ gAn fE T@r
% foy ag sa1 Afa g aamd
9 g §F 9T ¥gE HT a§ g 9T
faarx W | wgt T I W F @9
#ft, gt e sgro anfe A W@
My, gnarm § Fam
HMfrygniemr @ | 59
was § AT ag wror T § I ama §
gw ®ifew w7 @ § v 37% 37 8 g3
o fam w1 a9g A AN &P Agh 9% gER
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agt & § g% aga sanar fRasd 7 ard,
¥ 49 qTAS1 9 % WAy g9 geq
feearegas ara Na ) T ¢ A g
" sifgw & o § f6 O Azt wda-
g#® AT § I wforear gl 1 gq
am T A Sfgr s @ Efw wre 97
w1 agt & st Y aF A @Y g &
faad IaA) w1 gt T g

sft WYsT @@ WAr: ggi FFroSrar
gfrmfgs amai W guag X @
g3z T g &, AT oz gm w7 a5 &40
T 3a1 IgFT Adqrar ag fawdwr f5 ars
g: A § IaF qAPT GHIL 19 GHT
strdar ?

SHRI MAHENDRA MAJHI ; May I
know whether it is a fact that the East Afri-
can Governments are not in a moed to
comp:omise over the future of Asians holding
British passports, whether this issue was
discussed at the conference of our Heads of
Missions in Africa and if so, what was their
reactions in this regard ?

SHRI SURENDRA PAL SINGH : This
question of people of Indian origin holding
British passports was also discussed at this
meeling. By and large, the view expressed
was that the policy decislon we have taken
In this regard is satisfactory and should
continue.

SHRI INDRAJIT GUPTA : It is res
ported frequently in the press that large scce
tions of the African opinion are concerned
over the fact that they do not consider that
India is sufficiently pulling her weight in the
councils of the world with regard to the
liberation movements in Africa, in the re-

ini lonial P i of Port
and Rhodesia, Sowth Africa, Angola and
Mozambigue. 1 would like to know whether
in this conference this aspect of the matter
was reviewed on the basi of the reports of
the Heads of Missions. 1 would also like
10 know whether the Government of India
reacled at all to this reflection of Afrlcan
opinion and is prepared to take more ener-
getic steps In this regard so that India’s
prestige as the first colonfal country to win

its national independence, that image js
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properly restored in the eyes of the African
people ?

SHRI DINESH SINGH : If 1 may
say so, the hon. Member has come to his
concluslon by reading some wrong kind
of iiterature that may have emanated from
some quarters, So far as India’s contribu-
tion to the assistance that has been glven to
the liberation movement in Africa is concern=
ed, to my mind, there Is general apprecia-
tlon of the role that Indla has played in the
United Natlons and other forums as well as
in glving direct assistance to the people still
struggling  for their indcpendence,
We have, as the House is aware, trained a
large number of students who have come
here for training, for studies, We have
also given them medical and other assistance
from time to time, whenever they required
them. There is also, to my mind, a general
apprectation that we have implemented
the resolutions of the Uniled Nations regard-
ing sanctions and others and that we have
played a leading part in the formulailon of
those resolutions, The difficulty is not that
we are not doing our part ; the difficulty
arises from the fact that powers which
could make a difference in the position,
provided they implements the resolutions of

the United Nations fuliy, they are not imp-
I i the 1 i of the United
Nations fully. If  these  resolu-

tlons are fully implemented, it will go a
long way in assisting the people to achieve
independence and to be able to live in a
society free from the colour bar that is prac-
tised there.

SHRI INDRAJIT GUPTA: [ had
asked a specific question which has not
been replied to. 1 do not want a general
discourse on the International situatlon, [
wanled to know whether in this conference
of the Heads of Missions the report regard-
Ing this aspect which [ hav: mentioned,
regarding the attitude of the African people
towards India’s role, was placed before this
conference and, if so, whether on that basls
the position was reviewed,

SHRI DINESH SINGH : 1 mentioned
that there was no such report that India’s

position was belng misunderstood or there
was a feeling that India was not playing a
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leadiog role, Oa the other band, there is a
feeling that India has done whatever India
could do to assist these nations,

SHRI RANGA : Different sections of
Indians, people of Indian origin holding
British passports, Indians who have accepted
local citizenshlp, Indians who continue to
be Indians, all these diffcrent groups of
Indians in these varlous countries, especially
Kenya, Uganda and Nyasaland have wvarious
difficulties In thelr dealings with our Board
of Trade, Ministries of Industrial Develop-
ment, Finance and External Affairs. Have
Government  considered it possible,
or would they copsider if possible, to have
a sub-committee of the Cablnet, or a com-
mittee consisting of the Secretaries
of the various concerned Ministries 1o
meet from time to time and study the varlous
difficulties which were brought to the notice
of the House, as well as the Minister con-
cerned, the other day by my hon. friend,
Shri Amin, and varlous other members also,
and see that some relief Is given to these
people in regard to thelr efforts to bring
thelr capital over here, into our country
and also the relief that they expect from the
British Government from one end and from
the local governments In  Africa from the
other 7 Would they make any effort in this
direction and try to glve some relief and
soms assistance to these various sections
of Indians in these various African
countries 7

SHRI DINESH SINGH : The facilities
that are being given to people of Indlan
orlgin who wish to come and settle in India
have been made known in the House; they
have been discussed in various ministries
concerned and there has been by and large
no complaint about the implementation of
the scheme, I[ there are any specific
matters that the hon. Member may have
in mind, we shall certalnly have them looked
into.

Regarding the larger question of people
wishing to bring back their capital
beyond the permissible amount, that has
been fixed by the countries concerned.

SHRI RANGA : The limit ltscif has
got to be raised; there should be no limit at
all,
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SHRI DINESH SINGH : There have
been some talks about some schemes that are
being formulated. 1 do not recollect having
recelved any scheme of this nature but ft
Is a matter on which we are In touch with
the Governmsnts concerned to see what
facilities would be required by people com-
ing to India and what facllities can be glven
to them.

SARI RANGA : T have made a speci-
fic suggestion. I wanted the hon. Minister
to consider that suggestion.

SHRI DINESH SINGH : I said that I
shall consider, But where is that suggestion ?
Mo scheme to my koowledge has come to
me yet,

SHRI RANGA : Either you have a
a special sub-committee of your Cabinet or
you have a committee of your secretarles
to meet from time to time and discuss these
things and give them some relief, I have
had some discussion with your colleague in
your own ministry also in regard to this
matter.

SHRI DINESH SINGH : That is what
1 said. When there is a definite scheme,
wo shall certalnly put it to any committee
that may be necessary.

SHRI RANGA :
headed man.

You are a thick-

SHRI DINESH SINGH 1 What Is the
polnt in appolinting a committee when ‘it Is
being dealt with by Government ?

DR. RANEN SEN : Large number of
people in Angola, Mozambique, South Africa
and other African countries are fighting
against racial occupation or the new attempt
of the imperlalists to  stage a comeback in
Africa. May I xnow whether In this confer-
ence of Indian diplomats these questlons
were discussed and, If so, whether any guide-
lines were given by the Government of India
about helping and giving shelter 1o these
movements that are being waged in Africa 7

SHRI DINESH SINGH : 1 said In an
earlier reply that we have been giving
assistance (o these movements In the
United  Natiens and elsewhere aho
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and have been giving facilities to them to
send thelr people for education and tralning
in this country. We shall continue to glve
assistance to these countries as may be per-
missible.

DR, RANEN SEN : My question was
different, I wanted to know whether in
this diplomats’ conference the Government
of India gave any guidelines as to how to
help them or sympathise with them in con-
crete terms in the liberatlon war that is
being waged by the African people.

SHRI DINESH SINGH : 1 am not
qulie clear what the hon. Member means by
giving guidelines to all the envoys In count-
ries which are independent, The hon,
Member will appreciate that envoys are in
the independent countries and the struggle
is being waged in countries which are still
to achieve Independence. Therefore their
struggle is being fought at the United
Nations and in other forums. So far as our
policy about giving assistance to them is
concerned, that was certainly discussed.

ot g7R A & qmar A g e
FATFFRT A T@ ard &1 9% awwr ar
fs o7 sfae § aifaie & a9 drad &1
uF qefas faga oo @t gfee § gat
gdsT # gagrd wifaal & age A
sfa¥z mfgx gany  faad &1 3w g
T a%...

MR. SPEAKER :
not arise out of it.

This question does

oft gew W ;. wafe s ger AAA
aifs sfefagas FAMRD ¥ g ¥ I981
axq oo war ?

MR. SPEAKER ; I do not permit this
questlon,

ot es fagrdt xwdd) @ § FmEaw
wigar § 5 ¥@ qae o) g A ol
g
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MR. SPEAKER : The question is about
the details of the reaction of the Indian
policies in Afrlca and not about any spzcific
Individual seeking an interview and othsrs
not being allowed, [am sorry, | cannot
allow this,

SHRI SHRI CHAND GOYAL : That
shows their attitude...(Interruptions)

MR, SPEAKER 1 He gave the Infor-
matlon and then he asked, is the Minister
aware of It.

SHRI ATAL BIHARI VAJPAYEE :
He must be aware of it.

SHRI BAL RAJ MADHOK : Let him
make enquiries, Is Mr. Krishna Menon
more important than the Delegation that
went there ? ([nterruptions)

MR, SPEAKER : 1 do not allow it ;
that will lead us nowhere,

SHRI ATAL BIHARI VAJPAYLCE )
This is very important. Then you allow a
separate question,

MR, SPEAKER: I am quite agreeable ;
I will allow it.

SHRI MANUBHAlI PATEL: It Is
true there Is a lot of goodwlll among
Alrican people for India for the active work
done by Mahatma Gandhi and Pandit
Jawaharlal Nehru in those days, 1 do
not know whether we are maintalning the
same. 1 think, we are fast losing it.
Specially, among the people of Indian
orlgin in East African countries, there is
an acute feeling that we are not even
prepared to solve their difficuities, The
Britishers were third-rate citizens but with
the policy followed by the British Govern-
ment and the schemes that they have evolved,
the British Government had advanced a loan
to the Kenya Government from which the
Britishers who were asked to go out were
paid compensation for the properties they
held there. Our Indians have a very large
amount of money Invested In these properties
there. They want to come here, But they can-
not leave their landed properties there, May
I know whether some scheme was discussed
in the mecting of the Heads of Missions ?
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As the hon, Minister just said, no scheme
was b:zing proposed by any of their associa-
tions, Are you to wait for any of their
associations to come out with a scheme
or the Governmznt will come forward and
suggest some scheme so that our ladians
there will get some relief ?

SHRI DINESH SINGH : One has to
look at the larger question of interest of
Indians, The hon. Member spoke to me
about this matter, He has referred to it in
the House also. The other Members of
Parliament also who went in this Delegation
have come back with different impressions.
Now, the point in all this is that we have got
to look at the total good that will come from
them, whether it will be in their interest to
press one point about their bringing money
or whether it would be in their interest to
seec how best they can continue to stay there
or whether it would be their interest to see
how they will wish to integrate themselves
with the national life of the country. There
are many questions which have to be taken
together to see that the people of Indian
origin in Africa do not come under a
particular kind of focus. Therefore, in
considerlng specific suggestions, one has to
look at the overall picture,

MR, SPCAKER ; Have you met the
goodwill mission that went there scparately
or have you provided this forum to answer
thelr points, 1 think, they should have met
you separately and conveyed their suggestlons
to you,

SHRI DINESH SINGH : That is why
I am saying that all (hese matters were
discussed when the Heads of Misslons met
here,

MR. SPEAKER : I suggest you mect
the delegation that you sent there and
discuss the matter with them,

SHRIS. KUNDU: I do not know
whether the hon, Minister knows that
there is a growing influence of China in
African countries, By this time, 1 am
informed, China has sent about 200 cultusal
delegations to those countries and China is
giving massive ald, both industrial and
cultural aid, May I know whether he is
aware of the influence of China in Africa ?
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This is also another reason that they want
to keep away Indila, Was this also
discussed In the meeting of the Heads of
Missions 7 May I know whether the
Government is taking any steps to project
India In Africa in a better way,

SHRI NATH PAI : In a
attractive way,

more

SHRI DINESH S(NGH ; As the hon.
M:mber said, in & more attractive way,

SHRI 8. KUNDU ; Has he understoad
the problem 7 Is this the way for the
Minister to answer the quesiion 7

SHRI NATH PAIl: Mr. Speaker, the
anxiety expressed by all the speakers was
that we had a great fund of goodwill in the
African countries, B:gioning with our own
Independence we identified ourselves with
the struggles for freedom of the African
nations. As a result of our inheritance and
Gandhiji, this nation had a fund of good-
will among the Arican countries. There is
a gencral feeling that this is an asset which
is disappearing. We wanted to know as to
what steps the Government s taking to
project India’s image as a steadfast ally of
the African people and their nations, This
is the question.

SHRI 8 KUNDU : How shocklng It is ?
It Is an important problem. He brushes it
aside like this. All our Embassies are
sleeping there. Every year we are losing
our image In this area,

MR. SPEAKER : You plcase listen to
him,

SHRI DINESH SINGH : My difficulty
{s that ] am unable to agree with the basis
of the question that our image is weakening.
Qur co-opzration with the African countries
is constantly being strengthened. It 1s a
questnion...(lnterruptions)

SHRI NATH PAI: Not complacency,

SHRI S, KUNDU ; Compared to China
our image is going down, I challenge it.
Let us take an independent delegation to
Africa,

SHRI DINECH SINGH : If the hon,
Member would like to have & reply, thea I
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can make an attempt to glve it. But if he
wants to make a statement that our image Is
going down, then it is a different matter.
He has alreacy made a statement and I have
replied to it and the matter may rest there
The question was, a struggle for indepen-
dence was going on in at Africa. We became
a part of the effort that was being made to
free these countries in the world community,
in the United Nation and other forums.
That phase is over, W: cannot rest there,
We cannot just put flag there .and say,
‘Because we helped you we are here for
ever,” That s not they way in which these
relations can bz bullt, It is a question of
developing. What do they need now ? Is
it cultural delegations 7 They do not want
cultural delegations. They need collabora-
tlon in econ>mic matters. Hon Members
are talking about cultural d:l:gations. Do
you want us to send a group of dancers ?
That is not the way.., (inferruption) I am
trying to say that we are collaborating with
them in economic matters, Joint projects
are appearing there. Trade is increasing
between us and African countries, There is
more and more collaboration in the economic
development of these countries. It is this con-
crete assistance and collaboration that will
pay, not necessarlly cultural delegations,

SHRI 8. KUNDU : Point of order, Sir,
Whether this was discussed...(Inierruptions)

MR. SPEAKER : Will you please sit
down, Mr. Kundu ? He has already ans-
wered your question,

SHRI S KUNDU : Did he answer ? He
answered something clse,

Kashmir Commando Unit set in Pak-
occupied Kashmir

*506, SHRI RAM KISHAN GUPTA 11
Will the Minister of DEFENCE be pleased
to state.

(a) whether the auteation of the
QGovernment has drawn to the recent news
item in the Tribune daied the 8th February,
1970 that an armed commando uait known
as 'Kashmir C do M * has been
set up in Pakistan occupied Kashmir; and

(b) ifso, the reaction of the Govern-
ment thereto 7



25 Oral Answers

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
Yes, Sir. Government have recelved reports
regarding the formation of an organisation
called *Al Burq’ for sabotage and subver-
slve actlvities in Jammu and Kashmir, As
the House Is aware, Pakistan has been arm-
ing and Imparting training to a large number
of irregular forces styled as Mujahids and
other para military forces in Pakistan-occu-
pied Kashmir in guerilla tactics, sabotage
and other subverslve activities. The deve-
lopments in this regard are being watched
and are belng taken Into account in our

plans,

st Trw fwqrw e @ 741 3 qar SR
NFfarN L fFas a8 am 0
%9 deq1 &) 797 37§, SuH 914 wgl
¥ e and, € Ak Al €1 &4 AT
far amar g, anfz ?

ot ea fag: St gf | gEA w@iw
73 ¥ wifaw A af § 1 oo aw a1 ag
oF AT-FFIN AT §, RIT qrfFE@r
FUEI T ggH gaF AT 73 W § @R
997 A 9T 37 AT AR AZT FU A
HE! RS FT |

st uw foma n@ : ag @ gt aw
aq & f& @ wdanamT & daw A
qifsea § @YgEr A gHa 61 @
aig ¥ for waQe fear § s gasy 3fm
FYT aeat falr ord &l ANAY AwET I
NEaRifma g e?

ot zavi fag: 7z dix § fe 3@ I
A< gt ofesma st gt @rfe-
am A e MA@ E 9™
o ¥ IAY AT W), a7 94y wem Wi,
we o @it o e gfaer gt

AL
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o} ABTT ANE : w7 3g Ao § fE
u® I% ¥ Al agt ¥ Fvew § ¥aw qife-
A-ATENET &7 & &y g A4 &, afew
gATt &7 ¥ &y o 3gi o §, we 9w
&) Zfam & Wi §, SAEY § wI gw
agt ¥w fear amar § &Y ¥ gAr gg
fertre g dm g §7 s a
¥ 35 SAad Se-seE TR Ay
faft 1 Hag s wgar ¢ 5 o
gAY gl W §F @A <@ § I A%
a7 ¥ foq gTwT aar wzw 931 3@ § ?

i et fag @ qg 719 A% A & fn
fergemia &, o IF-wEHIT ¥, @A wd
Fg B0 IqT A1 § AT FfAm Fw anfrw
aRgigi T A g Al § 8
a3 qear ¥ XA & @ g ) .. (vwwwm)
anT 1§ gOF ¥ ;W W1F, av IEr
qar AT TR w67 & | BfeT qg a@
3w ¢ s gan o faaqdt § 0 e §
A wrg-wEdlT § 1338 A0 9EF
agi 1€ 7 1§ Y)Y Frdard) w3ar aigd §,
faad agi TP gemT @ AR TY AR
&Y | ¥y ey &1 g% Awawe, famer,
g gEr gER gwasr s 3
7g 1% & fr 97 92 aga O ¥w
feen & i a0 § AT w7 ¥ o
fasad, at qar wdm f5 X frg ma
fasa &1

o wmow WY F@T AR AP
Waa yoere, ¥E o a6d § f
Tty 7 ¥ agmASMaAgi FAAH

w®RET

sit eaw fag : & gam 30§ £y w87
qrag o § A | :
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SHRI N, K. SANGHI 1 An army coat
of the Pakistani rangers was found {inside
the Rajasthan territory near a temple and
certain spies were apprehended in the mili-
tary area..,

MR, SPEAKER : That question is not
relevant. This only relates to *A’ Burg® in
Jammu and Kashmir,

DR. RAM SUBHAG SINGH : Is there
any truth in the reports that have appeared
in the Press that large number of American
tanks are going to be supplled to Pakistan
throuzh turkey and China is supplying tanks
to Pakistan which might be used in Jammu
and Kashmir 7

SHRI SWARAN SINGH : Tam not
sure if this is really relevant. But as it is
an important matier. I will try to give what-
ever information 1 have, Does he mean,
from Turkey ?

DR. RAM SUBHAG SINGH : Turkey
and China, both,

SHRI SWARAN SINGH 1 So far as
tanks from China are concerned, it is a fact
and [ have made a statement on the [loor of
the House that China has heen supplying
tanks from time to time 10 Pakistan, As 1o
what they have agreed to supply now, we
have no information. About the Turkish
tanks which are wlth Turkey and which are
of NATO orlgin, which may be described as
NATO surplus, they were being considered
for being passed on (o Pakistan; we had
definite information on the matter and we
have taken this up with the Turkish Govern-
ment and also with the US Government,
According to the latest information that
has come to us from official sources this
deal has not yet been [linallsed.

SHORT NOTICE QUESTINNS

AR, IIRA, TAWIH  qGT T=T0
et & Tmart w et

+
S.N.Q.9. <t gww Wiy wowm
W qTeR A '
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ot ny fomd :

Tt fow #4Y oy qay A war w9
fe:

(%) v 7g = § f xw vy, ¥y,
IS, WHH T A @) # QR
F At w4t @ Forad qgt ¥ gEADA
qAT JIT W WA gEEE w1 gwAT
FATAT W ;

(@) sarag WY aw & f& agi 92
Ty ) Fug 9 &1 fewei w1 IIWA
frarsrw@re;

() #av aeFIT ¥ agi ¥ q%0 ¥ W
graeq ¥ qEAET FT 1 g f& Ard
Y FAY F FAT HIOTE ;

(%) afz gt, at za +t & foq =
FIW QT g § ; AT

(z) s Frqu =T & fou gTai
1 FEAE FA A @ 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) to (e). In the second week
of March there was a report in a sectlon of
the Press that there was an acute shortage
of small coins in many parts of Indore
division and that postage stamps were b:ing
used in place of small coins. We also
recelved some verbal complaipts to the same
effect from persons connected with the
Press  The matter was immediately taken
up with Reserve Bank of India. Although
the stock position of coins with the Small
Coin Depots did not indicate any such
shortage, the Reserve Bank has, as a measure
of abundant caution, rushed additional
quantilies of smali coins to this region, even
in excess of 1the indents originally recelved
from the banks. The Reserve Bank is
investigating whethcr there is in fact a
shortage of small coios and, if so, what are
are the causes thereof,

1 may also assure the Hon'ble Members
that there are coough stocks of small coing
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with thc Reserve Bank as well as the Mints
to deal with any shortages that may occur
in any part of the country,

ot e WY WEAT: W1 qg AT qEY
gfragadanl § WOk sn,z9 &
faasl =12 qiw & fawwl F1 Iv@T THS
g WA ¥ g g1 @ Wt &Ar ;g qMW
Nad § & @ faswi &1 3w &=
F auT qar A oft fear o wgrd ? s
9 IHIC F WAFE g w1 7
glafefafr g v e §F oIy & awr
FFT FIAIBTATE 7 wAT Ag ara A
gt & fF O AT @9 w1 fagwr & wsAY
#YT 37t ®T IW F IU7 qeg WIW F
a2 ) At § ? orw are o (@ ga
faaa sxHrdy fawrr § 1€ o g a7+l
T wzeAY & fassi Y agf dav. s
T4 ®1 AR A GIRIT A E 7

st Ro Wo §&Y : Hyegy WEd, I
ar # f1f sfags amardt g ad
sferaladq¥ T alk NG ¥ faed ¥
aRHag ga et wrf § fr gw ¥
Fasi-fAFs Ta qor o) fawer 2 s &
Az & Fag sater ¢ e g oW
A AFMFLIGTIAA R FIRNA BT @
2 %4t {5 37 %7 f1nq sarar B, 5@ gEC
%t fowrad aecmif 1 wifeg war
a5 g femifadas & g g o7 w
1964-65 ¥ & uryfafagy dfiforaw Few
Faad ¥ aftdaT w1 far g wgl a%
It w1 geE § ag w@S § O
NEIT & § 1 AT 1946 & @iz faers M@

W A OF OG TATHY Fedc §oae
F0 T AT HL | q1g & A § 1956-57

a% % 99 ¥ qae e g1 99 g ¥
o faeaT wiga ¥ 39 w1 987 wwT
o fear mar § 1 ag qa & fog WA
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wYT 1968 ¥ o ag fear mar @) @ Y
ofemfadt Wt ' af @v | few
it zal fesd o § fedt ww €
i gz a7 aff ¢ f§ 3 Anm
Fer A 1 quar 61 F ag for fa¥
& &1 Al s #E Ry eaweHY @
a1 99 FY G416 F¢ A 1 Arawgwar § 5
7g dle FET g AR zw W X W i
arrafer AgY gAY Trfgg

A} gOw g wEAT ;. GXFR GRr
oY 7% fagdk Sy amy wr W@ § AW
w1l afzar frer § § | 99 § w17 aga
gfzar geams Y Nt & sk ag wad
god &, At g og fagd Q1 dlv ek
qiT 43 &, 37 F) F €% ¥ Iy aww ¢,
7z el ¥ w% FT T P, g W
3% 17 7@ ¥ §iq g qrq qgt a% awg
& HLHY & FUT 41 A0 § AF LAY IHY
Fafsdl T R EMm afg et & ag
S §9¥ W ar AT AT H g¥ A7 &
I FT LT 1% G Awr § 7WE T w
TTagd gF1 & 1 A g9 A & faad
ot aga afear feen & & war 9
qfeads ag FR aH § Wit q@ AW H
Atz wfqeg # 7 g¥ ta & faq o) ag T9
wTdard 77 @1 @ § T 4 AR Al A
9 §9 I ¥ @uq gy ¥ &, w@n
FUFTT 57 F1 199 A FY F97 4 ?

=Y Ho Wo &Y : AW AEFT, WY
quy fewd fase & § @ 4@, aR
qiw §8 & a7 & T ¥ a1 A w7 fw
AN TR eI A g aa § 5
TG qUA  IT &Y FIwT W G &
FIT qdY § 1 AT AN giw G %1 fawwr
t 9 M ¥\vg @19 §: §¥ ¥ ST dd
& 1 it aug ¥ g Gawe fear mr q,
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f& it-frdw WEA & JAT W N
efafaan dvftfaae &w femr o iR
Sfe sz wig gewt ¢, Tw fon ag 93 o
a5y § | FgaAry o @ ggg @Y < Ay
TF FT II0AFT § | AT oy gAY
WAt awg ¥ faawr gewr & @ W
R Az A & & W Sw § [
gaat §... ... (veawA) .

o gwn Wiz wgarg : Faard A ad
HAT XA W

W Jo Wo ¥FY : wgi aF AN F
IT TN F[ JIEGF E, vdr wrf fawoa
gt ar gat qF Agi i § 1 Sfsa
AT §7Eg AT Ag Al gRE I A
# v & S wUFAT

ot wy femd :  aegwr APew, &
arar Sz § & g g geam | qw
wfasa o1 gz wfagy sdga & $T g8
StegimA az fag g ? g &
grq # ag saar argan g sar g8 ¥
fax wgsl &1 Tedwre drar & 9 e
g, aiar §, Na & 741 IT *1 W FATRA
81 ¥ 37 F1 A e & feo fear
srar & ? afz gt aY A€ ¥ wig s
gEdare w3 fag & arg ot g &) gar-
gx § 39 & 3w, QA1 ¥ §g wwat @
fag @ @ sy Wl & fanegr &
A g ?

ft %o wo ¥ : wwAT waEw
w57 § g wvez AgY gar fe wima &
srEgT fassi Y FA 3w @ ? ofg @ra-
Ay qxeq w1 w09 g § e &w Fara
et gar %,..;..(m)......

sft oy fowd : &% afl, warc #
form @} & mig oy fard § wg o wrg
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w7 & arfgard) gwd F T & xork
# o w1 § wife Rk swm 0w
aga a1 fgemr bar @ f5 i afeame)
@ & AT agi T Qar g

st ¥o Wo WA : g aw TUA faak
swfeq g ow # & & o & wga-
fade 39 7 & s 37 g A HAg
sarar @ A g9 fag gg fasd aand o
® garane gAR aig e § 1w wfeArg
ag & f fadd 7o & QX F $1§ S
wH1ad gl &, $1§ g9 gad A f
asdt §, 9 & feq 91§ wfawq w5 E...

SHRI NATH PAI : Why not bring for-
ward ap ordnance as usual ?

st 9o Wo ®I: gHlfer @w aqg
aIgsl & Mg a3 af A @ 64-65 #
w@F FA-fage aw a3z §1 gegfafq
an dwilforgn g aaT frar gl @ &
feq gg Wt vg awa § 5 ogf 2z S1—
wRzigw f& Ao sqaeg, dfew ga §
FY§ GAT FT g ALY Y gFAT 3 A5
g TS AN Ty A O faaw @i ag
W ¥ a9q A A1g | gafag ag warg
fear o <@r § f& 9 9% ag fas¥ g
qiy ot @ E I A AOw NAr W owW@
talratae fasd § 97 & 9T«
a==r ® ar @ g

o} di5T oe Wk HsE AEIEY,
Y AITT FIFTT A 37 577 &7 A4q1 fager
qeTT § 37 &1 gEARTY kAW ®T d%
ars £fear ol ez 3w Ais WA g
wage W &% av f Afqq @ g @
FeATO AW & fawl w29

¥ A7 ATy qreg ste g g wy F
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% ¥ 18 § AT 9g 3% gafeu T
Fraifragfasdaga t #7 #rmr
T ¥arIw Far § g @ 9fq-

frar & 7

Aegy WEITT 0 FZ A Al R
faasi & art & 21

SHRI P.C. SETHI : I have no informa-
tion about the 10-rupee coins, The guestion
was about small denominatlon coins,

=it /a1 A1 |41 4 fAawt #1999
2110 %o & faawi &t goga % @l
var

weqer AgEg 0 F 927 €Y $7 gHC
g 5 7z @37 TEez g 3

SHRI P.G. SIEN ; Has the attentlon  of
the Minister been drawn to a news ftem
published in the Hindustau Standard
glving photostat copies of the new 2P and
5P coins 7 Has he notlced that the 5P conis
Is similar to the 2P coin 7 If so, what steps
docs he propose to take to remove the
confusion 7

SHRI P.C. SCTHI : I have not come
across that news item,

SHRI NK, P. SALVE ) The classcial
CGiresham'a law of bad currency driving out
good the hoids good today as much In
politics as in respect of currency, Is this one
of the rcasons why there fs shortage of  the
smaller units, and  would he consider the
feasibility of withdrawing the silver 4 anna
and 8 anna  picces from circulation o get

over this difficuliy ?

SHRI P.C SL.THI : 1 think there is a
mix-up- or misunderstanding. This s a
separate question, The original questicn
was with regard to small denomination
colns of 5P and 2P which are said to be
melied and sold for a higher price. As far
as the 4-anna and 8-anna pleces are concerned
both the pieces which are of 1946 circulation
and 1957-58 circulatlon are legal tender,
There is no questron of withdrawlog them,
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As for the old coins which were before
1946 with a silver base, they have already
been withdrawn,

WRITTEN ANSWERS TO QUESTIONS
wagqy dfawl £ A% § q@m
CIER I (e 1

*601. wit 3w stwrm At : F47 AfA-
T HA g FWA F FU F4 fE

(%) 731 A% § 917 & ag3 g @ay
aar 3a% 1 5y ary arw A fasd
g F1 WA ¥ @I T FIHT T
fa=rz A%r § qaqd &fawt @ amd @
2,

(a) ofz et avgm at & wa aw
faadt anfa g£ & ; A%

(v) szFrz a1 faarz fead yaqd
Gfasi sy qzi qr amA wr ¢ 7

afaatr waag # Iqu (s Hoto
o) (F) qaqd Afawi ¥ gAumE &
fa qar gavr & 7 ¥ TF A @
&4 & fagra & fan o+§ g q@f 4w
oFE § qq73 A o DIAr §

(=) 1969 & ua &@var & fa
97 54 3@qd dfaw g7eal F1 agrar @
2, A afa # AN F H oS el
mfa & 21

(n) =Yt FFar wafe § swan
650

Recommendation of Expert Committee Under
Natioas Economic and Soclal Council Re-
garding Higher Growib rate for Develop-
ing Areas

SHRI GADILINGANA
GOWD :

SHRI MUHAMMAD
SHERIFF i

*605.

Wil the PRIME MINISTER be pleased
10 state ; o
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(a) whether on Expert Committee under
the Unlted Nations <Economic and Social
Council have urged for the higher growth
rate for developing arcas ;

(b) If so, the details thereof ; and

(¢) whether Government have chalked
out any programme for the purpose, if so,
the details thereof, and if not, the reasons
therefor ?

THE PRIME MINISTER MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLNNING
(SHRIMATI INDIRA GANDHI : (a) Yes,
Bir,

(b) The Committee Is of the opinion
that it should be possible for the developing
countries as a whole to achleve an average
annual rate of expansion of about 6 to 7 per
cent in total gross product and of 3.5 to
4.5 per per cent capitqg during the decade of
the 1970s,

(c) while the recommendations of the
Committee are being noted, the Goveroment
{s aware of the nced to have a long-term
perapective and Its views are indicated In
the Draft Fourth Five Year Plan,

Export of Items Manufactured in Ordnance
Factories

*607. SHRISM, BANERIJEE : Wil
the Minister of DEFENCE be pleased to
state

(a) whether it Is a fact that sowe of the
ftems made in Ordnance Factorles are
likely to be exported to foreign countrles ;
and

(b) if s0, which are those countries ?

THE MINISTER OF STATE IN' THE
MINISTRY OF DEFENCE (SHRI LN
MISHRA) 1 (a) to(b), After meeting require-
ments of the Services, some items of small
arms and ammunitlon, certain categories
of spares and lems of general stores are
exported in limited quantities to certain
friendly countrles, It would not be in the
public interest to give further details,
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s aftalo AT W §IA
(fagrz) o fareae

*608. st wo fio wywy: Far fawrk

;pn fega a0 ag ard 1 For FX
L

(%) wves afealsmn |9t wf &Y
afs dw @ ¥ fou W ad ¥ fagic
FFeHTT A fradt ufy wit § &< ag@a
a1 =9 & ®¢ ¥ feat ufw fma @&
&7 ¥edlg IFIT &7 fawre ¢ ;

(&) =#ar azwiT w8 ufw Y g9 oft-
QAT  FAAT TeET A &1 fagmw F
grea fay aw farm< 5@ & feo ggfg
gt & ;

(m) afz 78, @ vew Ag & @
fawr o fqeare & fou frat wiafaa

ufer frga $3& #1r geee F1 fa=re §;
C 1

(%) afz g, at sas1 =Nw ¢ ?

fererf aar faw & 50 (210 go w0
) : (%) fagre avFr ¥ dierar s
gTu T 12 w0T w9y ¥ ofisgg &
worar 1969-70 & A wwww  qfegismr
F wid & fou 6 w07 w9 &1 afafaq
qfteqg qinT § | AT @FR ¥ 9IS
FTH ITHT 77 g 9% faa fiear
#T 5 w0% w9 w7 afafisa aftsan
g fear qar fagdt qea | R 2
%7 T JIFATT WY GErHar & §9 F
Far @< fear § aar 3 s0% W Usy
& garedy ¥ ¢ fed snad

(@) & (7). *HAET FIA G *T
w17 ot aYfw 1967 & warmE & wreow
AT 9% 741 91, I § fFav @Y
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Defective Steel contract with Syria
by S.T.C.

*509. DR, P. MANDAL :
SHRI S. C. SAMANTA :

Will the Minister of FOREIGN TRADE
be pleased to state

(a) whether it Is a fact that a recent-
Iy recrulled middle level Manager deputed
to Syria has committed the State Trading
Corporation of India to an export contract
for steel which has now Involved the Cor-
poratlon in a loss amounting over Rs. 30
lakhs ;

(b) the reason for enterlng into a de-
fective contract without escalation clause
especially when steel prices In the world
markets were much higher ;

(c) whether It Is alsn a fact that State
Trading Corporation has been pressuring
Government to extricate it by making avail-
able levels of export assistance to make good
this loss ; and

(d) whether it is also a fact that not
only has any action been taken against the
officer concerned but he continued to be
depute] abroad repeatedly to negotiate on
subjects for which he 1s not technically
qualified ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir,

(b) Itisnot the normal commerclal
practice to include an escalation clause in
case of short term contracts involving supply
of intermediate products like stesl,

(¢) No, Sir,

(d) Does not arise.
Pakistan’s War preparations against
India

*610, SHRI SHRI CHAND GOYAL 1
Will the Minister af DEFENCE be pleased
lo state :

(a) whether Pakistan is making war
preparations against India ;
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(b) whether Pakistan is violating the
spirit and letter of Tashkent agreement
and is developing an hostile attitude to-
wards our country ; and

(¢) the steps taken by the Government
to meet the situation ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (c).
The House has been kept informed from
time to time of the arms build up in Pakis.
tan and the patiern of its military activitles.
Government are alive to the situation and
adequate steps have been taken to safeguard
our territorial Integrity.

(b) Yes, Sir.
Alleged Training of Hostile Nagas by North
Vietnam

*611. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of EXTERNAL
AFEFAIRS be pleased (o refer to the reply
given to Starred Question No. 61 on the
25 February, 1970 and state if the statement
made in the booklet that hostile Nagas
had been tralned In guerrlla fighting in
North Vietnam has been verificd about its
correctness or otherwise ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) 1 No
confirmation has been recelved about reports
that hostile Nagas had been trained in guer-
rila fighting in North Vietnam,

avame fafagat § g

*612. st wgrew fag wvead : W
€% e 5N 3 TR € Fw
w3 5

(%) mragas ¥ fs woecw
farwre fadeft g o feafr % goT & ax
s frafa F gz eT §; W

(w) afx gi, @ Far smgra Hife o
o ?

foe swm # R (st Tw
¥ww) : (w) ot (W), v Afs &
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TAdaw g W g ) g 197071 &
fou fNify & =W w1 oo 31-3-1970 B
fear s )

weg w¥w & g, fasEgy, Tong awn
aurm foel § gen

*613. &t mewr o™ wexv: AT
Fawrf aar faw ol 7g T & g
w3 6

(v) ez aa g fe s A 3
gefhtamg & & wage, T3, 3, faem-
9T, TANg qur geqer fasi §  1969-70
# W qul § wTC7 gar gy 91 ;

(=) afz g, @Y 791 7s7 w¥T GIHIT
§ g¥ ¥ va feafa ®1 o 5731 & fag
89 g ¥ wifgs qgraar wid §;

(7) afz &, & ¥== @ fadt wfa
ok §; ax

(w) afz #tf fa<ia agrmar 4
sEiarmh T ST § 7

fawr§ aar fawa w9t (st g0 w0
W) : (%) wsq qqw @ 7 ghaa
far } e 1969 ¥ ddtwsms aui @ §1F
& wr geEg fedtem & wage, &,
fammagy, Tang fad &l Xar fedtar &
wrggt®, gaegy, fadt sk Awww fa
swrfaa gu § 1

(=) sh gt
(w) 1969-70 & N ¥shim wgrawm
& fou 2.15 vO7 ¥ & w7 ¥ gvTaw

g freifer @tk §0 ot aw Tw
TORTT ) 50 wTer W v oy fage @
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B oft go¥ = T gggar W &Y
FET qE) Y §¥ g7 &Y wafa F e
a7 & faan o, fra® s ¥ a-
forg srAwTr oy § gaard af 31

(&) s 7gY S=ar |

Expenses on Entertainment by Indian
Embassles

*6l4, SHRI D.N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) what percentage of the expenditure
in aoy Indian Embassy is spent on enter-
tainment;

(b) what are the flgures of cntartain-
ment for the Indlan Embassies in UK,
USA, Russia and West Germany for the
last three years; and

(c) whether Government propose to cut
the expenditure on entertaintment and If so,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
3.1 percent,

(b) A statement showing representa-
tlonal grant pald is placed on the table of
the House.

(¢) The q of rep tational
grant for cach grade of diplomatic officers
is determined taking into account all rele-
vant factors which jnter alig include nature
of functlons of the officers and local cost of
llvlng The foreign service lnspectors during

pecti of Mi [Posts abroad also
examine the adequacy or otherwise of re-
presentational grants fn the context of the
functional” effectivepesy of the represcatar
tlonal officers,
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Statement

1967-68 1968-69 1969-70
(Rupees In lakhs)
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High Commisssion  1.47 1,26 1.66
of Indla, London

Embassy of India, 0,69 0,97 0.88
Parls

Embassy of India, 1.50 1.43 1.54
Washington

Embassy of India, 1.51 1.55 1.82
Moscow

Embassy of Indla, 0.61 0.68 0.66
Bonn

Settlement of Uganda Indians in UK.

*615. SHRI BEDABRATA BARUA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware of
the fact that thousands of persons of Indian
origin owning British passport are now
faced with certainty of expulsion from
Uganda ;

(b) whether any arrangements have been
worked out with the British Government
for thelr regular settlement in Britaln ; and

(c) whether any other step Is contem-
plated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
With the implementation of the Trade
Licensing and Immigration Act of Uganda
a number of persons of Indian origin who
hold British passports may have to leave
that country.

(b) and (c) : The Government of Indla
have made their views in this matter clear
to the British Government and impressed
upon them the need to find a solution to
this situation, Governmeat of India will
continue to glve such assistance as pomible
on humanitarian considerations,

‘men of the Geneva Cooference,

- the comiderstlon of tbe Royal
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Indian Inltiative of Stop Aggression by
North Vietnames in Laos

BHRI BAL RAJ MADHOK :
SHRI RAM AVTAR SHARMA)
SHRI DEVINDER SINGH 1
SHRI N, K, SANGHI 1

*616,

Will the Minister of EXTERNAL
AFFAIRS be pleased to state 1

(a) whether it Is a fact that North Viet-
names offensive on Laos has been pogress-
ing unchecked ;

(b) whether it is also a fact that the
Government of Laos have approached
India as also the International Control
Commission Co-Chairman to take initiative
to stop this aggression ; and

(c) if so, what steps bave been taken
by the Government of India in this regard
so far ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) 1 (a)
The Minister of External Affairs made a
statement in the Lok Saubha on the 25th
February 1970 in this regard,

(b) Representatives of the Royal Loa-
tlan Government have dlscussed the situa-
tion with the Government of Indla. The
Laotian Premier Prince of Souvanna
Phouma has wiitten to the two Co Chair-
namely,
UK and USSR, However, the Rojyal
Laotlan Government has not approached
the Internatlonal Control Commission,

(c) The Government of .India have
exchanged views with the concerned partles
and have also asked the Chairman of the
1CC in Vientinae to consult the representa-
tives of the two other supervisory powers
whether any Initiative Is possible by the
:1CC In the present situailon. It is under-
stood : that the NLHS proposals are under
Govern-

\ment, °
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Organising of Guerilia Type Warfare in
Kashmir

*6[7. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of DEFENCE
be pleased to state ;

(a) whether his attention has been
drawn to provocative statements being made
in Pakistan about organising a guerilla type
warfare in Kashmir ;

(b) whether he Is aware of the fact that
an organisation under the name of ‘Al
Barq" has been formed In Rawalpindl for
organising subversive activities in Kashmir ;
and

{c) whether steps have been taken
sufficiently in advance to thwart such sub-
versive activitles before they erupt and if
so, details thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) 1 (a) Yes, Sir,

(b) and (c). Attention Is fnvited to the
answer glven to Starred Question No. 606
today,

in Indo-Pak Survey
Confercnce

Differences

*618, SHRI SITARAM KESRI : Will
the Minister of EXTERNAL AFFAIRS ba
pleased (o state @

(a) whether itis a fact that the con-
ference of Survey officlals of India and
Pakistan in the last week of Junuary, 1970
had to be adjourned because of the sharp
differences between the two delegations ;

(b) if so, the details of the reasons
which lead to differences between the two
delegations ; and

(c) the steps Government propose to
take In this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Due to certain technical differences re-
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garding demarcatlon of the Malda-Rajshahi
sector of the India-East Pakistan border,
the 93rd Conference of the Directors of
Land, Records and Survey of East Pukistan
and West Bengal was adjourned. It was
resumed the next day, The technical diffe-
rences are expected to be resolved at the
next conference,

Talks with other countries on Jute
and Cotton Textiles

619, SHRI MADHU LIMAYE 1 Will
the Minister of FOREIGN TRADE be ple-
ased to state :

(a) whether there have becn any talks
belween USA and Indla, and India and
other developed countrics on Ju:e and cotton
textiles; and

(b) if so, the results achleved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK), (a)and (b), US A, does
not maintain any restrictlons on the import
of jute goods. MNovertheless, durlng the
visits of the Indian Delegation to USA in
January 1970, the steps required to promote
export of our jute goods to the USA were
discussed. Follow up aclion is being taken,
So far as the ELC Is concerned, an Agree-
ment has already been signed between EEC
aod India on 27th Fcbruary 1969, a copy of
which was placed on the Table of the House
In reply to Starred Question No, 214 answ-
ered oo the 4th March 1970. Further dis-
cussions on tarlff and non-tarifi matters are
expeocted to take place shortly, Discussions
were also held with the UK In regard to the
level of quota of jute goods to be Imported
into the UK during the year ycar 1970-71
The British Government have announced
that the quota level would be the same as in
the year 1969-70,

Bilateral discussions have started on the
question of regulating the trade in Indian
cotton textiles with USA, EEC and UK,
This Is within the framework of the Geneva
Long Term Agreement for textlles and the
offers made by the developed countries
under the UNCTAD General Scheme of
Preferences,  These discusslons are wide
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ranging in character and will cover problems
encountered by Indla iIn individual markets
such as the Brltish proposal to Impose a
15 per cent tariff on imports from
Commonwealth  countries with  effect
from Ist January 1972, the tarlff treatment
in other markets under the General Scheme
of Preferences elc,

Suggestion given by India to Czecho-
slovakia for joint marketing of pro-
ducts in third countries

*620. SHRI P.C. ADICHAN : Will the
Minlster of FOREIGN TRADE be pleased
to state :

(a) whether Government have suggest-
ed to Cvechoslovakia for jolnt marketing of
products in third countries;

(b) if so, the detalls of the proposal;

and

(¢) Czech Government's reaction thee-

to?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) (a) and (b). Joint Market-
Ing in third countrles of products made in
either of the countries s one of the recom-
mendations made by the Indo-Czechoslovak
Joint Committee on Economic, Trade and
Technical Cooperatlon. The Forclgn Trade
Organisations In the two countries have been
considering such possibilitles though noth-
Ing concrete by way of actual exports has
so far meterialised,

w1a w1 Agg @ { aw I

*621. «ff vgatr fag mredt @ W
ifw-ed 54 75 aad A IO O
f& :

(%) war ag a= § f5 23 m, 1970
%) Szrg ¥ ey 2wl & fada A
®1 GEAST AL 97 ;

(@) f 260 ¥ w@¥ Wi fomr ar
xwﬁfﬁ-ﬁafqﬂ‘f ae-wu gl
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(") @ams ¥ ara wwe N
1 sfafewr § ok wfesg & ¥ arexar-
frraefi F Mm@ v wa A S a2
e grawt gar facia fvar mar § 7

dfew-erd Wt (o fom fag) -
(%) & (7). w27 € 47 0T % farzy
& fear mar )

faraem

TR o T AE g oy wy
wt S5 famfir & agare, Freafefan 24
Rt ¥ @ gelew ¥ wifae @ w1y
A T FT foar § —

1. asmfagara 13, mifeafaar
2. agqfear 14, Hwn)
3. $aF 15, Argare
4, difeaar 16, aifseara
5, ffY 17. a6 otq
6. geEIAfTar 18. ¥e
7. & 19. sarfear
8. ¥y 20. g
9. gdq 21. zgAifaar
10. ¥FATT 22, g&f
11. Sifqar 23. agFw AW
TG
12. wefurar 24, ggg W@
T™qE

W gsaT WY Sn-dtw wd g
oot ey g &

Ay ¥ Uy g Y Aify
gx H agy N aarf o Y § 1 wna
Fowre ToRfas S M gf & fag
wif & o 3% & fawrs § 1 s qe-
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wqi ¥ woer(r wfafafa dee oft 3
o | ¥feT 9 & A1y 9T IO oA AB
i< Toifae awemEl 9 fas w19
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Competition from Japan in the exports
of Handicrafts

*622. SHRI S.K. TAPURIAH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the exports of handicrafts
from India are facing a stiff competitlon
from Japan;

whether it is the price or the qua-
Hty which Is belng completed; and

(c) how Indla proposcs to meet this
challenge 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) 1 Yes, Sir,

(b) Exports of handicrafts from India
are facing competition from Japan both In
respect of price and quality,

(c) Despite the competition from
Japan, exports of handicrafts from India
have shown remarkable growth In recent
years, The total exports of handicrafts
including gem and jewellery have increased
from Rs, 40.4 crores in 1966-67 to Rs, 34.8
crores in 1967-68 and Rs. 76.5 crores in
1968-69. Even during the first elght months
of 1969-70 (April-November, 1969) exports

have hed Rs. 64.5 The Govern-
ment of Indla have taken several measures
to docrease exports of  handicrafis

and to make Indian hamdicrafts competitive
in the world market, These are listed
separately in the sigtement,

MARCH 4, 1970
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Statement

(1) Provison has been made for grant
of import replenishment licences
to Registered Exporters;

(2) Deslgn Centres have been set t;p
under All India Handicrafts Board
at a number of places in the coun-
try to develop new export oriented
designs in handicrafts and impart
training to young craftsmen;

(3) A scheme for supply of tools and
equipment to craftsmen is in force;

(4) Credit facilitles to artisans are
glven for raw materlals through
emporia;

(5) Exhibitions for publicity and pro-
motlon of handicrafts are held in
Indla and abroad;

(6) Participation in trade fairs and

exhibitions held abroad;

(7) Showrooms and shops in foreign
countries have been opened;

(8) Trade enquiries from Indian expor-
ters and foreign importes are atten-
ded to and pecessary Information
is provided to them;

(9) credit facilitles have been extended
by banks to crafismen; and

Indlan exporters are given assis-
tance In obtalnlng export credlir,

(10)

In addition to ‘the above meetioned
steps, the following steps are also proposed
to be taken in the near future in order to
capture more market for Indian handi-
crafts 1

(1) Conducting of market surveys for
handicrafts in foreign countries;

(2) Production and display of colour
documantary films on handicrafis
for forelgn publizity;

(3) Secnding abroad of study-cum-sales
teams in different crafts;
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(4) Intensification of publicity mea-
sures In foreign countries through
brochures, advertisements and flims;
and

(5) Promoting visits by foreign buying
firms 1o handicrafts ceatres in
India,

It s hoped that these measures will
effectively help Indian industry in boosting
its exports of handicrafis and In facing
competition from Japan,

Work Permits for [ndian in Malaysia

*623, SHRIMATI SHARDA MUKER-
JEE :; Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it Is a fact that the Govern-
ment of Malaysia have relaxed the granting
of ‘work permits’ to Indians there ;

(b) whether it is also a fact that this
was done mainly because the local popula-
tion was not willing to work up-land in the
forest areas etc ;

(¢) if so, whether the relaxation fs
for such indians who were prepared to
work in such ‘hard-life’ conditions ; and

(d) whether this relaxation affects other
Indians like small traders, businessmen,
Government employees etc, 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a) to
(d). The Govcroment are aware that upto
the end of January, 1970, 3 month work
permits {fssued to approximately 22,000
non-citizens have been renewed by the
Malaysian Government, WNo figures relat-
ing to persons of Indian origin are separa-
tely available, The Malaysian Government
has not yet released complete figures
regarding the renewal of 6 month work
permits, So far, approximately 4,000 6 —
month permit holders have been granted
renewal, The Government of Malaysia
have given the assurance that they will take
# humane attitude regarding this problem.
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Closare of Max Muller Bhavans

*624. SHRI RAMAVATAR SHASTRI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have [lssued
orders recently to close down a pumber of
Information and cultural Centres run by
Foreign Governments in the country on the
ground that thesc centres are operating
in places where the concerned Government
have no Embassy or Consulate Offices ;

(b) whether a number of ceatres run
by the USIS in Indla are to be closed down
under the above order ;

(c) whether it Is a fact that thls order
does not affect that funciloning of Max
Muller Bhavans in Indla ; and

(d) if so, the reasons for excluding Max
Muller Bhavans from the operation of the
above order ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
Yes, Sir. Government’s decision has been
stated on the floor of the House on 26th
February, 1970 in response to the Calling
Attention Motion on this subject,

(b) Yes, Sir.
(c) Yes, Sir,

(d) Government’s decislon applies to
the Institutions run by foreign missions
directly, We are looking into the question
of the further funciloning of Max Muller
Bhavans,

Export of Bananas

*623, DR. RANEN SEN1 Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether there has been any Increase
in the export of bananas In recent years ;
L

(b) if so, to what extent ;
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(c) the total amount of forelgn exchange
earned through export of bananas ;

(d) whether Itis a fact that a consi-
derable quantity of bananas get spolled
during transit to shipping Centres ; and

(e) ifso, whether any stops have been
taken to ensure proper preservatlon of the
bananas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). A statement
1s laid on the Table of the House,

(d) No, Sir,

(¢) Wooden bodles and wooden roofed
wagons are already provided by the Rall-
ways (0 ensure proper preservation of
banana during transit to shipping Centres.

Statement

Export of bananas durlng the last §
years has been as follows :—

Tonnes Value
(in *000") (Rs. in lakhs)
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1964.65 8 30

1965-66 9.1 k1.

1966-67 12 63

1967-68 38 20

1968-69 10.2 51

1969-70 (April- 4.4 2
Dec.)

Extradition of Dr.Dharma Teja and
his Wife

%626. SHRI M. L. SONTHI 1 Wil
the Minister of EXTERNAL AFFAIRS be
pleased 1o state :

(8) whether further efforts have been
made to secure the return of Dr, Dharma
Teja and his wife to India ; and

(b) if so, the concrete steps taken by
Government® since the matter was last dis-
cussed in the Lok Sabha 7
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
(b). In August, 1969, the Government of
India again sent a representation to the
Costa Rican Government through our
Ambassador for the extradition of Dr.
Dharam Teja and his wife, This is still
pending before that Government, In Feb-
ruary this year our Ambassador to Cost.

Rican met the Coastra Rican autho-
rities to enquire about our repre-
sentation and was informed that a

Cabinet Sub-Committee had been finstructed
to formulale its recommendation and that a
decislon would be taken by 15th March.
Our Ambassador has been asked to persue
the matter.

Uplift of Handloom weavers

*627, SHRI N. R. DEOGHARE:
Will the Minister of FOREIGN TRADE be
pleased to state 1

(a) whether Government have decided
to adopt a new procedure to glve priority
to small scale Industrics ;

(b) whether any social procedure has
been under conslderation of Government
for the uplift of the handloom weavers In
the country which form an appreciable
section of the society ;

(c) if so, the details thereof ; and
{d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). No, Sir.

(c) Does not arise,

(d) A statements laid on the Table of
the House,

Statement

Asslstance 1s already being provided for
developm=nt of handloom Industry in the
form of loans and grants for varlous pur-
poses, Including assistance to handloom
cooperatives and cooperative weaving facto-
ries, supply of equipment establishment of
dye houses and finishing plaots, mobile
vans, recurring expeoditure on sales depots
an productlon societles, Asslstance s also
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belng provided in the form of rebate on
sale of handloom fabrics at the rate of 5
paise in a rupee. An additional rebate of
5 paise in a rupee Is also allowed for short
periods during the year,

Flood caused in Indian villages by
Pakistan cutting open Wapda Bund

*628, SHRI BABURAO PATEL:
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) Whether it is a fact that nearly two
dozen Indian villages comprising 10,000
acres of standing crop were purposely in-
undated by the East Pakistan Government to
get rid of their surplus water by cutting
open the Wapda bund to cause a flood In
the Indian villages ;

(b) whether it Is a fact that West
Bengal’s Rellef Minister inspected the
affected areas and reported the whole matter
to the Government of India ;

(c) extent of damage as a result of
fnundation ;

(d) whether Government has lodged a
protest with the East Pakistan Government
and ;

(e) if so, the result thereof if not,

reasons therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
and (b). The Government of West Bengal
have reported that sixteen villages were
affecfed asja result of the floods caused by
a bund cut by a Pakistan across the Indian
border in 24 Praganas District in West
Bengal.

(c) The loss Is estimated as follows :—
(1) Paddy valued at Rs, 22,49,600 ;
(li) 414 houses valued at Rs. 82,000,

(d) Yes, Sir.

(¢) The Government of Pakistan have
denled the flooding of Indian territory duc
to onrush of water from Pakistani side,
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Sale of French Fighter Bombers to China

*629. SHRI R.R, SINGH DEO : Will
the Minister of DEFENCE be pleased to
stato :

(a) whether the attention of Govern-
ment has been drawn 10 the news dated the
1st March, 1970 that France has secretly
sold 48 supersonic Mirage fighter Bombers
to China ; and

(d) if so, the reactlon of the Govern-
ment of India In the matter ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) and (b).
Government have secen a Press Report to
this effect. Government have also seen a
Press Report that the French Government
have described the newspaper report as
‘pure fantasy’.

Water Supply to Madhya Pradesh at
Parvati Aqueduct

*630. SHRI HUKAM CHAND
KACHWALI : Will the Minister of IRRI-
GATION AND POWER be pleased to
state )

(a) whether at a mceting held at
Gandhi Sagar on 6th November, 1969, it
was decided that 2,000 cusecs of water
would be supplied to Madhya Pradesh at
Parvati aqueduct up to March, 1970 ;

(b) whether this agreed supply could
be made during the crucial period of
and D ber, 1969 ;

N, =

(c) If not, what is the actual quantity
of water supplied every day durlog these
two months ;

(d) the reasons for the short supply ;
and

(¢) what steps are being taken to
remedy the situation in future ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K, L, RAO) : (a)
Yes 8ir,
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(b) to (d) . The Rajasthan Governwent
have reported that the full supply could not
be made to Madhya Pradesh owing to the
following reasons :

(1) Profuse weed growth

Closure of the canal for clearing
this growth could not be made.

(i) Dzposit of slips on the canal bed in
the deep cutting reaches,

(lil) Reduced suppplies from the Rana
Pratap Sagar Dam on account of
repairs to colfer dam at Jawahar
Sagar Dam site.

(lv) Pipiog trouble in Raipura Tank of
the common carrler channel.

The supplles made to Madhya Pradesh
through Right Bank Canal at Parvati
Aqueduct in  November-December, 1969
were as follows ;—

November, 1969 Ten daily average flows

1st to 10th 1852 cusses
11th to 20th 1814
21st to 30th 1369,
December, 1969

1st to 10th 815
11th to 20th 1os ,,
21st to 3lst 1706 ,,

(¢) The Rajasthan Government is
proposing to carry out the necessary works
on the Right Bank Canal during the closure
period from 10th April, 1970 to 10th June,
1970. An expert Committee has also been
appointed to go into the problems relating
to the Right Bink Canal and recommed
remedial measures,

wen siw ot fawsit qeedt wme-
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Utilization of Production Capacity
of Ordoance Factories

3973, SHRJ N. R, DEOGHARE 1 Will
the MINISTER OF DEFENCE be pleased
1o state 1

(a) whether the production capacity of
Ordnance Factorics is being fully utillsed;
and

(b) If pot, the extent of unutilised
capacity; and action being taken to utilise

i?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L, N.
MISHRA) : (a) and (b). Except In respect
of the Ordoance Clothing and Parachute
Factories, in all other older Ordnance
Factories the existing production capacity is
being fully utilised subject to the normal
fluctuations on account of break down of
machineries, temporary shortage of materfal
etc. In the case of new factories, including
those under plaoning stage, however, the
actual production is still to come up to full
capacity.

In respect of the Ordnance Clothing and
Parachute Factories, on account of decline
In Services’ demand for clothing {items,
existing capacity Is not being fully utilised
and there has been some surplus capacity in
these factories.

The following steps have been taken to
utilise the available surplus capacity in these
faciories :

Production has been diversified by
undertaking manufacture of ltems like Tents,
Durries, etc. for the Services, Efforts have
been made with some success to obtain
orders from Central Government Depart-
ments and Public Sector Undertakings for
garmeants/stiched ltems and furither efforts
are continuing in this dirsction, Efforts are
also being made to undertake manufacture
of readymade garments for sale inside the
country and for export.

Indians in Hongkong

3974, SHRI BABURAO PATEL : Wwill
the Minister of EXTERNAL AFFAIRS be
pleased to state 3

(a) the number of Indian citizens or
persons of Indlan origin liviog in Hong
Kong;

(b) whether it is a fact that a ban has
been placed on 1ndian settling down in
Hong Kong; if so, the salient features of the
ban and since when it has come into force;

‘c) reasons why many Indian residents
of Hong Kong who had gone out of Hong
Kong for trade purposes, were not permitted
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to re-enter Hong Kong recently; how many
were affected by this restriction; and

(d) whether Government has submitted
any protest to the Hong Kong authorities;
if so, with what result; if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
It is estimated that the number of persons
of Indian origin is around 4,000, About
50%; of them are Indian citizens holding
Indian passports.

(b) On 8th September, 1969, the Govern-
ment of Hong Kong introduced the Immi-
gration Law for Commonwealth Citizens’
entry into Hong Kong. Under this new
law, citizens from Commonwealth countries,
other than the U. K., are required to obtain
a visa for entry into Hong Kong when 1he
period of stay is more than three months
and/or when the object is 10 seek employ-
ment or to take up residence or set up
business,

Visas are not required by tourlsts and
short-term visitors including those on shorte
term buslness trips lasting upto 3 months,

(c) and (d). No complaint by any
Indian national haviag been affected by the
local Immigration Law has come to the
notlce of Government,

Posting of Officials In Embassies

3975, SHRI BABURADO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) names, designations and emolu-
ments of officials who have been posted for
five years or more at a single Indian Mission
abroad with pames of countries and reasons
of their long posting at one place;

(b) which Misslons are considered
“hard"* and which otherwise;

(c) what Is the normal perlod of posting
of an officlal at one place and grounds on
which traafere are made; and”
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(d) what is the annual salary and emo-
luments of the.top official incharge of em-
bassles at London, Washington and
Moscow 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The requisite information In respect of
officlals who are serving for 5 years or more
at a single Indian Mission abroad is glven
in the statement lald on the Table of the
House. [Placed in Library. See No.
LT—2978/70]

(b) The Indian Missions/Posts abroad
have been classified into three categorles,
viz. A, B and C, the category ‘C' stations
being considered ‘*Hard’* stations,

(c) The normal perlod of posting to
category A & B stations Is three years, In
stations classified as ‘C’, the normal tenure
is three years for diplomatic officers and
two years for the staff. Transfers are
generally made when ofTiclals complete their
normal term.

(d) The annual salary and emoluments
of our Emb dors in Washington and
Moscow and our High Commissioner
in London are as follows :—

MARCH 25, 1970

Pa Allowances

Rs, Rs.
Washington 42,000 2,06,520
Moscow 42,000 1,63,560
London 42,000 1,22,220

Shortage of ‘Metol’ in the Processing of
Cine Films
3976. SHR1 BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Indian cine
laboratories are in the danger of being
closed down due to the shortage of a
chemical called ‘metol® used in the proces-

sing of cine films:

(b) whether it iz also a fact that the
Siatg Trading Gorporation ysed to supply the
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laboratorfes all these years and gradually
lessened its supply, cutting it off for the last
two months; If so, the reasons for dolng
80;

(c) quantity of “metol’ required by the
Indian cine laboratories every year and its
cost;

(d) approximate loss in rupees If the
laboratories are forced to close down:
and

() the steps taken to ensure a regular
supply of this chemical 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). No, Sir. The
State Trading Corporation* has released
2,100 kgs. of Metol to Indian Cloe Labora-
tories in January-March, 1970,

(<) The annual requircments of Cine
Laboratories and other consumers in the
country Is estimated at 9000 kgs valued at
approximately Rs. 2.5 lakhs c.i f,

(d) and (). Steps are being taken to
import sufficient quantities of metol to meet
the requirements of Cine Laboratories and
therefore, the question of their closing down
and consequent lostes does not arise,

Export of Nagpuri Oranges

3977, SHRI N. R. DEOGHARE : Will
the Minlster of FOREIGN TRADE be
pleased to state §

exchange

(a) the amount of foreign
Oranges

earned by the export Nagpuri
during the last three years;

(b) the name of countries to which these
oranges are exported; and

(c) steps being taken to bost up the
export of oranges ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) Varletywlse export
statistics are not available, However, valug
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of oraoges of all kinds exported during the
last three years was as follows 1—

Year Value
(‘000" of Rs.)
1966-67 278
1967-66 298
1968-69 . 154

(b) Oranges are mainly exported to
Bahrein Is., Nepal, Qatar, Muscat, Kuwait
and Indonesia.

(c) In order to provide larger exportable
surplus, attempts to step up production of
Oranges are under way.

Auction of Scooters by S.T.C.

3978, SHRI N. R, DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased 1o state :

(a) the number of foreign made scooters
auctioned by the State Trading Corporation
during the year 1969; and

(b) the profit earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) 16 In the 1968-69.

(b) Rs. 18,013,

Rebuilding of Dalhousie and Bakloh
Cantonments in Himachal Pradesh

3979, SHRI VIKRAM CHAND
MAHAJAN 1 Will the Minister of DE-
FENCE be pleased to state 1

(a) whether it Is a fact that Dalhousle
and Bakloh Cantonments (H. P,) arc going
to be dismantled and rebuilt; if so, the
reasons thereof;

(b} how many square feet of living space
(built up) is going to be dismantled and
how many square feet of living space Is go-
ing to be rebullt; and

(c) the cost of construction per square
foot and the cost for rebuilding these cant
mgaots}
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) 10 (c).
There is no intention to dismantle
and rebulld the Dalbousie and Bakloh
Cantonments, New contructions in lleu of
those which have outlived thelr uscful life or
to meet the deflclencies at the statfon or
additons and alteratlons to meet the require~
ments are sanctioned by the various compe-
tent authorities from time to time. The
approximate bullding area proposed to be
demolished at Dalhousle and Bakloh Is
32,270 and 68,082 squre feet respectively,
while the new construction for marrled
accommodatfon proposed at thess two sta-
tlons is 1,10,930 and 1,59,695 square feet res-
pectively, The cost of construction varies
according to the na‘ure and time of the cons-
truction and its location. For married
accommodation, the average cost per squre
foot exculding external servizes ranges from
Rs. 30 to Rs, 32 at Dalhousie and from Rs,
23 to Rs. 27 at Bakloh. The total cost of
the new construction of living accommoda-
tlon at these two stations is estimated to cost
approximately Rs, 112 lakhs,

Dehiring of Houses in Cantonments

3980. DR. KARNI SINGH : will
the Minister of DEFENCE be pleased to
state § :

(a) the dates of (1) hiring by the
Government (li) parchase by the present
owner; and (lli) dehiring In respect of the
houses which have been dehired in Ambala,
Lucknow, Meerut, Poona and Secunderabad
C from J 'y, 1967 till now,
in respect of each houses; and

(b) what s the total number of requests
from the retired officers of the Arxed
Forces for dehiring of houses belonging to
them in the Cantonments for the purpose of
their personal occupation but such requests
have not, as on date been conceded to by
the Government (cases of officers possessing
more than one house may be excluded)?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIM. R,
KRISHNA) : (a) and (b), The loformation
Is belng collected and will be laid oa the
Table of the House,
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Witnessiog of Republic Day Parade on
Payment

3981, SHRI VIKRAM CHAND
MAHAJAN 1 WIII the Minister of DE-
FENCE be pleased to state :

(a) whether there Is any proposal to
allow the people to watch the Republic Day
Parade from the sitting acoommodation set
up near Indla Gate, on some payment; and

(b) if not, the reasons thereof?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b),
Admission to seating enclosures on the lawns
on cither side of Rajpath between the inter-
sections of Janpath and Man Singh Road
with Rajpath for the Republic Day Parade is
regulated by Issue of Invitation Cards, The
remalning area on both sldes of Rajpath Is
open to the general public,

As the existing arrangements have on the
whole worked satisfactorily, it is not propo-
sed to effect any change.

Association of State Governments
With Foreign Cultural Socleties

1982, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Union
Government have issued guide lines to  the
State Governments regarding the association
with Forcign Cultural Societies;

(b) If s0, the main features thereof; and

(c) the reaction, If any of the State
Governments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)} (a)
and (b). Yes, Sir, Certain guldelinds have
been issued to State Governments regarding
assoclation with international friendship
societies including cultural socleties under the
sponsorship of foreign mlsslons In Todia.
These guidelines stress the desirabllity of
persons in Government not becoming ident~
gled with such lnternational socities,
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(c) No reactions have been
from any State Government,

recelved
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Per Capita Production of Electricity
in India and Ceylon

3984, SHRI V, NARASIMHA RAO :
Will the Mioister of IRRIGATION AND
POWER be pleased to state the per capita
production of electricity in Ceylon as com-
pared to India?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): The per capita production of electri-
city in Ceylon during 1963-69 has bcen
estimated at 64 kwh as against thc all India
figure of 99 kwh,

Progress in Rural Electrification

3985. SHRI S, R, DAMANI : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that progress of
rural clectrification has not been even all the
States;

(b) Ifso, the rcasons thercof and the
States which have not fulfilled the targets in
the previous Plans and the difficulties that
camc in their way;

(c) the target set in the Fourth Five Year
Plan and its state-wise breakup; and

(d) the Central financial assistance

offercd to each State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d). The names of the States
where the progress of village electrification
is below the all-Indfa average are Assam,
Bihar, Jammu and Kashmir, Madhya Pradesh,
Nagaland, Orissa, Rajasthan, Uttar Pradesh
and West Bengal.  The main difficulty has
been the constraint of financial resources to
accelerate the development and extension of
transmission and distribution networks to
rural arcas. In the Fourth Five Year Plan,
rural electrification schemes would continue
to be oriented with a bias towards energisa-
tion of pump sets for Increasing agricultural
production. The targets set in the draft
Fourth Five Year Plan, Statcwise for energi-
sation of tubewells/pumpsets are given in the
statement,

In the Fourth Five Year Plan, no ear-
marked Central assistance would be provided
for rural electrification schemes and outlays
in this regard would be made from the Plan
resources of the State Governments Inclusive
of the overall Central assistance provided to
them, The Rural Electrification Corpora-
tion has been set up in the public sector
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with the objective of financing rural electri-
fication schemes, with an outlay of Rs. 150
crores in the Centra) Sector outside the State
Plans,

Statement

Targets for energlsation of Additional
Pumpsets in the Fourth Five Year Plan
as per the Draft Fourth Plan

Stute No. of additional
pumps likely to be
energised during

Fourth Plan

Andhra Pradesh 37000
Assam 10000
Bihar 100000
Gujarat 27500
Haryana 17500
Jammu & Kashmir 1700
Kerala 11250
Madhya Pradesh 33000
Maharashtra 75000
Mysore 60000
Orissa 8300
Punjab 50000
Rajasthan 15000
Tamil Nadu 100000
Uttar Pradesh 175000
West Bengal 16600

Total 737850

Use of Army in States for maintaining
Law and Order

3986. SHRI R. K. BIRLA : Will the
Minister of DEFENCE be pleased to
state

(a) how many times army had been
called for maintaining law and order during
the last three years, year-wisc and State-wise;
and

(b) whether his Ministry Is contem-
plating to issue instructions to the State
Governments to minimise the use of Army
for such purpose ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGJINEERING
(SHRI SWARAN SINGH) : (2) A statement
is attached,

o
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(b) Section 129 of the Code of Criminal
Procedure lays down the circumstances under
which troops could be used to disperse
unlawful assemblies. Government's thinking
on the subject Is that other armed forces of
the Unlon such as CRP and BSF should be
fully utilised for the malntenance of public
order and that troops should be called out
only In exceptlonal circumstances,
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1-4-1967 1-4-1968 1-451969
Srate to to to

31.3,1968 31-3-1969 20-3-1970
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Rajasthan
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Proposal to make Andaman as a Free Port

3987. SHRI K.R, GANESH : Will the
Minister of FOREIGN TRADE be pileased
to staie 1

(a) whether the economic potentialitizs
of the Andaman and Nicobar Islands Indi-
cate an export-orfented economy; and

(b) If so, any whether proposal for
making little Andaman as a free port has
been considered by Goveromeat 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK) : .(a) The exportentjality
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of Andaman and Nicobar Islands has not
yet been fully explored.,

(b) No, Sir.
DESU Transformers stolen ' from Rural Areas,
Delhl

3988. SHRIS. K TAPURIAH 1 Will
the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether Delhl Electric Supply Un-
dertaking transformers are being stolen from
rural Delhi areas frequently;

(b) If so, how many have been stolen
during the last six months and what is their
cost; and

(c) whether any responsibility has been
fixed in such cases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The incidence of thefts of
transformers of the Delhi Electrlc Supply
Undertaking has been on the Increased, As
against 19 cases in 1968, there were 24 cases
in 1969,

(b) There have been 10 cases of thefts
of transformers during the last six months
and the cost of material stolen is estimated
to be Rs. 48,000,

(c) The cases have been, reported to
the police and are under Investigaijon,

Trade Agreement with Hungary

3989, SHRI HIMATSINGKA : Wil
the Minister of FOREIGN TRADE be
plcased 1o state :

(a) whether a trade agreement has
recently been signed with Hungary under
which rallway wagons, asbestos concrete
products, wire rope, automobile ancillaries,
steel tubes and fittings and cotton textiles
would be exported by India to Hungary;

(b) if so, the precise terms of the
agreement and the extent and cost of each
of there itlems to be exported to Hungary
under this agresment;
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(c) the precise nature of imports pro-
posed to be made under this agreement from
Hungary In 1970; and

(d) the estimated balance of trade with
Hungary during 1969 and how far the balance
or trade will Improve In favour of Indla
as a result of the implementation of the
aforesald agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c), No Trade agree-
ment has been signed recently with Hungary,
A Trade protocol for 1970 was however
signed on the 14th January, 1970 between the
Government of India and the Government
of Hungarian People’s Republic under which
a total trade turn over of Rs, 592 million
between the two countries has been invisaged
for 1970, Actual exports and imports of
items would however have to be negotlated
between the exporters and importers of the
two countries.

(d) According to avallable statistics,
India had an unfavourable balance of trade
with Hungary to the extent of Rs. 97milllon
during the perfod January —November, 1969,
For the corresponding period in 1968 Indla’s
balance of trade with Hungary was favoura-
ble to India to the extent of Rs, 5 million,
Exports, especially in the nontraditlonal
sector, are expected to Increase durlng 1970
and the balance of trade ls, therefore, expec-
ted to steadily Improve,

Suggestions for Changes in Operational
Procedures of National Development
Council

3990. SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

Will the PRIME MINISTER be pleased
to state :

(a) whether it Is a fact that the Punjab
Chief Minister has urged the Centre to

make radical changes In the operational
procedures of the Motlonal Development
Council ;

(b) if so, the maln polnts suggested by
him ;

(¢) whether the Union Government has
examined the suggestions : and
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(d) if so, how the suggestions have
been accepted ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNM-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b), The Punjab Chielf Minister
had suggested that there should be a stand-
ing advisory committee of officlal .advisers
from the Centre, States and the Planning
Commission to assist the National Develop-
ment Council, so that matters going up to
the Council might first be vetted by this
Committee and its conclusions could then
be considered by the full session of the
Council,

(c) and (d). The suggestion was care-
fully examined, Before major Issues 'of
national plannig coms up for consideration
in the Natlonal Development Council, consi-
derable discussion goes on at the official
level with the Siate Governments, apart
from the meetings of the Planning Commi-
ssion with individual Chief Ministers. It
was therefore felt that Interposing a standing
committee of officials between the National
Development Council and the Planning
Commission may not serve any useful
purpose, The Chief Minister, Punjab was
Informed accordingly. )

Effect of Loktak Project on Water
Discharge of Borak River

3991, SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of IRRIGATION
AND POWER be pleated to state :

(a) the fate of the Borak Project and
whether the Loktak Project would adversely
affect the waler discharge of the Borak
river ; and

(b) if so, what remedial measures are
proposed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHR] SIDDESHWAR PRASAD) :
(a) and (b). The proposal for the

_constructlon of a Dam at Narayandhar in

the Barak Valley was discussed by the Chief
Ministers of Assam and Manipur on the 18th
June, 1969 at Shillong, Jhe Chlel Minister,
Manipur, while agrseing to offer his  whole-
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hearted support felt that the construction
of the dam at the site proposed at present
might necessitate large scale displacement of
people and also submerge substantial paddy
growing arcas and parts of the newly Ilald
Cachar road. He, therefore, supgested that
the possibility of alternative siies for the dam
focation of the may be explored. It was de-
cided that the proposal may be examined by
visits to the actual site by the Ministers and
officials concerned of both States after the flood
scason, There had been no further develop-
ments In the matter, The question of
exccution of the project could be considered
further only after an agreement has been
reched between the States of Aasam and
Manipur,

The effect of Loktak Project on water
:}ixhlmu of Barak River Is under examina-
on,

Lifting of the Ban on the Expansion of
the Rayon Filament Staple Fibre
Industry

3992, SHRI D. AMAT: Will the
Minister of FOREIGN TRADE be pleased
to state ;

(a) whether {t Is a fact that the Deve-
lopment Councll for Man-made Textile has
suggested lifting of the ban on further
expansion of the rayon filament staple fibre
industry ; and

by if
thereto ?

80, Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF PFOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) Ban on further Industrlal Licens-
ing of Rayon filament yarn end Viscose
staple fibre industries has sinee been lifted.
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Licence for setting up a Jute Mill at
Jagatpur
3996, SHRI SRINIBAS MISRA :

SHRI RABI RAY 1

Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether Government have recelved
an application from the Jute Marketing
Cooperative Soclety Ltd,, Danpur, District
Cuttack (Orissa) for a licence to set up 8
Jute mill at Jagatpur ;

(b) whether It is a fact that the licence
has not been granted In the ioterest of big
business firms In Calcutta ; and
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(c) when and under what connitions
Government proposc to grant licence, if at
all ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Jute Marketing
Co-operative Society Ltd,, Danpur has not
m?'de any application for setting up a jute
mill,

(b) and (c). Do not arise,
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(z.) st gfamd @@ Fmard wHT
asgd N & ard & 7z fahg fama
33 # & s areh ghawd geen ¥ ag-
™!

IUT A ¥ AhwEE W kT
& frew a=t w1 qrar W

4000, wiY sYANErM wmul : wT
sfacar o) ag q w F97 S i

(%) #arag 99 § fF 9o wim &
qEETe W @1 & fawe a8 9@
TT § foa¥ X aw Wl foAwr gaw
gy au% faara & fwan wmar &;

(@) afg gt, Y Aas ogf & oY
T YT I F19 A7 41, AR

(7) %@ @ ® mIEC I aAT
A Ay ¢ 7

sfres sk gram qar A {afa-
afon s (st et Fag) @ (7) & (7).
tar gawr o @r ¢ 7 Yauw fafaw
gerdalFraz 29T ¥ ™ 99 &
fasz oF mEr § T 73§ w107 feqg & 1
gt § § QY &re ¥ e AWt F maer
T 47 | J AN fafewy fee ar @
-4



83 Written Answets

Aqts & WAl dfae qeak g T @
Tt § Jeaeq feaf
4001, «t AAwT AqVAT : FAT qX-
fore wd 5t ag aard 1 Far F

(%) 737 gTHIT X A0S WL FIU
e ¥ wd dfF s ga W
TTE B AIX FY AVT B AT F HI00
&T qqT S 1 95T f5ar §;

(@) afz gf, @ 7ar fassq faaor
¢
(m) afrs gfezwrn &1 s § @@

g Awe ¥ &fis s go 1 arfeg

g9 ¥ gowd g e feafa ¥ faoed
¥ foq g ar sidard 5T @) §; ok

() wré a§ srgandt A 1 af @
dl ga% sar FIr § 7

&2 wid smmg A IqEA (o
gt fag) : (F) ww § d@oF
T JOTF GIFIT FY FEAT 9T Aqre A=
Tar ar | Aqreht sfaafeal ¥ g faar
¢ & gu Wit § weaE &w &7 &W
az= & 1 Iy gfaw w7 faar qar ¢ fs
AT GLHIT F) ITH) F1477 TR 5@
¥ fagiaa: w1 amafa adf &1

(@) @ aad 9z 29 sew ¥ 4
fagrat 1969 & @7 NAT g 1
wfumd-waT 1 qwIT Fraf ¥ fawe
fear T ar & QG TR R S
gfeafoa famf@ At ff s7 o«
faart fear o @r 21

(1) otz (7). s A 93y

Survey of Demands of Engineering Goods
for Export to European Market

4002, GHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI V. NARSIMHA RAO :
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SHRI CHENGALRAYA :
NAIDU
SHRI R. K, BIRLA :

Will  the Minlster of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that a delegation
from the State Trading Corporation of India
visited some European countries and found
good response for the Indian engineering
goods In those countries ;

(b) if so, whether it is also a fact that
a technical team from a big French
automoblle concern vislted India to discuss
specifications and quality for items it wants
to import ;

(c) whether it is also a fact that such
delegations from U, K,, Sweden and West
Germany visited India In this connection ;

(d} if so, whether any final agreement
In this regard had been reached and If so0,
on which Items 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). The team of technical
experts from Europe and U, K. are expected
to arrive durlog the next three months,

(d) Does not arise,

India’s Exports to U.S.S.R.
4003, SHRI N, R. LASKAR :
SHRI SAMINATHAN :
SHRI MAYAVAN
SHRI CHENGALRAYA :

NAIDU :

Will the Minlster of FOREIGN TRADE
be pleased to state :

(a) whether {tis a fact that Indla"s
exports 10 U, S 8 R, are to go upto
Rs. 325 crores by 1975 ;

(b) ifso, the current year's export plun
with U. S, S.R. ;

(c) the amount of total exports from
India to Russia this year ; and
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(d) whether in comparision to U. S. A.
and U, K, the export trade with Russia Is
low 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The projected
estimate of exports from Indiato U, 8, 8, R.
on the basis of current exports Is around
Rs, 325 crores by 1975,

(b) Exports from Indla to USSR |is
expected to be of the order of Rs, 200
crores during 1970,

(c¢) During 1969 exports from India to
USSR aggregated to Rs. 166 crores.

(d) The exports to Russla during 1969
accounted for nearly 12.19; of our Global
exports, while those to USA and UK were
17.7 and 11,7 percent respectively.

Indian Foreign Trade Team to Burma

404, SHRI N, R. LASKAR :

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI MADHU LIMAYE

Will the Miolster of FOREIGN TRADE
be pleased to state :

(a) whether it fs a fact that the Indlan
Forelgn Trade team visited Rangoon ;

(b) If so, what were the subjects

discussed ;

(c) whether any agrecment has been
reached between the two Governments ;

(d) if so, what wlll be the total trade
jmprovement between the two countries
during 1970 ; and

(e) whether the Burma Government has
agreed to India’s proposal to open an
office of State Trading Corporation in
Rangoon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No Governmental
Forelgn Trade Team from India has visited
Rangoon recently.

(b} to (d). Do not arlse.
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{¢) There Is no decision yet on opening
an Office of the Siate Trading Corporation
in Rangoon.

Import of Bales of Cotton and Staple
Fibre

4005, DR. SUSHILA NAYAR :
SHRI 5.M. KRISHNA
SHRIMATI SAVITRI SHYAM:

Will the Minister of FOREIGN TRADE
be pleased to state 3

(a) the names of the countries from
which bales of cotton and staple fibre will
be Imported during the current year; and

(b) the forelgn exchange likely to be
spent as a result of this import ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Cotton is Imported
from U.S.A. under PL. 480 and from
Sudan and UAR. under bllateral trade ag-
reements, Some quantities are allowed for
import from any other country. Normally,
imports take place from East African Coun-
tries, Aden and Peru. This year, import
of staple flbre fs being arranged from
USA, and U K. 1o meet higher requiremants
of cotton,

(b) Busides cottons imports under PL,
480, import of global cotton Is likely to cost
about Rs. 54 crores approximately. Import
of staple fibre Is being arranged against
credits totalling Rs. 10.8 crores.

Bringing back Documents on Netaji
from Foreign Countries

4006. SHRI SAMAR GUHA : Will the
Minister of EXTERMNAL AFFAIRS be
pleased to slate

(a) whether it is a fact that many
documents and materfals connected with the
activitles of Netaji Subhas Chandra Bose and
1.N A, are lylng in the archives of foreign
countries llke East and West Germany,
Japan, Formosa, Burma, Malaysla Singa-
pore, UK, and US.SR,; and

(b) ifso, what steps have been taken
by Government to bring them to India ?
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THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir,

(b) Government have been making
every effort to obtain or assist in obtaining
such material from foreign countrles into
India, e,g., Government have managed to
acquire records of the India londependence
League in Shanghal and Singapore, some
material on Netaji’s actlvitles in Central
Europe between 1933-1942 through our
Embassy in Vienna, and correipondence of
Netaji Bose with Mrs. A, Wood from Ire-
land,

Preservation of Resideace of Netaji
in Singapore ag a National
Monument

4007, SHRI SAMAR GUHA 1 Will the
Minister of EXTERNAL AFFAIRS be ple-
ased to stale:

(a) whether it Is a fact that the resi-
dentlal quarter of Netaji Subhas Chandra
Bose and the Headquater of the Azad Hind
Government In Singapore and the advan-
ced Azad Hind Headquater In Rangoon are
considered by the Government as places of
historlcal importance in relation to free-
dom mavement of our country;

(b) if so, whether Government will
buy these buildings and preserve them as
national memorials;

(c) whether Government will take
steps to place plaques In important places
in Burma, Malaysia, Singapore, Thailand,
Cambodia, Vietnam, Formosa, Phillppines,
Indonesia and Japan assoclated with the
Azad Hind struggle of Netaji; and

(d) if so, the steps taken or to be
taken by Government la the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY QF EXTERNAL AFPAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Bir,

MARCH 15, 1970
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(b) and (c) . No, Sir. However, should
steps be initlated towards this end there,
they would be glad to cooperate,

(d) Does not arlse,

Display of Netaji's Photographs In
Indian Embassies

4003, SHRI SAMAR GUHA 1 Will the
Minister of EXTERNAL AFFARIS be ple-
ased to state

(a) whether the Indian diplomatic
missions in Burma, Malaya, Singapore, Thal-
land, Cambodia, Vietnam, Phillppines and
Japan display MNetaji Subhash Chandra Bose's
photograph as a commemoration of his pa-
tional llberation struggle in the South East
Aslan reglon;

(b) ifnot, the reasons therefor; and
(c) whether Government will take step

to display Metaji's photograph in the diplo-
matic mlssions in these regi

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) to
(c) . The required information is being
collected and will be laid on the Table of
the House,

Netaji plaques in Afghanistan and
USSR

4009. SHRI SAMAR GUHA 1 Will the
Minister of EXTERNAL AFFAIRS be ple-
ased to state :

(a) whether Government will take
steps to set up plaques in important places
in Afghanistan where Netaji Subhash Chan-
dra Bose stayed lo course of his escaps to
Germany;

(b) whether Government will request
the Government of US.S,R. to allow the
Government of Indla to set up a plaque in
the place where Netaji entered from Afgha-
nistan in course of his journey to Italy
through Russia; and
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(c) -if so, the steps taken or will be
taken by the Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
It Is not proposed to do so fn view of the
disinclination of the Royal Afghan Govern-
ment to the erection of memorials In forelgn
persopalities,

(b) and (c). The Government will con-
sider this suggestion,

Fliling up of Post of Welfare Liaison
Officer (South) at Coonoor

4010. SHRI NAMBAIR
SHRI EK. NAYANAR :
SHRI CK. CHAKRAPANI
SHRI UMANATH :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the post of Welfare Lia-
ison Officer (South) at Coonoor has been
lying vacant for the last few months;

(b) ifso, why this post has not been
filled-up so far; and

(c) whether the Tea Board will be
directad to fill-up this post immediately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : {a)} Yes, Sir,

{b) The post has been held in abeya-
nce as the present work load does not justl-
fy the filling up of the post.

{c) Does not arise,

Raising of Pakhtoon Issue in U. K.

4011, SHRI D. AMAT: Will the
Minister of EXTERNAL AEFAIRS be
pleased to state :

(a) the present policy of Government
on the question of rajsing of Paktoon fssue
in UN.O,; and
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(b) how far It has been iInfluenced by
the visit of the Pakhtoon leader, Khan
Abdul Ghaffar Khan during the past few
months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
There has been no ch in Go t's
policy In regard to the Pakhtoon question
as contained in the statement made by the
Deputy Minister of External Affairs in the
Lok Sabha on November 13, 1968, during the
Half-an-hour discussion rajsed by Shrl
Prakash Vir Shastri,

(b) Does not arise,

Scheme for Rural Electrification of
Andhra Pradesh

4012, SHRI ESWARA REDDY : Will
the Minister of IRRIGATION AND
POWER be pleased to state 1

(a) the number of schemes for rural
electrification submitted by Andhra Pradesh
Government to the Centre for being financed
by the Rural Electrification Corporatlon
and their details; and

(b) the action taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (2) and (b). The Andhra Pradash
State has submitted the following Rural
Eleetrificatlon Schemes for being financed
by the Rural Electrification Corporation 1

Total cost
(Rupees in laks)

1. Bhoogir Taluk 62.030
2. Jangaon Taluk 69.940
3, Markapur Taluk 69,000
4, Naodigama, Vijaya-

Tiruvur Nuzvid Taluk 64,004
§, Tadpatrl Taluk . 32477
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Tatal cost
(Rupees in lakhs)

MARCH 125, 1970

6. Kadiri Taluk 46.760
7. Palamaner & Kuppam  39.420
Taluk
8, Mammareddy Taluk 52,400
9. Bandar Taluk 32.649
10, Madhira Taluk 27.900
11, Paddapally Taluk 33,288
12, Pullivendola & Kamala-
puram Taluks 71.350
13. Pathiknoda Taluk 46.660
14, Ongole Taluk 52,091
15, Karim Nagar Taluk 61.920
16. Ibrahim Patnam Taluk  38.170
17. Hindupur Taluk 39.440
18, Palnad & Vinukonda
Taluk 38.000
19, Puttur Taluk 31.260
20, Palnad Taluk 38.610
Total :— 947.369

These Schemes arc belng processed for consi-
deration by the Corporation for financing
in accordance with critciia by it,

Rebel Naga General Angami’s Trial

4013, SHRI BENI SHANKER SHAR-
MA 1 WIill the Minister of EXTERNAL
AFFAIRS be pleascd to state ¢

(a) whether the rebel Naga Gene-
ral Mowu Angami has been trled for

bringing arms and waging war on India;
and

(b) if so, the action tuken agalnst him
80 far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
and (b). Shri Mowu Apgami is an under
trial prisoner In the special jail at Nowgong
in connection with a case filed against him
and 133 others at Kohima. It is alleged
among other things, that he and various
other persons, in furtberence of a criminal
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conspiracy, visited China without- valid
travel papers for collecting arms and ammu-
nition to bring about a secession of Naga-
land from Indfa, Investigation in the case
are continuing,

Visit by Members of the Federation of
Indian Export, Organisation to
African Countries

4015, SHRI MEETHA LAL MEENA 1
SHRI G.C. NAIK :

SHRI R.R, SINGH DEO:
SHRI MAHENDRA MAJHI :

SHRI C. MUTHUSAMI 1

Will the Minister of FOREIGN TRADE
be plcased to state ;

(a) whether the members of the federa-
tion of Indian Export Organisations recently
visited several African countries;

(b) whether on their return they bave
submitted a report to Government pointing
out the potentialities of the African market
for Indian products; and

(c) the reaction of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) t (a) No, Sir.

(b) and (c). Do not arise.

Apprentices trained in Ordnance Factories,
without Jobs

4016, SHRI S, M, BANERJEE : Will
the Minister of DEFENCE be pleased to
state 3

(a) whether it is a fact that more
than 5,000 Apprentices, who were trained as
artisans in O:dnance factories are rotting
without jobs ;

(b) if so, the number of those provided
with jobs during 1968 and 1969 ; and

(c) the number of those who are still
without jobs ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
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(SHRI SWARAN SINGH) : (a) and (b),
No, Sir, Out of about 5§95 trade apprentices
who completed trainlng, 3245 have been
elther employed in the Ordnance Faclories
by direct employment or are undergoing
further training in the Ordnance Factorles,

The numbers of trade apprentices
provided with jobs In the Ordnance
Factories during 1968 and 1969 arc 902
and 790, respectively,

(¢} About 2350 trade apprentices who
were trained in the Ordnance Factories could
not be absorbed In the Ordnapce Factories
after their training,

It may be added that wunder the
Apprentices Act, 1961 there is no obligation
on the part of the Ordnance Factories to
offer employment to all the trainces,
Absorption of epprentices Is dependent on
the vacaocies which are available from
time 1o time.

teen St Empl of various
Defence Establishments not declared
as Government Servants

4070. SHRI S. M, BANERIJEE : Wil
the Minister of DEFENCE be pleased o
stale :

(a) whether it Is a fact that the Canteen
Siores Department employees of the various
Dcfence Establishments have not yet been
declared as Government servants ;

(b) if so, the reason for the same ;
and

(c) when a decision s likely to be
taken ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): () In
Dafence Eslablishments, canteen employees
are regarded as Government cmployees only
if they are recrulted by Government and
are paid from Government funds,

(b) and (c). The question whether
the staff of the Canteens that are run in
industrial establishments under the Ministry
of Dezfence be declared as Government
employees or nol was examined by Govern-
ment some time ago and it was decided that
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the question whether or not the Cantcen
employees could be regarded as Government
employecs would depend upon their contract
of employment, j.e. if these employees
were recruited by Goveroment and pald
from Government funds, they would be
regarded as Govarnment cmployces, other-
wlse not.

Countering  Anti-India Propaganda in
USA and Europe

4018, SHRI S. M, BANERJEE ;: Will
the Minister of EXTERNAL AFFAIRS be
picased (o state :

(a) what further steps have been taken
to counteract anli-India propaganda in
U.S. A, and some other Western
countries ;

(b) whether this propaganda has bcen
intensified in U. S, A. after Government
of India’s decision to close down some of the
cultural centres aided by U. § A. In India ;
and

(¢) if so, the reaction of Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government keep under constant review the
requitements and needs of India’s exiernal
publicity with a vicw to projecting an
approprlate fmage of the country abroad ;
when necessary, correcling any misconcep-
tions, In recent months there has been no
special need 10 augment or iniensify our
normal efforts in this dircciion,

(b} While this decision has been
reported in U. S. A and other countries,
we have not noticed any special anti-Indian
propaganda in this context.

(c) Does not arise.
fagre & it st & faws)
¥ sgEEqT €47

4019, =t wo fro wgwy : ¥71 fawif
a1 fae & 54 g aar &1 §91 w3* fw

(%) fagre & multor At & Rawsl
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T ¥ for goeme & fagre faga aré
aqr weq GEaTAt | feady gaafw & §
T 3% gAufy fFy g6 @ | 04,
Tq Ay & sqr fgarad € of & &

(=) mewrz gra & v gaufa &
sy ¢ ot 99 wid § ar wafa g€
t fae¥ foq ag gaafa & afdr ?

faarf aat fawa wareg § g
(s fog saT wamw) : (%) 51T (7). 3w
gamaT 3fe ¥ foq we7-4f a9q o fawg
WX 2 gy, aw faggdiewn @i ¥
1966-67 & 1968-69 aF fagrz sy §T-
FICHT A7q ST T K gI-fwa
tg ggigar warT ® o€ 47 ) 39 wafg
F Qud At w1 S af @@
qar N qI9-§2 F FIAT F grEg H
siafa frsafefas 91—
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ST Fgraar
(wra w7l #) S geq-§2)
L3 geqr
1966-67 875.00 14083
1967-68 575.00 16009
1667-69 350.00 8624

Y AT F wred ¥, fagi vy
FIHIT AT &7 TG FHIY 5 WE T
gai-fea ¥ata agmar 4 & a1 @
R oY% 5@ @raed ¥ aftsmm e qETd
& DT deqral ¥ ¥ gy FUC IC §
fagh ga%! g7t wf ggw AT
wgmar mfas §11969-70 & wrw fagdr-
T AT @ for 2.9 w0w w9 w
afeeayg fagre ¥ vsg Aiwar st sfesan
A1 & sFadta garqifaa feqr aar )
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1-4-69 § 31-12-69 a% 3faa qvy &1 #Y
"o 5,017 ¢ 1

srafewar a1 6 ¥ fyw gy el
wrd & smfa

4020. » wofqo Aywx : Far faarf

am fawa 0 7g IAF F} FI7 FO 5

(%) 7ar ag a= & fs qzar & fearr-
a4 w10 A fasa @ ¥ 3@ av srafasar
Iy &7 ¥ e 72T & ®19 § vy wofa
gé & a3 woeIsy gaeEig ¥ §9
39 gfaeifeat & 14 § arar 9z 7% §;

(w) ufz &), Y v a5 wrafwsar
are g § g€ wafa 0 sqkar g1

() afz Gt gafa gy ) &, ot g&
da7q ¥ YT FT 447 FIIAE KA F7
faarc § ;

(w) afz g, ar sesTaulr & §;
X

(%) ufz adt, at ga% s 7w § ?

fawrf aui faw 7 dxwa & o
(st fag 7ax w@rz) : (F) fagre @@
& gfaa fwar @ i gzar & wfassy w1
# a1 30 A gf & W Tw ad & Quw
srafasar & % § 8% 98¢ F Fa! A
wigifrafy & wufa o Ny 4l W@ g

(@) fagraww & gfaa fear g
f& @ agx, e @& agy Wk faga
ag qar 1970 & grafasar &% ¥ wfns
faega age & maEl o st g
% afawedi Y ag¥ J afaw sv fam
v o1 ¢ N agafea % @fagy afa-
garal 1 A7 feg ag & 1 g7 A H/Ow-
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ardl 9T T4 FAgdaw w1 4 qufa T
g ifedt it wwarEl a< S
A F afuast T @k da A
FdE@m @A & 37w § oz 99 #
fafwea a&i & ger waisai & afwser
Ty Y wqrfag #:7 fag § Al mata =@
fage @ faar war 2

(m) &7 (7). 937 agf 3741 )

fagre & =rqrza fad & agwl &
fawra

4021, =t ®o fwo wygFy : FAT
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2
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g ¥ A1ty 7 diamgY aF av are
FLE AN GATRYIT FT AA AR
gza 37907 2fez & AgaAqu At &

(m) =fz z1, &t sav ga wgw A
U 213q # g (g a0 w1 gewrgar
2 T

(7) afz zi, a1 z9 geasT & gFIT
il faare g1 FgATEY FE AT 7

afgzdt 741 gev@ A/t w1q g4l-
fagton g4t (=7 &aw fag) @ (F) @ (9).
Ter 3feeFIN § 997 T ATAT AT HAR
sygear Agfad aaay a1 W@ 2

High Salary given to an Officer in State
Trading Corporation

DR. P, MANDAL :
SHRI §. C. SAMANTA

4022,

Will the Minister of FPOREIGN TRADE
be pleased to refer to the reply given ta
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Unstarred Question No. 4222 on the 1Tth
December, 1969 reg, surplus staff In 8. T.C,
and stale ;

(a) the reasons for which the cmployee
hown against SI, No. 11 In the statement
wits appointed on  basic salary of Rs, 1480
In the scale of Rs. 1300—1600 without
ascertalning his basic pay and allowance In
the organisation In which he was previously
employed ;

(b) whether undue favour was shown
in the selection of this officer, particularly
by one Director of the State Trading Cor-
poration, cspecially since this offrcer was
not included fn the preliminary sclections

{c) whether offering of such a  high
salary is contrary to the wsual rules and
regulations for recrultment in any public
sector undertaking ; and

(d) whether 2 complete set of rules and
regulations  (up-to-date) governing recruit-
ment and promotlons for staff and officers
in the State Trading Corporation will be
placed on the Table of the House 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (1) The busic salary of
the officer was determined by the Selection
Board of the . T.C. alter taking into con-
slderation the age of the candldate, his
experlence, qualificatlons and the fact that
emoluments drawn by him in his previous
appointment was Rs. 1250 per momh exclu-
sive of fringe benefits like entertainment &
travelling allowances, besides bonus,

(b) and (c). No, Sir,

(d) A copy of the Rules & Regulatigns
governing recrultment and  promotlon Jof
staff and officers of the S T,C, has almsady
been laid on the Table of the Hgepise-on
the 21st November, 1969, In fufjrhent of
the assurance given in answ "Unstarred
Qusstion N>, 8739 ansyefed on the 17t

May, 1969, / .
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Higher Salary granted to the Persons
Newly Recruited In S.T.C.

4023. DR. P, MANDAL

SHRI S, C, SAMANTA :

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Unstarred Question No. 4222 on the 17th
December, 1969 reg. surplus staff in State
Trading Corporation and state 3

(a) the reasons why H.R.A, payable to
its employees Is not included in the state-
ment and the details of H.R.A. payable to
the persons mentioned in the statement ;

(b) the reasons why details of the
appointment of the Chief Finance Manager
of STC who was absorbed in the S. T. C.
we. f. 1st April, 1969 on a pay of
Rs, 1800 p.m. are not Included In the state-
ment ;

(c) justification for a ralse of nearly
Rs. 600 in the baslc pay of the CF.M.
STC ;

(d) whether STC normally give such
a substantial raise in all cases ; and

(e) if so, the names and detalls of per-
sons in STC who have been glven a rajse
ranging between Rs, 300 to Rs, 600 p.m,
1o basic pay, since July, 1968 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The house rent
allowance was not included in the emolu-
ments of the persons recruited by the STC
since July, 1968 as this allowance is in the
nature of re-imbursement of expenses in-
curred by these persons on rentlng, houses,
A statement showing the Information re-
quired is laid on the Table of the House.
[Placed in Library. See. No. LT—2980/
70].

(b) The Chief Finance Manager had
not been recruited by the Corporatlon after
July, 1968,

(c) Experience of (wenty-two years in
the Income Tax Department ; suitability
for the post of C.F.M. determined on the
basls of hils work In the Corporation, salary
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of Rs, 1440 p.m. drawn by him as deputa.
tlonist and his eligibility to a pay scale of
Rs, 1100 — 1600 in his parent Department,

(d) No, Sir.
(c¢) Does not arise.

we aifeasty dwew & Ay
& 9% AT

4024, it wiwg waTT : FAT AATA
|t 97 3TN FY 4 O fF

(%) 77 ag w9 § fs smem, 1962
# ¥ gifersly @z (@ifersly gy-
win) ¥ @f7a wafeered & @ 93¢
fagfeaat < ang aix anafwa eardY
qg faqr v @18 T ¥ 34ifF Ig ang
gagfaa onfaal awr sgafea mifw
wifaa) &1 F1€ IefgaT gowew A ar
X T wiifaa qdf & fou 34t ad  H9
®1F dar wra & wregw § wdt A af
qr

(@) #arag N =g} f5 sggfea
sifagl & 3 difag gafeiez 9t gifen-
&7 FgT § aF 1962 ¥ wardY o 9%
frgea fFY 77 ¥, @7 aF wrdl Aife
adi foa ma § ; WlX

() afz g, @ Ia% ¥ Fw g ?

agrr W, faw w5, oy wfea N
way qyaat &4 (shwet gl atd): ()
A7 giferAT goax ¥ qmeg 1962 F
afces aeewi & for enndY qdi ax gfee
F qug aggfes aifa/aggiaa o-
iifa & few smefaa 6 991 & & a5 0%
qz wqrdY fear an @%1 %4if® {T 9
s g8 9T carfiew & foq oy
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fag onfe & galg (I0g%) IHATAT
Iqaew Ag A |

(=) 1962 3 zq sreqiat afess @3-
aFi &1 wET &Y a &Y gy ANE dar
amat Y fawifer 9t frgss fea o
g Tg geAEATd § ¥ T gEEigare
agafea wamfa & ¥ 1 a7 1962 ¥ earg
98t q¢ ALY 7E A7 0 )

() v & gy 9=aT !

Soviet Research Ship in Bay of
Bengal

4025. SHRI YASHPAL SINGH :
Will the Minister of DEFENCE be pleased
to state 1

(a) whether his attentlon has been
drawn towards the news report in the Hindu-
stan Times of 26th February, 1970 that a
Soviet Research Ship is In the Bay of Bengal
at the request cf Government of Pakistan ;
and

(b) if so, whether prior intimation was
glven to Government about this ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Govern-
ment is aware of the press report that a
Soviet Research Ship is engaged In the Bay
of Bengal in intensive Investigations to help
develop fisherles, According to the report
Pukistani scientists are assisting the Soviet
research workers in carrying out the nvestj-
gatlons,

(b)  No prior Intimation was received,
Foreign Ships are free to move In Interna-
tional waters,

Import of a Statute of; Lenin by
Soviet Embassy

4026. SHRI YASHPAL SINGH 1
SHRI JANESHWAR MISRA :

Wil the Minlster of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Soviet Embasgy has
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approached for permission to fmport fnto
Indfa duty free a staiute of Lenin ; and

(b) irso, the reaction of the Govern-
ment thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
No, Sir,

(b) Does not arlse,

Converslon of the Tea Board into a
Public Sector Tea Marketing
Corporation

4027. SHRI YASHPAL SINGH1
Will the Minister of FOREIGN TRADE
be pleased to state ;

(a) whether Government have examin-
ed proposal of converting the Tea Board
into a public sector tea marketing Corpora-
tion ; and

(b) if so, the decision thereon ?

THE DEPUTY MINISTER IN THE
MINISTY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Ths Sub-
Committee of the Consultative Committee
of Parllament for the Ministry of PForeign
Trade set up to make recommendations to
promote and encourage export of packaged
tea has injer alja recommended In its inte-
rim report the setting up of a corporation in
the Public Sector, The Sub-Committee has
further suggested that the Tea Board should
be converted into the said corporation to
export packaged tea, The Interim report
is under consideration at preseat,

New Charge D’Affairs to Amman

4028, SHRI N. SHIVAPPA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state §

(8) whether it is a fact that India fs
sending a npew Charge D'Affalrs to Amman
to man the Indlan Mission ;

(b) whether India has. been requested
by Morocco Government t8 reconsider fts
decision ; and
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(c) 1fs0, what are the new develop-
ments {o this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
to (c). These matters are under the con-
slderation of the Government of Indla.

Pak. Instigation to Punjab on
Chandigarh Issue

4029. SHRI SHRI CHAND GOYAL ;
Will the Minister of EXTERNAL AFFAIRS
be pleased to state )

(a) whether it has come to the notice
of Government that during the Chandigarh
agitation Pakistan was propagating that
Government were not meeting the just
claim of Punjab over Chandigarh ;

(b) whether that constitutes [nterfcrence
in our internal affairs ; and

(c) whether it Is also a fact that red
carpet welcome was accorded to Punjabl
pligrims who visited Gurdwaras In West
Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (1) and
(b). Yes, Sir,

(c) Arrangements made by the Pakistan
authorities for our pilgrims are generally
eatlsfactory, though occaslonally complaints
bave been received,

Ammunition with Chinese Markings
recovered from Nagas

4030, SHRI SHRI CHAND GOYAL
Will the Minister of DEFENCE be
pleased to state : '

{a) whether it is a fact that Chinese
marked ammunition has beén recovered from
the Nagas ;

(b) I so, how much ; and

() whether the Goveroment bas con-
ducted any probe in the matter ; if so, the
results thereof T
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : aod (a) and
(b). About 70,000 rounds of various types
of Chinese ammunition were recovered from
the China-returned under-ground Nagas,

(c) The interrogation of the captured
persons has revealed that the ammunttion
and arms were given by the Chinese for the
purpose of creating violent disturbances
and subverting the lawfully constituted
Govt. In Nagaland,

Price of Cotton Cloth

4031. SHRI JYOTIRMOY BASU:
Will the Minlster of FOREIGN TRADE
be pleased to state :

(a) the average controlled price for
each varicty of cotton cloth both for
internal consumption and export, year-wise,
from 1967-68 to 1969-70 ;

(b) whether it Is a fact that the con-
sumers have 1o pay more than the con-
trolled prices in some States, if so, the
details of controlled and non-controlled
varieties of cloth ;

(c) the average prices of variety of
non-controlled cloth State-wise and year-
wise from 1967-68 (0 1969-70 ;

(d) whether the Indian Cotion Mills
Federation recently requested Government to
revise the prices of controlled varietles
of cloth ;

(e) if so, the basis thercof ; and

(f) the reaction of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) ond (c),
Information is belng collected and will be
laid on the Table of the House.

~ (b) The responsibility for enforcement
of statutory prices of controlled cloth at
retail level rests with the State Governments
and sales, if any, at prices higher than
stamped prices coming to the notice of the
Regional Qfficeg of the Textile Commis-
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sioner during perlodic surveys of retall
cloth markets are brought to the notice of
the State Governments for  necessary
actlon,

(d) Yes, Sir.

(¢) The Indian Cotton Mills Federation
have asked for iIncrease in the prices of
controlled cloth on account of increase in
prices of cotton, wages, stores, power,
fuel, coal and dyes and chemicals and also
due to increase in rates of interest and
over-head charges,

(f) The matter is under consideration,

Export of Hessian to U.S.A.

4032. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE
be pleased to stale :

(a) the volume and wvalue of hessian
exporits to US.A., year-wise, from 1966-67
to 1969-70 ; and

(b) whether recent fall in burlap
consumption In US.A, Is due to the
successful development of a bag making
machine camparable to a mutiwall paper
bag tubing machine, which promises to
speed up the bag making process 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) 1 (a) A statement
fs attached,

(b) The decline In burlap consumption
In U 5.A, has been due to various reasons
such as Its high prices, interrupted supplies
from India, change in the handling methods
owing to high cost labour, severe competl-
ilon from synthetics and paper bags elc.
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Statement

Quantity and Value of Hessian
exports to USA

Year Quantity Value
(‘000 fonnes) (Rs. crores)
1966-67 150°5 52'19
1967-68 1451 43 37
1968-69 114°8 3572
1969-70 514 1623@

(@ represents figures for April—November,
1969,

Estimated cost of Kangsabatl Project in
West Bengal

4033, SHR1 JYOTIRMOY BASU:
Will the Miolster of TRRIGATION AND
POWER be pleased to state :

(a) whether it {s a fact that the Kangsa-
bati Project in West Bengal, which origl-
nally estimated to cost Rs, 25 crores, will
now cost Rs, 46 crores as the estimate has
gone up with the passage of time ;

(b) whether rise In costs should be
attributed mainly to the good deal of time
taken by the Centre 1o give final sanction
to the project ;

(c) if not, why this rise in
estimated costs ;

steep

(d) whether dus to lack of financlal
resources, according to the spokesmen of
the West Bengal Government, the project
has been proceeding at a soail's space
during the last 13 years ; and

(¢) whether West Bengal Government
made a representation to the Prime
Minister for providing additlonal amount
of money for expedilng construction work;
and if so, what action, If any, has been
taken by the Government on the said repre-
sentation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir,
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(b) No, Sir,

(c) Owing to the long pesiod of
construction and rise in prices in this
period,

(d) Irrigation Projects from part of
the State Plans and funds have to be
provided by them from within their alloca-
tions for developmental activities,

(¢) In order to accelerate work on
the scheme, a special assistance of Rs, 1-3
crores was glven durlng 1968-69, Speclal
non-plan loan of Rs. 2 crores has also been
approved for 1969-70,

Cochin Office of Tea Board

4034, SHRI A, K, GOPALAN :
SHKI P. P, ESTHOSE :
SHRI K, ANIRUDHAN 1
SHRIMATI SUSEELA
GOPALAN 1

Will the Minister of FOREIGN TRADE
be plaesed to state :

(a) the number of sanctioncd posts in
the Cochla Office of the Tea Board class.
wise ;

(b) whether all the ‘sanctioned posts’
have been filled up ;
(¢) if not, the reasons thereof ;

(d) the class-wise
vacunt posts ; and

(e) the dates from which such post has
been lylng vacant ?

break-up of the

THE DEPUTY MINISTFR IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statemeat show-
Ing the staff position at Cochin office of
the Tea Board category-wise s laid on the
Table of the House, [Placed in Library.
See No. LT—2981/07)

(b) and (c) . The requirement of the
staff at Cochine office was belng met accord-
ing to exigencles and workload. Due to the
abodtion of the export quota system In
Noverber, 1961, the workioad in the
Board's Licensing Offico at Cochbin dimi-
pished considerably resuitlng 1n the existing
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stafl becoming surplus, The question of
sanctioned posts and filling up of the vacan-
cles therefore docs not arise, The stalf rend-
ered surplus are being absorbed gradually
elsewhere and there are no actual vacancies
in the Cochin office,

(d) and (e) . Do not arise.

Grant of Bonus to Coffec/Tea Board
Employees
4035. SHRI A. K. GOPALAN :
SHRI VISWANATHA
MENON 1
SHRI K. RAMANI :
SHRI P, GOPALAN :

Wil the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the employees of the
Coffee Board have been granted Bonus ;

(b) if so, the rates of Bonus and the
period for which it has been sanctioned ;
and

(¢) if bonus has not been granted to
the vmployees of Tea Board, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
RAM SEWAK) 1 (a) Yes, Sir.

{b) At the minimum rate (4 per cent)
for the period from 1.4,64 to 31.3.69.

(c) The provisions of the Bonus Act
regarding the payment of bonus do not apply
to the employees of the Tea Board.

Status Quo for Jammu and Kashmir

SHRI BANSHI NARAIN
SINGH :
SHRI KANWAR LAL GUPTA:

4036

Will the Minister of EXTCRNAL
AFFAIARS be pleased to state whether it
is a fact that Gen. Ayub Khan had agreed
to sign a no-war pact with India and to
discuss joint defence and also that the
respective countries should administer areas
In their possession in Jammu and Kashmir ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
Pakistan never agreed to sign a ‘No-War
Pact® with India despite numerous offers

made in this regard by India slnce 1949 ;’

nor did President Ayub Khan ever offer a
‘No-War Pact', Ayub Khan's proposal of
joint defence with India in 1959 was hedged
with  unacceptable conditions like con-
ceding Pakistan's demands regarding Kash-
mir, and was therefore rejected, Pakistan
never proposed that India and Pukistan
should administer the areas in their posses-
slon in Jammu and Kashmir.

qifeear & fog widtat glaag
4037, =Y weae fw: 7@ wfa.
w4 gg a@T Y Fav w4 fv e

(%) 71 wiw 3 gro & qrfearT
ardy wrar & gfamiy Sy e M ;

(=) afz gt, at frw Frew & gfaard
it gt Ft 0f §

() #ar @IFIT A 7@ @A & whe
F1 ¢ fade o F ¢ W

(@) mrag ax § fs wad o 7
qifeeard &) g7 gfamrd = &@day ¥
fou mawgs fa2at gzr gowew s

37

afgrar agy ey sl W gefa-
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T EHE F U qfFeam s €6
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#) ghaare grard w1 geaet fawx &«
fax ¥ ®t ¥ wiw off mifes @ a0
far g &
(v) v & qig @@ faug @ 51
qFET g1 AgF 2
Foreign Awards (o Indians

4038, SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to Unstarred Question
No. 1414 replied on 26th November, 1969
regarding Forelgn Awards to Indlans and
state 1

(a) whether the Information as asked
for therein has since been collected ; and

(b) If so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Information is still being
collected.

Etma Bango Dam ou River Hasdo In
Madhya Pradesh

4039, SHRI LAKHAN LAL GUPTA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have taken a
decision to construct Etma Bange Dam on
Hasdo river ln Madhya Pradesh during the
Fourth Five Year Plan ;

(b) if so, the expenditure likely to be
fncurred on the said project and the time
by which the project Is likely to be
undertaken ; and

(c) if not, the racsons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD];
(a) to (c). The Planning Commission has
pot yet finalised the list of pew -major
irdgatlon projects to be undertaken {n
Madhya Pradesh during the Fourth Plaa,
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Income Behaviours of Agriculturists and
Non-Agriculturisis Including Middle
Income Group and the Rich
during Last Three Years

4040, SHRI D. N. PATODIA : Will
the PRIME MINISTER be pleased to
state 3

(a) whether It Is a fact that the green
revolution has given affluence to the agri-
cultarists only but the non-agriculturists
im:luding the middle income group and the
rich have not benefited much during the
last three years ; and

{b) if so, whether Government have
statlstics to show how the fncomes of the
above classes have behaved durlng the last
three years and the reasons for the varia-
tion and fall in the income rate in respect
of each category and the measures proposed
to be taken by Government to remedy the
sltuation ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) It is presumed that the expression
“‘green revolution” used In the Question
refers to the introduction of high-yielding
varleties programme, This programme
covers only certaln areas and classes of
farmers and specific crops, This has how-
ever resulted in increased foodgrain produc-
tion, correspondingly larger availability of
foodgraios for consumpiion and a certain
moasure of general price stabllity, which
has been bzneficlal to all classes, The high
ylelding varistics programmzs is also being
progressively extended to cover larger areas
and a larger number of farmers,

{b) No specific study- bas so far
been made regarding the Income behaviour
of different classes as a result of “‘green
revolution™,

Retaliatory Action by Foreign Countries
on Indian Cultural Mission Closure issue

4041, SHRI D.N PATODIA : Will
the Minlster of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the closure order for the
forelgn cultural centres in Indla has created
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any retaliatory actlon with regard to any
of our cultural centres abroad ; and

(b) if so, the names of the places where
our cultural cenires have been asked to
close down ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) Does not arlse.

French Arms for Pakistan in British
Vessels

SHRI D. N. PATODIA :
SHRI MANIBHA! J, PATEL :

4042,

Will the Minister
pleased to state :

of DEFENCE be

(a) whether Government’s atientlon
has been drawn to the news reports that
French arms are being shipped in Britlsh
vessels to Pakistan ; and

(b) whether Government have checked
up with the Government's of U, K. and
French about the nature of arms supplied ;
and if so, the details thereof and Govern-
ment’s reaction in this connection ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
Government are aware of a Britlsh ship
having left a French port, a few weeks ago,
carrylng some  military supplies  for
Pakistan, Confirmed information, regarding
the nature of arms being carried in it, is
not availlable. Normally information in
regard to such deals cannot be obtained by
reference to the forcign  governments
concerned. However, Government's views
on the supply of arms and ammunition to
Pakistan have been made known to all
friendly governments Including the Guvern-
ment of France,

Supply of Iron ore to Japan

4043, SHRI D. N. PATODIA : Will
the Minister of FOREIGN TRADE be
pleased to state the terms and detalls of
the contract recently concluded with Yapan
for supply. of fron ore from Indla to
Japan ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN 'TRADE
(SHRI RAM SEWAK): Minerals and
Metals Trading Corporation of India
recently concluded contracts with the
Japanese Steel Milis for supply during 1970-
75 of 6.95 million tons of firon ore of
varlous grades valued approximately Rs.
42, 67 crores. The shipments will be on
F. O. B. basis and the sale proceeds will
be reallsed in U. S. Dollars,

Commonwealth Prime Minister’s Meeting
to be held at Singapore

4044, SHRI BAL RAJ MADHOK
SHRI V. NARASIMHA RAO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the next
meet of the Commonwealth Prime Ministers
is to take place at singapore ;

(b) whether it is a fact that Government
of Indfa wanted this Conference to be held
at Delhi ; and

(c) if so, why has the claim of India
to hold this Conference has been by-
passed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) No, Sir.

(c) Does not arise.

Expenditure incurred by the Department
of Atomic Energy on Visits Abroad

4046, SHRI VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER be
pleased to state ;

(a) whether it is a fact that an ex-
penditure of Rs, 13. 11 lakhs was Incurred

by the Department of Atomic Energy on
visits abroad during the period from

January to November, 1969 ;

(b) whether )t is a fact that there were
cight visits to France to .discuss mattom
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relating to the collaboration agreement with
Commissiariat AL® Energic Atomique for
the construction of the fast breeder reactor
of the Madras Nuclear Power Station at
Kalpakkam in 1969 ; and

(c) whether all the above visits and
expenditure were unavoidable and, if so,
detalls of justification for the above
visits ?

THE PRTME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No, Sir, The expenditure on visits
of the officers of the Department during
the perlod January to November, 1969 is
approximately Rs. 4,08 lakhs.

(b) During the period January to
November, 1969, two officers of the
Department, on thelr way back after
attending United  Natlons/International
Atomic Energy meectings, stopped over in
France on three occasi for discussi
with the Commissarist AL’ Energlc
Atomique, France, on matters relating to
Fast Breeder Test Reactor,

(c) Yes, Sir. There are many technlcal
matters to be decided in consultation with
French specialists and the Indian Atomic
Energy Commission group working in France
for the detalled design of the Indian Fast
Breeder Test Reactor.

Import of Chloramphenicol

4047. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state

(a) whether it is a fact that the State
Trading Corporation was asked to import
six tonnes of Chloramphenicol {n 1969
because the Indigenous manufacturers had
experlenced some difficulty in producing
the said drug in adequate quallty;

(b) whether State Trading Corporation
imported the drug at a cost of about Rs, 100
per kg, and sold it at Rs. 700 to Rs, 500
per kg. at a time when the local price was
Rs. 410 per kg.; and

2

(c) M the answers to parts (a) and (b)
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above in the affirmative, whether it Is clear
instance of profiteering by State Trading
Corporation and that too in an item as
as essential as an antibiotic ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir, The S.T.C.
was asked to arrange Import of 10 tonnes
of chloramyenicol powder and 7 tonnes of
chloramphenlcol palmitate in 1969,

(b) The import cost and retail prices
of the drug were as follows : —
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Import Cost Retail Price
(c.if. Price

& [mport

duty)

Rs. Per Kg. Rs. Per Kg.

Chloramphenicol
Powder 145.20 400.00
Chloramphenicol
Palmitate 157.20 183,50

(e) The retall price of chloramphenicol
powder was fixed by the STC at a high
level at Instance of Government with a view
to protecting the Indigenous production
of the drug. The margin of profit on chlo-
amphenical palmlitate was only 6 per cent,

Sanction of Bhatinda Project for Panjab

4048, SHRI VIRENDRAKUMAR
SHAH : Will the Minlster of IRRIGA-
TION AND POWER be pleased to stale 3

(a) wheather it Is a fact that the Plan-
ning Commission as well as the Union
Ministry  of Irrigation and power had
rejected sanction for Bhatinda in the Punjab;

(b) whether Punjab Government have
still launched the project; and

(c) 1f the answers to above questions be
in the affirmative, state as to how he pro-
poses to move in the matter in the face of
the deslie of a State Government to force
its will on the Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir, The Bhatinda ther-
mal powcr station project has bsen approved
for Implementation,

(b) and (c). Do not arise.

Uniform procedure regarding export of
Woollen fabrics of History

4049, SHRI R, K, BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to swate

(a) whether it Is a fact that wollen
hislery is exported through the State Trad-
ing Coaporation whereas the woollen fabrics
are exported direcily;

(b) ifso, the reasons for which two
different procedures are adopted; and

(c) the steps being taken to have an
uniform procedure for both the exports
items ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). The need to canalise export
of Hosiery & knitwear was consldered neces-
sary by reason of the disorganised nature of
this sector and to protect the unit value,

Testing of Inter-Continental Ballistic
Missile by China

4050. SHRI HARDAYAL DEVGUN
SHRI JAl SINGH :
SHRI YAJNA DATT SHAR-
MA :

Will the Mioister of DEFENCE be
pleased 1o state )

(a) whether Government’s attention has
been drawn to the Press reports to the
effect that China may heve its oo jet fighters
in service next year and her Intercontinental
Ballistlc Missile will also be fully tested and
ready; and

(b) If so0. the reaction of Government
thereto ?

THE MINISTER OF DEFENCE AND
STEEL & HEAVY BNGINEERING (SHRI
SWARAN SINGH) 1 (%) Yes, 8ir,
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(b) Government s taking necessary
measures for the defence of the country.

weg 93q & wwi o frala

4051, »ff fowo Afua : Far ¥3-
fore square @41 4z T@EA ST FO OHGT

fe:

(%) wer sR@ ¥ ad  1965-66,
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o7 & ¥ &1 fgfa aan far

(@) sarag aw & 5 saer frafa
WY A

() afz gi, @t fFad wfama aar
Tad qar 107 § 7

Ffw sqare wwrem W g
(st 1 qa%) : (%) fAglq wlse wem-
1T AT W A AT Wiow = R ¥
F91 7t frgfa geaeft wmamd ey
78 & 1 ag 1965-66, 1966-67 Fa1 1968-
69 % Ty ¥ ¥ fagty feq mr &3 &1
e §9 qFK q1—
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(%) 1966-67, 1967-68 &tz 1968-69
¥aqarc sy wdw ¥ fewA gl &
faata fsar war stz 1967-68 #t gaar &
1968-69 ¥ awi ¥ fafa & fead sfaa
afg wgqar &4 gf ; Az

(=) wYaY gaadfz qraar & sl &
Ioaraq agan frafa & feq s arsT s
weq faaifea fed ay § 7

dife smae swem § Sawet
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& THT qT—

ag wr qeq
Yo A ‘000" To
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1968-69 1204 2457

Tq g
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far g 79t ¥, ¥=Y ¥ Frafa ¥ sedrafia
frorae agf g€
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qQYaar & YA fwgrfaa fear war &)
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sfafra & & arg oA &1 fawic g
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weq 9w & wayy fast & srorafaal
aut gymet & wmagfa

4053, ot o wo Ffww + w1 WR-
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fore sare wAY g qAW A FO KA
f& :

(%) #a0 g dYw a6l # wew g2 ¥
Fgr fast & arerfeagl aar geawl &
w1 wifewt ®) g€ grfr & X & A%
HIA(T JMAT AT § ;

(&) #ar gere ¥ 959 wqgr fqel
# arenafizadl ¥ wroor gf fagst gav &
gift & a3 & ot FE sgma soAr ¢
&

() afx gi, @ saFr s AT ?

qfirs @R Aaren § gowR (sh
TR Gww) : (F) qur (). ot 7@

(7) = 7§ 9z

Division of a part of production of
Ordnance Factories to Frivate
Sector

4055, SHRI P. C, ADICHAN : Will

the Minister of DEFENCE be pleased to
state

(a) whether there s any proposal to
divert a part of production of Ordnance
Factorics to private sector; and

(b) the resasons for such diversion ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) and (b). No, Sir. Assis-
tance af the Private Scctor s taken where
necessary, to supplement the production In
Ordnance Factories, Rellance on the private
sector is placed mostly for supply of com-
ponents and tools for which there s elther
no capacily or inadequate capacity Io the
Ordnance Factorfcs,

In addition, the Department of Defence
Supplies has been ‘pursuing the establish-
ment of indigenous manufacture of Defonce
{tems hitherto imported,

Production of Coloured Sarees by Handlooms

4056. SHRI P.C. ADICHAN: Wil
the Minister of FOREIGN TRADE be
pleased to state o
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(a) whether Government have recently
received any representations agalnst the
decision to reserve production of coloured
sarces for the handloom sector;

(b) if so, the sum and substance there-
of ; and

(c) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) Yes, Sir,

(b) A statement is enclosed.

(¢) The Government are not considering
any change io the existing policy of reserva-

tion of certain flelds of production for the

handlooms.
Statement

The sum and substance of the represen-
tations received by the Government are given
below :—

(1) Maharashtra accounts for 80%, of
powerlooms in the country and the coloured
sarces are also mainly produced in Maha-
rashtra Siate,

(2) Powerloom is a decentralised small
scale industry in the State,

(4) Majorlty of persons engaged in the
indusiry are self employed people who would
be thrown out of employment.

(4) Coloured sarces proceduced on
powerlooms are also exported and earning of
foreign exchanges should not be lost.

Upgradiog of Indian Trade Office in
German Democratie Republic

4057. SHRI CHENGALRAY NAIDU :
Will the Minister of EXTERNAL AFFAIRS
be pleased to siate :

(a) whather the attention of the
Government has been drawn to the news
report that Government of India had upgrad-
ed the status of the Indlan trade office in
the German Democratic Republic ;

(b) Ifso, how far this statement Iy
true ; and
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{c) {fnot, whether Government have
contradicted the statement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) The Indlan Trade Representative
has now been empowered to discharge cer-
taln Consular functions,

(c) The position as above has been
clarified by Government,

feeelt fama dwcm s &
wawifegt § aiy

4058, »ft vgafi fag mredlt : qar
feurf qar g o 541 ag aarw £ g
w3 fa
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greter & § §A wqaifeay
¥ for gwr ¥ T WY
sqFEar |

26 ¥ wiff § foaa% wraew #
e g f& gaasi A
¥+E 7 foar a1 9%y ¥ Fg-
fagaff Yo &1 ¥ geqa:
7 faudi ¥ grafrag §—sa-
afgai #1  Trdveor, sreqrdt
q&f &1 eqrdt 9af ¥ ofadq,
afeql, Tardt w1, qnfed
%t goart, fafwear graedt qar

s+ gfagms)l ) saaear |

48 wlf ¥ o fgay g W
faare-famet #<% dawr fear
wrar g 1 feedt fama wama-
geqa ¥ feedt uvg famd
sAad du ¥ §9 aaAa
AN FT Y & AT T daw
¥ fgarf 7 faos wamm
wgIIar &Y a1 @ 31 ag safy
gt t—wwww § gfaa few
2 fr ogol Aaft % 6 mint &
¥5 =it qua: wratfan w1
&t 7% § & oF atw st Ty
g 7% §, SAST @FEH _AEAN
¥ sggee A gz ¥ § fam
51 wiaffafy Hewifas gt
gt @AY § 1 gEd A oY £ qia}
& grarg #, SoyEl ¥ gfen
far & fw gegi 15 =il #
sraffrag wTAT T wT forar
g Al Aoy & omint sl
aget gur gadt SO € {9
il a¥a s=q_ At At q,
geqT FANN g9 ¥ Ay
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Funds earmarked for Irrigation of
Manipur

4059, SHRI M, MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be plaesed to state :

(b) the amount earmarked for irriga-
tion schemes for M nipur during the Fourth
Five Year Plan ;

(b) the nature of the scheme drawn
up and the total acreage to be irrigated
after completion of the schemes ;

(c) whether it Is a fact that double
cropping of foodgrains cannot be undertaken
in Manipur due to lack of supply ; and

(d) 1f so, whether Government would
allocate more fund and give more attention
on Irrigation work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWLER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d) A provision of Rs. 10
lakhs hus been made for major and medium
frrigation schemes In Manipur in the draft
Fourth Plan. A scheme for providing lift
jrrigation from the Loktak Lake is being
investiga:ed by the Manipur Administratlon,

Disposal of Surplus Air-Field at
Kakching Palel of Manipur

4960. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
10 state :

(a) whether the disposal of the surplus
alr-field at Kakching Palel of Manlpur is

being postponed ;

(b) if so, when the said disposal will
be clfected ;

(c) whether applications for grant of
settlement have been received by the Minis-
try ; and -
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(d) 1f so, any action so far taken there-
to?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGEENRING
(SHRI SWARAN SINGH) : (a) and (b).
It has been decided to retain the land as it
is required for Defence purposes.

(¢) + Yes, Sir,

(d) The matter is under consideration.

Rural Electrification in Manipur

4061 SHRI M, MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

{a) the electrification work taken up
in the bill and rural arcas of Manipur;

{b) whether the local people of the
villages near Tadubi in the Imphal Dima-
pur Road had approached the Government
of Manipur for extension of electric supply
from Tadubi to Paomata centre; and

(c) 1f so, any action taken thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIGN AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Upio 3lst December, 1569,
125 localitics have been electrified in Mani-
pur out of which 39 are in the hilly areas.
A scheme for electriflication of 81 villages
in Manipur has been approved in Septem-
ber, 1969, for implementation during the
Fourth Five Year Plan. 40 localitles in
hilly areas would be electrified during
the Fourth Plan, under rural electriffcation
schemes, In addlilon 60 localities In billy
areas would be electrilied during the Fourth
Plan under the scheme of utilisation of bulk
powcr supply from Assam.

(b) and (¢). The Manipur Government
have reported that no request from the local
people of villages near Tadubi has been
received for extension of electric supply
from Tadubi to Paomaia Centre. This ex-
tension is, however, being taken up under
the scheme of utllisation of bulk power
supply from Assam,
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Construction of Tuliha Airport near
Imphal

4062, SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to state :

(a) the amount sanctioned for the cons-
tructlon of the Tulihal alrport, near Imphal
and the amount already spent;

(b) the name of the contractor;

(c) the nature of labour engaged and
the daily rate of wages for the labourers
engaged in ths: said comstruction, both male
and female workers;

(d) the number of workers engaged on
average lo 1969 local noo-local; and

(¢) whether payment to labourers is
made regularly 7

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING (SHRI
SWARAN SINGH) : (a) It will oot be
desirable to give this information as it will
gave an indication of the specifications and
capacity of the airfield.

(b) to (¢). The loformation Is being
collected and will be placed on the Table of
the House,

Electron beam welding unit Designed by
Bhabha Atomic Research Centre,
Trombay

4063. SHRI G.Y. KRISHNA : Will the
PRIME MINISTER be plecased 10 state ;

(a) whether the Bhabha Atomic Rese-
arch Centre, Trombay have designed an
elcctron beam welding unit; and

(b) if so, the estimated cost thereof,
the purpose for which the above mentioned
device will be utillsed and the amount of
foreign exchange Involved as a result there-
of 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Bir.
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(b) The cost of the unit Is Rs, 1,25,000
The unit will be used fn the manufacture of
fuel elements for nuclear reactors. The
Indigenous fabrication of this unit involves
a forelgn hang comp t of
Rs, 15,000/,

¥ afirem ®or & fawst =Y

e fagr wray
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Seminar on Indo-German Democratic
Republic Co-operation

4068, DR, RANEN SEN : Will the
Minister of FOREIGN TRADE be pleased
io state 1

(a) whether a seminar on Indo-German
Democratic Republic  Corperation took
place at Bombay on the 4th October, 199 ;

(b) whether Government officials also
participated In the seminar ;

(c) the subjects discussed at th: seminar
and the results achieved ; and

(d) whether any follow-up action has
ben taken to implement some of the
suggestions made at the seminar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) aod (b):
Yes, Sir.

(c) The following subjects were dis-
cussed at the scminar ;
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() Twenty years of cconomic growth
of GDR and Economlic and
Industrial Cooperation with de-
veloping countries with particular
reference to India ;

(li) Forcign wade of GDR with
developing countries with parti-
cular reference to India ;

(iil) Export promotion of Indlan goods

to GDR,

The reminar highlighted the prospects of
further growth of Indo-GDR trade and
economic relaiions and the steps to be
taken In this regard,

(d) The recommendations made during
the seminar are being examined.

Proposal to place Handloom and Khadi and
Village Industries under 8 Separate
Minister

4069. SHRI §. K. SAMBANDHAN :
Will be PRIME MINISTER be pleased to
state @

(n) whether Government have any
proposal lo place the Handloom Industry
along with Khadi and Village Industries
under a separate Minister in view of the
large number of people depending on these
Industries ;

(b) Il so. when ; and

(c) if not, the reasons theiefore ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
ING (SHRIMATI INDIRA GANDHI):
(a) to (c). Handloom Industry  is
under the adminisirative control of the
Ministiry of Forcign Trade, and Village
Industries Including Khadi, under that of
the Ministry of Industrial Development,
Internal Trade and Company Affairs. These
Arr are fdered satisfactory,

and no change is contemplated at present,

Conversion of All India Handloom
Board inio a Siatutory Board

* 4070, SHRI S, K. SAMBANDHAN :
Will the Minister of FOREIGN TRADE be
pleased lo stale ;
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(a) whether Government have any
proposal to bring In some legislation for
making the All Indla Handloom Board a
Statutory Board ;

(b) If so, by when ; and
(¢) If not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) 1 (a) and (b). The
Government of Indla have accepted he re-
commendation of the Powerloom Enguiry
Commlttee 1o convert the existing All India
Handloom Board Into a Statutory Board.
Steps are being taken 1o implement this
decislon,

(¢) Does not arlse,

Ceylonese police in Kachchativu Island
During Festival

4071. SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it Is a fact that the
Ceylon Government have again deployed its
police forces durlng the recent (St. Antony's)
festival in Kachchativu Island ; and

(b) if so, the reasons therefore and the
reaction of the Indian Government thereto
in view of the past negotlations with the
Ceylon Government about the dispute 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SINGH):
(a) Officials of both the Governments of
India and Ceylon visited the lsland during
the Festival.

(b) This has been the practice in the
past,

Export of Sporis Geods
4072, SHRI SHIVA CHANDRA JHA :
Will the Minister of FGREIGN TRADE

be pleased to state :

(a) whether it is a fact that India
Pxperts spofts ggods ;
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(b) iIf so, to which countries and what
kinds of sports goods are exported ; and

(c) how much forelgn exchange s
carned therefrom per year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) The Sports Goods from India are
being exported to more than 70 countrles,
The major forelgn markets for Indla’s
sports goods are Australla, Ghana, Iraqg,
Kenya, Mdlaysia, New Zealand, Nigeria,
Zambia, Malavi, Sudan, Tanzanla, UK,
US.A, West German, West  Indles,
Uganda and Ceylon,

The exported goods Include Footballs,
Leather balls, Sports hosiery, EPNS Sports
were, Bladders, Hockey Balls, Cricket balls,
Badminton-tennis squash Rackets, Hockey
Sticks, Nets, Fishing rods, Carrom Boards,
Sports Shoes, Gymnastic Goods, Cricket
bats, Table-tennis bats, Polo Sticks etc.

(c) The wvalue of exports of Sports
Goods during the last five ycars has been
as under 1

Year Export Value
in Rs./lakis

1965 7184

1968 8160

1967 98-02

1968 11149

1969 12895

frdw ¥t g% & i fafom Qv BR
fanr args T o wily
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Establisbment of South East Asia
Common Muarket

4075, SHRI M, L SONDHI: Wil
the Minister of FOREIGN TRADE be
pleased to state 1

(a) whether any negotiations have been
held between the Government of India and
the Governments of South East Asia con.
ries regarding the establishment of South
East Asian Common Market ; and

(b) If so, the outcome thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK) 1 (a) and (b). No, Sir,
Certaln Initiatives have, however, been
taken in p of the lutlon on the
s gy for Integ d develop t of

reglonal co-operation In Asia, unanimously
adopted at the Third Ministerial Conference
on Assan Economic  Co-operation, to
promote closer economic co-operation among
the member countries of the ECAFE region.

Reference about Netajl in Gocbbel's
Diarles

4076. SHRI M. L. SONDHI: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to siate :

(a) whether Government’s atlention
has been drawn to a footnote in the first
edition of Gobbel’s Diaries published o the
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U. 8. A, relating to Netajl Subhas Chandra
Bose ;

(b) whether the footnote sheds any
light on the mystery of Netaji's disappea-
rence ;

(c) whether Government propose to
take any Inltlative to find the evidence which
might be available in the archives of the
U. 8. occupation forces in Japan ; and

(d) If oot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURRENDRA PAL SINGH) :(l)
to (d). The Government of India have
declded to appoint a commisslion of enquiry
to go into the question of the disappearance
of Netajl Subhas Chandra Bose. This com-

ission will undoubtedly go iInto all such
materlal as is relevaat.

Views on Role of Aircraft Carrler

4077. SHRI M. L. SONDHI : Wil
the Minister of DEFLNCE be pleased to
state,

(a) whether it Is a fact that the views
of a senior Naval Officer regording the role
of alr-craft carriers were Ignored and he
was compelled to retire prematurely 3

(b) whether Government have now
themselve accepted the same views ;

(c) if so, whether any enquiry bas heen
ordered into this affair ; and

(d) if so, the results of the enquiry 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) In arriv-
ing at decislons on questioos of policy like
the role of alrcraft carriers, due weight is
glven to the views of the Naval Head-
qcarters. Government is not aware of any
case In which a senior Naval officer was
compelled to retire prematurely for hiy
views on the role of aircraft carriers,

(b) to (d), Do pot arise,
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Use of Atomic Energy for Peacelul Purposes

4078. THRI N. R, DEOGHARE}
Will the PRIME MINISTER be pleased to
state

(a) whether the Government of Indla
have declded (0 explore possibilities of use
of atomic encrgy for peaceful purposes
with the help of forelgn countries ; and

(b) If so, the details thereof : names
of the countries with whose help Govern-
ment propose to explore the pessibilitles ?

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b), The Government of India
has ever since the Inceplion of Its nuclear
energy programmc collaborated with the
Gover tsof a ber of rDI“IﬂI coun-
tries in the fileld of the peaceful uses
of atomic energy and no new declsion In
this respect is called for.

Alreraft HF-24

4079, SHRIMATI SHARDA MUKER-
JEE 1 Will the Minister of DEFENCE be
pleased 1o state :

(a) whether it is a fact that Government
have relegated HF-24, manufactured at
HAL, to ground attack only ;

(b) whether the Idea of developing
HF-24 to glve it Mach-2 capability bas
been dropped ;

(c) If so, whether the Government are
reconsidering their earlier decision ; and

(d) the reasons thereol 7

THE MINISTER OF STATE IN THB
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) to (d). The Mk. I version
of the HF-24 aircraft has been designed
primarily for the Ground attack role, It
will pot be in the public interest to give
further information,

of by U.K. on Cotton
Tmpesitien n‘r'tl:tlllu

4080, SHRI RABI RAY 1 Will the
Misister POREIGN TRADE be pleassd to

sate ;
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(a) .whether it is a fact that he met the:
General Sccretary of the Commonwealth
Secretarlat. Mr, Harold Smith ;

(b) whether It is ulso a fact that Mr,
Smith meade it clear to that Great Britain
Intend to impose 15 per cent duty on cotton
textiles - from Commonwealth oountries In
1972 ; and

(c) what is the reactlon of Govern-
ment to that ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). In course of
the discussions with Mr. Arnold Smith,
Secretary-General of the Commonwealth
Seeretariat, the Minister of Forelga Trade

expressed the strong fecling o India about -

the UK Govt.'s statement about imposi-
tion of 15 per cent import duty on cotton
textiles imported Into UK from Common-
wealt countries. Mr. Smith, however, did
pot say anything specific about thls,

Misuse of Rupee Pattern Trade

408l. SHRI RABI RAY : Will the
Minister of FOREIGN TRADE be pleased
to state 1

(a) whether Government’s attention has
been drawn to the observation made by a
study team set up by the Natlonal Council
of Applled Economic Research, New
Delhi, that the rupec patiern trade Is being
misused ;

(b) If so, whether Government agree
with that observation ; and

(c) steps taken by Govérnment to stop
this misuse ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Government
have received a report ‘Expert Strategy for
Tudia’® prepared by the National Councll
of Applled Economic Ressarch, New Delhl,
which inter alia Includes a Chapter on
Role of Rupee Trade. It gives a posi-
five appraisal of tupee trade.and the only
feference  to tha misuss: of rupee:patiom
wrade is o regard to awitch trade,
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Reports of only sporadic cases of re-.
export of Indlan goeds to third couantry
destinations by enterprises in East European
countries have been received. Whenever
such reports are brought to the notice of
the Government, suliable action {s taken
and the matter taken up with the concerned
Government when necessary.

Number of Officers in Central Water and
Power Commission on Deputation from
various States

4083, SHRI HUKAM CHAND
KACKWALI :
SHRI NITIRAJ SINGH
CHAUDHARY :
Will the Minister of IRRIGATION

AND POWER be pleased to state ;

(a) what Is the number (State-wise) of
Officers in Central Water and Power Com-
mission who are on deputation from the
varfous States ; and

(b) how many of them are of the level
of Director and above from Madhya
Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):
(a) A statement showing the number
of officers of the State Governments, State
Electricity Boards and Unlon Terrirories
(State-Wise) who are at present working
in the Central Water and Power Commission
oo deputation basls, Is attached,

(b) NiL.

Statement

The number of officers of the State
Governments, State Electricity Boards aud
Unlon Territories (State-wise), who are at
present working in the Central Water and
Power Commiasion, on deputatlon.

Name of State Number of officers
1. Andhra Pradesh 11
2, Bilhar 9
3, Gujamt :

4. Haryans
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Kerala
Madhya Pradesh
Maebharashtra
Mysore

Orissa

10. Punjab

11. Rajasthan

12, Tamil Nadu
13, Uttar Pradesh
14. West Bengal

Union Territory

Manlpur,
Pondicherry

LR R
{z-—h&—

—
N O ®o W

15.
16,

—
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Area irrigated by Chambal Canal

4084, SHRI HUKAM CHAND
KACHWAI1 WIill the Minister of
IRRIGATION AND POWER be pleased to
state :

(a) the area proposed to be frrigated in
Madhya Pradesh from the Chambal Canals
during the year 1969-70 ;

(b) what was the area actually Irrigated
durlng this year ;

(c) whether it is a fact that only less
than 50 per cent of the proposed area could
be irrigated ; and

(d) what {s the estimated loss to the

cultivators due to this shortfall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to (d), The area proposed to be irrigated
from Chambal Project in Madhya Pradesh
during 1969-70° was 2,10,000 acres (which
included 25,000 acres of Kharif and 40,000
acres of Mexican wheat). However, on
account of difficulties- in the ruaning of the
Chambal Canals, the area actually irrigated
was 1,52,000 acres (which Included 25,000
acres of Kharif.and 18,000 acres of Mexican
wheat). The loss on account of the
shortfall 1o Irrigation s roughly estimated
at about Rs, 70 lakhs,

Koradl Project near Nagpur
4085. SHRI DEORAO PATIL : Will

the Minister of IRRIGATION AND
POWER be pleascd to state ; o
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(a) whether the Koradi Project near
" Nagpur, which is based entirely on locally
avallable low-grade coal, was included in
the Fourth Five Year Plan and had been
cleared by the Centre, but was delayed b
two years ; :

‘(b) 1f so, reasons for delay and when
the generating units expected to be com-
missionen ; and

(c) how far the power capacity of the
State will be Increased by these two units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) Delay has been duc to varlous
reasons vjz, change of site, delay in
ordering major plant equipment from
vorfous sources and {n finalisation of their
prices, constraint of financial reasources,
etc, The first generating unlt Is expected
to bc commissioned by August 1973 and
sccond unit in February 1974,

() The power capacity of the State
will be iIncreased by 240 MW on completion
of the scheme.

Completion of Bandaradara Dam

4086. SHRI DEORAO PATIL : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Central Government have
studied the condition of Bandaradara Dam in
Ahmad Nagar of Maharashtra ;

(b) the measures recommended for the
strengthening of the Dam ;

(c) the estimated expenditure on the
said measures and financial assistance by
the Central Government ; and

(d) whether the Government . of
Maharashtra have requested the U.S.
Bureau of reclamation to send cXperts in
Dam designing and grounding of Dam and

, whether the experts are cxpected to arrive in
Indfa ? ) ' .

“THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION ‘AND
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POWER (SARI SIDDESHWAR PRASAD):
(a) and (b), A Commitiec of Experts,
which includes Central Government officers
also, has been constituted by the Govern-
ment of Maharashira to look Into the
problems of repairing and strengthening the
Bhandardara dam, The following immediate
remedial measures are already in hand 3

1.  Providing additlonal splliway and
outlet capacity,

2.  Grouting near the upstream face of
the dam to stop the seepage, parti-
cularly the zone of distress on the
upstream face in the body of the
dam.

3. Providing dralnage downstream of
the grout curtaln in the zone of
immediale distress,

4, Placing prestressed cable tles on
the upstream portion of the dam,

5. Tying the downstrcam porifon of
the dam (in the portion below
840 ft. from the top of the dam).
to the upsiream mass after grouting
the downstream areas which offers
free passage for grout to escape,
After grouting, provide adequate
drainage.

6, Controlling the reservoir to a level
commensurate with the remedial
measures completed before the
filling season of 1970,

Proposals for range measures llke the
construction of a drainage gallery and a
suitable backing for the dam. eic, are under
examination by this Committee,

(¢) The estimated cost of the works
already undertaken is Rs. 166.74 lakhs, It
{s assessed by the Maharashtra Government
that the other works may require about
Rs, 225 lakhs, All the expenditure Is to be
met by the State Government,

(d) At the lostance of th: Unlon
Minisster of Irrigition and Power, two
sxperts of the Unlied States Bureau of
Reclamation huve siredy lnspected the dam
In February, 1970,
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Death of an I.A.F. officer in Tezpur

4087, SHRI JYOTIRMOY BASU
Will the Minister of DEFENCE be pleased
to state :

(a) whether an IAF Officer died of
accident recently near Tezpur; and

(b) iIf so, the detalls thereof 7

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING
(SHRI SWARAN SINGH) i (a) Yes.
Sir,

(b) A Court of Inquiry Is investigat-
ing the accident. Its report is awalted.

A # s aqr arfesar gamaml
T wa fadiat s

4088. Y ywrmarc wwt: FAr
aXfere wig w4t ag @@ D FaO W@
e :

(F) 7a1 7g 5= § f7 feot & feam
WYY garare qar qiffea g suvaT
e fa Qs g FT @ E ; Wi

(=) afz gf, &t w7 Twew § |wwR
1 T FroAE) FY A ?

wtfore wrg dwreg A gueAy (s
gt fag) @ (F) a2 (9). 7@ ®1
A Tagag Y arfeer grg s49-
g W & vaAfgs fawef § g
grawt & faaow & g9 § ard) feg aq

HAXWT T oA Agl wW@ I FTHIT I

g ad® & s afedi & A IAW
17 arwfag @ g

Burglary in Indian Embassy in Washington

#4089, BHRI RAM AVTAR SHARMA:
Wil the Minlster of EXTERNAL AFFA-
IRS be pleased to state :
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(a) whether it Is a fact that Indian
Embassy In Washington was burgled on
3rd March, 1970;

(b) If so, whether any enquiry has
been conducted to ascertain whether some
secret documents have been stolen; and

©

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(¢) . No, Sir. However, the Information
Service of Indla office, located in a room in
the National Press Bullding about four miles
from the maio Chancery, was burgled on the
night of March 1, 1970. During that night,
several other lozal offices which are also
located in the same building, were broken
into. Our Embassy has coafirmzd that no-
thing was stolen, Most of the docum:nts
in the 1,5.1. are non-classified aod the room
in which the security cablnets containlog a
few C)Hnfidential papsrs are kept, was not
tampered with. The State Department has
been requested to take suitable measures to
prevent recurrence of such Incidents,

if not, the reasons therefor ?

The local Police are making enquiries,

Extension of Time for Cltizeaship
Applications for Persons of Indjan
Origin in Ceylon

4090, SHRI DEVINDER SINGH
GARCHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state t

(a) whether Ceylon Workers Congress
has called upon the Indian Government to
extend the deadline of Aprll 30 next for
applications for citizenship by 10 lakhs per-
sons of Indian origin in Ceylon; and

(b) if so, the reactlon of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Ceylon Workers Congress forwarded to
the Actng High Commissioner for ladia in
Ceylon a copy of a resolution dated the 28th
February 1970, which inter alia calls upoo
the Goveroments of Coyloa and lndia o ex-
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tend the closing date for applications for
cltizenship.

(b) The Acting High Commisstoner of
India in Ceylon has Intimated the Ceylon
Workers Congress that it is not the intention
of the Government of India to extend the
present deadline of 30th April 1970,

Suoggestion to make Commonwealth
more Meaningful

4091. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether he has given a suggeition to
the S:cretary General of the Commonwealth
Sezcretarlat Mr. Smith that political and
economic content of the Commonwealth
must become more m:aningful and purpose-
ful If it had to survive;

(b) what other suggestions were made
by the Minister for betterment of Common-
wealth; and

(c) the reactlon of Mr. Smith thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) ; (a)
Yes, Sir,

(b) Dlscussions with Mr. Arnold Smith
were of a general nature, and did not con-
cern any specific projects,

(c) Does not arise.

East Pakistan-West Bengtl Border
Demarcation

4092. BHRI YASHPAL SINGH : Will
the Minister of EXTBERNAL AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
towards the allegation In Pakistan Times
that India Is responsible for declay in the
dem! lon of Mah d Burang and
Karatoa sectors on West Bengal-Bast Pakls-
tan border; and

(b) if so, his reu:tlnn thereon?

THE DEPUTY MINISTER m. THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Qa 10.2.1970, the Pakisian Timas quoting
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official sources made certaln allegations
against India regarding demarcation of the
1West Bengal-East Pakistan border,

(b): Theee alicgations are without founda-
. thoa.-Reference Is also invited to the answer
given to Starred Question No, 797 on 24th
December, 1969 regarding boundary demar-
catien ' between . East - Pakistan and Waest
Bengal,

YT ST AT ate ST g g

4093, ot gy Ty guaTg ¢ AT
fawrf. aw frwa w0 og s oo
o fis

(%) *n 7g Fvg fs weas afcdion
weafsa Trur sarg e ata &1 fafor-
T Y U g ER

(@) & o = foaar sag gam §
AT EY A ATd AT FIH W AT
wy?

fawrl oo fega warom # 99 walt
(oit fa sae sww) : (%) ot gt

(%) wwady, 1970 a% war sA™
QT alw 9T g% s 34.28 WOy T
w7 . UTT RAIT FITX &Y & 9Oy A
wwg § weq WA X uAediA § 3 s
owy yfa w1 wfrfom oiw fafea g
orr AT G e fawdt ¥ o afa-
ey ®HAT 172 AMAZ X 1 g9 ¥R &
Ju famell Asq AT A9T YACAAH
afafes fee Y & s W@t &0

Withdrawal of Field Service Concessions
in Udbampur (J. & K.)

4094, SHRI VIKRAM CHAND MA-
HAJAN : Will the Minister of DBFENCE
- be pleased to state §

(a) whether it ls-a-fact that fieid-service
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concessions have been
Udhampur (J. & K.);

withdrawn from

(b) ifso, the reasons for withdrawal;
and

(c) the number of officers and other
ranks to whom family quarters have been
provided there and after the withdrawal of
concessions, how many more schools and
colleges have been provided for armed

.services personnel?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) and (b).
The field service concessions were withdrawn
with effect from 1.3.1968. The concesslons
were withdrrwn because, after a review, the
Government came to the conclusion that the
conditions at Udhampur were not materfally
different from those o several other stations
in the country.

(c) The Information which s not readily
available Is being collected and will be
placed on the Table of the House in due
course,

Import of Cotton

4095. SHRI HIMATSINGKA : Wil
the Miolster of FOREIGN TRADE be
pleased to state :

() whether Government propose to
import 70,000 bales of cotton in addition
to the lmport of one lakh bales of cotton
under PL-480 In order to meet the raw
cotton demands of the textile indusiry In the
country;

(b) If so, the declson taken in the
matter;

(¢) the aonual requirements of the
country for raw cotton and how much of it
is available in the country; and

(d) the quantity of cotton that would
be required to ensure capacity working of
the textile industry during 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM BEWAK) : (a) and (b). It has been

““decided to aliow import of additlonal 50,000
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bales on cotton of global basis to meet the
requirments of textile Industry which are in
excess of the supplies already avallable,

{c) -Requirements of cotton o the
country and the indigenous availability of
this material change form year to year de-
pending upon the verlous relevant factors
such as Ioternal and exterpal demand for
cotton manufactures and the cotton crop in
the country.

(d) For the cotton year 1970-71,
approximately 65 lakh bales of cotton would
be reqired for normal consumption in textHe
Industry,

Establishment of Joint Tea Consortium
by India and Ceylon

4096, SHRIMATI ILA PALCHOU-
DHURI : Wl the Minister of FOREIGN
TRADE be pleased to state 1

{a) whether it is a fact that both India
and Ceylon have agreed to from a jolnt tea
consortium on public company basis for
promoting tea exports of both the countries;

(b) if so, the progress made in this
regard;

(c) the deteils regarding lts style, func-
tlons, had capial lovestment and location
offices thereof; and

(d) when this would become effective 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). In accor-
dance with the agreed note of discussion bet-
ween the delegations of Indla and Ceylon
held in New Deihi In - May/Juoe, 1968, two
working groups werc set up by the respec-
tive Governments to finalise the Memoran-
dum and Aricles of Association of the
lndo-Ceylon Jolot Tea Consortium, The
Working Groups after preparing their sepa-
rate reports met at Colombo on the 12th
November, 1969 jolntly and came to an
sgreement on all major polnts. The (wo
Governments have yet to take a discission
on thelr recommendations.

(b) As recommended by the Working
Groups, there will bes two soparate. -netiocal

CHATTRA 4, 1892 (Y 4K A)

Written Answers 146

companiles and the consortium will be a
joint management committee styled *“Indo-
Ceylon Tea Consortlum®™. Its fuoctions will
bo to market both loose and packaged teas
in all its forms and to enter into trading
operations, to establish blending and packag-
Ing units in foreign countries when necessary
In collboration with their natlonals, to
promote sales of packaged teas and to
carry out market surveys. The authorised
capltal of the two pational companles, the
groups have recommended, may be Rs, 50
million each and the quantium of paid up
capital would be decided upon by each
natlonal company In consultatlon with the
Consortium,

Regardiog the location of the Office,
no disclslon could be taken by the Working
Groups and the matter has been left to the
two Governments,

(d) After the recommendations of the
Working Groups are ratifled by the two
Goveroments, action will be taken for the
formation of the National Companies as well
as the Consortium,

Decline in Indian Exports to U.S.A.

4097, SHRIMATI I1LA PALCHOU-
DHURI 1 Will the Minister of FOREIGN
TRADE be pleased to state ;

(a) -whether it is-a fact . that Indian ex-
ports 1o U, S. A. declioed by about
$ 2,000,000 during S:ptember, 1969 as
Compared to the previous moath;

(b) whether It is also a fact that during
the period from October to December, 1969,
there has been a decline in the ladian ex-
portsto U. 8, A;

() if so, the reasons for the decline and
the commoditles involved; and

(d) step taken to improve the position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRRDE (SHRI

- RAM SEWAK) : (a) The value of export

In August, 1969 was Rs, 20,95 crores while
in September, 1969, it was Rs. 17.32 crores,
showing a decline of approximately Rs, 3.63
crores or 4,8 mililon doliars,
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(b) The total export for the three months
October-December, 1969, was Rs, 60.19
crores, The total value of exports during
July-September, 1969, was Rs, 57.73 crores.
There was an increase of approximately
Rs.2.4 crores as compared with the July-Sep-
tember figures, The export for the corres-
ponding months of 1968, (during October-
Dceember, 1968) was Rs, 58.69 crores,

(¢) Does not arise,

(d) A Trade Delegation visited U. S, A.
in January, 1970. The recommendations by
the Delegation for strengthening India's
positlon in the traditional items and for lo-
creasing exports by identifying new pro-
ducts for export to U. 8. A, are under the
actlive consideratlon of the Government,
Market studles for specific items like light
engineering goods, marine products etc., have
been made. It is proposed to particiate in
one or two exhibitions in the USA during
the current year,

wader feqr W WEd €A
T AT AT & ATeuw @
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Trade Agreement with Indonesia

4101. SHRI VALMIKI CHOUDHARY
SHRI D.N, PATODIA

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there are proposals under
consideration of Government to bave a fresh
Trade Agreement ncgotiations soon with
Indonesia;

(b} If 30, whether Government had a
talk with the Forelgn Minister of Indonesia
who recently visited India in this regard;

(c) the quantum of trade between the
two countrles for the year 1969-70;

(d) the commodities which have been
exported from India; and

(¢} the commoditles which are nego-
tlated for exports in the new Trade Agree-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a), (b) and (c). The
Trade Agreement between the Government
of India and the Governm:nt of Republic
of Indonesia, which was signed in Djakarta
on December 28, 1966, Is valid upto the
25th October, 1970, In discuswsions between
the Minister of Foreign Trade and ths Fore-
ign Minister of Indonesia during the visit of
the latter to India early this month, the two
Ministers agreed on the need 10 prolong the
Trade Agreement beyond the 25th O:tober,
1970,

(c) and (d). During the perlod April to
November, 1969, exports from India to Indo-
nesia amounted to Rs, 2.65 crores, while
imports into India from Indonesia amounted
to Rs, 13 lakhs. Tne main ltems of our
exports to Indonesia were cotton fabrics,
Iron and steel manufactures, transport equip-
ment, jute manufactures, paper, paper
board and manufactures thereof, unmaoufac-
tured tobacco, machinegy, fish and fish
preparations, etc. The maln commodities
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available for export from Indla to Indonesia
are listed in the current Trade Agreement,
The question of any additlons and or alte-
rations therein will be considered at the
appropriate time,

US Request for altrenative Arrangement
to run Amarican Cultaral Ceatres

4102, SHRI VALMIKI CHOUDHARY :
Wil the Mioister of EXTERNAL
AFFAIRS be pleised to state :

(a) whether Governm:nt's attentlon
has been drawn to a2 news ltem lo [ndian
Express dated 5th March, 1970 under the
caption “:U.S. Officers on Cultural Centre™
in which It has been stated that USA s
willing to negotlate with [ndla alternative
ariangement for running the flve Information
centres at Lucknow, Patna, Hyderabad,
Bangalore, and Trivandrum similar to those
which are run by the Britlsh Couacil, India-
Japan Association and the Indo-Soviet Cul-
tural Organisation; and

(b) 1if so, the reactlon of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH): (a)
Government have seen the newspaper report
in the Indian Express dated 5th Murch
under the caption ““U.S. offer on cultural
centres,”” Goveroment have so far not recei-
ved any proposal from the U.8. Govern-
ment in respsct to the future running of the
five USIS Information Cenrres at Lucknow,
Patna, Hyderabad, Bangalore and Trivand-
rum,

(b) Government Is willing to discuss
such proposals for the working of the Cent-
res which are within the framework of
Government’s Policy on the subject.

Renewal of Trade Pact between India
and Nepal

4003. SHRI YALMIKI CHOUDHARY 1
SHRI HIMATSINGKA :
SHRI K P. SINGH DEO

Will  the Minister of
TRADE be pleased to state 3

FOREIGN

(») whether thero has been any reluc-
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tance on the part of the Government of
Nepal to renew trade pact with Indla;

(b) If so, whether Government have
ascertained the reasons therefor; and

(c) the reaction of Government there-
to 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to (c). Nego-
tlations for renewal of a trade agreement or
treaty are normally started a few months
before It Is due to expire, The Treaty of
Trade and Transit (1960) between Indla and
Nepal expires only on the 3lst October,
1970, and the two Governments have not
yet engaged themselves in discussions regard-
ing the arrangements to be in force after
that date.

Suggestion by Central Forest Research
Institute for Power Generation

410). SHRI NITIRAJ SINGH CHOU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

{a) whether some time ago Central
Forest Research Institute had suggested that
base load power be generated at pit leads
on loferior grade coal and peak load power
at consumer centres based on high quality
coal or hydropower;

(b) If conmnection of reglonal grids
into one national grid would facilitate
implementation of above sugg:stions; and

(c) If not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) The policy of the Government has been
to locate large thermal power stations at
coal pitheads and near coal washerles
1o utilise inferfor grades of coal. Generally
the thermal power statlons are requlred to
carry the base loads with the hydro power
stations meering the peak loads depending
upon the conditions prevalling at present in
the various States.

(b).and (c). A number of.inter-State
and inter Regional transmission lines has
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already been constructed. The construction
of additlonal inter-connecting lines i3 In
progress, with the objective of eventual
formatien of an All India Grid, This would
facilitate operation of inter-connected . sys-
tems with appropriate loadings on the hydro
and thermal power stations in the country,

Raising of issue of mass killing In
Yietoam in Human Rights Commission

4105, SHRI JYOTIRMOY BASU 1 Will
the Minister of EXTERNAL AFFAIRS be
pleased to state |

(a) whether Government are aware of
the details of mass killlogs in Vietnam;

(b) If so, whether Government pro-
pose to ralse the issue in Human Rights
Commission; and

(c) §f not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have scen reports about mass
killings in Vietnam by both sides,

(b) and (c). Government are not at
present consldering such a step as they
feel that it will not serve any useful pur-
pose In the present conditlons in Vietnam.

‘Radio Peace and Progress’ Criticism
about Congress (O) Leaders

4106, SHRI BAL RAJ MADHOK :
WIll the Minister of EXTERNAL AFFAIRS
be p'eased to state

(a) whether ftis & fact that Radio
Peace and Progress, Moscow has continued
to attack Indian Parties and leaders in its
broadcasts ;

(b) whether it Is also a fact that In its
broadcast of February, 1970 it made a
scating attack on Shri C. B. Gupta and
other leaders of Congress (O) ; and

(c) 1if so, what steps have been taken
to prevent such interference in- our internal
affairs by Sovlet Union which claims to be
a friendly country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHR1 SURENDRA PAL SINGH): (a)
and (b). There have been some critical
references to Indian political partles and
leaders in the broad lncluding Shrl C.
B. Qupta and others,

() Government have In the past drawn
the attentlon of the Seviet authoritles to
critical references to Indian political parties
and personallties that have appcared In the
broadcasts of Radio Peace & Progress,
Government are aware that broadcast com-
ments abroad on recent developments In
Indla have followed varied patterns depend-
ing upon the assesment and ideological bias
of the author concerned, Government will
continue to Invite the attention of the Soviet
authorities to broadcasts from Radio Peace
and Progress which are lible to create mis-
understandings.
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American Participation on the Side
of Laotion Government against
North Vietnamese Forces

4110, SHRI E. K. NAYNAR 1 will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware that
American Airforce Is taking part in military
operations on the side of Laotlan Govern-
ment against North Vietoamese forces ;

(b) if so, whether U, S, A. Is violating
the 1962 Genva Agreement on Laos ; and

(c) if so, what is the attitude of the
Government towards the violtion of Geneva
Agreement by the Unlied States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)1 (a)
Government are aware ol statements made
by the United States Government that the
US Alr Force has been taking part in cer-
tain operations in La 's.

(b) and () . Government have already
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stated in reply to a calling attention notice
in this House on PFebruary 25 that in theic
view & number of partles were not observing
the provisions of the Geneva Agreement.
T! ey have been urged to abide by the Agree-
ment.

Curb on Commonwealth Cltizeas to
cater Britain

4111. SHRIE. K., NAYNAR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware
that Britaln has Imposed tighter control on
some dependents, particularly children and
clderly persons. wishing to join Common-
wealth immigrants who were setiled there ;

(h) whether it is a fact that elderly
persons will be barred to go to Britaln if
they have sons or daughters elsewhere on
whom they can depend ; and

(c) if it is so, whether the Government
will take nccessary steps to safeguard the
Interests of Indians who setiled in Britaln
and thejr relations who are now in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH]) : (a)
to () . Attention of the Hon'ble Member
is Invited 10 the Answer to Lok Sabha Un-
started Question No. 478 dated 23,7.1969,

Cost of Production of Lotonium in Tarapur
Atomic Power Project

4112, SHRI K. P. SINGH DEO : will
the PRIME MINISTER be pleased to
state 1

(a) the capital cost of production of
Lotopium at the Lotonlum Plaot in the
reprocessing plant of Tarapur Atomic Power
Project which is under construction ;

(b) how does it campare with the world
siandard production of Lotonium ; and

(c) how will it effect the cost of pro-
duction of an Atom Bomb or Thermonu-
clear Bomb baged on Lotonlwm ?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI)1
(a) The Hon'ble Member Is presumably
referring to Plutonium, which will be pro-
duced at the Fuel Reprocessing Plant being
set up at Tarapur, The capital cost of
this Plant excluding Houslng 1s estimated
at Rs, 5.9 crores,

(b) The capital cost of the Fuel Re-
processing Plant being set up at Tarapur
fs comparable with the reported capital
costs of simllar plants elsewhere in the
world,

(c) No study has been made on this,
Cost of Nuclear Power Plant

4113, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the PRIME MINISTER
be pleased 1o state t

(a) whether nuclear power plant costs
have been explored ;

(b) comperative cost of nuclear, ther-
mal, hydel and ofl generating plants per
million waiis and production cost per unit
scparately from above ;

(c) how do fossil fuelled plants compare
with the above : -

(d) if fossil fucled plants are likely to
be constructed In Indla ; and

() if so, when and if not,
thereof 7

reasons

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN.
ING (SHRIMATI INDIRA GANDHI) 1
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(b) and (c). Comperative approximate
costs of Tarapur Atomic Power Plant, a
CANDU type nuclear power plant in 200
MW range, a typical thermal power plant
of similar size with a high degree of Indlani-
sation of equipment and of Hydel Plants are
as under ;

Power Plant Capital cost Production
in Rupees cost In
lakhs per palse per
million watts kwh

Tarapur Atomlc

Power Plant 18.50 5.61%%*

CANDU type

nuclear power

plant 30.50 about 5,60

Typical thermal

plant Hydel Plants 20.00 about 6.6*

Hydel Plants 10.00 to 15.00 3 10 4**

(d) Yes, Sir.

(e) A number of plants will be cons-
tructed during the Fourth Five Year Plan,

Employees working in Ordnance Directo-
rate of Army Headquarters in Delhi
beyond their Tenure

SHRI RAMAVATAR
SHASTRI :

SHRI EBRAHIM SULAIMAN
SAIT

4114,

Will the Minister of DEFENCE be
pleased to state :

(a) whether a pumber of employees in
clerical cadre of tenure services under the
Ordnance Directorate of Army Headquar-
ters are contiouing in Delhi/New Declhi far
beyond their tenure ;

(b) whether some such employces hav-

(a) Yes, Sir, ing managed to contibue In Delhi/New

*This has been worked out on the basis of & coal cost of RS, 60/ per tonme
which is applicable to coal available at distances of 600 to 1000 kms from
collleries.

**Hydel plants are generally economio for peaking purposes only, If their effective
capacities which are maoch less than installed capacities are taken into
account the cost would be consideradly higher.

***Average sgliiog price &t 759 Acaial Pleat factor,
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Delhl for over ten years, were - transferred
to outstatlons for a short perlod and were
postage back again to Delhi/New Delhi ;

(c) If so, the detalls of such cases ;

(d) the wumber of employees in lower
formatfons vjz., Ordnance depots and Ord-
nance factories who are contlnuing at out-
stations for over five years and bave
represented for being posted in Delhi/New
Delhi : and

(e) the reasons for giving continued
benefit to employees mentioned in parts (a)
and (b) above superseding the genulne and
fair claims of employces mentloned in part
(d) above ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) ; (a) Two Upper
Division Clerks and three Civilian Store-
keepers of the AOC now working in the
Ordnance Directorate at New Delhi have
been retained at Army Headquarters beyond
the normal tenure of your years. Four of
these persons were granted one year’s exten-
sion as permissible, Orders of transfer of
one Civilian Storekeeper have been issued
in normal course,

There is a Cell known as Central Pro-
vislon Cell In the Ordnance Services Direc-
torate at Army Headquarters which func-
tions as an Ordnance wunit but is manned
exclusively by Ordnance personnel, 41
civilian personnel in the Cell have served
there for a period of over ten years, The
tenure In respect of staff employed in
this Cell has been fixed at six years, The
question of revision of this tenure is under
examination.

(b) to (¢). The requisite information
is being obtained and will be laid on the
table of the House.

te P 1

Financlal Assist m Industry

4115, SHRI P. C. ADICHAN Wi
the Minister of FOREIGN TRADE be
pleased to state ;

(a) the steps taken by Government to
provide financial assistance to the Power-
eem {odysiry ; snd
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(b) the amount of assistance to be pro-
vided for the Power-loom Indusiry in
Kerala during 1970-71 and the extent of
such assistance glven to this Industry during
1968-69 and 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) The steps
taken by the Government are :

(1) Powerlooms are Included In the
small scale sector and have been
made eligible for assistance under
the State Ald to Industrles Act
and from State Financing Corpo-
rations, the State Bank and the
Commercial banks or any other
financial Institution that may be
82t up by the State Government,

(2) The Reserve Bank of Indla has
becn persuaded to extend loans
to powerloom coopeiatives under
section 17 (2) (bb) of the Reserve
Bank of India Act,

(b) No assistance has been given to
the Government of Kerala during the year
1968-69. As regards 1969-70 and 1970-71,
central assistance to State Governments for
State Plan Schemes during the Fonrth Plan
is being released In the form of block loans
and grants unrelalable to any scheme or

project.

Boys passing out of Salok Schools Annusally

4116, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the MINISTER OF DE-
FENCE be pleased 1o state 3

(a) the total number of boys aonuslly
passing out of SAINIK Schools and the
number of joining National Defence Aca-
demy and Indian Milltary Academy ; and

(b) the reasons for the buge wastage ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (s) The pum-
ber of boys who pamsed out of Balnik
Schools during the jast 5 years 4 s

follows ;
L]
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1965 176

1966 223

1967 254

1968 340.

1969 490

The number of boys Who have jolped

the NDA durlog the last § years Is as
follows :

1965 99

1966 130

1967 171

1968 237

199 90

Figures for 1969 relate to the July 69
Examination, The results of the Decem-
ber 1969 examination are not yet known,
Information on the number of  Sainlk
Schools boys joining the IMA s belng
collected,

(b) Boys not successful In entering the
NDA are also well equipped with a broad
based education for pursing careers in  other
walks of life,

Shorl Service Commissioned Offic ers found
unsuitable for retention as
Regular Officers

4117, SHRI NITIRAJ SINGH
CHAUDHARY 1 Will the MINISTER. OF
DEFENCE be pleased to state :

(a) the total number of Short Service
Commissioned O.ficers found unsuitable
for retention as regular officers durlng the
fast three years, and

(b) thelr
recrufted 7

proportion to the number

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH). (a) 175 Short
Bervice Commissioned Officers of Army
and 2 Short S:rvice Service Commlsstoned
Officers of Navy were found unsuitable for
Permanent Commissions during the last
three years ;

(b) Approximately 299, of the Short
Service Crmmissioned Officers of the Army
and 6% of the Short Service Commissioned
Officers of the Navy, considered for
Permaneat Commissions, were found
unsultable.
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Annual Intake of Officers through
NDA and IMA

4118, SHRI NITTRAJ SINGH
CHAUDHARY : Will the MINISTER OF
DEFENCE be pleased to state :

(a) the present annual fntake of
Officers in the regular cadre of the three
wings of Armed Forces through the Na-
tional Defence Academy and Indlan Mill-
tary Academy, and the present annual
wastage of officers in the above ;

(b) the number annually recrulted to
the Short Service Commission ;

(c) whether the quality is gradually
deteriorating ; and

(d) if so, the steps, If any, taken to im-
prove the quallty and number ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH)1 (a) The
planned annual intake of officers through
National Defence Academy for Army, Navy
and Air Force is 300, 65 and 110 respective-
ly. The intake through Indian Military
Academy, which caters for the Army only
is planned at 900 per annum inclusive of
300 ex-National Defence Academy cadets,
The annual wastage out of the intake is
approximately 3%;.

(b) The present target of recruitment to
Short Service Commissions In the Army is
1350 per year and that in the Navy 300 per
year, There is no Short Szrvice Commis-

. tlon in the Air Force except for proba-

tionary officers in the Technical and

Meteorological branches,

(c) There Is no Indication of deterlora-
tion in the quality of officers trained at the

National Defence Academy and Indlan
Military Academy.
(d) The Sainik Schools, Rashtriya

Indian Military College, National Cadet
Corps and the publicity drlves through
Press and Radio help to improve the in-
take of officers, The pre and post
commission tralologs at different institutions
jmprove the quality of officers,
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Land In Megal Possession of Ministry of
Defence in Village Nangal Raya,

New Delhi
4119, SHRI HUKAM CHAND
KACHWAI :  Will the Minister of

DEFENCE be pleased to state 1

(a) whether it s a fact that 1839
acres of land of village Nangal Raya, New
Delhl is in fllegal possesslon of the
Ministry of D:fence since 1946 ;

(b) whether it Is also a fact that neither
the rent has been paid for the use of this
land nor any agreement has been reached
upon for the last 25 years ;

(c) whether It Is also a fact that the
Ministry had offercd last year rent rental
compensation 10 land-owners which was
refused by them, il so, the reasons
therefor ;

(d) the time by which the Government
propose to seitle this case aid pay arrears
of rent to the satisfaction of land owners,
if not, the reasons therefor ; and

(¢) whether Government propose to
purchase this land and pay market price
to the land owners ; If so, when and at
what price and if not, the reasons
therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and
(b). Presumably the reference is to
an aea of 1839 acres which was
requisltioned and taken over in 194} and In
respect of which a notification for de-
requisitioning was {lssued In 1946, If so,
the possession of this area has not yet been
handed over to the owners and is occupled
by the Defence Institute of Fire Research.
The legal status of the present occupant
involves legal interpretation. This and
other aspects of the de requisltioning order
are under examination,

(c) and (d). The owners have been
offered rental compensation at the mate of
Rs. 881 per annum effective from 1946
onwards, but they have not accepted the

same as they consider the amount inadgs
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quate, The matter Is being examined
further.
(¢) The Defence Institute of Fire

Research Is looking for a suitable site for
locating the establishment. The decision
to purchase the land or vacate the same
will depend on the fipal selection of the
site.

Utllization of Profils earned from Unit
Canteen Store Department (Indin) for
Welfare of Troops

4120, SHRI SURAJ BHAN: Wil
the Minisier of DEFENCE be pleased to
state :

(a) whether It s a fact that the
profits earned from the Ugit Canteen Store
Department (India) are to be used for the
welfare of troops ;

(b} whether it is also & fcct that the
Commanding Officer of the 18 Punjab
Regiment had transferred Rs, 600 from the
C, S. D. Canteen profit to officers Mess
for payment of parties held In November,
1964 ;

(c) ifso, the reasons for this frregu-
larity ; and

(d) whether any notice has been taken
of this Irregularity ; if not, the reasons
therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) The
distribution of profits earned by Unit-run.
canteens to the unit welfare fund, officers’
mess fund and other such unit funds, is at
the discretion of the Commanding Officer
of the Unit.

(b) to (d). The information is being
collected and will be lald on the Table of
the House in due course,

Non-Publishing of Issue of Rum In the
dally routise order of 18 Punjab
Regimeat

4121, SHRI SURAJ BHAN : Wil
the Mibister of DEFENCE be pleased to
state 1
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(a) whether it s a fact that the issue
of the Rum ordered by higher Commanders
is always published in the unit Daily
Routine Order for the {oformation of
Jawans;

(b) whether it Is also a fact that this was
pot done in the 18 Punjab Regiment during
the period from May, 1964 to October,
1967 ;

(c) the reasons for not publishing the
same in the Dally Unit Order and In the
manner in which it was used ; and

(d) who Is the officer responsible for
this and the actlon taken agalost him ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes,
except In the case of units located in
operational areas.

(b) to (d). The Information is being
collected and will be lald on the Table of
the House,

Participation in Expo-70 to be held in Japan

4122, SHRI C, CHITTYBABU : Will
the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether it is a fact that Indla Is
taking part in the Expo-70 Fair to be held
at Osaka in Japan ;

(b) how many people from India are
representing our country in our Pavilion ;
and

(c) the different items of fnterest in
our Pavilion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir,

(b) 5.

(c) India Pavilion aims at projecting
the Image of emerging India against the
background of its heritage of culture, arts
and traditions. Some of the interesting items
presented in the Pavillon are requisite
specimens of handicrafts and textiles,
precious and rare jewellery, origlnal art
pieces relatng to Budhism, meodern
paintings and sculptures and a 15 feet
high model of Taj Mahal. The industrial
sector portrays a select range of modern and
sophisticated mmchinery and products
besides  dovelqpment of atomic energy,
weel, machjae tools, minerals and metals,
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Jet trainer alrcraft, etc. A Natlonal
Restaurant, an auditorlum presentlng Indian
dances and music, and a white tiger are
the other {mportant attractlons in the
Pavilion. Ioteresting representation of Indian
village scenes a cascade and a pool are
featured in front of the Pavilion agalnst
the background of white main strucutre of
the Pavilion,

Hind i as Official Language of U.N.O.

4125, SHRI YOGENDRA SHARMA :
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of people In the world
who speak (i) English (i) Russlan (i)
Spanish (iv) Chinesc (v) Arabic and (vi)
Hindi respectively :

(b) what are the official languages of
the UNO ;

(c) whether the Government of India
have asked for the acceptance of Hindl as an
official language of the UNO as it is spoken
by the largest number of people in the world
after Chinese and English; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
According to the Hindustan Year Book the
information is as follows :

1) English 294 million.

(il) Russian 170 milllon

(i) Spanish 159 million

(iv) Chinese 645 million

(v) Arabic 83 mliilion and

(vi) Hindi 165 million,

(Figures are approximate).

(b) Chineae, English, French, Spanish
and Russian are the official labguages of
the UN General Assembly.

(¢) and (d). No, Sir. It s difficult to
get any mew lang included g the
official languages of the UN. Any addition
to the list of official languages of the UN
General Assembly will require an amendment
to the Rules of Procecure adopted I:ufr a
majority of the members present and voting,
It is not considered likely that the majority
would favour Introducing any changes in
this regard at present.
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Use of Inferior Type of Fuel for
Plants and Machines in the
Eastern Region
SHRI INDRAJIT GUPTA :
DR. RANEN SEN i

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether It is a fact that Govern-
ment’s policy of using high ash content low
grade coal, coal washery midlings and
rejects for Thermal power production in
the Eastern Region was taken primarily in
the interest of Iron and Steel {industries,
without considering the {impact of poor
quality fuel on plants and machinery ;

(b) if so, what were the overriding
consideration in forcing the Eastern Region
to accept the above unsatisfactory, uneco-
nomical conditlon resulting in an acute
power shortage on account of breakdown {in
plants and machineries; and

(c) the steps taken for immedlate re-
movel of the above condition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) ; (a) and (b). In order to
conserve superior grades of coal which are
essentially required for matallurgical pur-
pose and to facilitate the use of bye-products
left over after washing medfum quality
metallurgical coal for use in the Stecl plants,
the policy of the Government is that ther-
mal power station being designed at present
should be capable of using inferlor grades
of coal and bye-products left over In the
washeries, This policy is applicable to all
regions of the country. As the bollers
have been designed to burn inferlor, grades
of coal and washery left-overs, it cannot
be said that the brcak-downs in thermal
power stations have occurred due to the use
of inferior grade of fuel,

(c) With a view to improving the
efficlency of thermal generating units, Govern-
ment are considering measures for improv-
ing the quality of bye-product fuels from
the existi ng and projected washeries,

Memorandum Presented by the
Chief Minister of Gujarat to
the Prime Minister

4125, SHRIR, K. AMIN 1 Wil the
PRIME MINISTER be pleased to state :

(a) whether durlng her recent vislt
to Gujarat on the 23rd January, 1970 she
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was presented a mamorandum by the Chief
Mintister of Gujrat cataloguing the fnjustics
that Gujarat has suffered with regard to her
development plans ; and

(b) whether she will lay a copy of the
same, on the Table as also the reason why
such development has been prevented or
not sanctioned in each case, particularly
when Plans are exccuted expeditiously and
efficienclently in Gujarat ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). During her
visit to Gujarat on 22nd/23rd January,
1970, Prime Mipister was given a letter
together with notes. dealing with various
problems of the State. These were immedia-
tely referred to the concerncd Ministers for
examination. The Ministeries have been
directed to convey their decision in due
course to the Government of Gujarat. It
is not considered appropriate to lay on the
Table documents pertainfing to matters
which are under correspondence between
the Centre and a State Government,

Correcting Statement to USQ. No. 3475
Dated 10-12-1969 Warships of
Indian Navy on Goodwill Visit to
other Countries

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING (SHRI
SWARAN SINGH) : Mr, Speaker, Sir,

I reply to part (b) of Unstarred Question
3475 which was answered on the 10th Dece-
mber 1969, it was stated that 27 foreign
warships belonging to Britain, U. S. S, R.,
Fraace, Japan, Iran, Thailand, Bthiopia and
Australia had visited Indian ports during
1969.

Subsequently it was found that the num-
ber of forelgn warships that visited India
was 29 (twenty-nine) and not 27 (twenty-
seven) as stated in the reply to the ques-
tion. Accordingly, the reply to part (b)
of the question may be read as follows ;

29 foreign warships belonging to
Britaln, U.S.A., U.S.S.R., France,
Japan, Iran. Thailand, Ethlopia and
Australia have vicited Indlan ports so
far during 1969,”



171 Earthquake in Gujarat (CA) MARCH 25, 1970 Earthquake in Gujarat (CA) 172

12.13 hrs.

SYMPATHY FOR EARTHQUAKE
VICTIMS

MR, SPEAKER : Shrl Manubhal Patel,

SHRI HEM BARUA (Mangaldai) :
Before you take up the calling attention
motion, may I suggest that we should stand
up and pay our homage to the persons who
were killed in the earthquake ?

DR. RAM SUBHAG SINGH (Buxar) :
It was preclscly with that object that I have
brought In a Resolutlon, Such a Resolu-
tlon has already been passed In the Rajya
Sabha. We should see that sultable mea-
sures are taken for providing rellef to the
earthquake viciims. Government could
accept the Resolution and take necessary

steps.

MR. SPEAKER : We have a call atten-
tlon motion on the subject., 1 have also
received a suggestion from Dr, Ram Subhag
Singh. This will come side by side. Now
Shrl Hem Barua suggests that we should
rise and stand In sllence for a short while
1o express our sympathy for the victims of
the earthquake,

AN HON, MEMBER 1 On behall of
the House, you could convey our sympathies.

DR. RAM SUBHAG SINGH 1 Shall I
read out the Resolution ?

MR. SPEAKER : On behalf of the
House and also as suggested by Dr. Ram
Subhag Singh and Shrl Hem Barua, we
express our sympathy and deep sorrow at
the toll taken by the earthquake., On be-
half of the House, I convey our sympathy
to the victims.

12.15 hrs.

CALLING ATTENTION TO MATTER
oF URGENT PUBLIC IMPORTANCE

EARTEQUAKE IN GUIARAT NEAR
ANKLESHWAR OILFIELDS

SHRI MANUBHAI PATEL (Dabhol) 1
I call the attention of the Minister of
Petroleum and Chemicals and Mioes and
Metals to the following matter of urgent

public imporiance and request that he may
make a statement thereon 1

The severe shocks of earthquake in
Gujarat near the Anklehswar Oil-
fields resulting in heavy death toll
and damage to houses,

sHRI NATH PAI (Rajapur) : There
should be some kind of logic as 1o who
answers the calling attention notice. 1 have
no objection to my hon, friend Shri D R.
Chavan answering, but this Is a natlonal
calamity. Just b there are some oil=
wells In the vicinity, should we ask the
Mintster for Petroleum to answer ? Elther
the Prime Minister or the Home Minister
should have been here to answer the calling
attention,

SHRI N.K. SANGHI (Jodhpur) : I had
submitted a calling attention notice to be
answeied by the Home Minister, and I am
really surprised to find that 1t is belng
answered by the Minister for Petroleum,
This is a very seriuos matter.  Wherever
earthquakes have taken place.....,

MR. SPEAKER ; It is based on the
Member’s own motion, It s directed to
the Minister concerned who Is going to
attend to it, In this case the Minister of
Petroleum and Chemicals, As a matter
of fact, there was some doubt about the
Ministry concerned, and it was also suggest-
ed that though It concerns the State, the
whole country is concerned with it

ot qy fom (WiX) @ forgeama &
uw fged o gaAr WY ®6E amar g,
T N9TA AT &1 qa1 §, T I AAY &7 q@r
¢ a1 7 qewfess do 2 FAAT §1

SHRI 8. KUNDU (Balasore) 1 The
office has to direct it to the proper Minis-
ter,

SHRINK, SANGHI : 1 addressed it
to the Home Mioister.

MR. SPEAKER 1 You have expressed
your views, It is enough,
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SHRI S, KUNDU : This may be noted
at least for the future, that the proper Minis-
try should be directed to answer,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : The State Govern-
ment of Gujarat who were coatacted have
reported that the earthquake (o Broach
District started at 7,25 a,m, on 23rd March,
1970 with two strong tremors followed by
a light tremor at about 7.30 a.m. and an-
other light tremor at about 12 noon, The
tremors were felt over a large area of the
Broach district  comprising  Broach,
Ankleshwor, Hansot, Vagra, Amod, Jambusar,
Raj Pipla and Jhagatla Talugs. The damage
is mostly confined to Broach town and its
surrounding areas. Casualties include 23
persons dead, and about 200 iInjured of
which 84 are in the hospitals. About 200
houses have been destroyed and another
2,500 damaged in Broach town. Another
2,000 houses are reported to have been
damaged In other parts of the district,

The earthquake was also felt In some
areas of Baroda, Bnavnagar and Surat Dis-
tricts and Bombay. The damage in these
areas is reported to be very light,

The Meteorological Department have
reported that ail the Indian Seismological
Observatories have recorded the shock, A
prelimi ination of the data received
by them shows that the earthquake had the
following parameters :

Latitude : 21,6°N

near Ankleshwar,
Longitude : 72.6°E
Origin time : 01—53—00 G, M, T,
07—23—00 LS. T.

ex

Epicentre

Depth : Shallow
Magnliude ; 6.0 on the Richter
scale,

A detailed study of the earthquake will
be carried out by the M:teorological Dzpart=-
ment after recelpt of all the records from
the all Indian Observatories and also the
data of foreign statlons.

The town of Broach s situated where
the West Coast fault meets the Narmada
Rift, Aloog the course of river Narmada

(CA)

a number of earthquakes have been recorded
In the past, viz., on 27th March, 1847, 18th
November, 1865, 2nd Japuary, 1927, 14th
March, 1938, The arca has also experience
ed the earthquakes occurring fn the Rann
of Kutch and along the West Coast, The
last equake which caused extensive damage
in Anjar (Saurashtra region of Gujarat) took
place on 2Ist July, 1956,

The State Government have taken ade-
quate relief m:asures to provide cash assls-
tance, accommodatlon and food to the affect
ed familfes,

Officers of the Geological Survey of
India at Ahmedabad have been asked to
proceed to Broach immediately and send a
detailed report.

MR SPEAKER 1’1 am Informed that
the Prime Minister is ln the other House
now and will be making a statement on this
subject In the afternoon.

SHRI MANUBHAI PATEL: It s
painfnl that this natural calamity which s
a national calamity should be made the
subject of controversy by the ministerial
side. Firstly, they did not themeselves
come out whh a st ; they should
have done so. It was only after the call
attention notice was given that they came
out with the statement. Another thiog to
which the hon, Members quite rightly refer-
red Is whether the hon, Minister Is compe-
tent to make any authentic statement on
this subject. We do not know why he is
handling this subject of earthquake or
meteorology department, Last time it was
Dr. Rao the Irrigation Minister who made
a statement when Koyana earthquake took
place. The Minister concerned should give
a reply. Otherwlse, we shall not be statis-
fled, Anyhow, this concerns the whole
House and the whole country. It Is not
that the calamity had taken place and the
Government which bad shown Indifference
tiil now should continue to do so. The Guja-
rat Governments bas taken adequate and
quick steps; they are runolng free kitchens
and trying to house the people affected In all
pomsible ways. |t Is only the Central
Government which we are discussing here,
not the Gujarat Government.s It is stated
that some fifty years before such iostances
took place and people have some suspicion
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[Shri Manubhai Patel]

that in this particular area — Ahkleshwar
oll field, Breach, Baroda, Surat, extending
upto Bhavanagar — where there are oll
flelds, it is only after the oil field explora-
tlons started that these things had happened.
Is there any truth In thelr believe ? They
feel that It started only after the shallow
walter drilling was inaugurated by the Prime
Minister recently because of seismic opera-
tions and drilling activities. Here, In his
statement, the Mipister says that a detailed
study of the earthquake will be carrled out
by the Maeterological Department and
after the receipt of this report a detailed
study will be made, but the question is
whether they are competent to go lnto the
causes of such earthquakes, Instead of
dealing with this in a routine way, may I
koow whether Government will invite
experts from all over the world as they did
in the case of the Koyna earthquake when
they deputed a UNO team which went lnto
the details of that incident ? They say that the
Geologlcal Survey officers at Ahmedabad
have been asked to proceed. The question
Is whether they are competent to go into
this matter. 1 want to know whether a
high power team will be deputed 10 go into
this matier, That is one thing.

Another thing is, In such a vast calamity
by which a wide range of areas has been
deeply affected, it Is not only the Siate
Government which would be competent to
cope with relief and rehabilitation work.
It is practically thc Central Government's
responsibility. So, may I know whether
the Central Government will come out with
an out-of-pattern help, not only the rutine
pattern help but out-of-pattern help, be-
cause it s not merely a question of 1.500
houses having cracked, it Is about 30,000
people who are on the streets now. They
do not sleep in their houses because the
houses are cracked and there is constant fear
that there might be another calamity, and
that is why they are not in their houses now.
1 want to know whether, for these 30,000
people, the Central Gavernment will come
out with special assistance.

Thirdly, in glving such assistance, the
Government should not have any political
consideration, I tnink the State Govera-
ment {3 not ompetent to reply to that,
because, after all, it §s a policy question,

espccially ln view of the fact that tha Prime
Minister s reported ta have said, as has
appeared in the Hindustan Times this
morning that the *“Union Government (s
awaltng detalls of the d d caused by
the earthquake in Broach.” Prime Minister,
Indira Gahdhi, “‘is satd to have asked some
of her party members in Gujarat to make
an on-the-spot study of the affecied areas
and send a report,” Is this a party matter,
and will thc report of the party members be
considered as valid ?  Have they no inde-
pendent agency ? Do they not depend on
the authentic report of the State Govern-
ment 7 Only because certain State Govern-
ments do not toe her line, is this the attl-
tude ?

So, my specific question Is whether any
political consideration will not be allowed
to be brought in by the Prime Minister or
the Ministers concerned, while giving
adequate help and whether a high -power
team would be sent to go in this matter,

SHRI D.R. CHAYAN : Mr. Speaker,
Sir, the Hop. Memter has raised two or
three points in the guestions which he has
formufated, framed and put. First, he
polnted out that there has been Indifference
by the Central Government, This Is not
correct, As a matter of fact, when the
Prime Minister got the news, of this
carthquake—

AN HON. MEMBER :
shaken.

She was

SHRI D. R. CHAVAN :,..she imme-
dlately sent a message of condolence and
immediately sent a sum of Rs, 51,000 ([nter-
ruption) from the Prime Minlster’s Relief
Fund, The reports are that a team of
engineers Is golng round and making an
estimate of the damage that has been done,
This is a team which has been sent by the
State Government of Gujarat, After the
team goes round and makes an assessment,
they will submit their report to the Siate
Government, The  State Government
naturally will make a request to the
Central Government for glving them some

assistance for the  earthquake-affected
areas,
My hon. friend said that polliical

considerations should not be allowed to
come in, I can assure bim that no pollti-
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cal conslderation would be allowed to play
particularly whea human lives are affected.
(Iaterruption).

SHRI MANUBHAI PATEL: Was
that assurance given by the Prime Minister
also 7

SHRI D, R. CHAVAN : No polltical
consideration will be allowed. There is no
political consideration, I can assure the
Hon, Member that whatever assistance is
necessary to the affected people will be
forthcoming readily from the Central
Government, Thirdly, he has tried 1o
connect this earthquake with the offshore
drilling In the shallow waters in Aliabet
and the drilling so far wundertaken In
Ankleshwar where 200 to 300 wells have
been drilled, 1 do not think there is any
connection between drilling for 0oil and the
earthquake. In my statement, 1 havs
said ;

“The town of Broach is sltuated
where the West Coast fault meets the
Narmada Rift. Along the course of
river Narmada, a number of ecarth-
quakes have been recorded in the
past, on 27th March 1847,

I am sure hon. members will agree that
no drilliog was undertaken anywhere in
India at that time. On 18th November
1865, there was another earthquake, Again
on 2nd January, 1927 there was another
earthquake there,

SHRI MANUBHAI PATEL : He has
said in this case the epicentre was near
Ankleshwar,  All these past earthquakes he
is referring to were not in Ankleshwar ;
that was a different range.

SHRI D. R, CHAVAN : As| sald,
earthquakes have been there previously
also when no drilling was there, To
connect drilling with carthquakes is some-
thing fantasiic, which I cannot understand.
However, studies are being made both by
the Meteorological Departmant and by the
officers of the Geological Survey of India
who have gone to the spot to lovestigate
into this particular earthquake and its
causes.  Till their reports are avallable,
pothing could be said.

(C.A)

SHRI MANUBHAI PATEL : I did
not mentlon oely drilling. I said the
whole area —Aokleshwar, Baroda, Broach,
Bhavnagar, etc. is affected and I asked
whether a special commisslon will be
appolated to make a special study there,

SHRI D, R, CHAVAN : Lect us await
the reports from the Meteorological Depart-
ment and the Geologlcal Survey of India,
After studying those reports, if it ls con-
sldered necessary for the Government to
appoint a high-powered committee as
suggested, certainly that will be considered.

SHRI JYOTIRMOQY BASU (Dia-
mond Harbour) : 1 joln my friend,
Mr. Patel, in demanding that the Govern-
ment should tackle the matter on a war
footing and rush rellefl and money to the
people there, I feel that shrinking of the
inoer molten mass causes movement of the
solidified surface crust. They slip at weak
points known as faults and earthquake 1is
caused,

SHRI NATH PAI (Rajapur) : This
is Encyclopaedia Britannica.

SHRI JYOTIRMOY BASU: In
Gujarat, an annual quantity of oil has
been found at unusually shallow level, In
other areas on the globe, it is at much
deeper level. It may be a spill-over of
a bigger deposit. May I know whether
the Minister will tell us whether that his
experts have gone into the matter the
earthquake is due to intensive oil-drilling in
that area ?

SHRI D, R, CHAVAN : As 1 saig, in
the last para of my statement, officers of
the Geological Survey of India at Ahmeda-
bad have been asked to procced to Breach
{mmediateiy and send a detailed report.

MR. SPEAKER 1 This last para comes
to your help to answer all the questions 3

SHRI D. R, CHAVAN : Until that
report Is avallable, 1 cannot say anything,

SHRI LOBO PRABHU (Udipi): It
is a matter of some importance as to who
is the Minister in charge of earthquakes,
of course leave God alone,
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
Minister fn charge of Tourism and Civil
Aviatlon is in charge of earthquakes be-
cause he s in charge of the Meteorological
Department,

SHRI LOBO PRABHU : The Minister
has just now stated that this Is the con-
cern of the Meteorological Department,
1 would like to point out that earthquakes
do not occur In the air. The Meteorologl-
cal Department is concerned with climatlc
conditions and forecasting of weather and
the ecarthquakes are not occurring in the
air, The question is Important because
pow we have got to proceed to make an
enquiry on how the earthquake occurs,
This isnot a casual earthquake, As the
Minister has repeated, thls area has a
history of earthquakes, Therefore, first of
all, let us make up our minds about which
Ministry or which Department Is in charge
of this subject,

I may preface my further remarks by
a little confession. | have some experience
of earthquakes, [ was Collector of Gorakhpur
in 1935 when an earthquake occurred there,
Though my friends stlll seem to be
amused, 1 would like to say that anearthquake
is a very serious matter,

SHRI HEM BARUA (Mangildai) :
What a profound truth |

SHRI RANDHIR SINGH (Rohtak}:
Discovery.

MR. SPEAKER 1 Let us be serious
when we are discussing a serlous matter,

SHRI LOBO PRABHU : I know the
results of the earthquake on those who
suffer and those who escape death, We
have to consider this question serlously and
sympathetically,  Although the Gujarat
Governmeant Is supposed to have done its
best, although the Prime Minister has given
funds from her fund for the rehabilita-
tion of people, will the government give
an assurance here and now that those whose
houses have been destroyed and damaged
will he compensated, because this is the
kind of Insurance which is due from govern-
raent because no othér agency could do i?
It is a very important peoint. Secondly,

since earthquakes have occurred In this
region in the past and are likely to occur
in future. .,

SHRI
God forbid.

NAMBIAR (Tiruchirappaili) :

SHRI 8. K. TAPURIAH (Pali) : Shrl
Nambiar invoking God 7 Does he belleve
In God ?

SHRI LOBO PRABHU : In Japan in
those areas which are subject to frequent
earthquakes they have a speclal type of
housing. 1 do hope that this will be an
occasion for us to study the adoption of
houses suitable 1o an area which is subject
to constant earthquakes,

SHRI D, R. CHAVAN : About the
assistance that has to be glven, 1 have
already sald that the necessary assistance
for the rehabilitation of those people who
have been affected by the earthquake will
be given,

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : What is *‘nccessary assistance™?

SHRI D. R. CHAVAN 1 What s
demanded by the State Governmeat,

Necessary assistance for the rehabilita-
tion of the families which have been affected
by the earthquakes would be forthoming.
1 have sald that more than once,

SHRI LOBO PRABHU : Are you pre-
pared to compensate those who have lost
thelr houses ? Are you prepared to glve
gratulty to the dependents of those who
have lost their lives 7

SHRL D. R. CHAVAN : The question
of compensation does not arlse. About
the rehabilitatlon of those persons, I have
made the position clear,

SHRI SHEO NARAIN (Bastl) : Why
not give some belp out of the Rs, 175 crores
that the Prime Minister has got 7

SHRI D, R, CHAVAN : Necessary
assistance for rehabilitating the persons who
have been affected by the earthquake will



181 Earthquake in Gujarat CHAITRA 4,1892 (SAKA) Earthquake in Gujarat 182

(C.A)

be forthcoming. As th: hon, Speaker has
just now annouaced, the Prime Minlster 13
going 1o make a statem:nt in the afternoon.
Why oot wait tlil she makes a statemont ? [
hope, my hon, frland will get all the in-
formation then,

SHRI NATH PAl : We were
all inter ested In the last part of Shrl
Lobo Prabhu's question, Shri  Lobo
Prabhu clalmed to have some experience
of ecarthquakes, The hon, Minister
also has experlence because he comes
from the Koyna area. Shri Lobo Prabhu's
last question was most important. He
asked whether the Government would glve
conslderation to his proposal to have houscs
suitable for areas which are llable to earth-
quakes as is done in Japan. Geologlsts say
that the whole Western Coast is sinking
and Is liable 10 earthquakes of greater in-
tensity.  Will he give a reply to that ?

SHRI D, R. CHAVAN 1 It is a sugges-
tion which will be conveyed to the State
Government,

SHRI SHEO NARAIN : What does he
mean that it will be conveyed to the Siate
Government ? It is their responsibllity.

SHRI N. K. SANGHI : Sir, we in
Rajasthan have secn human calamity and
sulfering due to famlne cooditions prevail-
ing and people dying of scarcity conditions,
We can understand the suffering of the
people of Gujarat on account of the cala-
mity that has fallen on the people of Guja-
rat. All our hearts go to those affected by
the ghasily tragedy that has happened in
that area. But before | come to the point
1 would like to know from the hon, Minist-
er whether It has come to his notice that
none of the Cablnet Ministers of Gujarat
Siate paid a visit to the affected area on
the 23rd...(Interruption)

SOME HON. MEMBERS i Shame,
shame,

SHRI MANUBHAI PATEL 1 They
could not do so due to the toppling acti-
vitles of this Goveroment. At this junc-
ture this Government is engaged in toppl-
Ing the Gujarat Goveroment. If apybody
is responsible, it is the Ceatral Government
that Is responsible...(Interruption)

(C.4.)

SHRI N.K, SA NGHI : We should have
this information so that we could be wise
about {t. The eyes and ears of the people
today are very much agitated on account of
the fact that senior responsible people have
not pald a visit to the area  when such cala-
mity has fallen on them...(Interruption)

seqw wprea : Wgw AgY IWT K
S RNIMHIEAENTE FICE
o dfeed s g 1 K ew feafr @
aga an g mar g W g ¥ Adl anar
fr & sa1 wE

SHRI MANUBHAI PATEL : He wro-
ngly alleged that not a single Cabinet
Minister visited the area and [ had to give
reasons why not a single Cabinet Minister
could visit the area. But the Governor has
gone there and the minister-in-charge has
gone there,

DR. KARNI SINGH (Bikaner) :
Why should he inject politics loto a thing
where human belngs’ suffering is concern-
ed ?

SHRI N, K. SANGHI : There Is no ques-
tlon of politics. But wheoever such tragedy
takes place senlor ministers of Government
should visit the area and participate in
people’s sufferings...(Interruption). It is
not money or expenditure that can fill up
the hearts of the people; It is consolation
and a fecling of participation In their suffere
ing that matters, It 1s such matters which
can make the pzople feel of thelr slncerity..
(Interruption)

SHRI §, K. TAPURIAH : Why had the
Chlel Minister of Rajasthan, Shrl Sukhadia,
not gone to Ganganagar when there was
firing there ?

DR. KARNI SINGH : Why did Shri
Sukhadla not go to Ganganagar 7

SHRI N. K. SANGHI : [ want the hon,
Minisier to {nform us whether the Central
Government would give any ad hoc grant
from the provision of Rs, 175 crores made
in the Bedget

Secondly, we had an carthquake In
Bibar in 1933, In North-cast Assam in 1930,
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in Anjar in 1956 and in Koyna in 1967, We
have scen that the pheoomenan of thess
earthquake tremors are now accounting to
this country with a shorter span, greater
intensity and much earlier. Will they
collect statistical data and examine all the
facts to find out whether our country has
become more llable to earthquake tremors ?
Can any scientific study be made ino this
matter 8o as to prevent this physlcal phe-
nomenon and allzviate the sufferings of the
people ?

SHRI D,R, CHAVAN : As regards the
seecond part of the question, as I said, we
will have to await the report of the officers
of the Geologlcal Survey of India. Then, as
to whether any assistance will be given,
1 would request the hon, Member to wait
till the Prlme Minister makes the statement
in the afternoon today.

12.46 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CUSTOMS ACT,
1962, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindl and English
versions) onder section 159 of the
Customs Act, 1962:—

(i) GS.R. 4i13 published in
Gazette of Indla dated the
7th March, 1970 together with
an explanatory memorandum.

(ii) G.S.R. 414 published in
Gazette of India dated the
Tth March, 1970 together with
an explanatory memorandum,
[Placed in Library. See No.
LT-2975{10]

(2) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 and section 38
of the Central Excises and Salt
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Act, 1944: —

(I) The Customs and Central
Excise Duties Export Draw
back (General) Ninth Amend-
ment Rules, 1970, published
in Notificatlon No. G.S.R.
416 in Gazette of India dated
ths Tth March, 1970,

(i) The Customs and Central
Excise Duties Export Draw-
back (General)Eleventh Ame-
ndment Rules, 1970, published
in Notificatlon No. G.S.R.
417 In Gazette of India dated
the 7ith March, 1970,

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Tenth Amend-
ment Rules, 1970, published
in Notification No. G S.R.
418 in Gazetle of India dated
the 7th March, 1970.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Enghth imend-
ment Rules, 1970, puhlished
in Notification No. G.S.R,
419 in Gazette of India dated
the Tth March, 1970,
[Placed in Library. See No.
LT- 2976-70]

(3) A copy each of Notification Nos,
G.8.R, 337 to 387 (Hindi and
English versions) published in
Gaz:tte of Indla dated the st
March, 1970 #ssued under the Cent-
ral Excise Rules 1944 together with
an explanaiory memorandum,
[Placed in Library. see No. LT
2977-70].

12.47 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY 1 Sir, I have to report
the followlng message reccived from the
Secretary of Rajya Sabha.—

“] am directed to Inform the Lok
Sabha that the Supreme Court (En-
largement of Criminal Appellate
Jurisdication), Bill 1969, which was
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passed by the Lok Sabha at lts sitt-
ing held on the 19th Dzcember, 1969,
has been passed by the Rajya Sabha
at its sitting held on the 20th March,
1970, with the following amendments;

Enacting Formula

1. That at page 1, line 1, for the
word  “Twentieth® the word
“Twenty-flrst’* be substituted.

Clause 1

2. That a& page, 1, line 4, for the
figure ““1969"" the figure **1970" be
substituted.

1 am therefore, to return herewith the
sald Bill In accordance with the provisions
of rule 128 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha
with the request that the concurrence of the
Lok Sabha to the said amendments be
communicated to this House."

SUPREME COURT (ENLARGEMENT
OF CRIMINAL APPELLATE
JURISDICTION) BILL

AS RETURNED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table
of the House the Supreme Court (Enlarge-
ment of Criminal Appellate Jurisdiction)
Bill, 1969 which has been returned by Rajya
Sabha with amendments.

12.48 hrs.

ESTIMATES COMMITTEE HUNDRED
AND TENTH REPORT

SHRI SRADHAKAR SUPAKAR
(Sambal pur) : I beg to present the
Hundred and tenth Report of the Estimates
Committee regarding action taken by
Government on the recommendations con-
tained in their Eighty-fourth Report on the
Ministry of Home Affalrs—Central Vigilance
Commisston.

off ey wifew (awAATS) @ WewE
afiqw, % ey afafa & e dw
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FW ¥ 9g> g A9 Y ArdAr wEE
fe 73 qafes cerscy &7 sk Qfee-
Azw FAA w1 fed aga wgeAqed @ §
st T greg Asfacawt g fw
gast Frdr ey H azedi w1 Adl fredt
gAdammr g g e frdt § ag
folE @ qTed) &) gow 5 WY famm ¥
o war wrdaTd Q1 W g 7

seaw wgw : 7 X ARt qw
LR Gl

ot yEw fagrt st (a@mR):

o9 aifeidzd sbad & fafqeec @ qg
#ifge 5 ag = & w7 g !

qeaw wgEg (AF AT 9® W R
e g€ @, gy fafen a1 Fefowedy @t
w{dzra & fafen a1 g wfend 4t fam
fer ag @ ag N ¥ A9 N
g X # gfag st dm ) Faree A
T F q@ar g

it s fagrd avordmt e figedy
# g afadzAl &1 gur gfwe @ @Y ag
AT FIF FFAC T & J7 gFA
g

weasT WG : TE qE! 0T § A9
aq IA TR 6T

ot wemE et (g19E): aIEet-
wegE FUA A A /AT A1 qAT
G i frz a3 7 feasg g @Y fash da
& g fear J1a

wei Wi : G §f @A F fif
ag ag QA TOE M ITEARA
gfasT 3 I )
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12.49 brs.
PUBLIC ACCOUNTS COMMITTEE
NINETY-FOURTH AND NINENTY-SEVENTH
REPORTS

ot wzw fagrd wradd (FegR)
% Sywden afafa & fr=fefar sfedeq
YT F@r g—

(1) fafm a7 (3W3), 1966-67
X Regden sfadza (393)
1968 qT wfafs & 603 wfa-
¥za § £ 7 fawrfea) 9t a¢-
s g #1 af wTFaE @
it § 94at afadaT
g e Wit genfady
(zewra fasmar), wnewr, aft-
a1¢ faataa, fagtor, strarg aar
< fawa, @, e, @gEr-
fax fasrg am  ggEifear
(wgwifear fawm) qar famrg
Wik faad warer & avafua
fafram 3@ (fafas), 1966-
67 atr wmrder wfadza
(fafaw), 1968 av afafs &
717 wfadeq # %1 1§ famfea)
9T FUFIT ZW F1 T§ Frda1g)
F X ¥ 9747 ufadga

(2)

12.50 hrs.
*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1969-70

MR. SPEAKER : The House will now
taeke up discussion and voting on 1the
Suppl y D ds for grants in
respect of the Budget (General) for 1969-70,
for which 1 hour is allotted.

DEMAND NO. 5—DEFENCE SERVICES,
NON-EFFECTIVE
MR, SPEAKER 1 Motlon Moved 1

“That a supplementary sum  mnot
exceeding Rs, 1,85,00,000 be granted to the
President to defray the charges which will
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come In course of payment during the year
ending the 31st day of March, 1970, In
respect of ‘Defence services, Non-effective’.”

DemaND No. 16—Union Excise DuTieEs

MR. SPEAKER : Motion Moved :

“That a Supplementary sum not
exceeding Rs,  27,46,000 be gianted to the
President to defray the chhrges which will
come In course of payment during the year
ending the 3ist day of March, 1970, in
respect of *Union Excise duties'.”

Demanp No. 19—Auvpit

MR. SPEAKER 1 Motion Moved :

“That a Supplementary sum  not
exceeding RS 20,00,000 be granted to the
President to defray the charges which will
come in course of payment during the
year, ending the 3lst day of March, 1970,
in respect of *Audit’.'

DeManD No, 20— CURRENCY AND
COINAGE

MR, SPEAKER 1t Motion Moved :

“That a Supplementry sum not exceed-
ing Rs. 35,000,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of

LRTY

‘currency and colnage’.
DEMAND NoO. 21—MINT

MR, SPEAKER : Motion Moved :

“That a Supplementry sum not exceed.
ing Rs. 4,48,000/- be granied 10 the Presi-
dent to defray the charges which will come
In coursc of payment during the year ending
the 31st day of March, 1970, in respect of
‘mint’."”

DeMAND No. 23 —PENSIONS AND OTHER
RETIRMEN1 BENEFITS

MR, SPEAKER : Motion Moved :

“That a Supplementary sum oot exceed-
ing Rs. 47,65,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 3ist day of March, 1970, in respect of
*‘Pensions and other Retirment benefits’."”

*moved with ghe recommendations of the Pregldent,
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DemAnD No. 24—0Pium

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs. 1,08,17,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, in res-
pect of ‘Opium’.”

DEMAND No. 25—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF FINANCE

MR, SPEAKER ;. Motlon moved :

““That a Supplementary sum not exceed-
ing Rs. 1,000/ be granted to the President
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1970, In respect of
*Other Revenue Expenditure of the Ministry
of Finance',”

DEMAND NoO. 26 —GRANTS-IN-AID

TO STATE AND UNION TERRITORY

GOVERNMENTS

MR. SPEAKER 1 Motion Moved,

*““That a Supplementary sum not axceed-
ing Rs. 15,34,00,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3Ist day of March, 1970, in res-
pect of ‘Grants-in-ald to Siate and Unlon
Territory Governments®,”

Demanp No. 29— MinistrY of Foob,
AGRICULTURE, COMMUNITY
DEVELOPMENT AND Co0-OPERATION

MR, SPEAKER : Motion moved 1

*“That a Supplementary sum not
exceeding Rs. 5,62,000/-be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, in
respect of *Ministry of Food, Agriculture,
Community Development and Co-opera-
tion"."

DEMAND No. 33—OTHER
REVENUE EXPENDITURE OF
THE MINISTRY OF FOOD, AGRICULTURE,
CoMMUNITY DEVELOPMENT AND
. COOPERATION

MR. SPEAKER : Motion moved :
“That a Supplementary sum not
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exceeding Rs, 12,21,60,000/ be granted to
the President to defray the charges which
will come in course of payment during the
year endlng the 31st day of March, 1970,
in respect of ‘Other Revenue Expenditure of
the Ministry of Food, Agriculture,
Community Development and Co-opera-
tion"."”

DEMAND No. 34 — MINISTRY OF
FOREIGN TRADE AND SUPPLY

MR. SPEAKER ; Motion moved )

*“That a Supplementary sum not
exceeding Rs, 10,33 000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, in
respect of *‘Minlstry of Foreign Trade and
Supply".”

DEeMAND No. 37—OTHER REVENUE
F XPENDITURE OF THE MINISTRY OF
FOREIGN TRADE AND SUPPLY

MR, SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs, 15,53,000/-be granted to the President
to defray the charges which will come in
course of payment during the year ending the
31st day of March, 1970, in respect of *‘Other
Revenue Expenditure of the Ministry of

Forelgn Trade and Supply’,
DEMAND No. 40—PuBLIC WORKS
MR, SPEAKER : Motion moved

“That a Supplemcntary sum not exceed-
ing Rs. 271,94,000/- be granted to the
President to defray the charges which will
come in rourse of payment during the year
ending the 31st day of March, 970, in res-
pect of ‘Public works'.”

DeMAND No. 42—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT

MR, SPEAKER 1 Motlon moved :

*““That & Supplementary sum not exceed-
ing Rs, 10,00,000/- be granted to the Presi-
dent to defray the charges which will come
In course of payment during the year ending
the 31st day of March, 1970, in respect of
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‘Other Revenue Expenditure of the Ministry
of Health and Family Planning and Works,
Housing and Urban Development.” *

DeEMAND NoO. 43 —MINISTRY OF
HOME AFFAIRS

MR. SPEAKER 1 Motion moved :

“That a Supplementary sum pot exceed-
ing Rs, 8,60,000/- be granted to the Presl-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of
"Minlstry of Home Affalrs'."

DEMAND No. 44—CABINET

MR. SPEAKER : Motion moved 3

“That a Supplementary sum not exceed-
iog Rs. 4,90,000/- be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of
*Cabinet’.”

DEeMAND No. 46—POLICE
MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 9,49,46,000/- be granted to the
Presldent to defray the charges which will
come In course of payment during the year
ending the 31st day of March, 1970, in res-
pect of ‘Police”.”

DEeMAND No. 47— CENSUS
MR. SPEAKER 1 Motion moved :

“That a Supplementary sum not
exceeding Rs.  35,71,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of *Census’.”

DEMAND No. 49— PrivY PURSES AND
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motlon moved :
“That a Supplementary sum not ex-

ceeding Rs. 7,000/- be granted to the
Prgsidert to defray the charges which
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will come In course of payment dur-
iog the year ending the 31st day of
March, 1970, In respect of Privy
Purses and Allowances of Indian
‘Rulers*,”

DeMAND No. 50—TERRITORIAL AND
POLITICAL PENSIONS

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,79,000/- be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Territorial
and Political Pensions’.”

DeMAND No. 51—DELHI

MR. SPEAKER : Mollon moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,79,51,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Delhl’,”

DEMAND No. 52— CHANDIGARH

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs, 63,05,000/- be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respsct of ‘Chandi-
garh".”

DEMAND NoO. 53— ANDAMAN AND
NICOBAR ISLANDS

MR, SPEAKER : Motioz moved 1

“That a Supplementary sum not &x-
ceeding Rs. 2,06,11,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Andaman
and Nicobar Islands’.”

DEMAND No. 54—TRIBAL AREAS

MR. SPEAKER : Motion maved )



“That a Supplementary sum not ex-
ceeding Rs. 3,69,96,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of Tribal
Areas,”

DEMAND No. 59—INDUSTRIES

MR. SPEAKER 1 Motion moved :

**That a Supplemontary sum not ex-
ceeding Rs, 5,00,000/- be granted to
the President to defray the charges
which will come In course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of.

Rl

‘Industries’.

Demanp No. 62—MINISTRY OF
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exceeding Rs, 1,000/-, be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of Mutli-
purpose, Rlver Scheme,”

DemAND No. 75—MINISTRY OF
PETROLEUM AND CHEMICALS
AND MINES AND METALS

MR. SPEAKER : Motion Moved 1

“That a Supplementary sum not
exceeding Rs. 2,39,000/-. be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of Minis-
try of Pertoleum and Chemicals and
Mines and Metals,

INFORMATION AND BROADCASTING
{ -] H .

MR. SPEAKER 1 Motion moved : DeMAND No. 77—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF PETROLEUM AND CHEMICALS

AND MINES AND METALS

*That a Fupplementary sum not ex-
ceeding Rs. 2,20,000/- be granted to
the Prestdent to defray the charges
which will come in course of pay-
ment dnring the year ending the 3lst
day of March. 1970, In respect of,
‘Minist‘r\; of Informaiion and Broad- “That & Supplementary sum bot
casting”.™ exceeding Rs. 61,71,000{-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day
of March, 1970, in respect of other
Revenue Expenditure of the Ministry

MR. SPEAKER: Motlon moved.

DiEMAND No. 64—O011iER REVENUE
EXPENDITURL OF TIE MINISTRY OF
INFORMATION AND BROADCASTING

MR, SPEAKER: Motion moved :

“That a Supplementary sum not exce-
eding Rs. 9,98 000/-. be granted to
the President (o defray the charges
which will come In conrse of payment
during the year ending the 3lst day
of March, 1970, in respect of other
Revenue, Expenditure of the Minister
of Information and Broadcasting”

DEMAND No. 66—MuTtL1 PURPOSE
RIVER SCHEMES
MR, SPEAKER: Motion moved 1
“That a Supplemél_iry sum oot

of Petrol and Chemicals and
Mioes and Metals.”

Demanp No. 78—MINISTRY OF
SHIPPING AND TRANSPORT

MR. SPEAKER : Motion moved :

“That a Supplementary sum pot
exceeding Rs. 90,000/-, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of Ministry
of Shipping and Transfort,”
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Demanp No. 83—MINISTRY OF
STEEL AND HEAVY ENGINEERING

MR, SPEAKER: Motion moved :

““That a Supplementary sum not
exceeding Rs. 2,50,000/-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of Minist-
er of Steel and Heavy Engloeering.”

DemAND No, 87—AVIATION

MR, SPEAKER: Motion moved :

*That a Supplementary sum not
exceeding Rs. 57,82,000/-, be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of Aviation.”

DemAnD No. 90—OTHER REVENUE
EXPENDITURE OF THE DEPARTMENT
OF ATOMIC ENERGY

MR. SPEAKER: Motion moved ;

*“That a Supplementary sum not
exceeding Rs. 4,50,01,000/-. be grant

ed to the President to defray the
charges which will come In course

of payment during the year ending
the 31st day of March. 1970, In res-

pect of other Revenue Expenditure of

the Department of Atomic Energy.”

DEMAND No. 93—Posts AND
TELEGRAPHS WORKING EXPENSES

MR. SPEAKER: Motlon moved :

“That a Supplementary sum DOt
exceeding Rs,  10,50,29,000/- be
granted to the President to defray
_the charges which will come in course

of paymest durlng by year epding

MARCH 25, 197

D.8.G. (Gen). 1969-70 196

the 31st day of March, 1970, in res-
pect of Posts and Telegraphs Working
Expenses.

DemAND No. 103—DEFENCE
CapriTaL OuTLAY

MR. SPEAKER: Motlon moved :

“That a Supplementary sum not
exceediog Rs. 2,000/-. be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1971, in pect of *‘Defen-
ce Capital Outlay’,"”

DeMAND No. 109—ComMUTED
VALUE OF PENSIONS

MR. SPEAKER: Motion moved 1

"That a Supplementary sum not
exceeding Rs. 22,43,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of ‘Comm-
uted value of Pensions'.”

DeMAND No. 112—LoANS AND
ADVANCES BY THE CENERAL
GOVERNMENT

MR. SPEAKER: Motion moved 1

*That a Supplementary sum not
exceeding Rs, 5,000, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of ‘Loans
and Advances by the Central Govern-
ment",”

DEMAND No. 114—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
Foop AGRICULTURE COMMUNITY
DEVELOPMENT AND
COOPERATION

MR. SPEAKER : Motion moved :

“That » Supplementary sym not
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exceeding Rs. 9,16,65,000/- be granted
to the Presldent to defray the charges
which will come in course of pay-
ment during the year ending the
the 3ist day of March, 1970, In
respect of ‘other Capital Outlay of
the Ministry of Food, Agrlculture,
Community Development and Co-

operation”.

DEMAND No. 119—CapITAL QUTLAY

IN UNION TERRITURIES AND TRIBAL
AREAS

MR. SPEAKER : Mollon moved :

“That a Supplementary sum not
exceeding Rs. 1,13,55,000, - be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3ist
day of March, 1970, in respect of
Capital Outlay in Unlon Territories
and Tribal Arcas®."

DaManD No. 120—OTHER CAPITAL

QOuTLAY OF THE MINISTRY OF HOME

AFFAIRS

MR. SPEAKER 1 Motion moved 1

*That a Supplementary sum not
exceeding Rs 55,50,000/- be granted
to the Presicent to defray the charges
which wlll come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of,
*Other Capital Outlay of the Minlstry
of Home Affairs’."

DEeMAND No. 121—CApITAL OUTLAY

OF THE MINISTRY OF INDUSTRSAL

DEVELOPMENT INT:RNAL TRADE
AND COMPANY AFFAIRS

MR. SPEAKER : Motlon moved 1

*“That a Supplementary sum not ex-
ceeding Rs. 1,000/- be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1970, In respect of
*Capital Outlay of the Ministry of
Industrial  Development,  Internal
Trade and Company Affairs’.”

DEMAND No. 124—OTHER CAPITAL

OUTLAY OF THE MINISIRY OF
IRRIGATION AND POWER

MR, SPEAKER : Motlon moved;

““That u Supplementary sum not ex-
cceding Rs, 3000/- be granted to the
Piesident to defray the charges which
will come In course of payment
during the year ending the 3lst
day of March, 1970, in respect of
other Capiltal OQutlay of the Ministry
of Irrigation and Power",”

DEeMAND No. 125_CapiTAL OUTLAY

OF THE MINISTRY OF LABOUR
EMPLOYMENT AND REHABILI-
TATION

MR, SPEAKER : Motlon moved :

“That a Supplementary sum npot
exceeding Rs, 60,34,000/- be granted
to the President to defray the
charges which will come in course of
payment duting the year ending the
31st day of March, 1970, in respect
of ‘Capital Outlay of the Ministry of
Labour Employment and Rehabilla-

tion",”

DeMAND No. 126—CapiTAL OUTLAY

OF THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS

MR, SPEAKER 1 Motlon moved 1

“*That a Supplementary sum not
exceeding Rs 1,48 58,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3ist day
of March, 1970, in respect of “Capl-
tal Qutlay of the Ministry of Petro-
leum and Chemicals and Mines and
Metals"."”

DeMAND No. 129—OTHER CAPITAL

OUTLAY OF THE MINISTRY OF
SHIPPING AND TRANSPORT

MR SPEAKER | Motion moved :
“That a Supplemeatary sum pot
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exceeding Rs. 40,01,000/- be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of
‘other Capltal Outlay of the Ministry
of Shipping and Transport®,”

DemMAND No, 132—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
Tourism anD CrviL
AVIATION

MR. SPEAKER : Motlon moved :

*“That a Supplementary sum npot
exceeding Rs. 1,31,66,000/- be granted
to the Presldent to defray the charges
which will come In course of pay-
ment during the year ending the
31st day of March, 1970, In respect
of ‘other Capltal Outlay of the
Ministry of Tourism and Clvil
Avlation’."”

DEMAND No. 134—CApITAL OUTLAY
ON Posts AND TELEGRAPHS (NoT
MET FROM REVENUE

MR, SPEAKER : Motion moved 3

“That a Supplementary sum not
exceeding Rs. 10,18,00,000-/ be grant-
ed to the President to defray the
charges which wili come in course of
payment during the year ending the
31st day of March, 1970, In respect
of ‘Caplial Outlay on Posts and
Telegraphs (Not met from Reve-
nue)"."

The Supplementary Demands are now
before the House,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What about Cut Motions ? Are
we supposed to move them ?

aoqy wyjwa : fom mAdw e
N %z Gigw gy FOy ¥ avE T
WS g w3 )

SHRI SRADHAKAR SUPAKAR

(Sembalpur) ; I beg to move :

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,000 In respect of other Revenue
Expenditure of the Minisiry of Fin-
ance be reduced by Rs, 100"

[Ineffectiveness of Direct Taxes
Enquiry Committee, (1)]

SHRI YASHPAL SINGH (Dehradun) 3
1 beg to move :

““That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 4,90,000 in respect of Cabinet be
reduced by Rs, 100,

[Growing mounting expenidture
on travelling allowances of Prime
Minister and other Minlsters,

@]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 3,79,51,000 in respect of Delhi
be reduced by Rs. 100.”

[Desirability of taking back the
policemen pended during
Ihelr agitation, (3)]

SHRI SRADHAKAR SUPAKAR: I beg
to move:

*‘That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Anda-
man and Nicobar Islands be reduced
by Rs.100,"

[Shipping service from and to
Andaman and Nicobar Islands.

)

“That the demand for a supplemen-
tary grant of a sum pot exceeding
R3.1,000 in respect of multi purpose
river schemes be reduced by Rs. 100.”

[Reglonal organisation for river
basin studies on Mahanadi. (5)]

“That the demand for a supplemen-
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tary grant of a sum not exceeding
Rs, 61,71,000 in respect of other
revenue expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs, 100.”

[Loases in the Kiriburu Iron Ore
Mines. (6)]

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : I beg to move :

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,85,00,000 in respect of Defence
Services, non-eflective be reduceed by
Rs, 100.”

[Need to rehabllitate the retired
milltary officials. (7)]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,000 in respect of other revenue
expenditure of the Ministry of Fina-
nce be reduceed by Rs,100,"

[Increase of income-tax arrears
and fallure to upearth black
money, (8)]

*“That the demand for a swopplemen-
tary grant of a sum not excecding
Rs, 15,84,00,000 in respect of grants-
in-ald to Siate and Union territory
Governments be reduced by Rs. 100,

[Improper used of ald glven to
some State Governments for
measures like flood, drought,

etc. (9)]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 12,2,60,000 in respect of other
revenuc expendiiure of the Mioistry
of Food, Agriculture, Commuaity
Development and Co-operation be
reduced by Rs, 100."

[Increase in loss incurred by
Food Corporation of India. (10)]

“That the demand for a supplemen-
tary grant of & sum not cxceeding

Rs. 3,79,51,000 in respect of Delhi
bo redoced by Rs, 100"

[Non-payment of many grants
to the Delhl Munlcipal Corpo-
ration and npon-implementation
of the recommendations of the
Khosla Commission®s report for
Delhl Police, (11)]

“That the demand for a supplemen-
tary grant of & sum not exceeding
Rs, 3,79,51,000 in respect of Delhl
be reduced by Rs. 100",

[Non-implementation of recom-
mendations of Khosla Commi-
ssfon’s Report in Delhl, (12)]

*“That the demand for a supplemen=
tary grant of a sum pot exceeding
Rs. 5,00,000 in respect of Industries
be reduced by Rs, 100."”

[Need to stop large ocaler corrup-
tlon in the Minlstry of Industrial
Development.  (13)]

*‘That the demand for a supplimentary
grant of a sum not exceeding
Rs. 998,000 in respect of other
Revenue expenditure of the Ministry
of Information and Broadcasting be
reduced by Rs, 100."

[Making discrimination between
polliical parties for covering the
news items on A.LR, etc, (14)]

SHRI NAMBIAR (Tiruchirappalil) ; 1
beg 10 move ;

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 1,85,00,000 in respect of Defence
Services, Non-cffective be reduced by
Rs. 100.”

[Pensionary and other benefits
to O.Rs. and the need to give
better amenities (15)].

““That the demand fo! a supplimen.
tary grant af a sum pot exceeding
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Rs. 200,00,000 in resrect of Audit be
reduced by Rs. 100.”

[Need to have better audit of
public undertakings so as to end
malpractices In various public
undertakings (16)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 35,00,000 in respect of Currency
and Cofnage be reduced by Rs. 100."

[Need to differentiate the slze
and colour of currency notes of
varlous denominations so as to
make the people not to be
misled (17)].

¢“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 47,65,000 in respect of Pensions
and other Retirement benefits be
reduced by Rs, 100.”

[Need to extend the ad hoc in-
crease of Rs, 10/- for all pen-
sioners including those in the
rallways who are paild exgratia

peasion (18)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 1,000 in respect of the Ministry
of Finance be reduced by Rs., 100.”

[Need to strengthen the collec-
tlon of above 450 crores of
Income-tax arrears (19)].

¢That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 8,60,000 in respect of Ministry
of Home Affalrs be reduced by
Rs. 100.”

[Unreasonableness of creating
new posis of a special secretary
having a salary of Rs, 4,000/-
p.m. and of other officers with
high salaries (20)].

*That the demand for a supplimen-
tary grant of a sum not excecding
Rs. 9,49,46,000 in respect of Police
be reduced by Rs. 100.”
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[Tota) disregard of public
opinion against the formation
and posting of C.R.P, in varfous
States making the whole coun-
try a police State (21)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,0611,000 {n respect of
Andaman and Nicobar Islands be
reduced by Rs. 100,”

[Need to permit settlers willing
to go from the mainland
particularly from the South to
whom the climate suilts and
fully utilise the available forest
and natural resources (22)].

‘‘That the Demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs, 100.”

[Need to end all victimisation
of the Central Government
employees and to allot plots of
land to construct hutments to
live In (23)].

*““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100"

[Need to take immediate steps
to rehabilitate the “Ongls” of
the Little Andamans who are
in a mood to come to clvilisa=
tion (24)].

““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Anda-
man and Nicobar Islands be reduced
by Rs, 100."*

[Need to take early steps to
open direct Alr services between
Port Blair, Nicobor and Madras
Utilisfng the Acrodrome in Car
Nicobar Island (25)].



“That the demand for a supplimena-
tary grant of a sum not exceceding
Rs. 2,50,000 in respact of Mioistry
of Steel and Heavy Bngineering bs
reduced by Rs, 100.'"

[Serious situation arising out of
very high Increase fn prices of
steel in open market (26)].

*““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,000 in respect of Defence
Capital Outlay be rebuced by Rs, 100"

|Need to utllise the capacity of
the ordoance factory at Trichi-
rapalll which Is now under-uti-
lised to the extent of B0 per ceat
and to enhance the production
(21).

“That the d d for a suppli

tary grant of a sum not exceeding
Rs, 2000 in respect of DPefence
Capital Outlay be reduced by
Rs, 100,

[Need to end the victimisation
of workmen in the Ordnance
Factory at Tiruchirapalll and
to transfer the officers who are
responsible for bad labour rela-
tions (28)].

SHRI GANESH GHOSH (Calcutta

SOuth) : I beg to move

“That the demand for a supplimen-
tary grant of & sum not exceeding
Rs. #47,65,000 in respect of pensions
and other retirement benefits be
reduced by Rs. 100,”

[Need to increase the amount
of pension for those wWho have
retired before 1964, (29)]

*“That the demand for a supplimen-
tary grant of a sum pot exceeding
Rs. 15,84,00,000 in respect of grants-
in-aid to state and Unlon Terrtory
Governments be reduced by Rs. 100.""

[Need to adequately [ncrease
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the grants to all Governments
of States and Union territorles

(30)]

*'That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 8,60,000 in respoct of Ministry
of Home Affalrs be reduceed by
Rs, 100.”

[Need to improve Ceatre-States
relations.(31)]

“That the demand for a supplimen-
tary grant of & sum not exceeding
Rs, 9,49,46,000 In respect of police
be reduced by Rs, 100.”

[Use of the Central Reserve
Police and the Border Securlty
Force to suppress democratic
movements of the people in
varlous States, (32)]

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 9,49,46,000 in respect of Police
be reduced by Rs, 100,

[Forclble despatch of the C,R.P.
within West Bepgal in disregard
of the advice of the then Home
Minister of the State of West
Bengal, (33)]

“That the demand for a supplemen-
tary grant of sum not exceeding
Rs, 1,79 000 in respect of territorial
and Political pensfons be reduced
by Rs, 100"

[Need to discard the condition
of 5 yearns' confinement in the
Andaman and Nicobar Island in
the matter of granting penslons
to freedom fighters (34)]

*That the d d for a tary
grant of a sum not exceeding
Rs, 1,79,000 in respect of territorial
and political pensions be reduced by
R’. mll

[Need to grant sultable allowanoe
to all freedom fighters who are
now In distikss, (35)]
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“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100.””

[Need to improve the Shipping
service between India and Anda-
man Nicobar Islands. (36)]

““That the demand for a supplemen-
tary grant of sum not exceeding
Rs. 61,71,000 in respect of other
Revenue Expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs. 100.””

[Grant of licence to Birlas to
construct a fertilizer factory in
Goa, (37)]

*‘That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 32,43,000 in respect of commuted
value of pensions be reduced by
Rs. 100.””

[Need to increase the amount of
pensions for those who have
retired before 1964. (38)]

‘“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 9,16,65,000 in respect of other
capital outlay of the Ministry of Food,
Agriculture, Community Development
and Co-operation be reduced by
Rs. 100.”

[Need to increase the supply and
reduce the price of milk by
D.M.S. (39)]

MR, SPEAKEK :
also before the House.

The cut motions are

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Sir, I have tabled certain
cut motions to the Supplementary Demands
for Grants. I shall make some remarks on
these several items of expenditure,

I shall begin from page 107. Regarding
the provision of Rs, 275 crores about which
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a point of order was raised by Mr. Kunte,
I think that before these Supplementary
Demands for Grants are voted, the Govern-
ment should come forward with the details
of this Rs. 275 crores. On page 107 in (b)
it is said :

““The reassessment of the States

resources recently made by the Plann-

ing Commission showed that a num-

ber of States were likely to have non-

Plan deficits or gaps in their resources
for financing their approved Plans.

In order that the implementation of the
State Plans is not hindered on this

account, it has been decided to pro-

vide special assistance, In the form of

non-Plan loans, to such States, The

total requirements in this regard in

the current year are placed at

Rs, 275 crores of which Rs. 75 crores

would be met from the sanctioned

Appropriation. Accordingly, an addi-

tional sum of Rs. 200 crores is now

required.”

The House is entitled to know about the
allocation of this fund because the financial
year expires on 3ist March.

There are some other points about which
a brief mention needs to be made. On page
15, mention has been made about the
appointment of a Committee to examine and
suggested legal and administrative measures
for countering evasion and avoidance of
direct taxes. On that also detailed discus-
slon has taken place at different times and
I am glad to know that the Government
has appointed this Committee and 1 hope
that the report of this Committee will help
‘us in plugging the loopholes so far as arrears
are concerned and so far as evasion is con-
cerned and make the tax collection machinary
more uptodate,

Regarding the distribution of grants and
loans, on page 18 mention has been made
regarding drought In Rajasthan and parts
of Gujarat and cyclones in Andhra Pradesh.
In this connection, I think, whenever these
natural calamities occur in different Staies,
some sort of a machinery should be formed
to look at these grants to different States.
The present structurc is that the States
Governments make a report to the Centre
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and a central team goes and seems for it-
self and then an understanding is arrived at.
This is not a very satisfactory state of
affairs. There should be som: statutory
body which should look into these matters
of natural calamities of drought, cyclones,
floods, etc. Therefore, my suggestion for
a statutory body.

Next I come to page 84 regarding the
loss on the Kiriburu project which is in my
Stase. In this connection, I am sorry to
say that modern machinery are being used
in this mining project and steel. It has run
into great loss. I think that Government

-should take into consideration these matters.
We find on page 84 that Rs. 138.42 lakhs
is the net loss so far as cash loss is concern-
ed. Including depreciation and amortisation
it comes to about Rs. 15 crores. For a
single project, I think, this is really alarm-
ing. This shouid be looked into and seen
that no loss occurs in future.

The last point which I would like to
stress is this. In Page 64 we find infor-
mation regarding the shipping service to the
Andamans and Micobar islands. We want
to the Andamans and Nicobar islands in the
month of January this year and we studied
the problems of the shipping from Madras
and Calcutta to the Andamans and Nicobar
islands and also the problem of the
inter-islands shipping, that is, the shipping
services between the 200 and odd islands
which are parts of the Andaman and
Nicobar  administration. The present
arrangement is rather unsatisfactory and we
find that the loss is debited to the Shipping
Corporation of India which is a commercial
concern. This should not be debited to the
loss of the Shipping Corporation of India.
In page 64, it is stated that the Shipping
Services between the mainland and the
An daman and Nicobar islands are run by
the Shipping Corporation of India on behalf

of the Andamin Administration for
which necessary  reimbursements are
made to the Corporation. The -current

year’s budget includes a provision of Rs,
58.50 lakhs for this purpose. An additional
amount of Rs. 101.50 lakhs is required. I
think that in future we should try to make
it more economical Shipping Service between
the mainland and these islands. Thank
you,

SHRI S. KANDAPPAN (Mettur): I
would like to refer to Demind No, 33
relating to th: Minlstry of Food and
Agriculture, Tiney have referred to the
subsidy that they have been giving to
wheat and rice. Here I would like to
make one demand, namely, what the
Government of Tamilnadu has been
already demanding, the selling of wheat at
subsidised rate in order to popularise the habit
of wheat-eating in that paticular area which
all along had been addicted to rice. Thope
this demand from the State Government
would be sympathetically considered by the
Government and some assistance would be
forthcoming for that,

Then I would like to refer to Demand
No. 34. They have now created the
Ministry of Supply and they have set up
Internal Finance Organisation at New
Delthi, Bombay and Calcutta, [ do not
know the thinking of the Government in
this regard, but I think, there is every
reason for an institute or for a Finance
Organisation to be located at Madras. I
hope that the Government of I[ndia will
consider the legitimate wishes of that area
so that the implementation of the work
would be more effective.

Next, T would like to say a few words
on Demand No. 46, relating to C. R, P.

MR. SPEAKER : You may continue
after lunch.

13 hrs.

The Lok Subha adjoitrned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five miautes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR SUPPLEMENTARY
GRANTS (General), 1969-70 — Contd.

MR. DEPUI‘Y-SPEA[@(ER . Shri S.
Kandappan may now continue his speech.



211 D.S.G. (Gen.), 1966-70

SHRI S. KANDAPPAN (Mettur) : I
was referring to Demand No. 46 pertaining
to the Central Reserve Police. I think the
Central forces now account for nearly about
Rs. 100 crores, It s rather very strange
that every year the expenditure on these
forces is increasing by leaps add bounds. I
would like to know from Government
whether they are doing any re-thinking on
this entire issue, since we all know thatlaw
and order is a State subject and increasingly
there is demand from the States that without
the consent of the States, the CRP should
not be posted in the States and the Central
Government had also agreed to that position.
If there is a situation which warrants the
sending of the CRP, it cannot be done
without <he consent of the State Govern-
ment. Recently, the Central Government
has explained the presence of the CRP in
West Bengal on the ground that it has
been sent there for the pacific purpose of
guarding the Central installations and for
ensuring the security of those installations.
But 1 would submit that for this purpose,
they have already got the Industrial
Security Force, 1 would rather prefer that
the whole CRP is wound up and instead
they give increasing help to the State police
and make it more efficient by increasing
its strength, and if at all there is any need
for the Centre to go to the rescue of any
State in an emergency, they can reinforce
the forces by the forces that they have on
so many other rounts. I hope the Central
Government would make this position clear
and lay down certain guiding principles ;
otherwise, I am afraid that this will remain
a source of friction between the Centre and
the various States.

Then, I come to Demand No. 53
pertaining to the Andaman and Nicobar
Islands. Unless we lay down the infra-
structure for the development of the
economy of those islands, whatever ud hoc
fmprovements we may make here and there
are not going to help those people. Now
that we are going to have an increasing
number from Ceylon, Burma and other
areas to be settled there, I would urge the
Central Government to pay more attention
for the construction of roads, jetties and
for the providing of more motor-boats and
other facilities - for the intra-traffic between
the islands and also the traffic between the
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mainland and the islands, which is woefully
inadequate at present.

Another important point that I would
like to refer to in this connection is this.
I would like to know whether Government
have any proposal under consideration to
connect Port Blair, the capital of the
andamans with Madras by air, because the
traffic between the Madras coast and the
{slands is increasing...

SHRI NAMBIAR : I have got cut
motion No. 25 regarding this.

SHRI S. KANDAPPAN :
Member may press it,

The hon,

I hop: Government will consider the
legitimate demand of those areas to have
frequent contacts with the mainland,
because the merchant community parti-
cularly is suffering at present as they are
not able to have frequent contacts with
their head offices in, Madras.

1 now come to Demand No. 62 relating
to the Ministry of Information and
Broadcasting, 1 find that some research
assistants have been appointed. I have
raised the question in the IHouse many a
time that the language used in AIR in the
varfous programmes in the regional
1anguages as well as Hindf do not take into
account the vocabulary that is being used
by the people. 1 woulid suggest that
particularly the programmes intended for
the rural areas should be geared up and
there must be some kind of research in this
regard and the collection of the words
actually used by the farmers should be made
and used, sO that they could be better
understood by the people for whom the
programmes are intended, I do not know
whether this kind of work {s being done. I
remember that the hon. Minlster ; while
answering a question of mine on this subject,
said that there was some kind of a cell
doing that sort of work with regard to the
Hindi language. I would like to submit
that ali the languages should get that kind
of provision. and we should see that the
people’s language is used in the various
regional stations of AIR so that the prog-
rammes could become more popular,
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Finally, I come to the work of the
Atomic Energy Commission. [ have
nothing against the additional demands that
have been made, I would rather like the
work to be better geared up, and if need be
more grants can be demanded from the
House, So far as my State is concerned,
we are suffering from accute shortage of
power. In spite of the Increase in the
recent past, the Tamil Nadu Government
has not been able to cope up with the
continuously increasing demand for power
for agriculture as well as for industrial
purposes, The per-day consumption of
power In Tamil Nadu is of the order of
17 million units per day, and we are
getting almost one-third of the total con-
sumption from the nelghbouring States of
Kerala and Mysore, So, it is imperative
for us that we should increase the pro-
duction of power in our State, The only
sources open to us are the Neyveli project
and the Kalpakkam project which s
coming up, So far as Neyveli is concern-
ed, we have already demanded a second
mine-cut, and I believe Government are
considering it. With regard to Kalpakkam,
I do not know the thinking of Government, I
would urge that there is every need for
going ahead with and expediting and
Improving the Kalpakkam project, and the
production target should also be improved.
I hope the Hon. Minister will consider
this legitimate demand and see that there
is no crisis In the State in the near future
with regard to power. Tamil Nadu has
on hand a massive programme of covering
all the villages In the State in the matter of
electrificatlon before 1971, and I hope we
would succeed In that. By that time ;
the power demand will be very much more
than what it Is today., So. it Is a very
serious problem which will affect the entire
economy of Tamil Nadu. I hope the
Government would be in a position to take

up the second stage of work also at
Kalpakkam shortly,
MR. DEPUTY-SPEAKER : we have

allotted one hour for this discussion, but
there is a large number of Members who
want to speak, and the hon. Ministers also
want to reply.

SHRI DEORAO PATIL : You may
extend the time to 2 hours,

MR. DEPUTY-SPEAKER : Shall we
regulate the time and say thas each Mem-
ber would get only five minutes ?

SHRI S.S. KOTHARI (Mandsaur) :
10 Minutes,
MR. DEPUTY- SPEAKER : Then, we

would not be able to finish it in time.

SHRI S.S KOTHARI : You can give
7} minutes as a compromise,

MR. DEPUTY-SPEAKER : Let us
make it six minutes each. Now. Shri
Deorao S. Patil,

SHRI NAMBIAR : None of these

Members has moved any cut motion.

SHRI DEORAO PATIL (Yoetmal)
That does not mean that we do not have
anything Important to say.

qiT gear 33 F FANa WITAT @
fama & Iawiaar USA FFAAT FASLAT
gafasy & grasy & 11.95 $AUg waar 24
FT SAFEAT HY T § | A F A(9F qoq
gRAfas oTg@—MT &F+7  gedd FA
F qeq & 19 § a1 T WA, 39 &
F1ea farg #1 g qreh qrafas gifa
F1qfa & feqag wa &t ;T ag
M gdw, 1969 ¥ g® gar
9T A12q AT FasgAT g1z@ F A7
4ot fewia g, ag T g1 @ fag
ST GIF A 3T FT AT & I
FAIT AT AT 3T F1 faAr @ &
FTA H I JAIH 1T & | 3T FT I8
A FT AIEAT 401 FharT &1 99
A1 & W 65 wiT yfqg feges faar
a1 g, 99 i sasaAT gizq 85 Ty
sfa feaza &, saiq Q9 & 18,20 =¥
afy fraza &1 fewdm & | A gwma §
fF 3@ graeg ® QA 1> @9 A HH! HIA
F ar # fgare At aifge | g giza
1 ST Al &1 sv a1 e @
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fasar & atT 7 ®TsgaT—3TRFT A )
¥ fag 7g arazaw § e starw t /03
aitT fawt Y sgqeqr FTA qET QEeETH
Y o1 TR WE I Fowrzq gE @, 99
Y g2 fear 9 vt 3w &< § & A
T |

Hiw deqr 134 F seqa AEIE
foa, = ¥ ox A% THNA wEEAT
warfg w77 & feg 3018 @re w9l &7
sqEA Atmrar g1 ag wf A =W
gl &, afew ag Nwrs § a0 ¥ =7
g & | A0 gaw ¥ AgY avar § iw gy
A T9 A 11 qbh 9 @ g e Ay
Fuz § ©7 F fou sTaeqr aqi 78 #Y 0
¥\ ¥@ QA w07 aga o afy X
T W ) W e § §l F o
&7 74T § AT oY qF A AWET g
gl & arr @ 1 maddT & grvr fed Y
OF FANQ ¥ qar Iaar § fe 1981 ¥ 7w
@7 & feg 1,10,000 7 st Y ara-
ggwar grit | e feafa ag & fF s
af gear § ufeakarwr 9y gEE ) W
forq g ®rw w1 aedt & wedt QU Far
arAr anfgd |

q7 AGT YATE T A § | AT T
AT FT FA T TAW, N & 9T
sfa ag 8301 sier w3 %1 Fesfor vem-
qfear i, wa v gg ¥ 103.70 @y
T wfe & # svg oY, ar g\ GrerAr
¥ 20.69 w1 wvd wfar af garwr o
H )T ANAT F AR A AN A QD

Y &, 3 ®Y g7 et s wifgg o

Y fF wemT 39 & asaew
¥ vk Rradt frfewa At @ wdr Eo
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A og gg ey § qeaf ¥ fawad
ar€ § | agh 9 To WErAT N I
feagadr & 1 ag smaTe OiF g ¥ A
¥ 1} §, ofe7 37 71 e aff faar
war § 1 & 2mar g fe g fawm & avag
At wgiag a7 § Ag 1 A Ay ag
wifgq fF geatdz( femigs 9=t &
97 §q grag faait & A4 wwA ¥
gafeqa 1 1 1w & agEe wEfAdae
fafqez %Y g3 § gafeqq @gar Tfge
ar |

ot rxeiw fag W1 ¢ w0 A fafr-
€T HT G F g 48 AF 7

oft dacre qifes: %40 adi ? W
aag geA § qAz 9C fearma @ wr ¥ |
ag 1§ g fawg adf § 1 @7 gafaq
wfagi §t g9 ¥ 9wy ufesa @A
w1fgq | ero HEIAT F) LT THGIT HI
FA8qT AT FIfgq | geRAIT |

SHRI 8. S, KOTHARI : I cannot refer
to any particular Demand because my re-
marks would apply probably to most of
them.

SHRI NAMBIAR : In Supplementary
Demands, the reference must be specific,

SHRI 8. S, KOTHARI ;: This should
not be counted in my time, As a senlot
parli {an, he shou!d know, I am go-

ing to refer to a number of Demands,

While the efficient officials of the Minis-
try of Finance are burning the midnight oll
as we saw yesterday, the officials in other
Ministries appear to be taking things easy
and the Parkinsonlan law appears to apply
to them, Many of the Ministries as we
see In these Demands for Grants, have come
forward to increaso their strength, I take
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up for irstance the Demand relating to the
Ministry of Forelgn Trade and Supply.
Our energetic Minister, Shrl Bhagat, needs
three new Secretaries—one Privace Secretary
and two other Secretarles. There Is also
provislon for the following 1

Director, Deputy Secretary,—Under
Secretarles and Sectlon Officers—I1,

Assistants, Stenograph and Steno-
typists, Upper Division and Lower
Division Clerks and Class 1V
Establishment—49,

The Home Ministry has also a long list,
They have not indicated why they want to
increase the staff. I hope the hon. Minister
will explaln that,

Under the Demand for Cablnet, the
Council of Ministers and officers of the
Prime Minister’s Secretarlat have incurred
travelling expenses. Were those travelling
expenses incurred on public tours, I do not
know.  The Ministry of Petroleum and
Chemicals wants four more oflicers and eight
stalf members, The Miristry of Steel and
Heavy Engincering wanis to spend another
Rs, 2.5 lakhs on administrative expenditure.
There are other Mlnistries also,

The point I would like to emphasise is
that when the then Deputy Prime Minister,
Shri Morarji Dusal, took over the Finance
portfolio, the assured the House on behalf
of the Government of India—l hope they
also belicve In collective responsibility—that
they were taking every possible measure to
reduce the administrative cxpenses and to
effect economies, that they were going to
undertake work studies to Increase the
produciivity of the officials and to see that
the same number of officers produce more
work, that where there were more posts,
some officers would be shifted from one
Ministry to another or within the same
Ministry they would be readjusted so that
new recrultment would not be necessary,
In other words, there would be a ban on
recruitment. That is what we were assured,
but we find that all these were pious talks
on behalfl of the Government of India.
Now, all copsiderafiops of ecopomy ‘have

been thrown to the winds and all that they
are doing is to proliferate the staff, create
new posts and employ new officials right
from the Sccretary to Class 1V officers, In
my opinion, It amounts to a flagrant waste
of public money and all these Demands
relating to  Increase in  administrative
expenditure and travelling allowances should
not be passed by thls House,

Besides, we find that non-plan expen-
diture has been contlouously on the increase,
In 1950-51 it was one-third of the total
expenditure, now {t comes to 56 per cent of
the total revenues realised, If this is the
states of affairs, 1 feel that we are going
from bad 1o worse.

Coming to Demand No. 112 we find
that the Finance Ministry has not been able
to Impose any financlal or fiscal discipline
on the states, The Central Gowvernment
indulges in deficit financing by printing
currency notes in the Nasik Press. Just as
children learn from their parents, the States
also learn from the Centre, They are also
extravagant, they do not exercice economy
and they iIncrease their overdrafis on the
Reserve Bank, And then the Central
Government goes on increasing the money
that Is 1o be glven to them as loans and
grants, A sum of Rs, 1.75 crores has been
provided in the current Budget about which
we have already heard so much. No indi-
cation has been given as to how that money
would be wilised, Probably it will be
utilired for political purposes, but I would
not go into that now,

Then I come to an important matter,
oplum, which relates to my constituency, 1
would congratulate the Government for very
wisely deciding 1o expand the oplum factory
because that enables us to increase our
exporis of oplum, If you nourish it properly
and if you take advantage of the world
demand and explore markets | believe the
export of opium can be mulilplied several
tim=s, and valuable foreign exchange earned,
Therefore, my specific suggestidns are the
following. Firstly, in order to improve the
lot of the cultivator and enthuse him the
price paid to the cultivator should be
increased. Secondly, the area under oplum
should alsp by ingreased,” Thirdly, the
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villages which had been closed for oplum
cultivation should be reopened...(Inrerrup-
tions ) 1 mean that pattas or licences for
cultivation should be given to these farmers
who were earlier deprived of these pattas on
soms account or another, Finally, the
arrear payments due to cultivators should be
cleared at the earliest.

A commission had been provided for
to enquire inlo tax evaslon, [ heartily
welcome stringent measures to punish tax
evaders. But the basic cause of tax evasion
must also be studled and analysed, Unless
the tax structure js fair and reasonable and
people feel that it is equitable and they
should pay their taxes honestly, no amount
of penalties and enquiry commisslons would
improve the situation, For the last two or
three decades we had be.n having com-
missions; Tyagi commitiee, and other
committees had been appointed to check tax
evasion, but without success. That is
because the tax structure Is unreasonable;
India is the highest taxed country in the
world and people feel that it
would be immoral to pay taxes at these
rates to this Government, which also wastes
part of the money, So, the Government
mut revise the tax structure; iostead of
increasing taxes year afler year, they should
frame them In such a manner that people
are left with some savings for investing them
for the good of the country and that money
can fructify in the pockets of the people
and lead to increased employment and
incomes.

st TmrEmw meft (gearn)
Inieney, AgRd A oz faafy &
faafad & @ T @@t N aw
AGE FU FIER FT 1T HIFE
FAT IGAT ¢ ) (AT TAATES TLET & mE
# dar agiy ) a1 af @ A a8 A%
fear nar § & ta1 wafeqg s & f&
AN N @I ANE RN A&
for aFed arsi #) g0 TTW TG W E,
g ag ot 31w ¢ 1 aw fesfad § 3w
o §t fadeT g fe ot | giw far

I EIRTRE T F 9% A
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qaeg ot g qifes aga w1 fas wwar
qr fF 7@ Y ¥ eeT SN ¥ amg
21 @ 39 gae A e F @
gatwamd 1o or @ fadew &
feafRagamaft gavma § @ =¥
I 1 91 A & foq a5 wwd 2 F
T £ a¥ AW & fadike ¥ o 9 Aar
& fae1s, S0 & oF a§ a1 & fEws
AT AT AT S0AT 74T § A GIH
&1 4g & g star § fs Iaa ag o=ar-
T ®3 | o fryg g § fe aifes qiga
F1 a9 emiad & W9 & a1 A, @ &
R ensd ¥ e, WA Aiw wW
Y =1fge

IYISTY AT, UGl FY A%T A w
@iy i gm fenr F wet nf &) 39 ®
w1ed 7l § fe 99 91§ mglas faafa
sl gL At § aY T ITH AW FW@ G,
50 ®1adY Gar W9 IAF 43T F wq F
WIS Aadl ST F wT H 27 &
tu faafed ¥ ¥ ag fadeq § s gard
gq § £¢ usy 7gq fogd god, = wsA
& @k ¥ WIT AN §—HAT GEHT W
Ff e Aar § @ w9 gar 9% Sar
¢, wit &1 A faufer am st &1 &
gug & g0 S A 0T & YF § g9y
% agt 9T aga A 1 gan fagx & qwim,
agtar AT a7 w5 Q@ A% § wgi @
e qET F9 G0 gL 3 A qwe N
feafa a1 &) a€ § 1 o) @ fagre &<
w17 7 32 &l ®1 ¥ fadt w1 ofar
w\faa fean § 1 fagie & stean, Useaw
¥ %G &7, q67 F § §1, FI™ F §G
g 22 & ot w¥fr & wAW ¥ sr@w
gasr A g1 f i @
AN O § oyl HWH 9gaT §, A
waw ¥ &7 § ar wefas faafe o
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g€ 8, o€ oy fa@y w9 ¥ waw & aw
ITH! GVF HIGFT S0 eq17 qvAr g,
gitam e S qar wtr @ § sw w
afa %1 fag T §FT | waT A9w
S 99 Ag) 991 AT dar 7T ¥ wY
qF @) Fawr 1 aitfaeg agd um

1971 & <Y g=ww @7 aron §, Jaw
for o9 @ femiz Fqmatr @ § 1
qegg aY 1971 ¥ 1 arer §, afeq dQiw
9 & g FY 2w AUE § yeomad
FUY @H E N FN g N ¥ve wF
F1& § | A%9F &7 gt orar ¢, Ia¥ Gan
| glar § 3fea gawr adtar g9 ag
fagwar | 9 FWEIQ FAQ 9Ng Fg
9T g & qeudna # a7 sW a1
a9 Y7 W@ NI E, A A W,
sz Efral mm PR TeT § 1 9w
fea9 9T AT w31 § @Y ey Ame ad
I FUT § 1 A8 ©T F ANT FFS
a9 ®ar, 380 oNg FT N AE qT
FUIr T afg 3w aF £ H AG-
qug RIAT A1 &) 9§t 9gl qg A9ITR qU
g W17 3T AT N AW Fforg )

ow a1a & avwmia ol fawE &
T # $AT WA § | Y gR gedivew
XY § R & faafed § avema fasr-
I A1 w7 73Q faar 1| @ feaiz
¥ qgi 9T qlo Tomo . F1 N afsqa 47
w & v9% feq wa dar wm <@ §,
AfeT g% @ F w9 wgT qzar ¢ fw
T/l FIH FI AT A AAGT § I8 @A
#t 1 sgeqr agY § | U OF W ¥,
gl ®1 37 wafeal # 50-60 snadY 1@
L dm s gAY W -
qifa® gew § g a1, Agaq & a0y,
wrel R A F A F @ T WA
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faard T3y, o svgwiT w wn 5@ §
WY IEWY HOA A qHAT WK §, ST% @Y
xar & AP T ! I qw HHWY
%7 qagIT g A §, ArHwd =2a-
TLRTE, I A5 A ey aff @
it §, 3% fow 1@ AT w1 spmewr
IR TagiRE ST R F 1 3w
% foq agi 9T ®19Y IO o= agy o
a5d § fw * agi 9 agw 4} GAAA 4%
dararT @) @t &, 9u & o A aan
¥ EIRAIT AT AT GHT §1 AGE 9T
FFE F1 SIRTY AJ1AT AT gHAT § 1 9@t
9T ®1F} 77 §, ¥fe - mfed gn
F agi o< A@Y AT wAd o magd W«
feafq =g} Y &) =5 Y g Fm @Y
faear args %' §, wgi sareT & s
dJearg 75 ¥ ¥ 90 w¥ §—ag a¥
Fnead &Y I ¢ fF 99 wow ¥ ww
atg ¥ 9 aaexg fad | mfeg ia fAa-
zx § fr svzmma faslare & fasw o
avF arawr fady eara 9T W fgE A
g A1 ¥ I AAY & AF A gAY
2 { 3 16T FIA T §, ¥w ¥ o0y
g, mifasarg § oy &, fagre & <<t g
§ o § Fore ¥ W § A Fad a0
0t Iy §—TAR aATE AT €qIq
wrAr = fgd

aifaz & gt {Nfafer & fasfes
# 7% 1T AT WgATE | A wIL@EAT
U F §, I §G A% 9§ gAR FA6
& wgdl A &1 w91, gEeHAl &
9 %Y 30 a1g & ang fear agr 4r)
1 I T @A A N g A
AL AT g% fogdarw@ @ § av &
qaSH A wHarfat £ ¥y & foy &a-
9L WNg ¥ sqgedr §fAg, A6 g9

WEQT FT gAY oA A
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FoEa freare ¥ Y & gt
Tga &0 1 agh ox A7 § a1 A wa-
&7 wET AT Tfgy

T7 weef & qrg § 5w feniv &1 @n-
drFar g

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Sir, I want to speak on de-
mands Nos, 23 and 46. Demand No. 23
deals with pension and other retirement
benefits. The pensioners have made many
applications many times, The prices have
gone up and the pensioners cannot make
both ends meet, There was an ad hoc grant
of Rs. 10 for pensioners drawing upto Rs.220,
with marginal adjustments upto Rs. 220,
But the price line has never been held, How
can you expect the pensloners to live on
this meagre pension? Now that a supple-
mentary grant is belng made, 1 hope there
cases will receive some attentlon. We yet
look to the British pension act to guide our
pension schemes, It is old Act of 1871 that
still governs our pensioners, The British
Parllament has alrcady passed an Act to the
effect that whenever the pay scales of Go-
vernment employees undergo revision, the
rates of pension of retired Government
servants would also be increased accordingly,
This has never been done In India. The
U. F, Government In West Bengal thought
that they will keep the Government servants
in there good books and they increased the
scales of pay of Government servants four
times, But they never thought about the
pensioners, 1 hope the Central Government
will do something for the pensioners now.

1 row come to Demand No. 46, which
is the Home Minisiry’s demand.” 1t Is a big
dumand for Rs, 9°'49 crores or more, This
demand deals with border security forces and
also the Central Res=rve Police. The Central
Reserve Police will have to be more effective
in varlous States to protect the industrial
concerns of the Government, So far as the
border security force is concerned, there is a
great anomly, nemely, the border roads
are not under them, They are under a diffe-

went dcpartment., HOW is the border golag
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to be secure if the road to the border Is not
in good order, 1 suggest that the border
roads leading to the border between Pakistan
and India be taken into consideration along
with the border security force grant. I have
myself visited many border outposts on the
India-Pakistan border and I have seen that
there a number of book shops through which
arms are coming Into Indla. The border
securlty roads do not give enough scope to
reach the border quickly In times of emer-
gency. I would request that the border
security force and the pslice force may be
strengthened, particularly In the border dist-
ricts of West B:ngal, where without this, the
security of India will be jeopardised and
Central Reserve B)dies unless more strongly
deployed can not keep industrlal peace,

MR, DEPUTY-SPCAKER : Shrl P,
Gapalan,
SHRI PILOO MODY (Godhra) :

Sir, there are certaln parliamentary pro-
cedures which will have to be followed by
everybody, and the procedure is that you
call upon the opposition to speak first and
then you may call on any member of the
ruling party that you have in your list,
then you have to call us from the Swantra
Party.

MR, DEPUTY-SPEAKER ) The
difficulty is that 1 do not have the name of
your parly member who is golng tu speak
on this item,

SHRI PILOO MODY : 1 sent the chit
at least three hours ago, a type-written
sheet.

MR, DEPUTY-SPEAKER : It is not
before me, for one reason or another. Now
that you have brought it to my aittentlon,
1 will next call a member of your party,

SHRI PILOO MODY 1 Az you do not
know, let me Inform you that Shri Meetha
Lal Meena is spcaking on behall of our

party,
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SHRI P. GOPALAN (Tellicherry) :
1 am speaking on Dsmand No. 46. Yester-
day some of us recelved a telegram from
Bombay which reads as follows :

“Shiv Sena attack on South Indlans
In city still increasing a gang of them
armed with knives other deadly
weapon on Sunday aod Monday
night attacked hundreds of {nnocent
hawkers in  Fort Area Police indif-
ferent request Immediate action to
save our lives and propertles.”

/

This is the type of news which Is
emanating from the home State of the Home
Minister, Shri Chavan. This Is really a
very disturblng news, But much more
disturbing is the news that has come out from
Bombay that the rullng Congress Party has
openly supported the bandh, Instead of
making my own comments, I would llke to
read a few sentences from the Economic
and Political Weekly dated 7th March
1970, The write-up says :

“'‘Bombay has seen bandhs but never
a bandh so organised. Many Inci-
dents before and during the bandh
Indlcated a concord between the
State Home Ministry of which Nalk
fs in charge and the Shiv Scna, On
the day before the bandh, Bal
Thackeray had laid down the law at
a mammoth public meeting and
specified who would be safe on the
streets of Bombay and who would
not be, No buses or taxles could
ply on the roads, no shops and
restaurants, no schools and colleges,
no offices or factories could remain
open, But the sick could be
attended to and milk would be
available to the children.™

To prove this 1 have clippings from
many other newspipers. It has come
out In the press that the leaders of the
ruling Congress Party in Maharashtra have
openly allgned themselves with the Shiv
Bena, It seems that Shil Bal Thackeray

waals (o have 8 Rhodeslan type of reglmg

in Maharashtra, This Is what the Parriot
has to say about this

“The badh call was given at a public
meeting on 8th February to press the
inclusion of Mysore's Marathi-
speaking areas inlo Maharashtra, Mr,
Thackeray, along with his lleutenant
Daita Saivl, met the MPCC leader
at his residence on 6 February. Two
other Important Congressmen also
participated in the two hour talks,”

It Is after this talk with the Congress leaders
that the Shri Bal Thackeray announced
the Bombay bandh, The Statesman of 2nd
March says 1

“For all Intents and purposes, the
organisation of the bandh has assum-
ed the character of the working of a
parallel Government in the city,
The Government of Maharashtra fs
playlng the role of a sympathetic
looker-on, at heart very much in
favour of the bandh and at the same
time helpless to prevent the wide-
spread fecllog of Insecurity caused
by the ancltlpated lawlessness..."

Much more distressing and disturbing Is the
news which has recently appeared In some
of the papers that on the eve on the 2od
March Bombay bandh, probably two days
before 2nd March, the General Manager
of the Central Railways and high officials
of the Western Railways called thelr ‘yes-
men’ g the rallways p 1 as well
as some leaders of the recognised unions
to stage a force of consultation, After this
the officers advised that 2nd March will
be a dangerous day ; therefore, "the work-
shops should be kept closed and should
not be worked on 2nd March, That means,
the Central Government also has establlshed
a holy or an unholy alllance with the
Shiv Sena.

It has been clearly proved In the elec-
tioos to the standing commirtee of the Bom-
bay Corporation that only ruling Congress
Party t wore olocted with open
sypport of 40 pr mote Shiv Sena people,
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These are facts which conclusively prove
that in Bombay the rullng Congress Party
is openly allied with the Shiv Sena and
the life and property of South Indians are
not safe in the city of Bombay. Therefore
we people coming from the southern parts
of the country do feel It very much that
our people cannot go and work In the city
of Bombay which has been bullt up with
the sweet and blood of the people of India
inhabitiog different parts of the country,
The people of Bombay or of Maharashtra
eannot claim themselves to be the arbiters
of the city of Bombay ; they cannot manage
the whole affalrs of the city of Bombay,
Bombay belongs to every cltizen of the
country,

So many people were claiming that the
Home Minister Is a very strong man and
whenever law and order is disturbed In any
pait of the country he will deal with it with
an iron will. But when Shiv Seoa comes
agajnst the South Indians In Bombay, this
Home Minister’s lron will seems to be
melting away. We cannot understand the
reason why the Home Minister, who rose
from that very State where this terror has
been let loose by the Shlv Sena fascist
organisation, is not taking sufficient ade-
quate steeps to dismiss the Maharashira
Government and ensure the safety of life
and property of people belonging to South
Indla.

Then, the Central Government has de-
ployed the CRP people in different States,
1 am coming from a State which has
recently wlinessed the CRP terror. We
have already brought to the notice of the
House on several occasions how the so-
called revolutionary Naxalites are being
dealt with by many -State Governments,
speclally by the BState Government of
Andhra Pradesh, They are killed in the
open...(Interruption)

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : Are you sympathiscrs of the
Naxalites?

SHRI NAMBIAR ;

They should by
mt m L] W! !
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SHRI UMANATH (Pudukkottal) ; They
cannot be shot down like that,

SHRI KANWAR LAL GUPTA : They
should be punished,

SHRI P. GOPALAN: Our party has
made it very clear that we have ideological
and theoretical differences with the Naxalbar]
revolutionaries, But what has happened
in Andhra Pradesh; speclally in Srikakulam
area, will never happen in a democratic
and civilised country,

Tcan bring to your notice a specific
instance which took place recently in
Kerala. Ooe Naxallte leader, Shri Ver-
ghese, who has been involved in some
cases was brought 1o the police station
and was tortured lill the evening ; one of
his eyes was pierced and gouched by the
CRP people and in the dead of pight he
was shot dead. 1 wish that the Home
Minister will see that at least the justice
glven to the assessin of Mahatma Gandhi
will be given to these people who are
lovoled in criminal cases, We demand
justice, Ihope the hon. Home Minister
will look Into and consider all this,

sit st o @I (Fa amge)
N AERY, AR W F T4 grey-
mﬁv‘fi:iwz‘ia’iaitﬁ%a}mg@
a9 wezrwie o & N7 wEgeT )
wﬁmz’iw‘i&n&g& R AT R GRS
&u&m‘:twiﬁﬂ HATHFT TH
WeTHIT F §Y g1 awal & 1 9z Weera
A A § gar ar, wrw MY 2w F 5w
&1 AwareT § | agt 9% fe aF a2 fafy-
& W § ofrs § e W 2w
& g o uwram ¥ v awd
it §% fe oz aifes agw N aw
w W 0,36 58 fat 9g8 dgmw AQx
9% 30, 40 wTw ITA W W T 9wy

a1 §, Ray Wi ok § fr wy st g,
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T & g q4, S dAY e w1 -
T g1 AT 39 AHE W v W
adf fear war afer @z gfow w@ wd
NgrAT e 19 g § oot
U RS ARG

UEAI, 757 937 X UL 939
A& qv TTgAl &1 wdw g ¥ @ g
WX gt #Y gaar wrgd § fv @ awen
%1 gw foar ot | ¥few 3% fafreedy
WR oF, o, oo, Fw W 9T g AR
I A% IgH  gaw) wrgaT dar wer
Strar &, wfwdY &1 geEdsr aar gaw & g
¥ R 39 gaear &1 agfed @@
gy few wT we A
g qEwdY § AT A gy AT § 0 @ W
T ¥ 9gH WA € F ARG ¥ AT
afew anwr w9 @Y av & fefaas fen-
i A dmrgm 1 90, 95 wEe
gwey ¥ § fawragd ¥ 3w fem
wiar & fF & ar 9C g Ty A A
GHS1 A19% FIfEF g AT | qg WeaT-
|1 %7 &ew g1 | g0 Fodly afawrdt ot
fasrag @ § A 5wz § AfaT I
THT IqH @G §F 7E a1 AW
THT THT Y ATar § AT AFT 1T TG
§ f gadl qaer fgem T gar & =gt
o §f A o W § oy fafreer e
Ay § a7 w7 E 1 B A o
frz ot w1 s arwfEw frar a1 fis
aras afs € i giaaon ¥ e
aYT agt & guwa <9 Al § &l gy
o qed ¥@ @ § | afew W€ owe
vt A | a9 AR q1e wfoy & aw W
fear awar § fis fem SwTe v amelt £
a9 wig at 10, 15 3w AX qwe gwd
) R Yem e A0

qMAT &Y 9T v § A we e -
v i wff grar 1 qam T Har g fe
gfevagamr#y &7 afge § fr
aeedt JEwt gt & 1 g wEl o & atw
9T 36T N W AATAN T & Gy
Pl adam § f& e W
® g g fear o

a3 Y fawre wd Qo § o ag
¥ao freet ar N fafrre F dix d
T & 1 e A 1967 ¥ @ar amage
T JrET # fag® o T 9 afer sy
a3, v TET ¥ HoN w7 @i e
fiear mar fw 37 foei w1 fawr o,
afFr s aw £9 sy T fagr mam
Y %9 ggraar & W omEy §, v dav o
¢ ag a1 aY A% ga & AW § & fom
WIGT § A1 A fawrg o T w7 wIR 929
R AHTE1amT @ a1 & 7y
afearél aaelt 7§ Y Al |Arg ATeMgR
aqr a7 fagE & 1 &1 fawrg aff fem
T Y % fe dan 9@ snRea g fe
fir gORTC IEFT ZAT AGY /W 1 & W
wigar g fe 97 foelt #1 e QU W@
fear sty forer W€ fawrg st aw ad)
Qaw ) ag o g X ar o}
fis agi = @iww FTowwr earfon fear
w1 X wigm gEn) oaedt ¥ oredy
warfyg v ¥t & Swf wr fawae o
L2l

qW YAWA & w1 feaml & fog
R ® gt w1 Sfem aemr ot &
fro wmey wgar fe gar Ay &
anftor &9 § A § et § wEew ¥
ferg 23 wrer &7 fear T § AfeT o
e GO v gk quy o §
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[+ #rer caw sfter]

ot ag wedt § fw gt arg W€ dar g
ST | qat A8 €y wraet . §, dar wgt
T @ 1 gafey & agar fe o9 o &
feamt & fag A7 & oY 1 sqaear
fre & oy | fored @ F A g e
ot @¥, st frarg smaww @) ot W
a¥3 ot & Sl A w1t arf g€ @ Afew
IAH 3 A G AT A ¢

feeg AR Tewmrs & @y § ¥w
fidgr & f5 som fasrg qa =i &
S wifge i o aF fawrg A &
W Iamu A g ¥ e &
ardl w1 1Y ge are g wray § 1 25, 30
TR F IR g " =gt & N8
arx § forg B A% A1 w1 T R oqear
& 9

farer worerg § U Wt (o o wo
¥R) : qar g =gy § F orgt DA A
¢ =gt samar @My oy ?

ot szt e WAt 2§ g srwar fs
a1k wF F N w@A A ogegr g aAr
war §, ag @ o7 g G9E G6F § |

MR Ex§ 37 & w0 ?
w9 &% W TN dv aifeal &1 v
fet % @1 wifge 1 www daw & faad
dt gt oy § ¥ ¥aw fenow Afew
Forx § ot P srisht H gar &) Wi Ay
qar Al amar ke amrag &, faw &
o @AY G 2 qwd § 0 -
&0 ¥ dared) A1 g o § e S
o a W A e 1 ame wial ¥ &
@%@ Y, g u~d) ama § ¥ sAw
T ®W v § gt § wleg Sl &
R Ao R W b
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fog @t i & fo gt ferdt et o
¥ 3% &Y w7 ¥ ww G A d57 wr w0
e wifg

qmEA FaR F kv ag s
TR FImMAgrRAEfm rana
F o ard g qzg & wigm fr waw
&1 &7 N gara H@ET gy | TeRgE
# oY w1aw fRam da1 ) § a8 UwednA
# & wgar &, agi ¥ agT ad s gFan )
fow ¥t a9z ¥ faraml & qoF FeqnaT w1
Ifaa g 7 faaar | & angm 5 smaw
F a9 9T w1 AOF 7Y g =g

g1 # yEw Afedi & fog gum
w1 7 50 g% wqay feav 1 arw Wy
Tl &g &R A, afwsarg g &
2t Y s0Y wwar faar wmr dary
e quua # S0 g% T9d 3T qE-
i Fam @ A1 Qar 7 F gAR
¥ J F wFTT A7 gy ! ogafew agr
W ¥ wemd & 92 7 fgdem Rwrd
#Y g&R 8, a1 fedt e £ @ a7 A
gfaa agraar fasdr Tifgg

w1 ¥, i gng wa §, § 7@ fax-
&1 &7 fi weerar o< faWg qX &
g faar 9@ @ SEW Wiy gna
fEqr 9 | AT K AFHTH A & fAg
savar & wqnar da fear 9w s o fogd
e § I ada i fogder 1 7
v ¥t 3faq suxeqt gTETT F1 USA-
wqra g & fou wfas ¥ afow dar o
arra forgd ag dver ats g @0

MR. DEPUTY-SPEAKER : Mr. Vidya
Charan Shukla,

SHRI KANWAR LAL GUPTA :
Before be replies, we want to say something
about the Delhi Police which Is very impor.
tant,
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SHRI RANDHIR SINGH (Rohtak) 1
We met the Minister yesterday, We also
want to say something about the Delhi
Police,

MR. DEPUTY SPEAKER 1 This Is
not the last speech from the Treasury
B:nches, He Is only Intervening In the
debate.

SHRI S. KUNDU (Balasore): On a
polint of order, Sir. Time allotted for this
s one hour, Every Member is given 2
mioutes or 3 minutes,

MR, DEPUTY SPEAKER { A miol-
mum of six mioutes has been given. Some
members have even taken ten mioutes,

SHRI 8, KUNDU : 1In such short time,
if the Minister Intervenes, then the Treasury
Benches themselves will consume 350%, 'of
the time, Sir, It would be better if he re-
plies last.

MR. DEPUTY SPEAKER : This re-
lates to the Minlstry of PFloance and the
Minister who will reply to the debate is the
Minlister of Finance. The Miolster of State
for Home Affalrs is only intervening,

o} v o e AT wEAT A® &
e gm fafret Y fewres qx &% &
NFAT AEY § 1 FA. SWT F NS F AR
afg w4t oft qare & & sarer @ &)

MR. DEPUTY-SPEAKER : Let us
Hsten to him and then you can say what you
want to say,

ot w37 ®1w qav : 2w qTg A
B 1 #fe7 wsar 78 i, §fe ot @
femer &, amar wt § aew gy aad,
wieg ANt o Mg f A &1 WH
T T gaee AT gt SEY & AW
g o oft v )

SHRI RANDHIR SINGH 3 He will
hear us about Delhi police, We will
convince him about the Delhi Police people.:

15 brs.

THE MINISTER OF BTATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Deputy
Speaker, Sir, I will speak briefly about a
few points ralsed regarding the matters which
are being looked after by lhe Home M!nla-
try.

& gHo Qo WA (q7T) : WA
sEardd ¥ It aU9 gac gN § | HEA-
dr® 9T wifesrd & ox oy 19
a1 fas) § 1 gard ot & @ agr . |
smrA fmidagme fim @ @
¥ | & srar wgar @ Is w4 wgiew 9@
& qit § a1f gl 5O 7

o}

SHRI VIDYA CHARAN SHUKLA :
Mr. Gopalan when he was speaking, mentlons:
ed about the role of the C.R.P, in Kerala,’
I want to clarify the position, The conduct.
of the C, R. P, so far has been above board,
The C. R, P, has always helped the State:
Governments and wherever they have been
developed for maintalolng law and order,
there is no question of C.R.P, as such mis-
behaving, There iight be'a few Instances’
here and there, but if such instances are
brought to the potice of the Commanding
Officer or the State Government through
whom they are deployed they could be look- -
ed into,

SHRI NAMBIAR : Generally the
C.R.P. is very bad in-their behaviour,

SHRI VIDHYA CHARN SHUKLA :
I emphatically repudiate any Insinuation or
allegdtion made in this behalf by Mr. Gopa-
lan. It Is pot at all true. Such an irresponsi-
ble statement should - not be madé on tlu
floor of the Houwse .

.SHRI NAMBIAR : Tt fs-most responsi.
ble ; it is factual, . v d
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SHRI VIDYA CHARN SHUKLA
He mentloped about the Shiv Sena and sald
that Maharashtra Government was connlving
with Shiv Sena. I have no brief for the
Shiv Sena, We have condemned its opera-
tion and its activity in the strongest possible
terms, There Is no question of defending
what it does, It is absolutely wrong to say
that the Maharashira Governoment has iIn
any way coonlved at Shiv Sen operations.
On the other hand they have tried to put
them down and they have condemned them.
They have done It; they have always done it.
Whenever it ralsed Its head they have tried
to put it down in as irm as manner as they
can.

The third point about which I want to
mention Is a mat'er on which we had a
meeting yesterday in which Shri Chandrika
Prasad. Shri Randhir Siogh ji, and many
other MPs, 20 of them, belonglog to all
parties werc present and that was relating to
the grievances of the Delhi policemen who
have been suspended or discharged connected
with the agitation which took place in the
early part of 1967. Shrl Kanwar Lal Gupta
jl has also moved a cut motion on that.
I wish to state that after discussing this
matter with the Members of Parliament
yesterday we have decided to have a fresh
look at the problem,

SHRI NAMBJAR : Very good. We
were all demanding It the other day.

SHRI VIDYA CHARN SHUKLA :
We will bave a fresh look at the problem.
‘We will take a decislon which I hope will
salisfy the hon, Members,

SHRI KANWAR LAL GUPTA : What
about the Police Commissioner for Delhi ?
What have you to say about the pey-scales
of Delhi policeman 7

SHRI VIDAYA CHARAN SHUKLA :
Regarding the Khosla Commission Report,
we have implemented, and we have accepied
a good many of those recommendations.
Most of these have been accepted ; the crash
programme of police housing is being under-
taken and many other matters are under
implementation,
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About Police Commissioner for Delhl,
this s a matter suggested to us also by the
Khosla Commission, This matter has been
raised In thls House several times and partl-
cularly Shri Kanwar Lal Gupta has been
pressiog for that particular matter. We have
considered this matter but we have not so
far taken any decislon because this would
require a very well-considered declsion. The
House must realise what it means to have a
Pollce Commissioner for any big clty, par-
ticularly Delhi. In that case certain judicial
fuuctions will have to be transferred to
Police hands. Different judicial functions
are there which have been so far done by
the executlve magitrates llke preventive
sectlons of the Criminal Procedure Code or
1P.C. and these will have to be transferred
to the hands of the Police officers here,

So, that would be the implication of
creating a Police Commissioner’s post In
Delhl. We want to conslder very carefully
all the aspects of thls question bzfore taking
a final decision in this matier and I can
assure the honourable House that that matier
1; under active consideration. 1 would
request Shrl Gupta to withdraw his cut
motion,

SHRI §.5. KOTHARI ; Oa a point of
order, Sir, The hon, Minister has not ex-
plained his Ministry’s on Demand No. 43 as
to why he wants a Special S=cretary, fifleen
Joint Secretaries, Officer on Special Duty,
Deputy Secretarles, etc, and 36 clerks and
and Assistants. Let him explaln this. Inter-
ruption).

SHRI NAMBIAR : Let him explain
what Is the sanctity for this Rs, 4,000/-7

MR. DEPUTY-SPEAKER :
reply. Shrl Gupta,

He will

stcmowotet: a1 & 7 wAe
qg1 a1 W9 & @A § g @A d IR
¥ | qgaE)s & g Afead § o
g 19 a1 fas) § 1 gard ot & e
wemsAEITwHIaga fag @
WY E & AR F gpAa W OFA AT
W § ? agt ueemfy wY ggRa €
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SHRI VIDYA CHARAN SHUKLA :
I am sorry I have omitted to mention about
this matter, This matter was also ralsed in
the other House and we have asked for
facts from the West Bengal Government
regarding this case, This matter has come
ta light only now and we shall look into it,
I can assure the hon. Member that strictest
possible actlon will be taken to bring the
culprits to book. And we shall do our best
to find out who are the culprits concerned
with this case,

As for the point raised by Shri Kothari,
there are certain structural changes which
have been made with regard to the administ-
ration of Unlon Territory and because the
post of Chlef Commissloner had been raised
to the level of Licutenant Governor in Manl-
pur and Trlpura the Lleutenant Gowvernors’
posts are normally to be occupied by senior
officers of the status of additional secreta-
ries or secretaries. The Secretary of the
Home Ministry who looks after the Unlon
Territory matter finds himself in difficulty
in dealing with the people who are Lieute-
nant Governors in the States and who are
more senlor to him in thls respect,
(Interruption) We are streamlinlng the
administration of Unlon Territory as per
recommendations made to us by the Admi-
pistrative Reforms Commission,

SHRI KANWAR LAL GUPTA
Slr, I want to ask one question,

A B & oWz WA FA g § )
agl & 1o ¥ §zo mdde w0 fwfe
g frm 1@ A g fr ag s
agi % €2z qadde ¥ foq Rl £
e # arar wrgar § o owar T R
#§ T qYg F1 & 307 § faw w1 39g
¥ 38 §z= nadiz ) fwfeargs a 8¢
e ?

SHR1S. KUNDU : If this dialogue
goes on like this there will be no time lefd
for us to speak.

SHRI KANWAR LAL GUPTA 1 |
want to ask only one question,

MR. DEPUTY-SPEAKER : Mr. Gupta
you should have asked the question when
you got the second chance. I cannot allow
this dlalogue between you and the hon,
Minister of Home Affairs. There are other
Members here who also want to speak.

SHRI J. M. BISWAS (Bankaura) :
Sir, we do not like to Interrupt the busincss
of the House. We should be glvena
chance,

MR. DEPUTY-SPEAKER 1 Please
listen, Your party had a full chance to

speak,

SHRI J.M. PISWAS 1 You are going
on allowing the other member to put ques-
tions,

MR, DEPUTY-SPEAKER : I have not
allowed him. But If a Member speaks in
splte of me [ cannmot help it. 1 have not
allowed him,

st forr wr W (aga) : [@ §-
et fenrgw faay = &Y WA & fog
et § 39 ¥ ot vew At R fom
& wr§ wetT agl § 1 ot ww A
o) foge &<l ¥ aroft, dfoogam wa-
wqw fag w1 ®g¥ §, 99 9T &« gt o
Iof € g Ad § s W owEA
% wifgd fr ag o AFge ST 2 1 ag
g% gx grfaw § 1 anwr Are w1 o
aai §, Su%t 9 &7 Ayl ¥ Ewan
¢ 1 ozt aw feda & ared @ %1 §aH
L, Sus gmamnasy §1 W aw A
gl wT § fow W g fiear
ar gwar ¢ | dfsa gy wE o A §
farr w) faege a7l fsar s wifgg
¥ At quw ¥ aff wrt 1 v fewiz
T 25 WY 3K | wreAw fafwd o ag
femtz § | vv9 @ fawiv & 74 ff D
taferfoe st oo ¥ s w0 @
fawie % Gar gt wr W@ 4 ) wufeg
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[ forx =z .
atry & fe Svg QA Y et g ) orgt
T AT N ARG TAT §, ¥
fiesamess@ 1 ¥ E o
9 T ® AT & fog ovegd w7
JATEA 31X g FALY Gorar A st TRy
feile & goifaw s g 1 WA &
fog ®2w I3 ordd | FfET AreAw H
o 3 5 359 w3g7 &1 A & fou
TR ¥ GATA GHIT F A AgY ¥ A
T § | GTHTC FT F19 9% of R qg I
gAET 9T Aqw LA FfeT IgF  dar
all fear § 1 FToT A TAww a3 A
N A AR & fog oF ga fzar ar
s dgo aifefen faeen wgamar srgo
wWH TN A Iog ¥ W wmA flar
21 AfT gg 9T AH w) § ) et
Taw ag qLET adt § fwT dze gieg-
g A S seEf qadf @ g
UETT ¥ WIfgd o1 fF x@ a@ ' agi-
T ORI TAT AfeT EaRT awrT )
W R I W AR & W agEd
gAm g & org w1 IH § fex g
qC GIFTT AAS T FLAT § 1 7oon ag
Dfrisg@aar @ w ¢ &
eI Wi war § 6 gr s dar fer
Sg arfE g9 <49 ;AT B A5 & feg
XA IO GHA AT §T a8 | § gwar
g f6 aTF %1 wodt AT wA A aw
e

fentr 74T 34 g7 Jx @ worE
F T H G qa% groy 10,33 Srw At
At Y § 1 3% FAT g AX o
& dufon qrad fear amar § 1 e
qrad ) wgrar ¥ & fog o gy fea
wvn arfgy AN ww Al W@ £
wamyfam Mo ¢ 59 9
ke & ooy qede O WA §m N
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§ | ¥fie aewTe 9a% At ¥ 5y TE W
W1 @ awE ¥ frgar ast ato o
WY, WAAFTEAIFIT L |

feqiz arax 42 i gefanr o
Faq Az F g H & Fogwn v
R @ &, foaar segwem a3 @ @ ¢,
o fearfear ¢ a7 @ §, 9% 9« fege-
a2 1oy 39 feagl faesll & & wn
QWY eRa T A R R T
A q% 99 TG § | IHF WL AT
w | agt aga fogoeadi & Wy 7§
g fawt & A g iferdz qoE -
ffz @ g A FN adm o A
Fo Fo grg A ok aix ¥ faedt A
fael § | BfFw g3 AN aava 7@ aw@w
grftagar g 5 gEd) WL W
Ca |

fewiz Arax 44 Ffadz & aX ¥ §)
Fafon unifag &1 qgi I6 &1 @i § |
ag 4.99 =1 § | 3EH H1E TEW@ AL
g1

a7 T AT N ¥ J@F gafaw
agt ara Itk 7€ § | Gz Ford gfee &
Mg ad sk g gfew o
oY qgsaT § ag oF AT wgww
81 gt agn avm e 1 Sww
TE TR QA ifeY | TR foq
whrar & Sorew frn AT Wiy | o
a% T@ AEEN ®71 EARIIEAGUT A grat
toraw gl WAl A 3w § SAEeN W
wqra A @ wwAT @1

sz ¥, 9 sEes A §, N gdear
g€ & oirc dtog ond ekt § s -
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Tl @i wifgd | 7g A gfewa
Gl

feats amaT 47 dag ¥ aX ¥ § 1agt
35.71 wrer &Y wiw w91 @ § 1 KA
A T W "dear A FAT F w0
iy fage H &1 gaw) dag Fat §
% gars f5a1 a1 | 9A4Y 99 TG w0
Fagigfg) agvar adf wo1 § %
A9 sear feadt § | gaw Adar ag
@ § e ga ot afid § war afe &
MH, g GAAR d oy F
am & g & aewre dfast wrdt @
& gt FFF UFT & AR qmA
@

fentz asat 49 fadh ofge F aX #
{1\ 2¢ faegs IwTT &1 @maf § 1 @EFR
gedft &) § 1 9w § ufw w7 § Afsw
gare fagr #1 § fudl afgg & feq &
dar o X1 ¥IF1T § 1 afk g AA-
&I AT AT gEd T ¥ H1F KL AV A
4GS g9 & T4 HI AR W WwH A
TAA FY w7 qFA 1 w7 Ay FAT §
fif oy g gwTE FT & 1 AT AT,
gee q1q | Gfaera § sy gwyeT and
a1 fr4t afaw ) arg &eq w7

fente TraT 90 verfas oAsll & at
¥ ¥ an wi§ T FAT 7 70T w7 O£
¢ g gfesay ot & feddulie &
a ¥ 1 fage § o qEfas =tz A
weea & 1 57 xa® o ¥ qn fadaw A
Fur fvar § \ agt sgaEr A fF gardam
fox # &, v qAfww Aigg &, drm
fegtfo wigg § 91X agi 91 Q% =T w
eqreAT AT Tifgq 1 wwtw wAY  gawy
A § 1 AfFT A IW ATE FAT |WH

g A § 1 9g agT @ Ifawr fagw
LA LCEARGE SR CU LR Sl a8
ot ot 7 & g w0 @Y A Wy
qar gam fF wfeaguy sammm & feg
i & waray &=t war T4 § AT IgAY
®t§ srramawar A § 1 IgN gF far
T wifgu 1 aTaY & A § g S Gigr
Wga &N gny § AT IS q9 WY
g § 1

we & grgwew A gfeaor & @y
TG FgIT AgAT g 1 A1 & it F o4
&4 faw o9 g @ v gfadl ek
Fregew & fifyddan 1 amw W @
afe gark T # AN wgew A
eftwre 7d) fear 1 gfaal ok greasi
FT AR A Y AT E BfFT e ¥ TR
AT TG FW A FW F1 GEEA &
o g9 qramdz € T1T 97 THET FAS
A wd oY | AfeT g rwIgiE ® A
&1 g A T @) §. IEHY AL
oA WY E | GO A N qg wgA §
& femar T

g & gAsd T g wesfen ¥
TR # g9 w1 Aagm g1 ¢ @ qrfe-
¥z q97 §8% HIAT A1 Qo A€o HTTo F
wrewrez ot §, sai ur Safefeen Far
§ 1 ag T i wifge 1 i # Wean
A #Y g8 &, AT IgN @0 AT
qifge | At as g @ gf § W
%9 A4 FT W& |

A At T A q i &5 ® A
weta A § | AF o} KA F gw
I %3 § T IEH qrg vT wwY §
ad GUFTT AmearEs & s ag gl &
T gfsdel & ara w1t Wi
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MR. DEPUTY-SPEAKER : Before I
call Shri S, Kundu, 1 have an annduncement
to make, The bon. Prime Minister wiil
make a statement In the House on the
Gujarat earthquake at 4,30 p,m.

Now, Shrl S, Kundu,

SHRI S.S, KOTHARI: I shall be
generous enough not to disturb Shri S,
Kundu when he is speaking.

SHRI S, KUNDU : I am obliged to
him, and 1 hope and recommend that he

wlill continue with this conduct towards the
other Members also.
SHRI NAMBAR 1 When there Is a

vacancy for the panel of chalrmen, Shri

5, 5. Kotharis name must be recom-
mended,

SHRI S, KUNDU : For the benefit
of Shrl §. S. Kotharl, I shall begin by

quoting page 89 relating to Steel and Heavy
Engineering, 1 am surprised to find under
this Demand that a sum of Rs, 2 lakhs
have been spent on the transfer of an office

just on the reorganisation and transfer of
one department, We also find that there is
an additlonal expenditure on  furniture,
aircondltioners, heaters and  statiopary
articles etc. in connectlon with the appoint-
ment of new Miolsters lo the Minlstry to
the extent of Rs, 82,000, Who was the new
Minister ? I think Government are fooling
Parliaméat and misleading 11. 1 know there
is a Minister, there is a Miolster of State
and there is a Deputy Minister. T do not
know who the new Minister 15, Is the
Prime Minister hatching any ministerial
egg ? When will the chicken Minister come
out ? We do not know,

SHRI PILOO MODY : Whoever is the
Miolster is not a new Minister,

SHRI RAJARAM (Salem)1 They
appointed so many Ministers last year,

MR, DEPUTY-SPEAKER : The hon.
Member Is lo:ing his valuable time by
entering into conversations with other
Members. Let bim go ahead with his

speech,
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SHRI S. KUNDU 1 The point is that
suzh a colossal expenditure {s made on
furniture, alr-conditloner and other things.
Then, we find an expenditure of Rs, 64,000
on the visit of a dignitary to this country
and staffears and entertaioment. What sort
of entertainment was it, permissible or not ?
The hon. Minister cannot plead ignorance,

SHRI NAMBIAR: It is only to
entertain eclephants that one can spend Rs,
64,000,

SHRI S, KUNDU : This is not a
proper cxplanation under this Demand.
They must explain what sort of entertaln-
ment it was, whether {t was a floor show
ctc, Ido not want to mention all those
things, Or, was it just a simple enter-
taloment 7

SHRI MADHU LIMAYE (Monshyr) :
Possibly. Strip-tease,

SHRI S. KUNDU ; My hon. friend
Shri Madhu Limay says ‘“strip-tease’. 1 do
not know whether such entertainment was
there. Our country is a poor country and
the per capita income of the country is so
low as Rs, 25.,,......

SHRI P. C, SETHI: What did Shri
Madhu Limaye say ?

SHRI MADHU LIMAYE : I said possi-
bly strip-tease,

SHRI S, KUNDU : | hope the hon,
Minister will explain these things. We do
not approve of such expenditure, There
is also some reference to the ECAFE, The
Beafe Missfon which came here had recom-
mended the setting up of steel plants in
various places. One of the sites recomend-
ed ts In Orissa, There we have large
deposlts of iron ore and coal and plenty
of electricity. It is a backward State,
When Government are deciding to put up
two or three steel plants, 1 bope they will
consider the case of Orissa also, I have
already written to the Prime Minister about
it, 1 have not not a possitive reply though
she has acknowledged the letter and said
that these things are belng considered, I
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hope she and Government will consider
Orissa’s case sympathetically.

Now I turn to p, 45 which refers to
privy purses, Were an amount of Rs,
85,000 is going to be spent to pay up
arrears due to the Rajas and Maharajas,
When Government are committed to the
abolition of these purses through a Rajya
Sabha resclution and when there have been
pronouncements about democratic sacialism,
they must prove true to them and
should not project an image of
pretension and bypocricy. This demand
should not have been made. When they
are golng to abolish these purses why this
waste of public money to the tune of
Rs, 85,000 7

Now p. 17, graots in ald to States,
There is a isderable t of
belng spent on ald and assistance to States
to meet natural calamities llke floods,
drought, cyclooe etc. It is said here that
such assistance normally covers 75 per cent
(50 per cent as grant and 25 per cent loan'.
There has always been a demand that such
expendlture should be completely met on a
grant basis. This has been repeated over
and over agaln, Poor States arc not able to
spend money on this account because they
have thelr commitment on staff and establish-
ment expenditure, Therefore, they suffer.

Strangely enough, on p. 107, the same
thing is repeated, It looks like a Pandora’s
box. Here on this accouant, there is a de-
mand for Rs, 65 crores for rellef operations
connected with floods, drought, cyclones etc.
I do not know why this Is being repeated
here.

In this demand, there is an additional
sum of Rs. 265 crores rcquired for providing
Joan assistance to certaln States, But they
have not mentloned which are the States and
what are the criteria adopted for asslstance.
In the next year’s budget also, there isa
provision of Rs, 175 crores on this account,
It has been left vague and fears have been
expressed during the budget debate about
the possibillty of this being used as a politi-
cal string to put pressuro on States. It
would bave been better if the basis of the
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assistance had been formulated and the
detalls given,

In the same page, there are some pro-
vislons made for financing some public
sector concerns. The colossal expenditure
on public sector concerns Is known to all,
On non-profit sectors such as clvil construc-
tlon and capital construction, conslderable
investment is made. Even before production
In some public sector undertakings, swimm-
ing pools and blg bungalows are got ready.
In bathrooms and lavatories vou find costly
carpets laid out which you do not find In
Delhi. The poor people’s money should
not be squandered In this way, Some cri-
terla should be lald down about expendi-
ture In these matters, Now 45 per cent of
the total money s spent on construction.
Government should not play holi with the
people’s money. Criteria must be drawn up
for spending on Items of work by all public
seclor concerns,

&t FiFow g (fateg) -
gaTeqE WEIET, ¥EY g fE & gy
aiit & ar § 39 53, § 9% g @
41 Ag13q F @ 41T ¥ foq qurg v
wrgal § fe sgi fag® fai afwsdt dms
¥ Tegafa maT o1 £ qgi ¥ $0
SN | FT FT {ig FY F7 97 247 0
qfsqsfY e ox ag ¥ faak & awx qafl
¥ qaIT gEIAr @r At sS4 & sEs
Irgafa araT &1 gar 1 Wiw fwer, ag
I T @ @ 9| wEF fag
FET aTRIT AT 08 HAL AT g &
g

wqy gy & uAeqrA F g
wisl N AT g F 4T FoEr
wrgar § | ¥6 @vae § 5y w-aleT iy
g, o 9 gamrea gawl & QY 4y
TgT W14 ¥ WA N fawma # af
&1 & 37 fasmaal & 99 A 59 7 W T
g fRm s T g ff @ a A
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atw Y ol #T A weerAe ¥ it faz
ol, 3% o fear oy 1 AfeA ag o
g qraeEs § 5 Toeqr v @@ d
fifea arEl Nl F agraar ¥ fag afes
¥ afws w7 glan fiear strar wfge | -
T Q% Fea faeEr gan wem g Wi
¥ &7y 7 3ae afaw  feafa £ wd-
T @ AT wifge 1 e o®
e frger gan &7 §, forma) agraar &
o w0%T wEi Y w2 @ W
wrgw § e w 3w w1 fawre dgfea @
¥ &, @ ag o= § e e ¥ fag,
@t fF oF dwig wog o §, svafaa €
¥ @& iy wgEm & fear o )

woeq %) fadry fegfa srsdy ag)
AR ag aga fragr gar uvg g 9«
£ 700 #e ww=T a7 qiffea & 9
wit g€ ¢ 1 39 divig WwT § AW F
waTX gHeqT & 9 § gk wyr § 1 oat
w4t w4t & feq v, g gaegn HiT A
faFrs &7 ARU FAY | AT F
g & fou oY woar @i feqr war g,
agagaaner 1 & agmr 3 & faw
HATHT TAEGTT & X ¥T GHEAT F §H
3 ¥ fou o} wfes w7 ghar &2 arfe
agt O Aifyd T W wfes ¥ wfaw
g faw w |

TOEqT G, agt & eq 74 =
garfyar, AT ot @) & g9g gwedi A
aTe-aTL 7 AW Y § e e age ¥
fawfor &Y mafem & @1 e
TEL W QAT A 7 AW AT WY WA
fea gy a1y A% AT Y ¥ wgw e
wwat §, afer Tad g At 3w A gafa
W anfy & a1 Qe M Wfew
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7 Wil § Toeqr g3 ¥ fen gy ot
sTaaT g § A qar srar § fe F=hy
AHETL X I QAT WY AFAT WY Y
as T g £

TAEqTT § U qga § win-x §,
¥ foow & Wfagfas, ofas, Yufos
AT yrEfas s F—anr B o @ fgad
% §, a9 avy uwegq § §—fame
AT qdzEl F At fear o qwar K
e Toredt & qdew-deEY qWr 9dEA
& fasra & fag o1 Al § aga ww qar
T@raar g ) agi 7 gar-glaarai &
fasra & Az Y sary g fearnar o

qweqra & feroit aqr afewdt @k
¥ frg ara wrfzae @y §, Afea amo
ot ITFT AraT Nfea, Teq T FFHT
g wcrgan 31 gw wifew wnfagi & am
¥ Tqqr aY 98T @ $A & Aafew
Freas ¥ 9% fou fraar waar @d far
¥, 9% A ANT FT qFAT §, A AHT
37 &) 7 Feafa £ && 1 g qg Few
wifge f& anfaw snfadl & fag ot wwar
et fRar amar &, #ar 9Ed afam
wfagi & wifas feafa sz wgT-ag7 §t
FAT IBA AT IA F 4NN B G FA
# agraar faedt § araff 1 & ag adl
Arrar 6 &l &1 geaar Ag G @ )
ww aF frssrara afgmfad) & gra 9w
A FT IANT A GO, AX A®  GLHEILY
Al F 7O I8 WA W AT HY
adt YW A @ T |

ag ¥ & faea § s ¥ &) eaevar
fqod & Ty o9 wR N, aer § A,
AT ¥ aga aF G A A w1 gy
ywey AgT & 1 Sl 6 A AT 6t e
A ¥ T Fw ag § ) gt e gg
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& v &l W) Y st wgar Tt frea
¢ '

& g wear wrgan § f5 woreqm
&) sra fadiy feafa w1 3ed go ez
wrg~ sy wY ¥ gfez ¥ ved go A
HIE A § agi T AR F a9
gt w37 & foq fa@w @R @wi
% st =rfge 1 aifs agh afaw ¥ afes
WG FT FC AT IH |

# afus agl szav gam, dam FEw
& &% F art 7 oI FEA Amg@ar g o
Ju ggar faiew g7 9§ & faw
HAIFT BT GAAIZ AT ARAT § ¥@ A
F for fs ¥ fafwq g7 faale &
AFT FT FeqrET giar 2, fagd qrF A%
grq agr &=arg g w@r 91, feaEi ¥ ¥
230 IS FT §T Ao A w1 G @,
g & ¥ At A wwar @ fE
F7Er fearay #Y gad aan 541 fr ax
g9 % g feamt wt ag €t Tr @1, feg
g @ wg & qgm & swEA W
fasra foar ong | ata oF o T R
faad f5 g fagla & gro ofaw ¥ afes
u7 {3 T %7 § 1 gafeq fasls,
HaT AT wiway 1 fgear A § sq #
HEIT FT JAUEA AGIAT AT AT IAN
T agfoga & a1 @ o)1 & @
& wawr qndT @ |

SHRI DATTATRAYA KUNTE
(Kolaba) : Under Demand No, 112, crores
are advanced as loans and advances to State
Governments. First of all, I should like to
ask for details from the Minister concerned
for ralsing the demand for natural calamities
from Rs. 35 crores to Rs, 100 crores, 1 fecl
that it Is for the period ending 31st March
1970 and therefore detalls should be avail-

able so that there may not be misunderstand-
ing at all Io any quarters (Interruptions.)

whether It was spent properly, whether
Tamil Nadu was getting more money than
required or more than the other States,

There Is another point. An amount of
Rs. 275 crores 1s provided to cover up the
gaps o the resources. If details of demand
No. 112 are gone into, we find there are
plan loans, non-plan loans, temporary loans
and loans for natural calamities and all that,
In previous years there was no demand made
for coverlog gaps In the financlal resources
which had been introduced now. I would
in this connectlon refer to article 115 of the
Constitutlon which says :

¢ . The President shall...when a need
has arisen during the current financial
year for suplementary or additional
expenditure upon some new service
not contemplated in the annual finan-
cial statement for that year,.....cause
to be laid before both the Houses of
Parliament another statement showlng
the estimated amount......"

Therefore, this has to be separately pre-
sented; it {s a new service for the current
year; it is provided for the first time; Rs.275
crores are provided; oot a small sum. No
doubt it has been provided under the head-
ing non-plan loans, Non-plan loans are of
a differem type; this is a new type of lran to
cover gap in In the resources and it ought
to come before the House as a seperate new
service and should be seperatly presented,
Since It han not been done, It Is barred
under article 115,

We find that In the matter of plan-loans
also, the Government have modifled the
positlon as regards Ladakh, Naga hill areas
and other areas also, It {is good that the
grants will be raised to 90 per cent from 70
per cent and the loans would be reduced
from 30 per cent to 10 per cent, For this
the Government ought to have come specifl-
cally before the House and asked for these
modificadons. Unfortunstely the Goven-
ment had appropriated to itself all the
powers and privileges of the House by say-
Ing In memorandum part 11 ‘It has been
decided’. By whom? It Is this House which
has to decide on the modifications, I am
fo favour of makiug thess modifications,
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[Shri Dattatraya Kunte]

But it is not the Government which is
authorised or competent to do #t ; It should
come before the House clearly saying what
it proposes to do in the matter of loans and
advances, After I spoke In the House, I
find from the newspaper reports that the
National Development Council has consi-
dercd this matter, Even there it secms
some some Chief Ministers have complalaoed
about the manner in which these moaeys are
going to be spent, I read in the newspapers
that eight States were going to get the bene-
fit. Today Is 25 March and this amount
is supposed to be spent before 31 March, If
detalls were not available with the
Mipistry when the supplementary demands
were presented, they ought to be given to
the House if they are now avallable, Before
the details are given, to ask for a vote of
the House for this amount would be wrong
because details as required by the rules of
procedure are not supplied to the House,

o) Tosite fag (Tgasw): Imeas Ag)-
zq, feniz #o 5 feqa fafqedt & ak &
g% qg #gr ¢ f5 O Gfaet gmaRem
¢ o\ & famfggi & foq dra zigw -
wd, I8 g7 9I¥T § IR B Fearan
g J1aT ¢, T9 WS, VN AT F 0F AU
WY 9g 997 FAX B 9 A F 91 qrar
w7 fe agt myga ar wwodt aew WA
&) arq Taar g, arpElt faerd ey g3
& §19 221 § 1 AfeT w9 F faardy £
gl s1gs A wdt § Wl g emA
FAT Y §rq 78 @ qrar . @ & «rgm
fis ag 1 efa oRMRaa &, oy @igw
eu|, g YaIar § Sqrar N F5ar 917 |
afea & w3 fe7 91 ? fafaeey g at
7zt 9% & Ag 1@T | qg agy g9
qar § 1 AfeT AL FAY T B T ?
R T G qrar § €9 T[q 9

G AL wa & AT & WHET ST
wigar waT faardy € Wrex dar § O vy

o drrr TwE AT gy et et
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#feT wr Bt arwee ) dRa dm @)
wrdt § oY dur avx 1 g dEr e 37
7t 7g)eg g@ W Nz w T

fe ;g ¥ sgr wgm fente
TRT299T 1ag g § T difasnr @
AT GRIT HT §, W F AT 6 =
Y M9Ef 9T 717 A7q Sqw WA § o
fr 2ga & ¥ wra &Y AT qT WoF
7g ¥wq 339 @ fear § Wy = da @
st & @ feet &Y ot @ 1 anfe WY
Darada N ag st # g §
qear T3 Ifea Wieeae fafree

&gl & | What is this happeniog ? Where

is the Minlster for Agriculture 7 Sir, could
you kindly warn the Mioisters that they
should be here 7 What I am saying Is very
Important,

& gy st g fR R@a ¥ ey
27 w1@ & 9T 9g M Hfew aw 7 s
gagisgarm Iy fF mgr #6
& 1 et qv Jeq XM AMA §, A
sqreet 41 g ¢ W od aufem A 3
waa e ad amen gk § WA &
T | & ®Y o A fiwar wng

gad @ gl FFITE WRAA FHIGT
¥ anz@t Mo A wdf FC @ T N
g 9T feaAl +1 T 9w | AT WY W
4 Ty fegmEl &) G &) s fra
&) | ag at wer &gy ga fe Aiw fafq-
wd srwid g 1€ fag ¥ 59 graa &%
@raf ) dfea & oo & wgm1 wgw e
GiFeats AT wtaa ¥ feaa el
fen org, TT A S oA ¢ N fwarAt
Famgwicgr W srag §, v @
femiT aar § 0 300 ¥y 9§ §,
g ¥ fegial w1 gfafafos s@ § o
T wigsl W@ ng ) @ 9 st 9w H

§ g ¥ § For &) wor ot g w0
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éar grar § ag fed TTE@ w1 AW AT
AFIT FTATA § 7 ¥AT E | A T AL
ot grar § fe frgral Y dere # ¥ma
gz & et § o for 3§ 7% &< faar
wraT §, 93 g4 wa e &1 w¥gT afl
w1fgq 1 39 & sar ®reE Gt § frarm &
I FI T@ NT AT IW I HF  AHAIS
wifez & %< feara &7 faeg 1 w&q
FHIT F AT | OF AT A § AMFoI-
W ST ARG @rar, IAA w4
0 At g€ § 7 ag s wTw q@war w7

oF q@ A arz ArAe 3T F @it #
FZAT AT AN QW AT ¥ qregw @@
g\ oA 1w 7 531 goq frar § fe wr
ow 9t §TT cHT FAOeAr 9@ ar 150
T §ograr Sy Agf fadarg grafew
fafaedt & qregs @ w1 § g7 fafa-
TTT AT TTOE @ g g qgi 90
fagrrwurgar § & gt wif areflx
A A A, A ¢ g Iwy q3

...
sit wy formd : wal 2 wngd §, 7%
qqEr |
ot Tarfie Fag : w6 Y 3 =fge?
gw a7 fergmarft § 1 U T8 T WX
2 F A 47 A ¥ 9% §, g7 T
AT T QT WY | 019 A BA & wA0g

auA fifag 1gw & 1 mg a7 Sifag )
TR AN F) awTeT A T € L.

ﬁ“m-m g 'T‘a- !:
®IZT T4 W wfaw Y wWha.........

st o feg: 9w gR e
Ll ]

ow wy & fenty mac 51 9T s

wrgar § ag faseh ¥ fasfa® § ¢ &l
FIQNULST ST S @y & 1@
w& annafual A sa1 gy frar §, 4wl Gt
wAQNUETE FrEAT § foak qew
sxeqr gl § 7 fawer o) sgazar §, 7
qil ®Y 7 gTF FY T &% AN, I A
Q1 g1 s fear g 1 dmw g faee
) ara B, ¥ gwrd grefen fafasd
ity Masmagtarg R g
g% fag g8 s g

feniz 52 qudtng & fasfed & §)
% wAlgT AT T T § I &
feg—RgarAt £7% g 57 sAmAl ¥
15y | o2t i wEgey, & mok amy
g9 SEar g, €9 P9 ¥ g gy
SFar g, gW an A1 T4 § T Al )
¥MT g FHHITT rar @ qaw, fgmae
s gfeaan & sma &0 ondd, snew ¥
6T 7IRF F frazie) |

Q% a1d §W SifaewT & art # wgAr
wrgar § 1 @i Suw aex wesar Afwg )
@R 91g8 g0 7 wifadm, s@ g
faar §, Y Agzardt s& gex weaT faean
Ll

fenrvz 62—wizwifee fafredl
¢ 1| To wWI%o o ¥T UF €T FH Vg
a% ¥ feqrmar § | & wigmm ¢ f6 9w
fo opflT oA FF TER W] E
v Qfag 1 gt ) fafret sga Y
aigx #E) §, & fea #1551 gfean s
WAL & §, 9o% § AT% WA T gEar-
g T & wudT wgy feqr org ) W@y
Wi NoT @ T feedt @ arewne
o 8, sud dgred el Aff A
ayQ szt g a7 o Ay Frerear
b v femgw fowned) qrorw § 1 o
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[=t otz fag)

EATRT B3O &9 GTQT a1 srEer R
fFam wogR 99H vy swmw & |,
my g e Fgt & amed Sl W
qrRaee FadmT | arsr & S S A
@ &, 7 Rarad @ adl g Tif g

fewme 124—sfima de g &
faufad § 1 @0 30 ¥ wiffmm
qrft AT & ) @ &, A9 ATWiA A
# gfearm w1 feear gfamom w1 Afe,
w§i a7 @ 5 ag T ot g @
a1, gara fgean g 1 faear =1fgd

femoy 75 451 fafael & qiegs
@ g e o AR A adg w
A A F AT T g1 AT W

# 1 % fafrez qrga & ot w37 W0RA
j—a I @ Ay w1 A —faeeh
S ggT ¥ 418 oa & fg 9 FI
¥ uF @@ Tl an AY  AY I 9@
¥ aitx Agral ¥ off qiw-g@ gWIX T 9
g 1 & agm e w58 F) AgASTEN
#3 | GATT ¥ T4 FIA N T fR2rd

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) 1 Sir, this fs the third and final
batch of supplimentary grants during the
current financial year, which locludes 53
demands/appropriations of which 39 are on
revenue account, 13 on capital account and
one on account of disbursement of loans
and advances, The demands were formally
presented to Parliament on 16th March.
While the additional expenditure iovolved
{n the supplementary grants amounts to
Rs. 383,16 crores on & grass basls, the net
out go is estimated at Rs, 288.49 crores
only as Rs. 94.67 crores is likely to be set
off om account of receipts, recoverles,
accounting adjustments etc,

The new services mentioned In the
Supplimentary Demands are sl doalt whh
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in the note which has been circulated along
with the book,

Several points have been ralsed by hon.
Members, a few In the form of cut motions
and a few In the course of speeches. 1
will try to deal with some of the points
which have been mentioned here as briefly
as possible,

Shrl Supakar and, lastly, Shrl Kunte,
wanted to know the principle as well as the
details of the speclal assistance amount of
Rs. 275 crores which was a polat of debate
during the Appropriation Bill, Shri Kunte
has agaln raised his point on the question of
the new service. On that day I had taken
great palns to explain, and the House
accepted it, that this is not a new service,
Therefore, I would not go into that ques-
tlon agaln, 1 would simply repeat the
principles which I had enunciated that day,
The principles are : the reasonable require-
ments of the Plan outlay for each Siate,
the Impact of the devolution under the
recommendations of the Finance Commis-
slon on the State concerned, the benefit
that each State is likely to get as a result
of additional resource mobllisation by the
Centre, the position of the State on capital
account including the debt repayment and
llabilities of past loans, reasonable efforts
made by the State Governments concerned
to mobillse and conserve thelr own resources
On the basls of these principles, the Plan-
ning C ission had detailed discussions
with the State Government and they have
finally come to some conclusions, It fs
only today that I have come to know the
dotalled break up of this amount,

15.48 hrs

[SHRI SHRI CHAND
Chair]

According to the estimates of the Plan-
ning Commission, the position which
emerges of the gaps lo resources is as follows
Apndhra Pradesh Rs. 23.71 crores, Assam
Rs, 48 54 crores, Jammu and Kashmir
(locluding the backiog of Rs. 49.91 crores)
Rs. 56.92 crores, Kerala Rs. 17.88 crores,
Madhya Pradesh Rs, 1,50 crores, Mysore
Rs. 17.50 crores, Orlssa Rs, 32.13 crores,
Rajasthan Rs. 64.11 crores, West Beogal
Rs, 9.91 crores and Tamiloadu Rs. 7 crores

making & total of Rs, 379 crores,

GoOYAL in the
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AN HON. MEMBER : What about
UP and Bihar ?

SHRI P.C. SETHI : I will not go
into the detalis as to -how or why UP,
Bihar and Gujarat have been left out. The
Fifth Finance Commission made certain

r dation on devolution of finances
which the Government accepted as an
award, After that, there were various

representations from States. Then the posi-
tlon was reviewed and this has been arrived
at.

SHRI DATTATRAYA KUNTE : What
about the details of Rs, 100 crores ?

SHRI P. C, SETHI;: I will give that
when | come to that point,

Shri Kunte and some other Hon.
Members raised the question of the basls
on which drought relicf is given, Whenever
any calamity occurs in a particular State,
some relief is glven. Shri Kothari stated
that though a calamity has occured in
Gujarat the Prime Minister has given only
a small amount of Rs. 50.000, I would
like to point out that whatever the Prime
Minister has given at present Is only a
donation from the Prime Minlster’s Relief
Fund, This does not indicate the amount
of relicl which s 10 be provided after the
assessmet of the various types of losses
which have taken place there as a result
of this calamity. Whenever either in the
form of drought or in form of floods,
cyclone or ecathquake as in the case of
Gujarat at present, a calamity occurs first
of all the Stale Government makes an
assessment of the entire situation and writes
to the Central Government and after re-
ceiving the report from the Siate Govern-
ment concerned the Central Government
deputes a team of experts to go and assess
the losses. It is on the basis of this asses-
ment that relief is provided. Therefore,
whatever be the pature of the calamity—
we are all sorry for It—whenever there s
a case of any assisiance required it will be
glven In due course. This amount of
Rs, 50,000 does not reflect the amount of
assistance,

Then, Shri Kunte wanted the break-up
of asslstance which has boen glwen on

account of drought, floods, cyclone etec,
The break-up is: Andhra Pradesh for
drought Rs. 250 crores and for cyclone
Rs. 10 crores gnd Rs, 1'70 crorers :
Bihar—Rs, 1 crore ; Gujarat—Rs, 12,50
crores ; Kerala — Rs. 50 lakhs ; Madhya
Pradesh —Rs. 50 lakhs ; Mysore — Rs. 1,50
crores ; Orlssa—Rs. 50 lakhs and another
amount of Rs, 50 lakhs ; Rajasthan—Rs.
43,50 crores ; Tamil Nadu—Rs, 13 crores ;
Uttar Pradesh—Rs, 1.50 crores and another
amount of Rs. 50 lakhs ; West Bengal—
Rs. 1 crores, This gives the figure of
Rs. 90.70 crores,

SHRI DATTATRAYA KUNTE ;
What about the rest of Rs, 10 crores 7 You
must either give the detalls of that or de-
duct the amount from the Demand,

SHRI P. C. SETHI: I will give the

details in due course of time,

SHRI DATTATRAYA KUNTE: It
has to be glven before the Demand is put to
vote,

SHRIP. C. SETHI: 1wilglvelt to
you.

Some points have been ralsed by Shr
Supakar about the Kiriburu losses and the
Andaman and Nicobar Islands question has
also becn raised by him and by Shri
Kandappan. As far as the Kirlburu losses
are concerned, It Is true that on accouut of
the railway lead for export to Japan being
quite long and on account of the varlous
Increases in rallway freight and port charges,
this mine is Incurring a loss. It is on
account of this that it has been thought of
that at a late stage of time this mine would
be diverted 10 Bokaro and the export com-
mitment to Japan met from Balladilla, Till
this arrangement comes through, Kiriburu
is continuing to export and Is losing.

The matter was taken up with the rail-
ways and the port authoritles and now some
reductlon in the rallway freight charges and
port charges 1 likely,  Besides thls,
in order to meet the losses of the Kiri-
buru project the Government  bas
also gilven them some rellef, Some
subsidy Is being glven to them, The losses
of Kiriburu are on account *of the forelgn
exchange that we are carning ftom (his miog,
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They have earned valuable foreign exchange
of more than Rs. 34 crores up to the end
of 68-69 while the losses in spite of meeting
all these heavy charges have bcen to the
tune of Rs. 5.50 crores, However, on account
of the long lead of the Kiriburu iron ore
project. they have not been able to remedy
the situation in spite of their best efforts,

As to the development of Andaman and
Nicobar Islands, the Central Government
is committed to the development of Anda-
man and Nicobar, The amount of Plan
expenditure on Andaman and Nicobar
is increasing. While the all-India average
per capita expenditure on plan is Rs. 97,
it is Rs. 1,001 in the case of Andaman and
Nicobar. All care s buing taken to sce
that the Andaman and Nicobar develop-
menn comes about and this is being under-
taken.

In this connection Shri Supakar also
ralsed the qnestion of wvesscls which go to
these islands and the question of the Ship-
ping Corporation of India. It has been
declded that in future both the Corpora-
tion's as well as the passenger ves:els golng
to Andaman and Nicobar 1slands would be
transferred 1o Shipping Corporation,  Any
further development in this dircction will be
under that,

SHRI NARENDRA SINGH MAHIDA
(Anand) : Will that not affect the profits
of the Shipping Corporation? They are
making a profit of 23 per cent.  This liabi-
Mty of running the Andaman service will
result in a loss and that will affect their
profits, You will be puttlng them to a loss.
You should subsidise that,

SHRI SRADHAKAR
That was my suggestion also,

SUPAKAR :

SHRI P.C. SETHI : They should take
take it up with the respective Depariment
of the Government, We will ree what can

- be done.

Mr. S, Kandappan made a point about
the Development of the atomic energy plant
there, about the development of Kalpakkam
plant, As far as that is concerned, the
civil works on reagter and turbine bulldings,
power houyse and service bujldings, etg,
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have been reaching an advanced stege during
1970-71 and all efforts are being made for
the procurement of machinery and equip-
ment, both indigeneous and imported. This
is also In progress, We are hopeful that as
far the development of the Kalpakkam ato-
mic power plaht I8 concerned, the hon,
Member Shrl S, Kandappan, should have
no fear,

SHRI S. KANDAPPAN: My point
was with reference to the second stage of
the plant, The Tamil Nadu Government
has also represenied that the envisaged pro-
duction may not be adequate to meet the
demand at that stage, I wanted to know
whether the Government will go ahead with
the second stage also, whether they are
planning for that from now onwards,

SHRI P.C. SETHI: At the present
moment, I do not have information about
further expension. But the logic demands
that unless the first stage is complete, the
question of expanslon should not the
worry the hon.Member. It will depend up
on the resources, the agreement of the plann-
ing Commission and various other things,
At the moment, Ido not have further infor-
mation on this polnt.

SHRI S. KANDAPPAN : What about
the air-service connecting Port Blair with
Madras T Have you any proposal 7 There
is a cut motion given by Mr, Nambiar,

SHRI 58. KOTHARI i What about
the points raised by me ? Do you propose
to reply to my points 7

SHRI PC, SETHI : 1 have referred
to some of the points when you were not
here. You can sce the proceeding tomorrow
morning. | will cover some more points
which the hon, Member has raised,

The hon. Member, Shrl D.S, Patil,
ralsed the question of teleph tions
not being available to some of the important
persons in Bombay, I will pass on this
information to the Minister in-charge of
Posts and Telegraphs Departmert,

Agaio the hon, Member, Shri D.S, Patil
mentioned abowt the Food Corporatien, The
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losses of the Food Corporation are on account
of the fact that they have the issue price
and they have the purchase price both of
which are fixed by Government and the
fssue price In lower than the economic cost,
The Government has fixed the procurement
price at Rs. 76 as far as indigenous wheat
is concerned, The {ssue price which Is
inclusive of incidentals, round about Rs, 78,
is the weighted average cost of the improted
wheat which s of Inferior quality and that of
the highest quality of wheat which is availa-
ble here, Therefore, in between these two
prices, the losses are much more and, as we
proceed towards the time when the import
of the food grains will get further reduced
then the subsidy for the losses will be fur-
ther made up by the Governmznt. The
losses of the Food Corparation do not re-
flect that the Fool Corporatlon is not doing
w:ll or they are nol serving the country
proparly.  If there is any misapprehension
in thc minds of ths hon, M:mb:rs that the
Food Corporatioa is not managing 1ts affairs
well, then that is incorrect, The mounting
of th: losses is on account of the fact that
the issue price fixed by Governm:nt Is lowsr
than the ecoaomlc cost.

Then Mr. Knthari has meatloaed abut
certain exp:zns:s  going up in som: of the
Mioistries, As far as the risz in expznses
in the Hoym: Ministry Is conzernel, my
colleaguz, Mt. Shukla, has already explalnzd

the point on what account the rise in
exp:nilture has taken place.
16 hrs. ’

Mr, Kotharl m:ntioned that the noa-
dev:lopmeatal expaaditure as compired to
the developm:atal exp:nliture it griog up.
Our conmitmeats on account of interest are
also mounting up., That 1s oae of the
reasons. Another reason for the Increase in
the non-developmsntal expenditure s on
account of the D:fence exp:nditure whizh is
golng up. If you take out both these thing:
and grants to states (New plan), [ think
the non-developmental exp:nditure is not
much. It was aboat 45% in 1960 —61,
We hop: that as far as the current year is
conceraed, it would bz 39% I would only
like to say that all po:lbie efforts are b:Ing
made to reduc: thy noa-davelrp nantal
expeaditure wherever it can bs done, -

:

Similarly. after Mr. Kotharl, Shrimat

Ila Palchoudhurl has mentioned about the
pensioners’ case, 1 would like to point out
to here that as far as the next year budget
proposals are concerned, it s only the past
ad hoc increases that should be taken into
account. But now a decision has been
taken and it has been announced in the
Budget Proposals that every persioner would
get at least Rs, 40 per month and from this
point of view looking to thls figure where
sometime they were drawing a pension of
Rs. Tor 8 or 10 or 15, we have increased
it to Rs, 40 per month. We would
certalnly like 1o glve them further facllitios
but the overall requirements of the State and
the availability of resources should be taken
into consideration, Those persons who are
gotting less than Rs, 40, they will now
get a2 minimum pension of Rs. 40. whatever
ad [ioc inereases was given, that was given,
that was glven up to Rs, 200. Shrimat
Ila Palchoudhuri also mentioned about the
Border Roads Development. I would like to
point ut that every care is taken to see that
wharever necessary for defence and other
purposes roads are being devecloped and this
amount is being spent, If she has any
particular barder road In view which has
not bzen taken care of, [ would requsst her
to take it up with th2 Minister concerned
or If she passes that informution to me, I
will take it up with the Minister,

Mr, Gopalan raised certaln issues about
Hom2 Ministry and my colleague has
already replied to them,

Shri Meetha Ll M::na has particularly
ralsed th: questian about the gold that was
caught at Rohtak Roud, [ would like to
point ont that as far as the gold caught at
Rohtak Road oa 14370 is concernel, the
culprits  were apprehend:d and handed
over to the Pollce, Naturally  the
Pylice are deuling with them. But when
waz polnted out that the gold may either
be smuggled gold, or even otherwise
possession of primary gold itscif is a crime,
unds=r the Gold control Act and, therefore,
this gold case has to bz dealt with by the
Customs authorities, the mtter went to the
court and the couct, ...([nterruptions). As
far as the court {3 coocerned, they have
handsd over ths matter to the Custons
aunthoritles, Now the gold has also been
haanded over to ths Custons auhorities on
20.3.70, Therefore, all this looss talk that
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such and such Minister or the Chief
Minister or their relatlve is concerned is
absolutely wrong, We should (hank the
Haryana Police for apprehending the
culprits. Ultlmately as this gold case has
gone to the Customs authorliies there is
oo polnt of any person being shielded
whether In the high or low posiiion.

Shri Meena also raised certain questions
about the relief works particularly in the
District of Sawal Madhopur, The posi-
tion with regard to relief works Is that
after making an assessment by the central
team which goes to various spots, we glve
over the entire amount to the State Govern-
ment and as far as the disbursement and
expenditure of this amount is concerned, it
i{s Primarily the responsibility of the State
Govenrnmet, Therefore, 1 would urge Mr,
Meeopa that if there are any particular requi-
rements of the area which he represents he
should take up the matter with the State
Government, The hon. Member raised the
polnt with regard to income-tax work and
said that particularly in the Hindi States this
work should be done in the Hindi language.
We have already issed instructlons as far as
Income-tax Department Is concerned that
as far as possible they should try to adopt
the Hindl media particulariy in these Hindi
Siates. We would also bring this point
to the notice of the Reserve Bank so that
they may take it up with the concerned
banks in the Hindl Siates.

Then, the hon. Member, Shri Shiva
Chandra Jha referred to Demand No. 25.
I would like to point out to him and to the
House that It was urged in this House and
also in the other House that Government
should look Into the case of black-money
and that Government should appoint an
expert committee, It was on account of
the wishes of this House that an expert com-
mittee headed by Mr. Wanchoo was appoin-
ted, Now, this committee cannot its work
without having some money provided for its
work. And, therefore, in Demand No, 25
we have provided some money for that.
Providing some money for the work of the
commitice daes not necessarily mean that
for catching evaders of income-tax we are
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spending 80 much money, How can the com=
mittee work unless it is provided with some
staff, some building and furniture ? Also
emoluments for the staff have to be paild and
they will have to undertake travels, they
may have to issue Memoranda, Question-
naire and all that, And therefore this
money hes been provided for that purpose.
And, therefore, his contention s not
correct,

About the wvaluation cell, Shri Shiva
Chandra Jha pointed out certaln matters,
We had appointed certified valuers for the
valuation of the property in the varlous
places but a declsion Is already taken and
we have placed certain officials in position
who would work as wvaluation cell of the
Department and this will be a sort of check
and counter-check on the valuation done by
these people and they have already examined
about 800 cases, I am glad to announce
that after examinatlon of these 800 cases
they have come to the conclusion that In
many cases valuation done by the autho-
rised or certified valuers was not correct and
to that extent there will be a counter-check
as far as the valuation is concerned,

st TrtaaTe mEst ¢ WY @F AT
Tar § IuF garfas At T qg g
W FqTg O A IR N Mg A
FQ |

SHRI P. C, SETHI : Mr. Shastrl has
ralsed the point about the upgrading of
citles, As far as upgrading of cities Is
concerncd we did appoint a Committes to
go into this matter but after the receipt of
the Committee’s report, we had a flood of
representations from varlous other cities
who sald that the cases of those clties
should also be taken up and therefore the
matter had to be kept In suspense, We
shall again have a look at this matter,
M. Shastrl also raised this polnt about

some p being o« d with the
smuggling business. I would like o point
this out...

SHRI J. M. BISWAS: Not some
persons ; the name of Mr. S. K, Patil was
mentioned categorically, that he was con-
nected with some smugglers, What about
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holding an enquiry in regard to that matter?
We want a specific reply.

MR, CHAIRMAN 1 Let the Hon.

Minister conclude his speech,

SHRI P.C. SETHI: I would like to
point cut that we have promised that If
prcper information is supplied to us we will
go into the matter and we shall be thank-
ful to the Hon, Members if they could
supply us the information,

sit wy forwd : s aFErA A B
HITHT AAFE N &Y §

sl AT Aren : ofzge Y,
Y uHo Fo qifee & T F &g 74T 9T,
‘g Jra g 911 AT TEY TGS )
qwfed ag gid g &) 9w a5y &

SHRI P.C. SETHI : We shall certainly
make all enquiries if called for and If in-
formation is supplied to us, So far as
the expenditure and other points are con-
cerned, 1 have explained the position, He
also raised the point about Privy Purses.
Government's intention is already knowa to
this House and to the other House.
But, Sir, unless a decislon is taken and {s
given an active shape, legally or otherwise
how is It possible till such time that we
shou'd not draw the funds which are being
provided to them? Therefore, there is
nothing wrong in drawing any sums which
are being given to them. ([nterruption).
We are passing the Supplementary D d
for 1969-70,

Shrl Onkarlal Bora has raised a point
about the Rajasthan Canal and other
developmeatal programmes as also tourism
and other things, I would like to point
out now that this is oanly a supplimentary
demand and this Is not a comprehensive
budget where the ealire programme is
considered. Wherever extra money has
been spent, to that extent we have come
to this honourable House for {its sanction
and therefore, there s no question that the
Rajasthan Canal which is not mentioned
here Is not receiving the proper attention of

the governments both of Rajasthan as well
as of the Central Government,

Shri Kunte has ralsed a point as far as
expansion of Ukal area is concerned. This
can be done only after due examination
of the case, Therefore it would be very
difficult to promise that that particular
arca would be taken for Ukal cultivation.
However If he submits any proposal, I
would certainly get that examined and If it
Is found feasible that would be grven due
consideration-otherwise not.

As far as the sum of Rs. 275 crores is
concerned, I have already explained the
position,  Shrl Randhir singh ralsed certain
points with regard to the pension of the
widows-the family members of the jawans,
I would earnestlyrequest him to give his
information to me which I would pass on
to the Defence Ministry and then I shall
take up that matter with them,

As far as wealth tax In town and villages
Is coocerned. [ think the hon, Member is
under @& certain misapprehension, The
wealth tax Is levied on joint Hindu Famlly
over Rs, 2 lakhs. As far as wealth tax on
the agricultural land is concerned, the limit
for Rs. 1§ lakhs over in the inilial exemp-
tion. So far as the limit of Rs. 3} lukhs
of wealth tax on the joint Hindu Family is
concerned, it is not correct to say that the
wealth tax s levied on this amount. What
the hon, Member has got in mind is about
the caplial gains tax over the property
valued at Rs, 5 lakhs and oot the wealth
tax.

SHRI J M. BISWAS : He was not very
serious.

SHRI P,C. SETHI : The hon, Member
Shri Kunte has raised a poiot with regard
to the break-up. 1 would like to make it
further clear, That is the provislon made
here is so for Rs. 100 crores, The total
including loans and grants comes 0 about
Rs, 125 crores. The total release made
was Rs. 93 crores so far (including assistance
released ay arrears) Rs, 78 crores as loans
and Rs. 20 crores as grants—and the rest
will be relcased by 3lst March, 1970,
Therefore, the total provisidh relates to the
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amount that has to be disbursed to the
varfous States till 31st March, 1970,

SHRI DATTATRAYA KUNTE: By
now the details must be available.

SHRI P.C. SETHI : Whaatever major
portions of d:tails that are available with
me I have given, The rest of the amount
has to be distributed to the respective States.
Therefore, if there Is any shortage in the
amount, that would be taken care of as this
Is upto 31st March, 1970 that I am asking
for the vote of the House.

1 think T have grled to cover all the
points ralsed by the hon. Members and I
have nothing more to add.

oft 7y ford : warafs wdrea, @w
TR WA w1 917 417 {9 w40 A
¥ @iz tfaogs fas aa@ar 1 99 q¢

AT gug FAM | qG AIAT TAT TS
FLF I

MR. CHAIRMAN : I shall now put
all the cut motions to vote.

All the cut motions were put and
negatived.

MR. CHAIRMAN 1 The question Is

“That the respective Supplementary
sums not exceeding the amouts shown
In the third column of the order
paper be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 3Ist day of March, 1970,
in respect of the following demands
entered in the second column thereof:
Demand Nos, 5. 16, [9 to 21, 23 to
26 29, 33, 34, 37, 40, 42 to 44. 46, 47,
49 to 54, 59, 62, 64, 66, 75,77, 78,
83, 87,90, 93, 103, 103, 112, 114,
119 to 121, 124 to 126, 129. 132 and
134",

The motion was adopted.
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st orzw fagrt Wiy (FaTmge):
qrafy aga, & vy wear § fs oy
wriardt & ar 3 § Iae qwfem fear
ma N 17 fagrr qar § o gz gk
& 39 9T fa=rz fFar arg 1 ared g
@m f& dwa faeT qar ¥ qwe N
eaifaey fad T ®T3 M garaa 78 A,
faqrs gur & da% wafry 5T ) af ax
agt v dagifas g6z dar  qar 8 |

& qraar argar & g qrEe ¥
arg #1¢ feqtd ard & ar adf 1 g g
g a1 wurT § N B 39 g w) A H
aar Sifga

g &4, g wfea &9 qav drwan
wat (sitwet gfgu andt) @ gk 9w
¢ fedee fed adl ard & 1| ) qnrame
AT gzeq ¥ gav & 447 gAY gAT &)

16.16 hrs.
APPROPRIATION BILL 1970,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1969-
70.

MR, CHAIRMAN : The question s :
“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certaln further sums
from and out of the Consolidated
Fund of India for the services of the
financlal year 1969.70",

The motion was adopted,

SHRI P. C. SETHI : I introduce the
Bill.

#pyblished In Gazette of Indla Extraodloary,

Part 1l section 2, dated 25.3.70.

flateroduced/moved with the recommendation of the President,



269 Appropriation Bill, 1970 CHAITRA 4, 1992 (SAKA)

1 beg to move :
“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoll-
dated Fund of India for the services
of the financial year 1969-70, be taken
into consideration"’,

MR. CHAIRMAN : Motion moved:

*“That the Bill to authorlse payment
and appropriation of certain further
sums from and out of the Censoll-
dated Fund of Indla for the services
of the financial year 1969-70, be
taken into consideration®,

ot vy fomd (g97) : os T &
AT H&T 16 & FEAq § HgAT AIGAT § |
T ATIS FT GIAT 9T AT qEHT BATIIL
qort 2 Iga AFA & fer 20 sr& &1
F1 @« fagomar mar &1 & HA "
@ #gar wgar g 5 Aares & a1 Agm,
1968 # uF wagtar gar ar faasr aga
A91e ¥ Taay Sywgl § @FC Far ar
f& ag wad Fax frgmaw amad fadfes
§fgsg w7 RIS &F F Fg@ F O
#1 & Tosz I9T 91gar g 5 741 5w Aw-
WA &1 g AT T F19 W T FT-
aran @ e afz adf s ¢ oate A
guatar gar 4r sEy a&faw wa )
Wig § wrar & a1 sEs A & feg
w9Y sgr FrEAE A A9 gwE e
qg g @@ AT g # AP ®T |

wale AT dad wify @i
Wit § 1 I37% a1t § ¥ awwre # fom
THI ¢ | agF FEEEA FT A5G qAH gl
grmvaid g agar g f5 2
e s § 3 Ay Head
agi A o7 W WA & 8 e fn agt
dwauH TRk aRkad
o w4 7@l & feq W S T fawy
& ) TN aydte oft Wt wglaa g

Appropriation 270
Bill, 1970

ek mANgdaaag ¢ fF
R wAwrQ fae) § i agh 9x daw
FIET FT AT T T FW@ § A% 99
Jurw § fefezai sma ot § fs 1@ W
MIHFZH 9T FIFT AU N AF FA0§ g
4t ggw) 9% foar qar &1 ged @y #
0t & gew w fomw ger 21 & o
w1gen g fw dare andew Ama g A
A6 §ar 78 &1

#Az Fa ¥ oxF am & wgar
wigaT g1 gg aga @ fafexwtr g
A AFaT 44 § 1 Q@ qx AafAai F &
Rfagl & ot ywaT § 3% A 0T @waf
fear aar & 1 o& qEr 3 wrw@ 31 g
SR Za arT 4 s 90 g | § A
argar g fF a1 geqrafe g9 & fog
MR form wr & rdns
fwar aar ? g@#t a9 ez ApASIQ T
ggin #g § 6 ag essgafen sz w1
gt & a7t smfafadta v Nz v@
F fou zad) fear g & avdle
gt § 6 #a1 geavafy gara & fog ar
TSy I ) fiad & feg ¥ et
frg o g § alv vu% feu sfafom
qT AR @AY e af ) ew
a%q gfaareg &1 719 T @0 9 ww
W oFar fawmg gfag ¢
& oquu ez o1 afaamg & 1 A
911 UF Azg gfwaws ¢ fag v
st @4t &1 afvxsg sz qmr 3
fawrfta afeal grar faaft wrgd adeg
AAY 14t § w39 g AA IAAY A By
adl @t § &Y qms @aT o @)
audret a1d § ITH I wfa ot afi
#5if I%T gAg @1 @Y =Y faud F
fR A ¥ AT g WAy
worT wavar o1 77 & fe swmaw er o

raiss ey et @
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ot § AR T § 9% . W Frdra
wasdt ¥\ Adlsm 7@ N fw
saTd W &1 Y afgaray F1 stesy qSq
FAA H 9w @ ¢ W afeaew §
gaa< mify O @7 w0 F@& §, 9%
# &y ag fasias g ¢ fw fawria
afwy faqy qura AW §, 97 & ofeada
FAFFA AR ITAY ST v §
T W w fawila gfaqi & am

oEeAle & | oy s A dd gE g
7g fafesa &1 § aare fr Hfade & gfa-
a1y, frarig gfeareg & gorT A=t
Y & gfaareg A% sdy ey aar §
YT 7 ®YE TR WIAF A1 A 9 W@
efaa & 9o @ geT & off gwEe WY
ot faszidr § 9t afadl w0 o) w7 2,
I8 # W ©F1FT IeqA &Y AT & |

SHRI NARENDRA SINGH MAHIDA
(Amand) : While speaking on the Appro-
priation Bill 1 should like to draw the
attention of the Government 1o some provi-
slons, We are using public money and
we should be extremely careful and use that
money as responsible persons, I was not
given an opporlunity to speak on supplemen-
tary demands, 1 find that air coolers and
air conditioners have been supplied to the
secretariat and house hold of the President
to the ture of Rs, 76,000, Further a sum
of Rs. 2 lakhs had been provided for Delhi
High Court and also for the Delhi High
Court judges for furniture and alr condi-
tioners, This reflects very badly on us.
We should be wise and careful In spending
every penny that we collect and the amount
should be spent not In this way on air
coolers  and air condbioners. Unless the
people of India have iwo square meals a day
and have houses 1o live and get medical and
educationsl facilities, this type of expendi-
ture should not be there.

Wt g wrw new (el www)
FIFIC A 1060 39 § RN §) O

% fog uw qraTE wxE Ak § 1 ¥ gawr
& wTar § o Afe gaww v o fam
sfa fa7 wfemdfer farar wr &
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& ag &% af &1 zanY fareerd fwar
AT wfgy + 19 A W ¥w g
2 fe G ardy qarf @y o gw E5w Ay
farterf s<F ¥ guir 21 & =gan g
f e fazarg feend fe o a1¢ oo @@
AT AT A F9 R QA @T S H
€ AT Aforar Ay Y adeiv

&Y &1 udawoor w7 e mar g
& gua fadas W qrg w3 fzar &) @3-
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adt sircdfee &) faggaa derr af &
3Ig%h MY F A smaear T wY @Ay
oifgd aifs grtfar fae dara g
fagra & g W1 9@ &1 &7 NAT
frar oy YT &7 A fegr md, caay o
wEeqr AT wifgdy | g A sedty
oife & ot g gar &, % AR AW
gUeIT &t g gy |

wgt aw fecelt &1 @orw & 9wA
o feed & g7 T § fgee) W



273 Appropriation Bill, 1970 CHAITRA 4, 1892 (SAKA) Appropriation Bill, 1970 274

fagr dat frear wifge a8 faear g1
W wfagw ¥ wgr ar fF avar oY @
g =ifgd, @is gAY gar wfgd 1 1958
¥ 7z foird fast oY ; Sfa faeell 0
a1 aw wE dar A faen & 1 areg @™
¥ gl faet & 1 Dodtogo &Y wfaw @um
idt o @ & 1 3 AT & Fodtogo FY
ot uw dar Tg frar aar &1 tw AT F
gifafesa adl arar wifge 1 fasst 3g Y
TAgTEr & AT Aroe @ Ay sud gfa
us fadry fosdard 1 warT @ @gi
T § | ag agi & AT § | gEEr
A19FT sq FrAr qrfgy

%T FIARAT w7 qrer T wfqy feq
agar @it w@gr & 1 & argan g F seddtma
grar sufge mizde 3¢ § sl afews 3z
Frasmraa g ramda Tifgd
g &S T q19A qgrar §, gEer &
EAFTT 2@ E |

SHRI P, C, SETHI: We were In cor-
respondence with His Majesty's Government
of Nepal for finalising the procedure with
regard to the agreement, but we did not
get much of response, So, from April, 1969,
import was allowed only on the basis of
our figures of import during the Napalese
year 1967-68 and from 1.9.196%9 no import
is buing allowed in view of the break in the
agreement with His Majesty’s Government,
This is the position as regards the Indo-
Nepalese agreement, On the border parti-
cularly we are trylng to control the smuggl-
ing and we are giving the staff vehicles and
modern equipment and all that. But the
Indo-Nepal border is a vast border and
there are so many tracks coming across
Ncpal into India that in spite or best efforts,
smuggling is not completely cheked there.
We are vigilant and every possible care is
taken about this,

Then Shrl Madhu Limaye also raised
the question about tour ecxpences. ([nfer-
ruption) 1 have said that from 1.9.1969,
as far as these ftems are concerned, no further
import {s belng allowed.

ot vy fomdy : &7 W woite
F1 TA1F IS4 § | AZ §ATS AST {0
5 #¢ @7 W wgiam # fear W
AR AT F W § 1 e Ak
sawt 7gf & )

SHRIP, C, SETHI: I do not have
the informatlon at present, Then, as far
as the expenditure on the tours of the Minls-
ters, etc., Is concerned, 1 would like to
assure the hon, House and also Mr, Madbu
Limaye that no member of the Gabinate or
Council of Ministers, whenever he pgoes
cither to attend a Congress session or for
any polltical tour during the election, s
allowed to incur any expenditure whatsoever
in the form of TA or DA etc, Therefore,
thls apprehension that there Is a rise in
expenditure Is not jusiified, (Interruption)

DR, RAM SUBHAG SINGH (Buxar) :
What was the programme there ? (/ntrrup-
tion)

5t wo Wo 8 : WX g ¥ M
)

Tro W gan fog @ are aff A
TAAT A |

(Interruption)

SHRI P. C, SETHI 1 Sir, they are
taking away my time.

MR. CHAIRMAN: Let him con-

clude.

ot Ay fowd : gerc ot wiafor
13 " W qiw @ Y, &Y 99 o aw-
3w it & fs 2z few woe @d g,
weqiafa grial S avaeq § @ gav @
aTerl wt fogd & foll e gam )

SHRI P. C. SETHI : Therefore, this
aliegation that whenever Ministers go out
the expenditure is lncreasing because they

are particlpating In the cfections oo Govera-
ment account, is not correct,
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As far as the question of the Prime
Minister’s Secretariat is concerned — this
has ‘been ralsed by Mr, Madhu Limaye—
I am very sorry to say that thls reference
is in bad taste, (Interruption). You
have had your say. It is in bad taste,

ot vy ol : MEqe S A
0 qEET BN 79 G ATSAAT FIF F
sEafER A Mg a F @
¥ sarea & gfamd) fagra s §
ag @ &) aw 71 §F 1€ e aaw
gt frar & 1 wa1T wAY 37 7 warg § )
st 73t wrgw fafaeex & ¥wifae &
X # Far A § ? (Interruption)

MR. CHAIRMAN : Let him conclude.
You have had your say,

SHRI P. C. SETHI: Every Minister
needs a staff in order to keep the work
up-to-date. Whenever we reccive letiers
from Members of Parliament, they expect
that the reply should go immedlately,
Whenever some complaints are received,
they have to be looked into. The Govern-
ment work has to be done as expendlitiously
as possible, When Ministers are entitled
to have a staff, to that extent the Prime
Minister is having her Secretarlat in order
to help the efficiency of the work and In
order to attend to the multifarious neces-
sitles of Government work. So, there is
nothing wrong.

Then, he said that whatever proposals
come from the wvarlous Sscretaries we are
turning them down, This is entirely
Wrong.

<t vy fowd : @wiafy agay, o &t
it Agiew W A w1 awh gy § o
q1 98 919 T *X feqzid 1@ § 1 ww
ar § gw€ @Y T1fge 1 AU mae ar
fr qar g9 T wfawrsg wEAm

d1 & e & i ¥ e e, et
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TEHIQ W F g g0 N B
ot 7Y ) @, war ag gafafaew m=d-
He ¥ ag BT FW@IE |

SHRI P, C. SETHI 1 This Is entirely
wrong. They work with complete harmooy
with other departments, This allegation
is not correct that even the Prime Minister
does not know when the orders are passed.

Mr. Kanwar Lal Gupta raised certain
points about bank advances, Out of Rs.
3000 crores of deposits expected durlng the
fourth plan period by way of extra mobili-
sation, hon. member knows that 28 per
cent goes to Government securities and
advances to agricultural sector are also
golng to rise from 7.5 to 11 per cent, It
Is wvery difficult to fix targets in this
manner, Advances will be given for pro-
ductive purposes and for the over-all
advancement of the economy as such. The
various requirements of agriculture, trade,
etc,, will ke kept in view,

MR, CHAIRMAN : The question is 1

“That the Bill to authorise payment
and appropriatlon of certaln further
sums from and out of the Consoli-
dated Fund of Indla for the services
of the financial year 1969-70, be taken
into consideration."

The motion was adopted.
MR, CHAIRMAN : The queslion is :

“That Clauses 2 and 3, the schedule,
Clause 1, the Enactlng Formula and
the Title stand part of the Bill.”

The motion was adopted.

Causesl 2 and 3, the Schedule,
Clause 1, the Enacting Formula
and the Title were added to
the Bill,

SHRI P, C. SETHI 1 I beg to move :
“That the Bill be Passed.”

MR, CHAIRMAN : The question Is :
*“That the Bill be passed,”
The motien was.adopied.
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MR. CHAIRMAN : Now, the hon,

Prime Minister,

SHRI J. M. BISWAS (Biokaura) : The
Punjab ministry has lost the confidence of
the Assembly, (Interruptions).

MR. CHAIRMAN : Order, order, 1
have called the Prime Minister,

SHRI J. M, BISWAS : [ want to know
whether the Prime Minister has received any
further information in this regard. (Inferrup-
tions)

MR, CHAIRMAN : Prime
Minister,

The hon,

16.36 hrs.

STATEMENT RE : EARTHQUAKE IN
GUJARAT

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC ENE-
RGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : Sir, we
are all greatly distressed over the damage te
life and propzrty caused by the earthquake
in Gujarat on Monday. My colleague, Shri
D. R, Chavan has already made a statement
on the subject in the House.

According to the report received from
the State Government, In Broach and
surrounding villages 1 man, 6 women and 16
children have lost their lives and 144
persons have bezn admitted to hospital,
mostly with grievous Injuries, Between 150
to 175 houses have either collapssd or have
:com: unfit for further habitatlon and
anather 2000 to 2502 have been partially
damaged.

The State Government rushed medical
teams from Surat and Barodi, and granted
immediate cash relief to the families of the
affected persons, They have informed us
that other relief measures are also being
taken up,

We are in touch with the State Govern-
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and Budget
from the Prime Minister’s National Relief
fund has been made to the State Govcrnm‘-nt
for immediate relief,

As my colleague Shri D. R, Chavan’ has
sald, a detailed study of the earlhquc will
be carrfed out. The head of the selsrnoIoucal
organisation, a senior Enginder of  ihe
Central Water and Power Commission and
officers of the Geological Survey are being
deputed for the purpose.

We sead our sympahies to the Govern-
me=nt and people of Gujarat esp:cially to
those femilies who have been affected by
this disaster,

MR. CHAIRMAN : The House will
now take up Supplementary Demands...
(Interruptions).

s} gAgw wEdat (AR ¢
7z @ € fr g9wa madite & goifagd
& aarar ar fF 337 9T 39 g & qIU
&; any g @ gAud nadde ¥ A
FEATE T ?

s ﬁ-oﬂu(ﬁ"')/[) (J‘”Uv‘f/’J
sobs A1 LBLL»Z.;,;».(!L(H"f/

Edfofi-ob S Fo
(¢ Jdlu..«%fa.r

MR. CHAIRMAN 1 No questions are
permitted on this statement of the Prime

Minister, It is enough now,
16.40 hrs.
DEMANDS* FOR SUPPLEMENTARY

GRANTS (MANIPUR), 1969,70-; THE
MANIPUR BUDGET, 1970:71 ;
AND DEMANDS FOR GRANTS

(MANIPUR), 1970:7( .

MR. CHAIRMAN 1 The House will
now take up disccussing and voting on the
Suppl ary D:mands for Grants In

ment and are awaiting further detail
Yesterday, a token grant of Rs, 51 000,

mpect of the Union tcrrkory ol’ mipur

*Moved with the reoommcndallon or the President,
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for 196)-70, ths genzral discusslon on the
budget for the Ualon Territory of Mnipur
for 1970-71 and the disscussion and
voting on the D:minds for Grants iIn
respect of the budg:t for the Ualon territory
of Maanipur for 1970-71, All these three
ftems will be dlscussed togather for which
two hours have been allotted,

DEMANDS & SUPPLEMENTARY
GRANTS (MANIPUR), 1959-70

DEMAND NO. 9 —PARLIAMENT, STATE
& UNION TERRITORIES LEGISLATURE

MR. CHAIRMAN : Motlon moved :

“That a Supplementary sum not
exceeding Rs, 82.000/-, be granted to
the President out of the Consolidated
Fund of the Union territory of Mani-
pur to defray the charges which will
come in course of payment during
the year ending the 31st day of March
1970, in respect of Parliament, State
& Unlon Territorles Legislature,”

DEMAND No. 12 —JaILS
MR, CHAIRMAN ; Motlon moved 1

“That a Supplemeutary sum nat
exceeding Rs. 1,82,000/-, be granted
to the Prasident out of the Consoli-
dated Fund of the Union territory of
Manipar to defray the charges which
will come In course of payment dur-
ing the year ending the 3Ist day of
March, 1970, in respect of *Jails’,”

DemAND No. 16—MEeDICAL
NR. CHAIRMAN : Motion moved ;

*“That a Supplementary sum pot
exceeding Rs, 3,00,000 -, be granted
to the President out of the Consoli-
dated Fund of the Union territory of
Maaipur to defray the charges which
will come in course of payment dur-
ing the year ending the 3lst day of
March, 1970, in respect of *Medical’.”

DEMAND No. 25 — IRRIGATION

MR, CHAIRMAN : Motion moved |
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“That a Supplemsntary sun not
exceeding Rs. 1,00,000/-, b: granted
to the President out of the Consoli-
dated Fuad of the Uaion territory of
Manipur to defray the charges which
will com: In course of paymeat dur-
ing th: year ending the 3tst day of
March, 1970, in respest of Irrl-
gation™.

DBMAND No. 26— ELECTRICITY

MR. CHAIRMAN : Moatlon moved

“That a Supplementary sum not
exceeding Rs. 4,50,000/-, be granted
to the President out of the C 'nsoli-
dated Fund of the Union territory of
Manlpur to defray the charges which
will come In course of payment dur-
ing the year ending the 3lst day of
March, 1970, In respect of ‘Electri-
city.”

DEMAND NO, 31 —PENSIONS AND
OTHER RETIREMENT BENEFITS

MR. CHAIRMAN : Motlon moved :

*That a Supplementary sum pot
exceeding Rs. 1,86,000/-, | be granted
to the President out of the Consoli-
dated Fuud of the Union territory of
Manipur to defray the charges which
will come In course of payment dur-
Ing the year ending the 31st day of
March, 1970, in respect of ‘Pensions
and other Retirement Bznefit®.*

DEMAND No. 37—CariTAL OUTLAY
ON MINOR IRRIGATION

MR. CHAIRMAN : Motlon Moved :

“That a Supplementary sum not
exceeding Rs, 82 000/~ be granted to
the President out of the Consolidated
Fund of the Union territory of
Manlpur to defray the charges which
will come in course of payment
during the year ending the 3lst day
of March, 1970, In respect of ‘Capital
Outlay on Minor Irrigation’,”
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DEMAND No. 42—CapIiTAL OUTLAY

ON ROAD TRANSPORT
MR, CHAIRMAN : Motion moved :

““That a supplementary sum not
exceeding Rs, 4.00,000/- be granted
to the President out of the Consoll-
dated Fund of the Union territory of
Manlpur to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of ‘Capital
Outlay on Road Transport®."

DEMAND No. 48—LOANS AND ADVANCES

MR, CHAIRMAN : Motlon Moved,

“That a Supplementary sum not
evceeding Rs, 7,00,000/- be granted
to the President out of the Consoli-
dated Fund of the Union territory of
Manipur to defray the charges which
will come in course of payment
during the year ending the 3l1st day
of March, 1970, In respect of ‘Loans
and Advances'.”

Demands for Grants (Manipur),
1970-71.

DEeMAND NoO. 1—LAND REVENUE
MR. CHAIRMAN : Motlon moved :

“That a sum mot exceeding
Rs. 18,00,000- be granied to the
President out of Consolidated Fund
of the Unlon territory of Manipur
to defray the charges which will
come in course of payment during
the year ending 31st day of March,
1971, In respect of ‘Land Revenue’,”

DEMAND No. 2—STATE EXCISE
MR. CHAIRMAN : Motion moved 1

““That a sum not exceeding
Rs, 2,00,000/- be granted to the
President out of the Consolidated
Fund of the Ubnlon territory of
Manipur to defray the charges which
will come In course of payment
during the year endiog Jist day of
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March, 1971, in respect of ‘State
Excise’,”

DEMAND NO. 3 —TAXES ON VEHICLES

MR, CHAIRMAN 1 Motlon moved |

“That a sum not excecding
Rs. 1,20,000/- be granted to the
President out of the Consolldated
Fund of the Union . territory of
Manipur to defray the charges which
wili come in course of payment
during the year ending 31st day of
March, 1971, in respect of ‘Taxes on
Vehicles',”

DEMAND No. 4— SALES Tax
MR. CHAIRMAN : Motion moved 1

“That a sum not exceeding Rs.
1,06,000/- be granted to the presid
out of the Consolidated Fund of the
Unlon territory of Manipur to defray
the charges which will come in course
of payment during the year ending
3i1st day of March, 1971, in respect
of *Sales Tax'.""

DEMAND No. 5—OTHER TAXES AND

DuTies
MR, CHAIRMAN : Motion moved ;

“That & sum pot exceeding Rs. 3,000/-
be g d to the President out of the
Consolidated Fund of the Union
territory of Manipur to defray the
charges which will come In course of
payment during the year ending 3lst
day of March, 1971, In respect of
‘other Taxes and Dutles’.”

DEMAND No. 6 —STAMPS
MR. CHAIRMAN : Motion moved 1

“That a sum not exceeding Rs,
25,000/- be granied to the President
out of the Consolidared Fund of the
Unlon territory of Manlpur to defary
the charges which will come in course
of paymeat during the ending 31st day
of March, 1971, ig respect of
‘!lmpo',“
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DemAND No, 7—REGISTRATION

MR, CHAIRMAN : Motion moved :

“That & sum not exceeding Rs,
27,000/- be granted to the Presid
out of the Consolidated Fund of the
Unlon territory of Manipur to defray
the charges which will come in course
of payment during the year ending
3lst day of March, 1971, In respect
*Registration’,”

DEMAND NO. 8—PARLIAMENT, STATE

AND UNION TERRITORIES
LEGISLATURE

MR. CHAIRMAN 1 Motion moved :

“That a sum not exceeding Rs.
12,45,8/00- be granted to the President
out of the Consolidated Fund of the
Unfon Territory of Manipur to defray
the charges which will come in course
of payment during the year ending
st day of March, 1971, In respect
of ‘Parllament, State and Union
Terrltories Legislature'.”™

DEMAND No. 9—GENERAL
ADMINISTRATION

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
77.29,600 be granted to the President
out of the Consolidated Fund out ofthe
Union territory of Manipur to defray
charges which will come In course of
payment during the year ending 3lst
day of March 1971, in respect of
*General Administration.”

DeMAND No. 10—ADMINISTRATION

OF JUSTICE
MR. CHAIRMAN : Motion moved i

“That & som not exceeding
Rs, 4,25,000/- be granted to the Presl-
dent out of the Consolidaied Fund of
the Union territory of Maolpur to
defray the charges which will come in
course uf payment durlog the year end-
ing 31st day of March, 1971, In respect
of *Administration of Jusiice’,”
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DeMaND No. 11—JAILs

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs.5,34,000/- be granted to the Presl-
dent out of the Consolidated Fund of
the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending 31st day of March, 1971, in
respect of ‘jaiis’.”*

‘DEMAND No. 12—PoLICE
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs.3,29,87,000/- be granted to the Pre-
sident out of the Consolidated Fund
of the Unlon territory of Manipur to
defray the charges which will come in
course of payment during the year
ending 3Ist day of March, 1971, In

0

respect of ‘Police’,
DEMAND No, 13—CivIL SUPPLIES
MR, CHAIRMAN : Motlon moved :

“That a sum not  exceeding
Rs. 4,11,40,000 be granted to the Presi-
dent out of the Consolidated Fund of
the Union terrltory of Manipur to
defray the charges which will come
in course of payment during the year
ending 31st day of March, 1971, In
respect of ‘Civil Supplies’.”

DEMAND No. 14 —EDUCATION

MR, CHAIRMAN 1 Motion moved 1

*“*That a sum not exceeding

Rs. 4,18,01,00)/- be granted to the Presl-
dent out of the Conslidated Fund of the
Unlon territory of Manipur to defray

the charges which will come in course

of payment during year ending 3ist

day of March, 1971, In respect of

‘Education’.”

DeMAND No. 15—MEDICAL

MR. CHAIRMAN : Motion Moved :

“That a sum not exceeding
Rs. 56,88,000/- be granted to the
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President out of the Consolidated
Funds of the Union territory of Mani-
pur to defray the charges which will
come in course of payment during the
year ending 31st day of March, 1971
o respect of Medical',”

DEMAND No. 16—PuBLIC HEALTH
MR, CHAIRMAN : Motion moved ;

“That a sum not exceeding Rs,
32,712,000/~ be granted to the Presi-
dent out of the Consolidated Fund
of the Union territory of Manipur
to defray the charges which will
come in course of payment during
the year ending 31st day of March,
1971, in respect of ‘Public Health,”

DeEMAND No. 1 7—AGRICULTURE AND

FISHERIES

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding Rs,
42,70,000/- be grrnted to the Presi-
dent out of the Consolidated Fund
of the Union territory of Manlpur to
defray the charges which will come
in course of payment during the
year ending 31st day of March, 1971,
in respect of *Agriculture and Fishe-
ries,”

DeMAND No. 18—ANIMAL
HUSBANDRY

MR. CHAIRMAN : Motion moved.

“That a sum not cxcceding Rs,
19,29,400/- be granted to the Presi-
dent out of the Copsolldated Fund
of the Union territory of Manipur to
defray the charges which will come
in course of payment during the year
ending 31st day of March, 1971, in

respect of ‘Animal Husbandary®,
DEMAND NoO. 19—CO0-OPERATION
MR, CHAIRMAN : Motlon moved 1

“That a sum not excecding Rs,

.10,24,000/- be granted to the Presi-
“‘dent out qf the Consolidated Fund

CHAITRA 4, 1892 (SAKA)
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of the Union territory of Manipur to
defiay the charges which will come
in course of payment during the year
ending 3lst day of March, 1971, in
respect of ‘Co-operatfon’.”

DEMAND No. 20—INDUSTRIES
MR, CHAIRMAN 1 Motlon moved,

“That a sum not exceeding Rs.
18,20,900/- be granted to the Presi-
dent out of the Consolidated Fund
of the Unlon territory of Manlpur to
defray the charges which will come
in course of payment during the year
ending 31st day of March, 1971, in
respect of ‘lndustries’.”

DemanD No. 21 —COMMUNITY
DEVELOPMENT

MR. CHAIRMAN 1 Motion moved :

“That a sum not excceding Rs,
22,80,000/- be granted 10 the Presldent
out of the Consolidated Fund of
the Unfon territory of Manipur to
defray the charges which will come
in course of payment during the year
ending 3Ist day of March, 1971, in
respect of ‘Community Develop-

v o

menl’,
DEMAND NO. 22—LABOUR

MR, CHAIRMAN : Motion moved,

“That a sum not exceeding
Rs. 3.90,000/-, be granted to the
President out of the Consolidated
Fund of the Union terrhory of Manl-
pur to defray the charges which will
come in course of payment during the
year ending 3lst March, 1971, in
respect of ‘Labour”.”

DEMAND No. 23—STATISTICS
MR. CHAIRMAN : Motion moved :

“That a sum not excecding
Rs. 590,000/ be granied to the
President out of the Consoldated
Fund of the Unilon teriitpry of Mani-
pur to defiay the charges which will
come in coyrse of payment during the
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year ending 31st day of March, 1971,
in respect of *Statlstics’.”

DEMAND NO. 24—IRRIGATION
MR. CHAIRMAN : Motion moved 1

“That a sum not exceeding
Rs. 4.50,000/-, be granted to the
President out of the Consolidated
Fund of the Union territory of Mani-
pur to defray the charges which will
come in course of payment during the
year ending 31st day of March, 1971,
in respect of ‘Irrigation’.”

DeMAND No. 25—ELECTRICITY
MR. CHAIRMAN : Motion moved,

“That a rum not exceeding
Rs. 52.49,000/-, be granied to the
President out of the Consolidated
Fund of the Union territory of Mani-
pur to defray the charge which will
come in course of payment during the
year ending 31st day of March, 1971,

(1)

in respeet of *Electricity’.

DEMAND No. 26— PusLiCc WORKS
(ORIGINAL WORKS &
REPAIRS)

MR. CHAIRMAN : Motion moved 1

“That a sum not exceeding
Rs. 72,00,000/-, be granted to the
President out of the Consolidated
Fund of the Union territory of Mani-
pur to defray the charges which will
come in course of payment during the
year ending 31st day of March, 1971,
in respect of Public Works (Original
Works and Repairs)."’

DEMAND NoO. 27—PuBLIC WORKS
(ESTABLISHMENT)

MR. CHAIRMAN : Motion moved 3

“That a sum not exceeding
Rs. 1,42,32,700/-, be granted to the
President out of the Consolidated
Fund of the Union territory of Manj-
pur to 'defray the charges which will
come in course of payment during the
year ending 31st day of March, 1971,
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in respect of ‘Public Works (Establish-

ments)’,

DEMAND NO. 28—ROAD TRANSPORT
MR. CHAIRMAN : Motion moved :

*“That a sum not exceeding Rs.
62,00,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to defray
the charges which will come in course
of payment during the year ending
31st day of March, 1971, in respect of

‘Road Transport®,

DEMAND NoO. 29—FAMINE RELIEF

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs,
1,00,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to defray
the cbarges which will come in course
of payment during the year ending
31st day of March, 1971, {n respect of
‘Famine Relief’,”

DEMAND No. 30—PENSIONS AND

OTHER RETIREMENT BENEFITS

MR. CHAIRMAN : Motlon moved :

“That a sum not exceeding Rs,
4,06,000/- be gradted to the President
out of the Consolidatee Fund of the
Uniod territory of Manipur to defray
the charges which will coma in course
of payment during the year ending
31st day of March, 1971, in respect of
‘Pensions and other Retirement B:ne-
fits’.”

DEMAND NO. 31—STATIONERY AND

PRINTING
MR. CHAIRMAN : Motion moved

“That a sum not exceeding Rs,
6,50,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to defray
the charges which will come in course
of payment during the year ending
31st day of March, 1971, in respect
of ‘Stationery and Printing’.”
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DEMAND No. 36 —CAPITAL OUTLAY

DemMAND No. 32—FOREST
MR. CHAIRMAN 3 Motion moved :

“That a sum not exceeding Rs,
14,20,000/- be granted to the President
out of the Conslidated Fund of the
Union territory of Maoipyr 1o defray
the charges which will come in course
of payment during the year erding
31st day of March, 1971, to respect of

L1}

*Forest’,

DEMAND No. 33—MISCELLANEOUS

MR, CHAIRMAN 1 Motion moved :

“That a sum not exceeding Rs.
51,41,000/- be granted to the President
ont of the Consolidated Fund of the
Union territory of Manipur to defray
the charges which will come in course
of payment duriog the year ending
31st day of Murch, 1971, in respcct
of ‘Miscellaneous’.”

DEMAND NO. 34—CaAPITAL OQUTLAY
ON PusLiCc HEALTH

MR. CHAIRMAN : Motlon moved 1

“That a sum not  exceeding
Rs. 10,00,000 be granted to the
President out of  Consolldated
Fund of the Union territory of
Manipur to defray the charges which
will come in course of payment
during the year ending 3ist day of
March, 1971, iIn respect of ‘Caplial
Outlay on Public Health'.”

DEMAND No. 35—CAPITAL OUTLAY
ON MINOR IRRIGATION

MR, CHAIRMAN 1 Mbstlon moved :

“That a sum not exceeding

Rs. 5,50,000 be granted to the President

out of the Consolidated Fund of the
Unlon territory of Manipur to defray
the charges which will come in course
of payment during the year ending
315t day of March, 1971, in respect of

*Caplial Qutlay on Minor Irrigation’.”

oN FLoop CoNTROL
MR, CHAIRMAN : Motion moved 3

“That a sum not excceding Rs,
13,00 000 be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to defray
the charges which will come In course
of payment during the year ending 31st
day of March, 1971, in respect of
““Capital Outlay on Flood Control,”

DEMAND No. 37— CApPITAL OUTLAY

ON ELECTRICITY
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 80,53,000 be granted to the Presl-
dent out of the Consolidated Fund
of the Unlon territory of Manlpur to
defray the charges which will come in
course of payment during the ycar
ending 3lst day of March, 1971, in
respect of *Capital Oullay on
Electricity®."

DEMAND NO. 38— CAPITAL OUTLAY

ON RoaDps
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.60,00,000 be granted to the President
out of the Consolidated Fund of the
Union territory of Munlpur to defray
the charges which will come in course
of payment during the year ending
31st day of March, 1971, In respect of
*Capiltal Outlay on Roads".”

DEMAND No. 39—CAPITAL OUTLAY

ON BUILDINGS

MR, CHAIRMAN : Motion moved :
“That a sum not exceeding
Rs. 1,26,40,000 be granted to the Presi-
dent out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending 3ist day of March, 1971, in
respect of ‘Capital Qutlay on
Bulldings'.” ’
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DEMAND NO. 40—CaApPITAL OUTLAY
ON ROAD TRANSPORT

MR. CHAIRMAN : Molion moved.

“That a sum not exceeding
Rs. 12,00,000/- be grunted to the
President out of the Consolidated
Fund of the Union territory of
Manipur to defray the charges which
will come lo ceurse of payment
during the year ending 31st day of
March, 1971, in respect of Capital
Outlay on Road Transport,

DEMAND No. 41--CApITAL OUTLAY
ON STATE TRADING

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs, 2,08,29,000/- be granted to the
President  cut of the Consolidated
Fund of the Union territory of
Manlpur to defray the charges which
will come in course of payment
during the year cnding 31st day of
March, 1971, in respect of *‘Caplial
Qutlay on State Trading,™

DEMAND No 42—CariTal OUTLAY
ON INDUSTRIES

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 14,50,000/- be granted to the
President out of the Consolidated
Fund of the Union territory of
Manipur to defray the charges which
will come in course of payment
during the year ending 31t day of
March, 1971, in respect of ‘Capital
Qutlay on Industries’,"

DEMAND No, 43—CariTAL OUTLAY
ON COOPERATION

MR..CHA!RMJ\N : Motion moved :

““That a sum not exceeding
Rs. 4,93,000/- be granted to the
President out of the Consolidated
Fund of the Unlon territory of
M:nlp‘ut to defray the ¢harges which
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will come in coursc of payment
durlng the year ending 31st day of
March, 1971, in respect of ‘Capital
Outlay on Cooperation® "

DEMAND NoO. 44—L0OANS AND
ADVANCES

MR, CHAIRMAN : Motlon moved :

“That a sum not exceeding
Rs. 130,00,000/- be granted to the
President out of the Consolidated
Fund of the Union (territory of
Manipur to defray the charges which
will come in course of payment
during the year ending 31st day of
March, 1971, In respect of ‘Loans
and Advances’,”

Tre Uw gun fag (3F7) : awfy
WEIeY, ag aga & g wr 9@ § &
AfugT TS HY WA T O R THIHT
g el ggi Y wAar zad) ash) g, S
g & uegafy graA & w@r mwam g
afngz 16 sgaz, 1969 ¥ ww a% ws2-
afq giaT & weadq § #1 agl A faum
a1 w7 FT &Y wf §  qswre sa¥ ) T
wAr Y @ # qgi & frafedi 7§95 @
¥ w57 O W w4 g fF agh 9uEe
fFar gy, I9% AeFTS 1% IGF FY TAA-
¥z frd M agt M A+ F fry &
1T qgi I AMIY w1 agaa gar faa a0
AIEd WU &Y qnger Y fF ag &
[EA IAF, a1 A T 330 F GEA RN
T %1 "Yer A frar afew agi A fagm
gt Y o w0 fem ) wr ggh dare
¥ s @ wr? =wm, i e fee
w1 AforgT ¥ @ 1T U6 0F T
gedagre fear e §, s agt @ ¥
fawn @A W oNfaw T&T T G AT
%) afrs Wt sifgedt ¥ aqwa QT al
afrge ¥ & axg A ¥ A fawrw @
M AT GTRR T T 3 | qAT g
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FZUE ARE FATIE § 1 fawaw §
iR w7 s3al ¥ fewr s a6 wr-
g FmE ¥ Fr gy E @y & 5@
famar @ g 1 q&Y wrdandY agi adt
At wifgr afag & @ig quag @
ZEAAPIT AT AIHIT KT @Y & s
g Afge Y aTHIT Y qF waA A
FY AT F T F X AT THH, FEA
g & I ga-fefasg |1 AMrFe Ve
#ifas & srdfra FT faar otz agh 9T Sq
[T ga-fefiadi & 1€ @ @y agr A
witfas |t Y g § 7§ v 9w
F¥ T 7 AT AFIT A A @Y GIFRL
o, IFA AIFHAT FY AT iU F AT
gw § f& 37 =rd gafedlaw
aforqT & qza @ wfgr &z @ A
srdargl agi wr wig, L f@F" 7 F1d-
FET &), a1 WIFT KT FTGAIET G, AT FFT
&1 Fdard §), az ad s afg-
g7 &Y FIFTT F AEIA A G AT T
s Aor wag & aFT I WA Fa-
fedtarg 1 fig sifqq & avar @
At ft I sqY w1 ) W@ E 1 o7y AW
agt @+ =ifgg

azt 97 9t fents aediigt mz #fan
<&} 7 ¢, gAH uE oz gy qav & fw
agt at 58 wy af & gAd ang
g1 ar & fE g8 gg |0 & @) ot
adt aEl ¥ foo fers w0 &) S
i A gE § 7 16 magaT ¥ ;g ez
afa &1 @ga § 1 ST afgar syaedr i,
WET T AT A1 AT WA g
Hagigar I A @ FIT Y fw
agl ¥ i 1gY § f TS A § avg
wfoge &Y Y vsw w1 zaf frar gy
w1 g 9 gfaga FHzda § fagu et
fgaree 139 39 A W faar O A
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Ifs agi 1 sqar ewwarfay 3 wafen
g agh qzet ard® ¥ yretew AT
Tar § A oo IgST Ader § fEowmer
Tgi & J@T § w5 W g Ay §,
3% garaT wd gf § =i g8 g feniw
g anif & @y @ af § 5 1fE 39
®1 qrgawa ag war § cafeu gW 39
sarar wH fRedt mifge 1 gg ow oEY
aaa wiv & 6 @ faoge At Sfaa agr
ELCil

g aE ¥ adl ¥ @dEd F ar
gEHl &7 #mAaT § | A, w7
gforgz g dY qredr fis agf gz sz 4@
T FT IGF T G § A F 7S FW@
F afgsrd g § A1 SF R w1
qiwifagt €Y &1 agr 9T gg t wgr war
fr g wwa<l & fao aF1F aqEr [
g HF ¢, 7% A wig, I9N feay
1 &Y g A&Y €Y wwAY 1 AfT war 9w
AFAN FT I TH GIHT F K gy
w1 | ag 9gr€ afean, @ |7 g
TS F1 98 T ¢, q1a /) s ag
aviaa d fFr au o W W wrf
oY gl w7 grers aw, a3t ¥ et
A} HTH 9T AT, TFEIF q AIAIGT AAT
ANE A AZ @BFLAIGAT ALY Wr ;wAr
Y I A A1, N F1T Y g KT WY
dz% 99 | IgFTqUAT AU § | Y qg
or Yar grad & f faak fog ik
atfrea 7df & 1 THE ¥ JEIRT
ate wrd, agt N fedt wwe W

¥ A€ & 1 agrel ¥ &Y AT v §
g 7gY | Y Yt AT syEEdr W N

2 ofge ) fasat & gemmm & fog
S A §T A 4F | @A W Aot ¥
wo @ § 9T ATV A% og 9% Aff aw
qr€ § | S16TE A6 g LY AT T
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[#1e xrw gum fag]

oY @1g §, I9F foq sqaeqr w1t o 2, ag
o v sqmeT g 3% 8, SfFT @R

e &, wedt & wedt qur g st wifge

adifr aga faal & ag fr siw w9 @
&1 2 T a6t ¥ zawr A @ 9 @
¥ O @t g% g a B ww A
AT 1 A WA g & wx wigy & maA
WY SST4T qQT A ag WAT AZT F @
&Y ) o F ¥ ¥ T4 00 0 e E
¥ agt #1 0% oF et @g =@
wforge ¥ wrg foed #Y A} ardd st e
w1 277 7 91EAT g 1 W AMST FY A7
amgy QX sy &1 gt fzar A wd¥ Wifs-
@ ¢ & 7§ s 9a¥ wg afgge & Sl
# afqa Wi gafec & wgar g 5
afagz %1 Wt wsa w1 U = ZAr @
< 93t 9T A9 FHF AT FAF FUC,
Y Aify &g gms ¥ 99 § sg NfF R
afngz & g6 ag FANT a1 gafag g
¥ ggi AdY wanar | gt N faww e
W 7w fzar el agh W fgEE @
grogiwin @ W e fagw @ &
w1 % ¥ g sUd O w7 w5 fyewm
adf qedt | @Y ¥ 3@ Fifeerdr A
Fifgr & Y a7ar &« qams § ang
EamE gldY T W mIwT ¥ oar
T w-siaed ®1 I3 @ F 3
wisr damswm § 5 agt v os
wtfaedz fifg A Tifgn, gaa Afx fag
# g 0 Wqwra A @1 Fnx wfoge #
s Hifa T@r @) § oY g W ad T9T-
%C | AT AforgT £ q7ar &Y At qra
sqFedr A4 A Ay Fu¥ afqT @y § ?
safey & wigar g fs qerrs ww agh
w718 g 7fugx § swife s A qody
WAz ¥ SN g aw ¥ A
TRt T K FIOEE ww § | A Aw
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T AW wfegr A Ay § Faawr wf
ga<r onrg fowmar adt & 1 Y agt Ay
foad ot & 7 gfvaredl Y 9sf aY
s agiagé & A% afwaiens #
sriifeem &, g Wl ar wT AER
fafqeet & arede 3% e ¥ agt @alx
sITAT § FAIE T ITAN ATHEN F, I
&) 7l &, IA%1 1A & AFE AA@AT AW
yrew fafrezy guad &t a9 W@ OE,
Felga W § 1 agh aoft ¥ S Fg W@
q, % fente star 2 fF g aad amd
w12 fafaeedt &1 gT Mag fs st =gf
g e § ? 741 agi afwgr ag e ?
foq avg & woa &7 @ @=f fear anar g,
F UF geStHEt feafe w et gnm
axar € fF wia & @wd ¥ &8 @ @
3 a1 &1 &9y 6T 90T 39 aw ¥
fa-dta feqrozg st §, & dr Wi
& faags Toq § )

g fag & ;gm f§ agi faadr
s a7 & gMd Y, faady wagg
& 97 Wt udA-99} g7 g« feer Far
51 fr agt a0 st fases a%, o
€ it gzt aFer Ad fws gwar )
7g feg @1 &1 g@Ea , Q¥ AmA N
T FLAT T § 1

gA T1gY § 5 agi &) e & A
gt wuwr A1y, wafwg wei fawr &
¥ faq sra gata o ar gy oifs
TEr FY AT A WG sAEAT FV £AG
HaTS g% | 6 A QX DA A §, wT x@
® wrr Agf @y AT fge o S a
g Azt T, F A a@ T F oA
&7 | faad ofeest arge ¥ =gi 1@
T Faa afoge ¥ s Ad §, TN
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AT gt arar fge 1 v feafa ag
2 fF faad g anfisast 3 s ot
wgl 9% HaAT I g—x@ Afg w1 of
HIETT gUTR | 3gT 9T 5t 91X ga-fedlr-
I @ A, W da-Frefaa F oarada
;A §, ITHY g2 T agt ¥ WEA saq-
Q1 FT AT IATAT AT |

SHRI RANGA (Srikakulam) : Mr.
Chairman, Sir, 1 agree with what all has
been said by my hon. friend, Dr. Ram
Subhag Singh, In support of the rights and
the needs of the people of Manipur,

1 would like the Governmeat of India
to keep, specially, in mind the strategic
value of that State, a land-locked State as
it were. The communications are very
defective. It Is not connected with the
rest of us, neither by rail nor by road,
Only by plane, once or iwice a day, |
suppose, the people are able to reach there
quickly. The air passige s also being
subsidised, I would like the Goverament
to pay their speclal attention to this State,
to their needs and development, to their
communications by air, by road and by
fnvestlgating every possibility of exploiling
it to the fullest possible extent.

Secondly, although it has become n-ces-
sary for them to have it under the Presi-
dent’s Rule, I wonder why the local legls-
lative Assembly Is not converted into an ad-
visory council and why their advice Is not
sought on regard not only to these small
grants that are being placed before us but also
in regard to their own local soclal economic
and political necds. Some special steps
will have to be made in order to take ad-
vantage of their presence,

Thirdly, they have been asking for a
regular stalus of a State. They are being
depied this privilege. My hon. friend,
Dr. Ram Subhag Siogh, has just drawn
our attention to the fact that none of the
Miaisters makes a polat to go there and
spend some tlme there and study the pro-
blems of the people there and that only
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condemned officers are sent there. Would
it not be possible for the Government to
repalr this, to see that only good enough
officers and first-rate officers are sent
there and to help those people to develop
thelr own officers ? Why fs it that first
rate officers are not willing to go there ?
B the allo that are granted
to them, the privilege that obtain for
them, the housing and schooling facliitles,
are not available, Some attentlon has got
to be pald to that in order to make ser-
vice in that State attractive enough for the
best of our officers to go there. It is not
proper 1o have 1o contlnue to depend upon
the officers from outside. Effective steps
will have to be taken to see that the local
people are encouraged in every possible
manner (o raise the positions of responsi-
bility In the officers’ cadre so that they
will be able to serve their own people.

One other thing that came to my notice
there was that we have some special consta-
bulary or some service that was constituted
there. Our people are sent there from the
army and from the special police. 1 was
told that was being paid 10 them by way
of allowances, salaries and other conve-
niences was not at all enough. Quitea
number of people have suffered so much
financially and also soclally. Therefore,
something has got to be done in order to
help their service become more attractive
than what it is,

Comlng to the question of Food supp-
lies fortunately, tll now the population is
within safe limits and they are able 10
depend on their on local food supply but
such of the surplus as becomes available
is just belng taken over by the Government at
too low a price. Would it not be possible jor
the Government to pay a highly cnough price
for these surpluses and found it Into a special
fund and utilise it for their own loaal and
social development ?

Educatlanal facilities are enuogh. They
have been asking not only for a University
but a number of Polylechnics and a Medical
College. Somcthing has got to be done in
that direction. 1 am not very much in a
hurry that President's rule shodld be ended
quickely and the carlier regime should be
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brought in. The earlier regime itsell is
not so much satlsfactory, Thelr legislalive
assembly does not have sufficient number of
people with the result that they have falled to
display just as much sense of responsibility
ds one would have expected. | do recognise
that even in bigger States similar defficultles
are experienced, But so far as this strateglc,
important and vulenerable State is concer-
ned, 1 would certainly like the President's
raj be continued for another six months so
that the local people as well as the legisla-
tors will become wiser, abler and would
be willing to provide for themselves a
healthier political atmospher than as has
become possible till now,

st wauR wuvs  (2faw fies) o
gamafa o, g#% Q@ 707 gu wfoR aF
w7 srxa faer ar1 afigr a1 @ &1
o FTT A €@ £ 317 wwE | gadd
qrT TEY, TAAT &Y &7 WAZ T #
®1§ G181 | 38 ST fIawT g 67 5o
9 gmT FAw g, faa¥ 11 =@
#Aidt &, 9 & @9 ¥ 700 FAm Y
afagz & w1dt § s e ogrdy G 3
&8 wforgz usy & gfedi as as94) eaa-
AT FY I @I, (A Gepla, 96 6T
AGT FY FATA @I T AAT F 2FFT AL,
o qoFt A zawe A A7 fgrgeam &
W OF IFT Y A FT ) HAAN F Fw
#gg AT § awava @ A w7 ag
R AT F OF 67 § | 907 F9i—
@ fog fF gt & @ (9= wew g
sgeA Hd s §, wiF ¥ wnd
ady §, saifs 3 7 T oifscas =t
AR Adi o §, wifs & ek F
5 TT & I, AST AT FT F T IFC
a1 fedt w77 wwiT ¥ snifedient &
K BFT WIW@ ¥ qWT T & AT
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4 w13 | afoe wred gIFT gwaAd
F—a7 it qiff e qwwy, whie fed
20 miEi § 37 F 9fy garu st War @r
2, 9q %! fagdl st e £ 9w w1
¢ 1 aforgz # oy wray §, a9 fasfaa
wrar §, wfrge &1 W ww-wa, faar
et I W & @i A oA, feg
AT IT WIGT T H15 217 4 § 1 gL
dfaqra ¥ 9q Y eqrg Adf g1 agi w0
s wfggd wiwr F1 @ FF AT
@& a1 @ g 1T T g@Ar g fr—
TR FTHIQ HI9T ®1 {97 Kfqam § eqrw
2 war g, Afeq s T7i g@d s
& mEwd foar § A 78 9z;id e @,
TuF-F # Ot 3@ & 5 T A g,
3dY a7g & wfmrd war A gadr &
wfaw faufaa &, aru « F19 g9 A9r
# gtar ar, Afeq s sawr wE w9
agt & 1+ & qzar =zar ¢ % @ wiar |
gu} 8F weAT H T4 adY A far
A, AT AR I K1 wgra fRar, fady
Tt tqra frar @, @ g@ war &1 Y sS4
% eqiq fawar sifgy | 39 %Y 38 fawr-
7 2 fe war F X { gt W9 W=
W7 F1 qq77 fHgr @ W@ 3

g T ool aF gfrga Efed
FAr <@T & 1 ggi #t mardt 11 e, ggt
T & A G 9 ZAIT A A1, 79 F AFT-
¥ & mmare § wgt # snardy fas 4
wra &, ufear Tga &a &, dweT wY
WA N IGISAE, Fg ¥ A1 g9-
q¥58 g2 § M AN Ffagm R
& & v ¥ gaar ¢ fe armds T Al
q 819 are 93 § T I aem e
fefess it sledlzgaas @ea B o
¥ ATET & | T IE AT I THIC &
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aa g% § 7 sror ag nwws § fF @
&7 & faad o won §—mraT, Faga,
qmrSe i FAGE I wAN w T OF @)
stedtzaaae wea & | ar @t o afraa
@ & ar fex a+ft 51 gowdes @z
zat & 1 gt 9 feafq oF wwiz w &
AT =rfge 1 st Yar 7& o ay snww
# gaftary @ w0t foe 3% wU @
Adarg Tgav |

17 brs.

AT & a8l e & 1T S B
A1aTEY &, 48 &t AMIAY 40 =@ §
fr figs qrs agt 30 A7 & agEw
fear qar afea adge & sad 11 s1@
g, IAFT A AwEAT D FAOT A
affq 34 14 FAY F7 JqIA @ AT
a9z ® fzar nar &1 & q@ar § Fe gaar
Fa7 FR0 § T ¥Ar wANR # fagiw Ay
ATAZIFAT AG § 7 TW AHTT K NIAT
siifemraar g ? agi & & 7 AR
ggar s g ga Nt amST aEl &
UK 9 9, A arg, g frud sl
mfeat F:17 @ gard a1g aaTdz ga,
T F A § F @ AREF WT-
W1g & 107 agi F I o & UE 9¢
I=q #1417 19 @ & frg 9¢ f§ Amar-
Se AT A & A I | F agl wgar
& g & S A S& e I 9
a¥ etz § fs agt & @ Sl 2w
ufew &1 aftgg §r 1 I8 A qe A
F@ 93 IF FATEAT 4T A a7 AgA
g1 aY 97 #a=AT & arv 357 & fag
g@tamagiqraroay 1 Fgt o
qiffenl aes aga ofeea §1 g &
iferizd agt wA &1 aga ¥ W o=
W arr Wew gt T gfea § Afea
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et Y ¥Ry g N g A A
8 ST R Avg wr ol AE ;Y
zafer 7gt T Tw W FT "aw @,
forw #t srsT 9z g9 ¢ foEwy
wal fao W 1 sy om far & o
aiffera ¢ § ¥ Fg S FfAm &
fou t7 7 g7 & 1 gafeq =g @ A
g fe amde 1 qfefeafs agt W qar
8 91T | AHE O g ) AR 0T ¥
F FWF IA1T AT AT 30 F)A¥
ST @9 §T @ & | w3 3gr aq w4
g # ot 7 g fF it st 7@t qe @ =
F0T w91 it @9 g FAT A3y Sfea
&7 3@ ¥ Fr @ 50 £q7 snaw
@S FAT 9T 1 A qg W wiOw AAYT
F ufy Wawrg &7 Aif & sar G w
gt 9T Ay gredcT W@ o gwl fay
AT T H oageA #R arE W
sqgedr fifae |

agt 9T u% AT grear § fe ag a2
14 W ¥ faegm vz A% § 1 TEF Ay
? 3 | g% SdY § arar fifgar &)
e ¥ 9fF wasaly R, mifedl o
gaeT §Y wirar & zafag qgt § & oo
gl g Farw AT A Y FawAE)
gau usar g€ wear § Afew gfem
Taz AET F1 geT a5 § (6 i @
star @ AT FA Af IR TW WA
g3z o fege sz s & mar §
M#®t 2w 1 agf o foar @y Wy g,
ww g7 § JfFT of oy AvaEt F
{7z @ § 1 9fF 37 03 fa At
Al & foi ;1€ aNafa ag) & &l sad
warqT g zafer ¥ N afsra Wik
Sakfar @ | safeuanayw
@ NIy wEwwar § 5 oot o
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IFA F T HFA & fog o FaT wid
i & foq g o7 333 §1 99 Tl
9% FEAN dar 2, &% T MY q@d §
ar A9 w5z § fr g 9T I R e
FTNT # qT Ffger zqsw maz faest
F! GIEFT Iy sq181 § | WA R 3T
& F 9T Ffqer gaww wrg ¥ gAY
agt o ara gt @yl & oy fee s
FH F 917 9T g0 THo o BT fwaT
o7 W@t & fF agi 9T sqar sfyay w1 Fre-
AT w1 g A 11 gfa qgr @
Hfeq ST &1 maEt 15 wsw § 9ad
ufa ae®Y ag Aifa § fex ndtqge faas
araEY 11 @rg § 99% feu sq #ar &1
W& ? agt av ww FRmAr w0 ad)
®ed § 1 § qadr § a1 wd @A
w1€ ft Tzl agt av @19 8, fadt wwig
w1 $1§ 1 T Agl 9T E fvan § AT
¥q7 AFTA T T FW F foq femd) gw1x
®T F1§ T AgATAT § P wiqd Fg N
wEl fear &\ & g gwT &y arfan ar
g fe adlge & @1 maz w@ifal )
atg § oifstara & @izt ad s@
SfeT gt id % v *1 oF fufmz gar
&, sz ag fafz wr St @a w1 §aiar
% G FEar Ay fex ow faq ¥ o@w
it geflad @@t s 3 A=A g fw
WIT & F FH A AT FIAT A Y Y
§ agr car AR M g g
a@Y fed) #Y gfoz & wedlT ¥ w7 A
¢ afer v @al # wuftz ¥ afgar g
AfTYT &7 T AT TAH WA X @
ATITST | WY qgrEY TR A §F AN WA
¥ wafed g3t ta wrfas w1 afyF
AT | i AT AT FEF § AImET Y
AT ATITE IO FT AT I {TIT
g et | & qur g ¢ fe e

MARCH 2, 1970
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¥ 1% 3fear 5 a1 afawre a1 fF afage
% fwdY of 7 ®Y Qg wifas a1 amEe
¥ afqwr § 2 1 7 A qEA SE@EA
waifs N ga-fefigs & 9%
qig siafge w1 afgsre gaar afgd
F1E o grzr e fer oy g 7 [t
FY @ ag 99 9T 407 FEY &1 %Y wr-
91 & wET N9 AT AT I§ qLET
#1 gz difag fe fedem #1 qedt § qamr
| |

wforgz & 7w d@yar wEAT BAT
grr MgrdY aF aifs 7 & & faaw
UF F AT F | AN qT IF TaET AGS
fwar ST ag aF g giargE ) e
FY FgIAT T @1 9% foq gafasrgse
fFuar smar gy aifs agi & @ e
|/F |

58 ang I3 A¥FaeN g g1 9ge
Igi 9T A7 ¥ §ARz v w7 fRar
oG FMaT IFT Ia37 sfzargal &),
A A, FEAT AN IFY F gL FA
= Fifge & &t F@ oox T
sET aId @ gfez H g 7 o& =N
agr oY §, grs) efagsE FY )| 93 99
qT &1 51 Y afy § ) w@r § Famw
qgr g T ArET F LI FTAT QAT
gk gasAar & fF sa ¥ 9 3t Ig-usT-
qres, <t F1gSt w1 Yy §, A OF A=Y
srfen §, sgwdY swgw § ol & s
Far § fis aforgz § 3g w=ar sm
R | T XA UG wWEA G SR
aff &, awA agl & gAar ¥ e N
dFar P Wi Iak R A faa &
faq oY ) snagas o I @g ;T WY
ISIAT AT | A1 IARY G wege Afad
agt afige MY Y wrer § Swwr Sfag
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w17 fear o7 1 agh @ I g owW
¥ fou 1 foedt Ao sk e ang
7z {5 376 378 &7 ) Argersarsl &
garfas s Afgg 1 oM g
91T A7ET 9 ST A A F awwar e
#forge qF T AAMSE ¥A7 ¥ € FAM

T AR W ®T oF AogA WA AT
qUaT | FAAYT gH AT AT ¥ AT
¥ Feqar #3F ge & g@ar g

MR, CHAIRMAN ; Shri Kalita,
SHRI DHIRESWAR KALITA
(Gauhaud) : Mr, Chalrman Sir, my friend
Shri Meghachandra from Manipur is not
here, I am sorry to state that Manlpur is
still a Union Terrltory and it has not been
glven the statehood. You know, Sir, that
on the 26th January on the Republic Day
function, all the students had boycotted that
function—even the N,C.C boy did that.
Why 7 Because, they fee! that they are not
Indians. Why should they think so 7 B:-
cause there are no avenues for them. There
is not even a single industry in  Manipur
except some petty trade that is being carrled
on. There are thousands of young boys—
engineers and doctors —who are unemploy-
ed, Manipur, our neighbour, is in the
eastern most part of the country, Now-a-
days prematured youth are organising some
hostile activities here. Every day we see
them in papers. Many people have becen
organisiog underground activities, and many
are going to Pakistan from Mizo hill.
They are also getting arms, Why ? There
must be some reasons behind this. Some
time back th: Prime Minister went to Manl-
pur—Imphal—whee she was supposed to
address a meeting but she could not do so
because in that very meeting there was some
firing ax a result of which three prople were
killed, This Is the condition of Manipur.
Under these conditions, what is the Govern-
ment of India doing ? It has discovered
the A by. T Mani UF leaders
came to Delhl, They demanded that the
majority party, the United Front, should
be allowed to form the government, but be-
cause they were not favoured by the ralers
in D:lhi, they were not allowed to do so
and the House was disolved. So many
months bave passed, Still there is mo

CHAITRA 4, 1892 (S4KA)
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announcement about a mid-term election,
If the situation there is to be to brought
to normalcy, if peace {3 to be malntatned,
the first and foremost pre-requisite is the
announcement of a date for mid-term elec-
tlons, If that Is dons, all the parties will
take up issues. Because no electlon is in
sight, the Manipur people do not see their
own Government. One of the bureaucrats
from Delhl, Shrl Baleswar Persad, wes sent
there, Now he has been posted as ambas-
sador to Burma, But it is also a known
fact that he amassed a huge amount from
Manlpur, That man has been posted our
ambassador to Burma, This matter has
not been inquired Into, This was an allega-
tion made by Shrl Meghachandra.

Now an Addiuonal secretary from the
Defence Ministry, Shri Kohll, has been
posted there as Lt Governor, But I can
tell you that by this the Manipur situation
cannot be brought under control, For this
conditions conducive to peace have fo be
created so that the people there can feel
they are part and parcel of India and get
thelr due share from India, their due share
of political autonomy just like other States
in the country.

As Dr, Ram Subhag Singh has said,
today thousands of p=ople are In jail there
for demanding statehood. My comrade,
Shri Meghachandra, has gone there to laun-
ch a movement for this purpose. Manipur
jails are overcrowde! with prisonsrs. If
Nagaland with a populatian of 5 lakhs can
have a State, on what grounds can Manipur
with a population of 15 lakhs be denied

hood? If Nagaland can get financial
assistance from the Government of India,
how can It be denied to Manipur? There

t be double-standards, double yard-

stick,

So the flrst step for the restoration of
normalcy is to announce a date for mid-term
election and upgrade the Union Territory to

a State.

Since time is short, T cannot go into
details, As Dr, Ram Subhag Singh and
Shri Balraj Madhok have sald, the Loktak
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project is very vital for Manipur. Even the
previous Governmeat there has bzen deman-
ding its implementatlon for many years,
If it is not implemented, so floods in Manl-
pur cannot be controlled and power cannot
be generated,  If the project is implemented
these objectives can be achieved. So this
should be taken up as soon as possible,
Though Manipur has got its own administ-
ration like the Union Territories of Delhi
and Tripura, its employees are being given
the pay scales whizh are given to the emp-
loyees of the Assam Government. 1 do not
know why this is being done. M nipur is
the farthest part of our country and any-
thing which goes to Manipur from Bimbay
has to go to Calculta, then to Gaubhati,
then to Dimapur and then to Imphal. So,
the dearness allowance that Is given to
them according to the Assam rates wou'd
not be sufficient to meet their exp:nses,
The Government of India should see that
the dearness allowance rates as well as the
pay scales that are given to the employees
of Manipur should be the same as those
given to the employees of the Union Terri-
tory of Delhil.

st e | (Maww) - wwefa
AT, RAIT F A F Ay g ars
7 wY¥1 faar &, wa¥® foq & amas) g:4-
Tz a1 ¢ 1 AT W REgE W F an
# gy AraAtg gzeal 7 @ atr qw &
§. SOF g UF AT ¥ wndT FA §
aAge ¥ FNTZ & F T G AdA
@i g 3gt g FTR F AR
sggeat &GN AfgQ | 9 GIHIT 97 q%F
®rf Ar=NST AG) g1 §, 99 aF M-
a1y 7 @ &, o a% wAafAF qefa
) ABTAT AG WIAT X | AT qAF T4
ag) & ST AT A AAX qAT 0 A
A WA e W a o
wng A4 W@ & | W A% 9 @ § -
ge # wln &) 77ary 1 a@ A ¥ 6T
¥fer guecad gEd | @ wwewr W

MARCH 28, 19%
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"I GATA wT faar s @ AdfgT &
HTEQY FT ANIGIA §Y AFAT § 1 G
# Aifr § fs o7 av 81 ywT T A
aa av fedY 5t qmw wiv 7 aAr A
are, f&T W@ wrar A grenr @, qwEL
feemz @, d¥x feegz &, E
fergz 11 gat agt ur szraq & f&
Tr QA FY TG0 AT AT AT IaHT
qrar &, @1 qrAY qgY drar & 1 dar ST
grar & fs ge &1 o g Afg &) w9
aF agf M Fiz A §7 § wrdeT
A A IBATE AT AT T AW
ALY AfT w1 A AT 7 qgAl ama Q@
73 & {5 adtgz &Y F3q7 &Y I ag =fv
3 f gaer e¥zze fzar &70a, Sael A
7T ¥4 WY T FF F I
ggel €@zge & AR fRar s
=Jifgm

97 U& dAraal 97 § T g4 qred
FIHTT 7 INL AR AR AAT A0FZA 1
B dar RarAfi g ag v T & fe
wAIge & fad oF ateE #1 gra ¥ ol
@A ae g ar § SfeT sgar Rt
gl A4 fmar sr W@ 1 I@ RATH
wr sgiar & swar isfzae feddTe
@rar =fgd

agt q FAQEgaTade, IQAMY T@
@ & | T F I gAEqr A N g®
A =rfgh |

2 fo 0g® feet ¥ Amaw WaT-
#z sifge 1 fifer g€ @Y | w@ad §

qg wav gft § 5 Afrgz & fe7 3020
®qT Y qawA A AT E 0 7@ @ww
aga ®% § « wfge &1 AR vaar faar
At wifgd |
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Tgt & A naddE Al el &
fou wrar gzt fear am §1 xg Al
AT wifg® ol TE R QU &

aifgd |

afge &Y A7 aga wda § 1 @
FITHT TG &Y I#AMT Y JIF AW AT
1fgd

T g, o wrfear, ¥ garar & fs aw
wign fafeer agr waw 28 af 4, @1
Faar &1 wial #) a0 & fodr M&isie
gm, fag & @1 argdt wt a¥ 1 wgf
tdt feafa s @), aat dfxdi 1 wex
arar fgd, 9 @i & Frq daar wfey
YT 3w A & wial ) qggyfagds
T FT AITWS FEAE FLA! MY 1

& gg amrar wgar g e qwT &
fEd gwear &Y gw g fRar @ gsar
1 afagz ok Gan wsg §, fag ) aar
¥ woiA oY qrEq € mar ar 1 "frg A
FAar @A At F 77 FT W@, TR
39 FY 9@ # A1 TG T W MAT F
IF1aT MY |

afrgT & 9EF1 # grAq TG @O
Zlawr s 37§ Waghz 1 W
sqrT &7 Wfg

o forw wox W (Agedl) o awefa
wgiza, g fentesr w1 wea
a gfeasr # @ ¥ A6 Q arar §
f afrge & qaifess gwwre @ Afg
A wr W § 1% F 6407 wiw
& % ww qif af § foa & ¥ 23.09
@1 T AT B LN AT 16,16 ww
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U iz § grafag §1 ¥ ST AT
g § 5 64 wr@ wqu A ¥ wwww 40
a1 Y gy &1 fagré W daw oW
it gge ¥ fog &1 g s 5
ag =17 fawig & fou fear @ar av sl
IR ITN IEA 1 AT
§ SfeT T gu W ST @ W
aeals ¥ 917, & 9§ & a9w & g
st & 1 FAAF A WG F@EIL A
¥ § Wi 3§ qT ggee W § few
SF1X 34 ¥ fgegara &1 qqur gar g,
I&t gFC Afg &t @ fwar

Wil

fegte deqr 9 & T3%2® Vew &
gat aifg % fag wqq ® a@tr & 0
2 ¥f6T 39 & Wargs ge@ &1 AW
w3 &1 61§ fos ag) fvar aar § 1 afww
ag a1 uF d8Td @i § 1 afoge ¥ Sy
#Y wey afr ag § fF 97 %1 [7a & g
eat & gaE =l faar oy
Tt fenie & 3g w1 N faxw ad faqr
war § AfqT ®Y OF usy w1 gAf FAT
aga o=t &, arfF agt & < gue o%
fs zg 3w # 37 ¥ a9 fealfsfmagy £t
Aifg 7 adr s W g Fg war g
fr aforqg g& et v g1 madg
warg, ot ®ifear, 4 qarar § feaq s
sIg § Ak AA ATMHET F UG
qar fegr aar §, @t fex 15 &1@ &
FEEt @iy wfogy &1 wsq w1 oAt
# agt  fqar w@r g aadsr
T AEHAT QF 2137 & qUIT Y, ¥l
A 34 VY & TUAT AT A@TE |
tafag wfogeaa agq & wew &1 A1
i ¥ fay satewge.§ )
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[ fox ===z W)

ta gfeqsr & qamar war § fe @i
I & fog 1.82 sver wvar wan At g,
Foife S& & srardy a7 WY & 1 WeA A
t fe S@f & § sy swrgea g ?
fray difsfers fyoma §, s fead
g A HE ol e &t & €
GZAY A | UF o G UK F
gafeas 3dar @ s o ¥ & § agh
Ia% aig % @ifqga & qats a8 gar )
afe fiar § @ 7l AP g qAEN

ya WGt qrrag g fF grer e
e &Y awg ¥ agt amw ge werRw
# Aifq gl qa7g & 9@ @53 &1 qq-
oS qF WX FEL KW R} FIEF gL OFA(A-
#z &1 Afa agf ov sfeqme st s &
T9d fF arT Tgi T a1 afg mo faw
Y fezfnre § & ¥® ez # @iy
wy a1 W% §3 so1F fggearT § § agt
g #ifa ot o7 awdr @ Sfdw @R
afi as § fwaw fefesfmaga
WA A afgse & wrEEr 1 oqar
oET |

wafegfad & fog 4 =@ et Qua
% foq 4 e & ST 7g a7 aga @er
¢ afsfesg & foqg ot oY & ag aga
grgt § AawY qiF stAY § A Afsforw &
STRT I | WX §F ag H A & o
ST F15d | V¥ ¥ foq qarar a7 fF
i ® qTHl W) gHT TGT AUT §, TE
& AT ofear 8, wig faw gfeemor &
o9 G A aghrag saizr g, S
carg’z s s ¥ N gaar wglwag
izt § 1 wufag agt 99 = A frwmg
AT X AT K gugrA ¥ foy waw
T[T A& § | 3q% fog daT qia7 ATAT
METEaw TR ¥ f5 ofifenfad &

MARCH 25, 19%
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foq, Oeg & fog sqrar ¥ Y owwT §
BffT ag gq Tid 7€t § & wEow FY
I g, %@ & g § gafeq @1F @
feafsigz &t & s g Taw) am &%
T A FT |

arfex # & ad sgar wgar £ 5
¥gd ¥ AR ARr 1Y § ol 9 § wdew
YA AfFIRagm g F oF ae-
¥ felma wfqgR ai wEifs 9@
ufataq agi 9% 1@ ¢ usy § fau gt
ga @ial ) §\¢ fagrg ¥ Al w5 A
9T @y g usdfas st atr § Re
N g T R qEdeEd UENTT s
gozsz faqld @ga a1 21 @IEIT @A
& giay IR W@ @ifF gA OF A1 FI9
3a% fasrg & qE F fog ST % |
el wedi & miq & fenigw &1 qwdq ar
#ar § afwa & rgan g 5 wadfla a=
srzastams 2 § a1 fas ¥ @uda
FEAT |

oY e fag (Jgaw) @ gaaf
REET, RAVYT OF QAT 0w &0

Q% RTAAIT §IET : G &7

st womite fag: M dar g ow
N oqraa & arg & aAg a7 ¢ A<
3§ t@iF 5 @ 7T afqgq gw @ af)
usew faqr ¥ ware armar

7 fexte 7€ wg ol o,

gAY arew, geY s, g wew

g7 amEY ¥ fr o wwdi s w1
geEst § adi | afFT 93 wrf qwow
AN T Gt ¥ SWAT Y g1 w0
% THT Aq IF AZTH TFIET F gHAT gaAr
smaret 9T gavaT §, Yar ¥y A< war
¢t fw os fawrar o ag wim @ 2w & &
s wgt wfad, @ fggemT 3 s=w
Wy A gt @A wAw W
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& T g wgr H1d A5t A gEw §
aoft § agix@ g ¥ AQ wgAi &
a5 A § oo § ) @y Al § T g
& U §, ¥ H U § A ag N
g 99¥ AT B qArA F Nl gAwy §
Uz 987 g9 oA ®W § anwm ¥
qIMT F 19 WrgF, T T A9 AT,
it arad) § wie gfay, omdr @k
# gfed | g% gat @t @ F N A
a1F g w1, 7Ft F fxw § gun arg
f& o dreNwA st 8 s & §,
o ¥ fegm @ ar fafr & fegw &
a1 g79 & fagra , AT g e
2 g quAt Aa ¢, 3 gt F aw
¥ #Y§ mugdl mad @ Al afeq ow
9 § ¥ F, gizdl w1 AT oF
FAF WYAT TUAT /G §, T F Y 35T
gAY Fzi g@adlga g af ) q@I T
o F | OF Y § fedia g quAl
|31 ® F9W @, ¥ 99 gAr &
agy g1

39  Farar fqgst 97 & T gn
q agf 29 wgi fagel =orf & gt and.
wr. uw & aafadl 3 ag maar Wit
GgwIgT S w81 dY | gA A 7 agiged
F & & o AW & fo¥ uw-uw wquw
wT qg AT A, 9t 2 & g fgEw § agt
g ¥, o F Sl W) qAwg @ ¥ T
agds & TYAT AW A FAR AWK T®
3 g1 1 & gg A1a &9 Fgar g—ww fog
fs ag gorwr mule & fogra &, 2w
50 & fegw & et @ Yy Aft
afFT guA ag W 2w fr T g
FAHA ATHT, I WY AT FE A
aiwd, 9} aifeerd ¥ aww & A€ g
a1 W1 % qwe ¥ o § st g,
agi 9 AYgE § | w6 99X gw eHS ¥
i ot kg TR g T
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g fs agh ox amw g, ol feewr &
=T 5 feew #Y maT w1q F @ §
ot 2w & faerw €

% ar¥ gg wgAr wgan g fe A
Jgada g #, YW I wH gerwk H
W qeiew €3 aifaw go, 3w & faery
FI7 FAIH AFF 730 $7 I Ak
€& 9 AT F7ar wifg | agt & S &
zg fasmd § faa o o< feay s
wifgq i gaw qu fear amr =fge
# @9y g9 wiw@l ¥ gfaws e g,
S gw ¥ gy A gF g anw
@ ag f& To =% & sgEr § saEr
fedwq st wifed | §3, o, agt et
2, fora®) ald ot o, ohd g9 ¥
&3t gf, =g fosd) Y 7 o W@ o,
Sy owd) ATfr o 91 @ @ qZEy
9T W% FT I ATAIX F) AT | §qqT
A T ag g | W for ghm
% =& ¥ 39 ) fedma war fgh
AT FFZ FAAT F He I IJ1q7 =@
& faaar mag:a ag @ g, 99 W
ST AgY § 1 & wrvEy arvwd agd gfiew
fafez & wgm f& ST oSy o
@ % fag ag dgeda somwr & qwr
q¢ gfem BT @ o g@ Aafdr &
gt & UEIS ) SR F | R q@T
&Y wren g6z gy, AT saHIT 9ET ¥,
fea afagz £y ag omg aY asr & wf
W s ¥ & wgn fiv g o 6 saew
fay

agf 93 ¥ qark ata, Vg wAré
atg 1w fasrgg agt e itm & o &
t W e agt oAt fawt € gl &,
frga ¥ 9 @ o §, TEE ARy gE
sra™ § faemn mg | se Afag o
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ugt 43 gu &, ¥ 97 ¥ vy fr agr 9%
F-JIT & SOT&T EAAH HT, 41T 9T,
. &Y. g@1 wtg, F4\fF ag gora fed
¥ Y agl @, g7 § A qRTH IHET
g1 W9 ¥ AT FrAr AgATE R @Az
T IH &Y a6 N A Faswg A
qF TATHT gL AT AIGAT, FAN QI
aaf F a=4 § @A & Jga W A,
st ¥ ¥za T@er @ FATE qHIA H
HTHFT FAN

ga agt % N1 sfawe ¥ o fadr
¥, a7 ar agf JedFT 1adc ) gt &
A F ag fasma g 5 oag & 9%
fafaez 1 agi & sz % = F qmAy
"IET FAMH A7 q2dl @ 1 uF WEfafad
agAwE & W% fafaesze #t ar 379z
fafaizz #Y 7t 71 wozT-dp =it and,
AY TR ATIAT § FWIL F A, TT
10-12 =nw mizfaai & @w @ aate
o7 & gt famww F I A
tfams wwar g fF S9 F ga-gasd
wz-gu &1 wew famar wifge

ug TOIFT § AT T0ET §, agh O
o ada @ feew & aFd-qifs@rAY
oz "I AT ®  O@E-MR qE 9T
F1zdl § | WIAT F LA § QA
gz &1 & 1\faw 537 § Tafeo somr
set § f7 Zaww gfed ow Ak Zwafe
F1 Fd 1 agi 9T A ¥ s@E
IWMU T | g A AW g gwar
@ afs ST avze g1 §F | Al A gEd
a1 arzE Tg) § 5 59 we #1 @ 51
fear 1 | grmo A g @ w1 oEw|
fomr gan @ faaw fad wig fady § el
fragr gfar mag.qie e R IT gear

MARCH 25, 1970
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A% vART EFIT | ZEY X ¥ FE w
g% ®z & zaf famr R v foc s
axg § fF adlgy & fag g R @
At a @ ? zafoo & qracads &
win ®ar g fe agT @Y gw @z W
gwf fear iy

TS FFTAT 937 9T Y gwd oA §
FAN T FE §F fog agt & «red 5
use m ww g § gorar @ Wk
TAFT qTAY E1 GAT AA | IART A AH-
&I ¥ I9FT 45 % TH ANF ¥ gAAA
o §Far & 1 g¥ ar@ # o fezst w1 Arwwn
g7ares Agf §AT FfE 1 I g€ &
af 93 9 UHWA FUFT TH a1d AT
maA frar g fs agi &1 swar a4
aigdt @ wifs agh ¥ o0 o ag wegw
F7 8% fa feedl i 427 @1f & g
gassd §, guIk 3w ga & @t §

AT W ag ama sz Wgar g fa
Fgi 9t fegds &1 auw @ i az
e faar 1d ) gwifs & ager ady
mar A1 ¥ Ag) o 5 ffg @ @
fear w1 awar ¢ afes & amwar g agr
qv fRAQe, Hizd &R @E alt 9%
faaca 1 edz fFararasar 1 §
FigaT g 6 gt 9% oF oFaeE dm Wi
wq Wfw §§ T ®7 9a1 FAC fF fEy
aw ¥ 7 gy NG A Plesea
gamaz fegr @1 gwar 1 & @wmar
g adfige A Iga0T saeaRF qawn @
qFEar g |

arfadl aa fay wgHT ¥ weq w@T
wTgaT g 48 3 fF agi 9x Rash £ o
argmT aad § ST AVE dVer |1 ST
woer fearam arf @7 @ & ¥ @

% §UE ST §F o g1 9% A%



317 Manipur Demands and CHAITRA 4, 1892 (SAKA)

e & fow Y E@ew AT AIA WA I
aft & am fad @ig) R @ TN
@ifgy a1 f faedt & @@ aTmT W
qgf 9% FAAT WA arfs Fgr F @m
guy son %1 &€ gw ¢ & faq
gardl At { oAt o AYeraT A
IAFY GIRATT § OF FEAT YT &0 aH |
dig @Yy, os9F gsdtg g TAT gE-
afes e2za A 3a% foq Rar d) afex
ag #1 ma v a7 A4 & 1 HY ag g
et 21 W Wi & few @gla gu g
3% 0% Fgr AMfas Fgi 9T A
& wigan g A0 g7 amdl S ;g ¥ 9t
Az fear 1 1| 9 grza § IAFT A A
arfg Far g1 g ST @ | ag w7
#tar g 6 quf @3 §1 qqf adige f1
faar i | 77 Fraa 7rf @ e, qd
Tz TR i F1 oq NSAT 3 w9 INW
gz Y T gl & FA T @ E A
sigar g 1% fafaedt saar @& samn
z3ez ¥ AT A aE A7 FE § I
gagd & grg faa % wwa fwar
Eicll

SHRI S, KUNDU (Balasore) : Mr.
Chairman, Sir, | am happy that Parli
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When Shrl Randhir Singh was saying
about the great possibility of tourism there,
1 was thinking of & small island country,
Bhama, where crores of rupees worth of
foreign exchange Is eorned by the devclop-
ment of tourism. You will be surprised to
know that tourists are forbidden to go to
the small beautiful Jslands like Andaman
and Nicobar, Foreign tourists cannot go
there ; the Home Ministry has baoned {t,

If tourlsm is properly developed in
Maopipur, it will pot only ecarn crores of
rupees of forelgn exchange but will also
allow the Manipur people to come in
closer contact with the larger population
of India, The more and more we shut
off Manlpur from the rest of India, the
more and more the younger generation of
Manipur is feeling that they arc not a part
and parcel of this big country, The more
we generaie this sort of a feeling In thelr
mind, the more disservice we do to the
whole country and add fuel to the fire and
become responsible for secing that they
start a movement for cuuing themselves
off the entire Indian Union,

For a long time the people of Manipur
have been demanding complete statehood,
1 do not understand the object of Govern-
ment of India in not grantiog the demand
of the people. As has been correctly
stated, Nagaland which has ooe-thirds the
population has got full Staichood and gets
much more money. In this beautiful place
the culture is compictely identified with

has got a chance to discuss Manipur, It s
very rarely that Members of Parliament get
a chance to see the varlous beautiful places
in India, particularly some of the beautiful
Unton territories like Andaman, Nicobar,
Manipur, Laccadive and Himachal Pradesh.
Sometimes ) fail 1o understand why these
beautiful places have been kept all of or
away from the gaze of people from other
parts of India, particularly the Members of
Parliament, Now these plates are used
oualy as places of enjoyment for officers and
Ministers, I charge them that they have
deliberately kept it away from the pgaze of
the people because once the people go
there they will come to koow how they
{ndulge in lodividual  luxury and aflluence
there withoyt developing the Siate,

the people, they have a nice language, the
Mapipuri daoce is world famous, Manipurl
handicraft is almost world famous, and
culturally and socially people have a sepa-
rate entity altogether, still the Gov:rnment
is not graniting them complete statehood.
I think, the Government should not work
on lgnorance and on reports that are
produced by the various departments of
the Home Ministry, They must try to
corsiitute a body which should go there 10
see what actually Is the problem of Mani-
pur and how it could be tackled.

I will suggest that the examinatlon of
the estimates of Manipur for the coming
year should referred 10 the Estimaies

Commitice and group of Members of
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Parliament must regu'arly visit the State,
I will request the Minister of Parllamentary
Affairs to make arrangements for that,
Members of Parliament have a certaln ad-
vantage to go different parts of lodia and
this advantage should be utllsed 1o see
these beautiful places,

Looking at beautiful Kashmir somebody
had said that heaven and earth combined
in one place. [If anybody goes to Manipur
and other places that I mentioned, he will
sce that not only in letter but actually it
looks as if heaven and earth have combioed
there.

Coming to these Demands, | am astoni-
shed to find a rlse In the expenditure on
account of the police. 1 find that every
year the expenditure on police is increasing.
The expenditure on jails has increased from
Rs. 278,000 in 1969.70 to Rs, 534,000 in
1970-71 and the expenditure on police, if
the figures are correct, was Rs. 29 crores
in 1969.70 and it will be Rs, 3 30 crores In
1970-71. I do not know what is happening
there, This will gilve an indication that
the State is really bolling, When the
State Is really boliing out of suppressiin,
anger and angulsh, it cannot b: suppressed
by giving more bullets to thz police. The
entire thing his to bs gone into depth 1o
find out really what is the problem.

There is one thing more. [ do not
find in this budget any expenditure on
small-scale Industry...

SHRI BAL RAJ MADHOK : There is
no industry there.

SHRI 8, KUNDU 1 Yes ; there is no
indu.try there. I would suggest one thing
Let us take this State as a case study. Let
us not pollute it with all our big and
modern machines. Let us try to develop
the cottage industry, the handloom lodustry
and develop ihe smali-scale industry sector,
Let us start different types of small-scale
Indusiries there, giving preference to coltage
industry and handloom industry, and, I am
sure, the per capitq Income of Manipur will
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and also we will be able to
employent to the people there.

g0 up
provide

With these remarks, I would urge upon
the Government to show good gesture and
I would aequest the hon. Minister to make
an announcement here that they are serionsly
considering the idea of glving full Statehood
to Manlpur within a few moanths, say, four
or flve mouths,

ot frr Amw (I0) ok
A1zq, afgT 2z 93 v § fag 9T gw
F1 13 F7 Wiz 9@ Argo TTo To
N BT I G g ¥ A9 F dga
% T 3g AoiqT & § 79 IW & &AE 4t
YT AarfAgT & ara¥ 2w q=wor A
afwge ®1 g% amfes g1 dmfaai ¥,
T HIETI A1) 8, S FUAFT g |
T RXFARNAT 1A AR
At 7@ T8 E

SHRI J.M, BISWAS 1 He has uttered
a very objection word ‘dalal’. It must be
expunged, He says that the people of
Calcutta are Chinese dalals...(Interruption)

MR. CHAIRMAN : Please don't pro-
voke him.

SHRI J.M, BISWAS: How can he say
that the people of Calcutta are Chinese
dalals T It should be expunged.

MR, CHAIRMAN 1 It Is not uaparlia-
mentary,

oft ¥t e ool (xier) : wAEET
F ooft Nt W ww awg ¥ A g
aifgll 1 T FaFAr & N F @ IQ@
YA FIraear y ?

SHRI J.M. BISWAS : Let him with-
draw the statement or amend the siatement,
(Interruption)
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MR. CHAIRMAN 1 You want to have
the best of Mr, Sheo Narala by provoking
him,

, it firm Arcmw : gwwfa wERA,
afuge # aq sz @) g€ o, wEw
fafreze agi af 1 agi & swwT Ig AN
oy & A ARgT A § g AT N
MEaTE I3 qaAA § | § o9 qupre ¥
wgr wiga g F ¥y S 3w St Y At
T 397 319 1 Ay w2 a9 gET /e
g1 38 & wigfas @ @ & AW
FelT # ww W §1 ogW ;@
‘F weAT A1 39, Fgt W wdaw N

» 3| ag fasgs gar ar¥eae § 1 # w
- gTHETT Y FAGH FIAT Tgar g 5 4@
ggn fosag & A & 3w # @
afrgr # fgad 1 aw Afrgr
A 7 frar wid o sfw ot 4o
T w17 x5 aforge &1 Y ¢&F1 ¢ 98 &7
N A § sl oifseara & gy ATy
&1 agh ¥ o Tawe § 1 (wAa™) T
ST o9 A FATHT & Agl gAAr
=rgd § 1 warafy wgteg, o @ A7 w4
Fifay s ag 99 § 7 315 | 99 @ 0%

g T AR F Al g ar ag @
T Y A € 1 A T Fmw F g7 Sy
¥ fwar § war ag g mgA Y 3 ?
g g w1 Ay gmit oamy @, ew
AR F o@mA § 1 g awEw
a1 § fr ag mgAfedt nadiiz agr 45
gt g Aw ST G g F wdaie ;

g ArgAT g f AT ¥ ATy fawae
TE0 ) oy wrgAe fafeex §, w9

* FAgT A A T §

AMEY ) Ay eege @ e §;
IR Arary atw wrew § Bfew g

¥ wind) mg oW § 1 ST W9 w-
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AT FT W@ E 1§ gree & frgm s
fis agitd g'ars &) o wdar fee &
LT A qRagl H THE A W
Wqar g & <oA% @ dw afefm §
I § agt adf «aemar wgar « e
§ gFIT ®Y qawA s g § fe
7z #A19T & /7 faary 7 531 396
fzge w N ww ¢ wg g ¢
T A%y @ AT w am fear arn
w1fgy =T arte g’z #1 Tawr ag qof 2
frar amar wifgd o

wHElge # A g7y gur § S fer
qET WA fEREIE | 3% A% 9% qear
a1 #aifs agt g & A€ @ w4y
aiftgsng ok afma A d t fRa &
TIT N g F AT wY fyaew w6
far nar WX SdlSzy © 1@ AT T
faar mar | daew naAdzr N O fearey
fwar aar ag smfaded a1

17.52 hrs.

[MR. DEPUTY-SPEAKER in the

Chair)

dwgar g f& gaan gefezas fad-
iz A wifgr 1 agt s foew 3
Y sgaeqr 81 A |rfgr 1 gy w anfa
amt oAt wfgd 1 gt smew w1 o
faes a5d § 1 wTww3’s afqw qid Y
xgl agaran ¥ fasd § dfea 99 s ew
FTRIC &1 S417 781 § | FOHTT KT qrfedt
g gewl & 90y 42 @A &Y 1 awd
g7 & Tt W) A 7 A A EEee
Y war argd ¢, A fey & for @@
1S A STAT AU § 1 HAGT 6} HEWY,
agt & avgar, gt A g anfigie
B vt & i & v g W
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w g} gt uw, won A g 0
qor e &Y, wet Wy sepfa # qav
D P, I ToH W T w0 Y-
arl w1 FIA AE) § | Gagafon s A
;T amA § 1 F guwT g fE @ AR &
FMEFT AT WG WEFT Y BT Al
W@ E @it 1 far w1, g sz
A r wfgd | Agrarm # ag aar @

FLFEATAT FA ANAT F AT

1T AT W | fearzw vrw A
qifed) 93 @) 48F &1 ag T EET
2| SEF SiqER WATS R AT ZF KL
fearrs, #EAR, adfqe st i @l
wzzAgi 2 dageEfausg g &
ag W AT €27 § AN HA D ArET w2
& & WY e qregar g1 gw 9T i
e arfFeana # a1T & & off aids &)
THAT G | TH ATEY F17 @1 FT g &) |
HTTHY T AT ZHIN G F457 § | A1IH7
g% § & ang oidf YT gard &l w|
aws ®T | I AE @ § Al sgEr
F19 |

g & ara famarg 1 £ s
F&re avud F1 g Afew gaid 1 Sy
93-foq azi F =eF § sAw amw wng
g agt & Wi ) Atefeat &0 gas
NIST FY FAT QA | W F AT
WY Y UFT w7 YT FaF dEy w7
Aiwr & aifs 3 gafa T 9% | IAFY
s fafag aard | gfge gamr fazwr.
dT ) zEw e &) e et
wegr fgegearm garw g, R 49 49
¢ %Y, ag yferam garr | gfeam &
ag g 1w AW ¥ gfeam N o
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qFWZ T HC | A9F @@T W fear ay
@ Ry &1 am & mfew &1 g
TF I @z ) faa W ¥ & FEAr
wigar § f& gardt wraArEl B ag wurA
w# aF agwr &1 w9 F aq @
sqizd gE &)

g3 o @Y {iAqr, 937 ¥ ) @O,
%% g7 QA1 AW, aE wqr HMT |

w71 afuge ¥ @1g fasary Adf
Fwr aifgr ) Afagr & A F @
gl @ wgrggfa 20 WA= I @
gray ¥ 9 §g w31 &, ¥ 39 ¥ oF-Uw
wWeg FT GAAT FI@( | AFI 71 Afor-
9T F ¥Weagdz M qTE QU eArT AT
F1fge |

SHRI G. VISWANATHAN (Wandi-
wash) : Mr. Deputy-Speaker, Sir, 1 visited
this beautiful State of Manipur very recently.
Most of us even Members of Pacliament,
would not have a chance to visit this city,
If any of us once visit Manipur, dcfinitely
we will be anxious to wvisit It often and
often. As the previous speakers have point-
ed out, it is one of the most beautiful, or,
may be, the most beautiful—State in our
country. It has been mneglected and the
problems of the people have been kept
pending for a long time. The people of
Manlpur are hard-working but they are
not geiting their due share, They have
got many problems, But their main prob-
lem Is regarding Transport and Communica-
tions, For their agricultural production
and other farm products they do not have
the market there, These products have to
be brought to Calcutta or some other part
of this country end they have not got any
traln  scrvices or any other proper
Communications for that purpose, So,
thelr agricultural products are sold very
cheaply. You know, Sir, various money-
lenders are there and they purchase it at
cheap cost and they bring it to other places
and sell It at very bhigh rate apd maky
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money, These tolling people who produce
these products are not getting their due
share but it Is these money-lenders who seil
it at bigh price in Calcutta and other places
and make profit, This is the main prob-
lem with them, When we visited the State,
when we met those people, they were
complaining about the transport system and
about the communication system,

Again, there is another problem,—and
this is mostly sentimental. They want the
Manipuri language to be included In the
Eighth Schedule of the Constitution, We
went to the Ilmphal town and to some
other areas, Woe tried to speak to those
people, either in English or In Hindi,
Most of them do not know these two
languages. They talk only in Manipure,
There is one more thing, which 1 do not
find anywhere in Indla. There is a market
run by ladies only in Manipur, When we
visit Agra and other places they say there
were markets run by ladies lo the Moghul
period. Now we see it in Manipur. In
Manlpur they talk only in Manipuri and no
other language, No other language is
understood by them, We were told it is
a developed language and we talked to some
of the officials and politicians there, Their
object 1s that the Manipuri language should
be developed, this is to be treated as a
State language, and this should b: included
in the Eighth Schedule of the Constitution.

I come to know that there is a Bill pen-
ding before this House regarding the in-
lusion of Manipuri | in the Eighth
Schedule of the Consitution, 1 strongly
recommend to the Members of this House
and urge upon the hon. Members that this
Bill should be accepted and Manlpuri
language should be included in the Eighth

Schedule of the Constitution,

There is one other pressing problem-
and that is, regarding the S:atehood for that
State. They are a Upion Territory and
they want that they should be recognised
as a State, Their State Is as viable as aoy
other State and they are praylog for it for
a long time, It is in the same category
of Himachal Pradesh, which Is wantiog a
Statenood. It can become a very viable

State and [ think the demand of the people

s oot o bo neglected any more, It has
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to be considered very seriously, I hope
Lok 8abha will consider it seriously and
necessary action will be taken.

With these words, Sir, T would urge upon
the House that Manipur should not be
neglected.  Especially I would urge upon
the Ministry of Tourism and Civil Aviation
to take enough Interest to develop the beautl
spots there so as to develop them a
Tourist Centres,

MR, DEPUTY-SPEAKER 1 Now the
Minister,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : Chaudhary Randhir Singh was
almost poetic when he was describlng the
historical, cultural and lyrical background
of the Manipur State. The people of Mani-
pur and Manipur as such are close to our
hearts and Manipur is part and parcel of
Indla, We have always wished them well
and we would always like to wish them
well.

To start with, Dr. Ram Subhag Singh
started with this plea as to why the Assem.
bly there was dissolved. Now, [ have before
m. the proceedings of the Lok Sabha itself
where the Hom: Minlister had described the
reason why the Assembly was dissolved-
The Administrator of Manipur prorogued
the Assembly on the 24th September, 1969,
Thereafier he had discussions with the per-
son chosen to be leader of the United Front
to assess the possiblllty of forming a stable
government in the Unlon Territory. Some
final assessment was made which showed
that the situation that had developed ' was
such that no party was in a position to
provide a stable government in Manlput. In
the circumstances the President {ssued’ an
order on 16th Octob 1969 suspending the
provisions of the Government of the Union
Territories Act 1967 relating to the Legis-
lature and Council of Ministers for Mani.
pur for a period of ope year and also
dissolved the Legislative Assembly of Mani.
pur,
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This is the authoritative staicment made
before this august House, as regards the
reason why the State Assembly of Manipur
was dissolved. | am not competent to
declare or say anything on the statchood
and the Unlon Territory. But the fact
remalns that all these Union Terrltorles in-
cluding Himachal Pradesh, Manipur and
Tripura have been pressing for this, One
of the reasons which they are advancing is
that because Nagaland has been converted
Into a Siwate, Manipur and Tripura also
should be given the statchood. Apart from
this there are other consideration which I
would like to polnt out. That is, if these
territories are to be converted Into full
States then the Administrative Rsforms
Commission's guide-lne set for such a con-
verslon should be followed,

As far as the financial posltion of these
two States—Manlpur and Tripura—is con-
cerned—if these are to be converted into full
States—in the case of Manipur, there would
be a non plan gap amount of Rs, 60 crores
durlog the Fourth Plan period while in the
case of Manipur, the non plan gap for the
Fourth Plan period would be of the order of
Rs, 48 crores,

These are the valid considerations which
shall have to be taken into account. But,
as I have stated aiready, | am not in a posi-
tlon to say anything authoritatively at the
present moment, 1 would like to deal with
some of the points which were raised by
Dr, Ram Subhag Singh,

SHRI J.M. BISWAS : Previously there
was a demand from all partles for the state-
hood of Manlpur. The Minister says that
he is not in a position to give a commit-
ment now, Is he at least prepared to
consider this demand now ? L=t him at least
glve some assurance in this regard. All
Members Irrespectlve of the pactly affilia-
tion, have demanded for a Statehood,

SHRI P.C, SETHI : This is purely a
subject matter for the Home Ministry and
the Prime Minister to declde. Here I am
dealing with the limited subject, namely,
the demands for grants and the supplement-
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ary demands for Manipur, Since the Assem-
bly is not there [ have come before this
august House to get your sanctlon. OF
course whatever hes been stated here would
bz duly considered and they would be duly
conveyed,

SHRI G. VISWANATHAN 1 At least
this can be conveyed to the Prrme Minister
and the Home Minister,

SHRI J.M. BISWAS : The House knows
that the people of Manipur want Statehood.

It has been said that during this perlod
the people there have not been well-treated
and the jall population is going up. The
fact remains that a United aciion committee
consisting of various political shades and
partles was formed and they started an
agitatlon for Statehood, During the course
of the agltation, a few were arrested. About
521 people were arrested and discharged
after some time, A few were, of course,
kept in jail, During that time, the number in
jall did Increase. But that does not mean that
the people are not belng treated well. The law
and order situadon has to be taken care of
and violation of law could not be ignored,

As for the development of Manipur,
during the Third Plan period the plan out-
lay was Rs, 12 87 crores and In the Fourth
Plan prriod, it is Rs, 30.25 crores., From
this we can see that the plan outlay s gra-
dually increasing and a substantial about 1s
being spent on dovelopment,

As regards of foodgrain , a point raised
by Shri Ranga, these are fixed on the basts
of the recommendations of the Agricultural
Prices Commission. Whatever procurement
price has been fixzd is certainly more than
the market price and is based on the for-
mula rec ded by the C Isi

Shrl Ranga also made the point that
only rejected and third-rate officers are sent
there and the lacal people are not being
given proper opportunity. The position
has considerably changed and the normal
source of manning the services s utilised.
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Out of the total of about 19,000 government
servants, only about 50 are on deputation
and recruitment rules provide for perlodic
encouragement to be given for the employ-
ment of local people for all government
services, From the figures 1 give it would
be evident that full scope is given for local
talent and only tested and experienced offi-
cers, where considered necessary, are being
sent there from outside. Whichever officials
are being sent there are being given certain
facilities, deputation allowance, free house,
periodic travel to Calcutta and so on,

Shri Kalita preferred in particular to the
development of the Loktak Hydro-clectric
project. A provision Rs, 10 crores has been
made for this and project is being taken up
for construction. A sum has also been
provided this year to initlate work,

Shri Madhok said that nothing is being
done to encourage industries in that area,
as for indusirial develonment, a Khandsari
sugar mill is being started in 1970-71. There
is a proposal to start a cement faclory, The
project report is ready and testing has
been compleied and preliminary action for
setting it up is alsv being taken up,

Shri Ranga alleged that the local langu-
age is being thwarted and pot allowed to
develop this is not so. Financial assistance
is given t0 publishers of varlous books and
literary journale, During last year Rs, 2
lakhs was given to about 552 tues in this
particular region. Heoce this allegauon is
Dot true.

Shri Kalua complained that the emolu-
ments of employees in Manipur are not being
tuken care of, 1 would like to draw the atien-
uon of the hon, Member and the House to
the fact that on 6th March, 1970 the Home
Munister anoounced in this House that
Manipur and all the Ualon Territories will
be ge given the Delbi Administration scales
of pay and allowances, Therefore, proper
care and attention is being given not only
to the employees of the Union Terrltory of
Manipur but of alj other Union Territories
also.
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Shrl Bhagban Das made a reference to
the N.D.C, and sald that that Rs, 20 crores
has been provided. Actually this is Rs, 30
crores,

Shri Kundu made a point that the police
exp are in ing substantially. In
1968-69 it was Rs. 2.89 erores, In 1969-70
it was Rs. 3.21 crores and in 1970-71 it is
Rs. 330 crores. The reason s that we
increased the amount for the provisioning
of the Siate Government police battalion
posted In Manipur. According to earlier
arrangements, the Madras battalion posted
in Manipur was paid for by the Governrent
of Nagaland who In turn were re-imbursed
by the Central Government. The Madhya
Pradesh  battalion replaced the Madras
batialion and according to the revised arran-
gement, the cost is borne by the Govern-
ment of Manipur, On account of this
there is a lot of fncreasc in expenditure,
There is no reason for the increase In police
expenditure.

SHRI D. N, TIWARY (Gopalganj):
You have not said anything about Shri
Sheo Narain's point,

SHRI P, C. SETHI : He only described
the beauty and glamour of Manipur, He
also said that whatever he said should be
conveyed to the Prime Minister. 1 will
certainly do it.

SHRI SHEO NARAIN : The local
people should get a chance in the services,

SHRI P. C. SETHI: I have alrcady
pointed out that out of 19.000 employces
only about 50 are on deputalion, the rest are
local people.

MR. DEPUTY-SPEAKER : The ques-
tlon fs :

“That the respective Supplementary
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the presi-
dent out of the Consolidated Fund
of the Union Terrltory of Manipur
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to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1971, in respect of the follow
ing demands entered in the second
column thereof—

Demands Nos. 9, 12, 16, 25, 26, 31, 37,
42 and 48."

The motion was adopted.

MR, DEPUTY-SPEAKER 1 The ques-
tlon is :

“That the respective sums not exceed-
ing the amounts shown in the third
column of the order paper be granted
to the President out of the Consoll-
dated Fund of the Unlon Territory
of Manlpur to defray the charges
which will come in course of pay-
ment during the year ending the 3ist
day of March, 1971, in respect of the
following demands entered fin the
second column thereof —

Demands Nos, 1 o 44"

The motion was adopted

18.14 hrs.

MANIPUR APPROPRIATION
BILL,* 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : 1 begto move for leave to into-
duce a Bill 10 auhorise payment and appro-
priation of certain further sums from and
out of the Consolldate Fund of the Unlon
Territory of Manipur for the services of the
financlal year 1969-70.

MR, DEPUTY-SPEAKER :
tion is ;'

The ques-
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*“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certala further sums
from and out of the Consolidated
Fund of the Union Territory of
Maalpur for the services of the finan-
cial year 1969.70."

The motion was adopted.

SHRI P. C, SETHI :
Bill, I beg to movet 1

I introJucet the

“That the Bill to authorise payment
and appropriation of certaln further
sums from and out of the Consolidat-
ed Funds of the Unlon Territory of
Manipur for the services of the finan-
clal year 1969-71, be taken Into consi-
dration.”

SHRI GEORGE FERNANDES rorve.

MR. DEPUTY-SPEAKER : Accord-
ing to rule 218(5) *The Speaker may in
order to avoid repetition of debates require
Members desiring to take part In a dlscus-
glon on an appropriation Bill to give ad-
vance intimatlon of the specific points...”
Have you glven advance intimation ?

st o gAY (aEaf-afum) ¢
AU wAEI HT NEA X1 K@ H AT aqg
g & fdidtgs @ QeF & foq efisx
W ST qFY §, N AV AT Y AL |
& & gw afage &Y famre 97 g @er
g1 & ammx war g fE s o aEr
| A sz f faw e S Qe T®
g1 mfer @1 @A Eag & araw
ay Afi a3 R Aw § frmz
& vz §fad

alqtnm wgra, gR T Afage
a} # w T N g s g, S

*Pyblished In Gazette of lodla Extraordioery Part 1I, section 2, dated ZS,S.TCT
{introduced moved with the recommendation of the President,
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sEImA A 3 §) oAyt &
@M g v ¥ fag N Aig § 3§
QU FE FT T IEW L IH  § 1 P
UF WAA F A H A gIA & <A1
srefeq #war g1 §9 faq ogw #134g
amar §, aiag fagy frarat  ady w0,
FF gATdr A0 A A ¥ wfoge ¥ aga
73 o gr T @ 9z, fasls
@Wl 9T, ger fwar war, ag #%
fedt oF 3= &1 am F@ A A
WIE | N AFNDIF L, I @
FAMoF AR @E SN F T 7, A
7=AY HEw § g@qdic weAt W@, ;T A
T ¥ g7 WA ¥ uF SwEl fasEg
HIHIT F Qg angr | &% T8 @@ A
wizd & graa wef ¥ arnd da fEan, gw
azq &y N fRar | ofea 7T ww e
Al & I H LA WA 7 @ qnaf
&1 gare qm w@n 97 § gru aafeaa
1 fgarar ar |

# srq & g @Y wzAr agt @@ g,
fagst atga @Ml & 1y aga as
oy qCEArd ¥AT W MTF A W
guT R T ey H AT a1y agt ¥ usw
For @@ AN A, NN w & oF
azeg § s oY, 9EIN oY TEAW W
o ¥ § I wosr  gqufa & F
wzq ¥ T®AT 9ngar g | o0 ¥, 099, 4%

Fgy & fw:

“] was shocked and painded that
the autkorities could hide facts about
the atrocitles of the Army in Ukrul
area, It is necessary for me to give
you some more details of the serlous
instances so that you may kindly
pursue the matter in your own way,
But [ want to make it clear that the
replies of the Defence Minister are
far from correct and I can challenge

tho distorted facts glven by him,*
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qg A F qEf ¥ A ¥ v Ay
frg® wfx wew ¥ @ § 8 @ e
T fedr gu swe & I ¥ fofen s &
ga AT qw WA § Ty & arg Ay
Fgufa & geq & 929 O @A Wigar
g | ITH 9t oW fasrad sy o fag
¥ Iegiv wgr ar fiy :

“The atrocities commltted by the
men and officers of the 8th Guards
of the Indian Army"

W IF & g T @, Iw
1t & adt sufa ¥ wmeEw
9 @A WfRar g1 zafsd ag fe
q% T FATH F€ AT IHNAT 8,
afex zafoq fr agr T sfemgat 7
fr faw Tsg & w9y a¥rad ) gafea
far & agt oY sfafafual o graa @
T gAr w17 | ) gl 9% 5/ I ¥ foya
&N Y A 97 gy § Aw a5 3,
i guewt 7 9% A% faw T W w1y
g gar(y dtural &) e 77 A fasly
@i a7 fom & grat & gfamc aff &,

Ieq T FT |

Fagm g & a9 wew ¥ e
grat <ol # ga1-q27 9T WY | F g
atn st sar g fs sfazgr w0t § o

TS 4T @ 937 ¥ {ga7 § A A &
T # ag SaE g F |

- SHRI P, C. SETHI : Sir, according
to the information availble with me, this
maiter was fully enquired into and the
allegations were found to be exaggerated,
However, remedial {nstructions have been
lisued to aviod the repetitlon of such com-
plaints,

MR, DEPUTY-SPEAKER : The ques-
tlon is ;
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“*That the Bill to authorlse payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of the Unlon territory of
Maonipur for the services of the finan-
year 1969-71, be taken into considera-
tion,"

The motion was adopted.

MR. DEPUTY-SPEAKER :
tion is 3

The ques-

*“That Clauses 2 and 3, the Scdedule,
Clause I, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title
were added to the Bill.

SHRIP. C, SETHI: I move:

**That the Bill be pas:ed.”

MR. DEPUTY-SPEAKLR : The ques-
tion Is 1

“‘That the Bill be passed.”

The motion was adopted.

MANIPUR APPROPRIATION
(No. 2) BILL,* 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) 1 Sir, I beg to move for leave to
int;oduce a Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the Union
territory of Manipur for the services of the
financial year 1970 71,

MR. DEPUTY-SPEAKER : The ques-

tion is 1

“‘That leave be granted to introduce
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Bill, 1970 3%

a Bill to authorlse payment and
appropriation of certain sums from
and out of the Consolidated Fund of
the Unlon territory of Manlpur for
the services of the financial year
1970-71."

- The Motion was adopted.

SHRI P.C. SETHI : I introduce 1 the
Bill,

Sir, I move 1 :

“That the Bill to authorise payment
and appropriation of certaln sums
from and out of the Consolidated
Fund of the Union territory of
Manipur for services of the financlal
year 1970-71, be taken iInto consi-
deration,”

MR, DEPUTY-SPEAKER : The ques-
tion 1s :

“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Unlon territory of
Manipur for the services of the
financial year 1970.71, be taken into
consideration,””

The Motion was adopted.

MR. DEPUTY-SPEAKER : The ques-
tlon s :

“*That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill."

The Motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1
the Eracting Formula ond the
Title were added 10 the Bill.

*pPublished In Gazette of India E:traondi.nery, Part 1[I, sectlon 2, dated 3.7,
1 Introduced/moveq with the recommendation of the Prosideqt,
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SHRI P.C. SETHI : I move :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is 3

*“That the Bill be passed.’”
The Motion was adopted.

18.24 hrs.

DEMANDS* FOR GRANTS
(RAILWAYS), 1970-71

MR. DEPUTY-SPEAKER 1 The House
will now take up discussion and voting on
the Dcemands for Grants in respect of the
Budget (Railways) for 1970-71 for which
seven hours have been allotted,

There is a large number of cut motions
to the Demands for Grants, Hon, Members
present in the House who are desirous of
moving their cut motions may send slips 1o
the Table within 15 minu.es indicating the
numbers of the cut motion they would like
to move,

Yes, Mr. Fernandes.,

oY AT FAR (a7 A€ 2fqm): Ia1-
©78 WElAg, WA 9g1EA T wiger 1A A
9g® Ao fadega & ) awad ¥ @i faw
9g¥ Wit 9gT g gedAr g€ &, & Wgar
g f5 ® w@lgg awz femrza ) ag
7 ¥ qfgw 39% gravg & wq7 ¥ ¥9
|Fwrg & AT qX fedew ¥ amg @l i
T F )

MR. DEPUTY-SPEAKER : The Minis-

ter of Railways to make a statement,

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Sir, Before moving the
Demands for Grants for expenditure of the
Central Goveroment on Rallways for
1974-71, may | make a statement ?

Sir, the Railway Budget for 1970-71,
presented on 23rd February, 1970 was based
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on the proposals for ratlonalisation of
passenger fares and freight rates as indicat-
ed in my budget speech, While jnitiating
the debates on the General discussions on
the Budget in this House on 4th March,
1970, 1 had made a statement withdrawing
the budget proposals relating to third class
fares, suburban third class season tickets,
platform tickets, rates for milk, foodgrains,
pulses etc. As already iIndicated by me
then, the withdrawal of these proposals
entall a reductfon of Rs, 13 crores in the
estimates of earnings during 1970-71,

18.26 hrs.

[SurI SRt CHAHD GOYAL in the
Chair]

The reduction of Rs. 13 crores in the
Rallway earnings will result In the appro-
priatlon to the Development Fuod being
reduced from Rs. 187459 lakhs, which was
proposed inltially in the Budget, to
Rs. 574°59 lakhs, 1 would, therefore, seck
your permlssion to move the vote In respect
of the relevant Demad, viz,, Demand No.
18—Appropriation to Development Fund
during 1970-71 for a lcsser amount, j.¢., for
Rs, 574'59 lakhs Instead of for Rs. 1874-59
lakhs as printed in the Book of Demands
for Graots for 1970-71.

While replylng to the General Discus-
slons on the Rallway Budget on the 10th
March, 1970, I had mentioned that 1 would
endeavour to [Initiate all sieps to increase
carnings and also to reduce expenditure. In
reiterating those measures, I may add that it
is rather premature to indicate at this stage
how far there may be an Increase in the
Rallway earnings or what is the extent of
reduction in the expenditure, These measures
will improve the financial position somewhat
and 1 would assure the House that the
matter would be brought to the notice of
the House at the Revised Estimates stage,

I may also add that the reduction in the
Appropriation to thc Development Fund as
now proposed will not In any way affect
the withdrawals from that Fund towards
cxpenditure on Rallway Users" Amenlties,
Staff Welfare Works or Unremunerative
Operating Improvements. The gap between

*Moved with the recommendation at the President,
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the reduced Appropriation and the level of
expenditure as earller proposed could be
bridged parily by a larger contributlon than
now anticlpated as a result of measures I
have Indicated or through a larger loan
from General Revenues

For the present, I would suggest that the
reduction in the Appropriation to the
Development Fund as now proposed by me
may be accepted.

HY W ETAL ;W wEET A
g # W =) fe7 mgw geer gf At
gEF At gy A FY 1 g AW
gt Frisn egx Afew fzar qr, @
Atfeq Fd = fagr ar | & qreay fony
Wi # 1% ot § | SfET 5o gg wf
Fma g FT W &1 R A9 q9E
feqizs & qrg 7 WIF | 9gS T4F AT
Hgw gaaT g &1 araf #Y gaEq
X X T TEWT F W 78 FHAT
g& &\ 9g® sy swAr e e aw
I AT ATIH GTRA TGN | gH AT
N 2 s agt T O miwer &, SEEY
AAGE FT IW GG F IAAT AT E
A g & & e o #F ie § qumw
FAFIRANNTD @D sww1 3
FT I ST AR FU AR P{F fog
agi WITgR % g FHET EE Af §
gw agd § f& At wdiew gEa awg
Ladl

ot wan: & a9 feaar g s o At
gag ) @1 | 3T 5 w1 fearaT gE
T agFar ¥ fagar am-
w73 91w @ T A gy A} A el
YW, A AQ AT WEA 9 W
g

<t ool R T S O gE
# gwi N wfgd
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MR. DEPUTY-SPEAKER : You have
had your say. I cannot force the Minister to
make a statement now on that,

@t ATk FOAEI : 39T A fentew ¥
|TY LHEY T ST 91 | HAY WIET €W
R T § a4 § @ifF s g o
qEd & af 9T q8d F1 g Wi fae
/% A Y AEHd AR 99 R, aE
s Y 7zt ¥ @ 1 ™ wEy 8
g ¥ qwrf @ wo, gEfew du g
amE 1

DEMAND No. 1—RAILWAY BoARD

MR. DEPUTY-SPEAKER :
moved ;

Motion

“That a sum not exceeding Rs.
1.50,46 000 be granted to the Prerident
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Rallway Board'.”

DEMAND NO. 2—MISCELLANEOUS
EXPENDITURE

MR, DEPUTY-SPEAKER :
moved :

Motlon

“That a sum not exceeding
Rs. 6,36,99,000 be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1971, in respect of
‘Miscellancous Expenditure’.”

DEMAND No. 3—PaYMENTS To WORKED
LINES AND OTHERS

MR, DEPUTY-SPEAKER : Motion
moved :

“That a sum not  exceeding

Rs, 17,02,000 be granted to the

President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1971, In respect of
‘Payments tg worked Lines apg
Other","
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DeMAND No. 8—WORKING Ex-
PENSES—OPERATION OTHER
THAN STAFF AND FUEL

DEMAND No. 4-WORKING EXPENESS—
ADMINISTRATION

MR. DEPUTY.SPEAKER 1 Motlon

moved : MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not  exceeding “That a sum not exceeding Rs

Rs, 78,22,78,000 be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1971, in respect of ‘working
Expenses— Administration."

50,19,62,000 be granted to the Presi-
cent to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1971, In respect of *Working Ex-
penses-Operation other than  Staff

DENAND No. 5—WORKING Ex- and Fuel'.

PENSES—REPAIRS AND
MAINTENANCE

Demanp No. 9—WoORKING Ex-
PENSES—MISCELLANEOUs EXPENSES

MR, DEPUTY-SPEAKER
moved :

MR, DEPUTY-SPEAKER 1 Motion
moved ;

: Motlon

“That a sum not exceeding
Rs. 259,38,92,000 be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1971, in respect of *Work-
ing Expenses—Repairs and Main-
tenance™,

DeEMAND No. 6—WOoORKING Ex-
PENSES—OPERATING STAFF

MR. DEPUTY-SPEAKER : Motlon

moved 1

““That a sum not exceeding
Rs. 158,89,57,000 be granted to  the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of
March, 1971, in respect of ‘Worklog
Expenses—Operating Staff."

DEMAND No. 7-— WoRkKING Fx-
PENSES—OPERATION (FUEL)

MR. DEPUTY-SPEAKER 1 Motion

moved :

“That a sum not exceening Rs.
165,68,55,000 be granted to the Presi-
dent to defray the charges which will
come in course of payment during
the year ending the 3ist day of
March, 1971, In respect of ‘Working
Expenses--Qperatjon (Fyel)",

“That a sum not excecding Rs,
36,04,49,000 be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending toe 31st day of March,
1971, In respect of *‘Working Ex-
penses— Miscellancous Expenses’.”

DeManD No. 10—WoRkING Ex-
PENSES-STAFF WELFARE

MR, DEPUTY-SPEAKER : Motion

moved 1

“That a sum not excceding Rs,
25,55,21,000 be granted to the Presi-
dent to defray the charges which will
come fn course of payment during the
year ending the 3Ist day of March,
1971, In respect of ‘Working Expenses
— Btaff Welfare',

DeMAND No. 11—WORKING Ex-
PENSES— APPROPRIATION TO
DEPRECIATION RESERVE
Funp

MR. DEPUTY-SPEAKER : Motion

Moved :

“That a sum not exceeding Rs,
100,00 00,000 be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1971, in ressect of *‘Working Expenses
Appropriation tq Pepreclation Re«
wrye Fund™.' '
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11A—WORKING
EXPENSES—APPROPRIATION TO
Pension FunD

MR, DEPUTY-SPEAKER : Motion
moved ;
“That a sum not exceeding Rs.

MR. DEPUTY-SPEAKER :

15,00,00,000 be granted 10 the Presi-
dent to defray the charges which will
come in course of payment during the
yaar ending the 3]st day of March,
1971, in respect of--‘Working Expenses

L

Appropriation to Pension Fund'.

Demanp No. 12—DiVIDEND TO

GENERAL REVENUES

Motion

moved 1

“That a sum not exceeding
Rs. 167,09,64,000 be granted to the
President to defray 1he charges which
will come in course of payment during
the year ending the 31st day of
March, 1971, in respect of Dividend
to General Revenues.'

Demanp No. 13—Open LINE
WoRKS (REVENUE)

MR. DEPUTY-SPEAKER 1 Motlon

moved :

“That a sum pot exceeding
Rs, 9,01,71,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 3lst day of
March, 1971, in respect of *Open Line
Works (Revenue),”

DEMAND No. 14— CONSTRUCTION
OF NEw LiNEs

MR. DEPUTY-SPEAKER : Motion

moved 3

“That a sum not exceeding
Rs. 36,08,05,000 be granted to the
Presldent to defray the charges which
wlll come in course of payment dur-
ing the yesr ending the 3lst day of
March, 1971, in respect of Construc-
ton of New Lines."”’
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DeMAND No. 15—OpenN Line

WORKS—CAPITAL, DEPRECIATION

Reserve Funp anD DEeVELOP-
MENT FUND

MR, DEPUTY-SPEAKER : Motion

moved :

“That & sum pot exceeding
Rs. 569,19,12,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1971, in respect of Open Line
Works-Capiral, Depreclation Reserve
Fund and Development Fund'.”

DemanD No. 16—PeNSIONARY
CHaARGES— PENnsION Funp

MR. DEPUTY-SPEAKER : Motion

moved :

““That a sum not exceeding
Rs, 7,9545000 be granted to the
Presldent to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1971, in respect of ‘Penslonary
Charges Penston Fund',”

DeMaAND No. 17—REPAYMENT OF
Loans FrRoM GENERAL REVENUES
AND INTEREST THEREON—DEVE-
LOPMENT FUND

MR. DEPUTY-SPEAKER : Motion

moved :

“That & sum not exceeding
Rs. 2,15,72,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 3ist day of
March, 1971, in respect of Repayment
of loans from General Revenues and
interest thercon — Development Fund®,”’

DeMAND No. 18—APPPOPRIATION

10 DEVELOPMENT FUND
MR, DEPUTY-SPEAKER i Motlon

moved;

“That a sum not exceeding
Rs. 18,74,59,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1971, in respect of Appropria-
tlgn to Development Fund,
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« DeMAND No.: 19—APpPPROPRIA-

TION TO REVENUE RESERVE
Funp

MR. DEPUTY-SPEAKER : Motion

moved ¢

“That a sum not exceeding
Rs. 3,63,13,000 be granted to the
President to defray the chrges which
will come in course of payment dur-
ing the year ending the 3lst day of
March, 1971, in respect of Appropri-
ation to Revenue Reserve Fund.”

DeMAND No. 20—PAYMENTS TO-
WARDS AMORTISATION OF OVER-
CAPITALISATION, REPAYMENT OF
LoANns FROM GENERAL REVENUES
AND INTEREST THEREON--REVENUE
ReservE FUND

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding
Rs. 3,65,23,000 be granted to the
President to defray the charges which
witl come in course of payment dur-
ing the year ending the 3lst day of
March, 1971, in respect of ‘Payments
towards Amortisatlon of Over-Capi-
talisation, Repayment of Loans from
General Revenues and interest there-
on--Revenue Reserve Fund',”

Hon. Members may now move their cut

motions subject to their being otherwise ad-
missible.

SHRI SHRI CHAND GOYAL (Chandi-

garh) : I beg to move :

““That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Utility of the institutian of

Rallway Board (18)]

«That the demand under the head
Miscellaneous Expenditure be redu-
ced by Rs, 100.”

(Pallure to catry out sutvey of

doubling Delhi-Ambala line via
Karnal (19)]
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“That the demand under the head
Miscellaneous Expcnditure be reduced
by Rs. 100.”

[Failure to survey the restora-
tion of Panipat-Gohana line (20)]

“That the demand under the head
Ordinary Working Expenses-Miscel-
lancous Expenses be reduced by
Rs. 100,”

[Deterloration in departmental
catering (21)]

“That the demand under the head
Ordinary Working Expenses Mis-
cellaneous be reduced by Rs, 100,**

[Exhorbitant charges iIncurred
in the defence of civil law sults,

(22))

“That the ‘demand under the head
Ordinary Working Expenses—Siaff
Welfare be reduced by Rs, 100,"

[Fallure of the Government to
provide adequate medical facl-
lities to all categories of em-
ployees (23)]

““That the demand under the head
Ordinary Working Expenses — Staff
Welfare be reduced by Rs. 100,”

[Failure of the Government to
provide a school for the emplo-
yees of Chandigarh railway
station (24)]

“That the demand under the head
Ordioary Working Expenses—Staff
Welfare be reduced by Rs. 100,”

[Fatlure of the Government to
. provide uniforms to the come
merclal clerks (25)]

¢“That the demand under the head
Ordinary Working Expenses—Staff
Welfare be reduced by Rs. 100.”

[Pailure of the Government to

provide a dispensary for the
employees of Chandigarh rail-

way station (26)]
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“That the demand under the head
Open Line Works—(Revenue) be
reduced by Rs, 100,"

(Failure of the Government to
construct adequate staff quarters
at Chandigarh (27)]

*That the demand under the head
Construction of New Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs, 100"

[Failure of the Government to
restore  Panlpat-Gohana line
(28)]

*That the demand under the head
Construction of New Lines--Capital
and Depreciation Reserve Fund be
reduced by Rs. 100."

[Failure of the Government to
construct Ludhiana Jagadhari
railway line, bringing Chandi-
garh on the mala line (29)]

SHR1 K. M, MADHUKAR (Kesana) :
I beg to move :

“That the demand under the head
Railway Board be reduced by
Rs, 100."

[Failure to curtail the rights
of Members of Rallway Board.
(33)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Pailure to ensure timely consi-
deration of employees’ petitions
by Rallway Board, (34)]

“That the demand under the head
Ratilway Board be reduced by
Rs, 100"

[Failure to adopt an attitude by
Railway Board favourable o

employees, (35)]

“That the demand under the head
Raflway Board be reduced by
Rs, 100."

{Fallure to check extravagance
indulged in by Rallway Board,
(36)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Fallure to check bureaucracy
and red taplsm In Railway
Board. (37)]

*“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Fallure to remove wide dls-
parity in the pay and service
conditions of top officals and
ordinary employees, (38)]

*That the demand under the head
Rallway Board be reduced by
Rs, 100,”

[Failure to check wasteful ex-
penditure on top officials of
Railway Board, (39)]

“That the demand under the head
Raliway Board be reduced by
Rs, 100."

[Failure to reduce top heavy
Railway Administration. (40)]

*“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Failure to bring about adminis-
trative efficiency in Railway
Board(41)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."*

[Faflure to ensure creature com-
forts to class III and 1V emp-
loyees of Rallway Board, (42)]
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“That the demand under the head
Miscellancous Expenditure be reduced
by Rs. 100"

[Failure to undertake a survey
to open a2 necw line between
Hajipur and Lalganj vig Shaib-
uanj and Kesaria on N.E. Rail-
way. (66)]

#“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100"

[Failure to undertake a survey
to open a branch line between
Chhapra and Motiharl on N.E.
Rallway. (67)]

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs, 100.”

[Failure to undertake a survey
for opening a new dlrect rail
link between Gorakhpur and
Narkatiaganj on N.E. Rallway.
(68)]

*“That the demand under the head
Miscellancous Expenditure be reduced
by Rs. 100.”

Fallure to undertake a survey
for opening a new direct link
between Mehsl and Sitamarbi on
N.E. Railway, (69)

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Failure to construct a broad
guag: line between Samastipur
and Narkatiganj vig Muzaffarpur
on N.E. Raliway. (70)]

**That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100."”

[Failure to assess the foasibility
of opening & pew branch line
between Motiharl and Chhapra
towards Oraj on NE, Rallway,

]
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*That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Fatlure to check wasteful expen-
diture on reception and enter-
tainment of forelgn dignitaries,
(72)]

‘“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Failure to stop retrenchment due
to introduction of automation
in Rallways. (73)]

*“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Failure to properly utilise
training school at Muzaffarpur
for Railway employees, (74)]

*That the demand under the head
Miscellaneous Expenditure be reduced
by Rs, 100,”

[Failure to check adminstrative
lossess due to shiffting N.E.
Railway Divisional Head Quar-
ters from Muzaffarpur to Samas-
tipur, (75)]

**That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 1.00"

[Fallure to minimise delays In
restoring train  services after
accidents, as in forelgn countries.
(6]

*“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100."

[Failure to apply the achleve-
ments of research work in Rail-
ways in improving the services,

ml

*That the demand under the head
Ordinary Working Expenses-Repairy
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and Mai be reduced by
Rs. 100.”

[Failure to develop Sangall
Junction on N.E, Railway. (78)]

“That the demand under the head
Ordinary Working Expenses--Repalrs
and Maint be reduced by
Rs, 100."”

[Fallure to provide shed at
Chakia Station on N,E. Rail-
way. (79)]

“*That the demand under the head
Ordinary Working Expenses--Repairs
and Maintenance be reduced by
Rs, 100,

[Failure to raise and repair the
railway road connecting the
Chakia station and the Bazar on
N.E. Railway. (80)]

“That the demand under the head
Ordinary Working Expenses--Repairs
and Malintenance be reduced by
Rs, 100."*

[Failure to metal the Rallway
road between Mehsi station and
the city market on MN.E. Rail-
way, 181)]

“That the demand under the head
Ordinary Working Expenses--Repairs
.nd wlail M T A a1 by
Rs, 100,”

[Failure to extend and repair
walilng rooms at Motipur and
Mehval stations on N.E, Rall-
way, (82)]

“That the damand under the head
Ordinary Working Expenses--Repairs
and Malntenance be reduced by
Rs. 100"

[Puailure to extend and repair the
waiting rooms at Pipra station
on N.E, Railway. (83)]
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SHRI SHRI CHAND GOYAL: I

beg to move ¢

“That the demand under the head
Ordinary Working Expenses--Operat-
ing Staff be reduced by Rs. 100,*"

[Fallure to revise the pay scales
and allowances of commercial
clerks, (84)]

“That the demand under the head
Ordinary Working Expenses--Operat-
ing Staff be reduced by Rs, 100."

[Fallure to revise the pay scales
and allowances of railway
guards, (85)]

““That the demand under the head
Ordinary Working Expenses--Operating
Staff be reduced by Rs, 100,”

[Failure to meet the demands
of the Station and Assistant
Station Masters, (86)]

“That the demand under the head
Ordloary Working Expenses--Operat-
ing Stalf be reduced by Rs. 100."

[Failure to check the inflow of
colour blind calegories to the
calegory of commercial cleiks,

(L2h)]

*That the demand under the head
Ordinary Working Expenses--Operating
Staff be reduced by Rs. 101.”

[Fallure to Increasc the quota of
promotion for  commercial
cleiks, (88)]

*“That the demand under the head
Ordinary Working Expen:es--Operating
Biaff be reduced by Rs. 100.™

[Failure to prevent harassment
of the Rallway Proteciion Force
to the commercial clerks. (89)]

SHRI K. M. MADHUKAR ; 1 beg
o move :

“That the demand under the head
Ordinary Working Expenses-- Misecl-
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laneous Expenses be reduced by
Rs, 100"’

[Failure to check increasing
amount of payment towards
compensation for theft and pil-
ferage of goods sent by rall,
(92)]

*That the demand under the head
Ordinary Working Expenses--Miscel-
laneous Expenses be reduced by
Rs. 100"’

[Failure of the Government to
check Insecurlty of rallway
passengers.  (93)]

“That the demand under the head
Ordinary Working Expenses--Miscel-
laneous Expenses be reduced by
Rs, 100,

[Fallure 10 check deterloration
of departmental catering service
in Railways. (94)]

#“That the demand under the head
Ordinary Working Expenses--Mis-
cell Exp be reduced by
Rs. 100"

[Failure to grant adequate com-
p lon to p gers recelving
injuries during railway travel.
93)]

SHRI SHRI CHAND GOYAL : Ibeg

to move :

#That the demand under the head
Construcifon of New Lines--Capltal
and Depreciation Reserve Fund be
reduced by Rs. 100,

[Failure to electrify the subur-
ban rallway lines round about

Delhi. (116)]

“That the demand under the head
Construction of New Lines--Capital
and Depreciation Reserve Fund be
reduced by Rs, 100"

allure to construct rallway
lines in Delthi to meet the
demands of huge traffic, (117)]
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“That the demand under the head
Open Line Works--Capital, Deprecla-
tion Reserve Fund and Development
Fund be reduced by Rs, 100,

[Fallure to  improve the
Chandigarh  railway statlon,
(118)]

*That the demand under the head
Open Line Works—Capital, Depre-
clation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100.”

|Failure to open a refreshment
room at Chandigarh railway
station. (119)]

*“That the demand under the head
Open Line Works—Capital, Depre-
ciation Reserve Fund and Develop-
ment Fund be reduced bo Rs, 100,"

[Failure to improve the stan-
dard of the railway catering
service, (120)]

*That the demand under the head
Peoslopary Charges—Pension Fund
be reduced by Rs, 100"

[Fallure to make adequate
focrease  in the pensions of
rallway employees of all cate-
gorles, (121)]

SHRI BENI SHANKER SHARMA
(Banka) : T beg to move 1

“That the demaad under the head
Rallway Board be reduced by
Rs, 100,

[Failure of the administration
In preventing accidems  due
mainly to human failure. (156)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"’

[Failure to effect economy in
the admtnistradon. (157)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.*’

{Fallure to prevent avoldable
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[Shrl Bani Shanker Sharma]

and  unnecessary expenses,
(158)]

“That the demand under the head
Railway Board be recuced by
Rs, 100,”

[Fallure to prevent theft and
pilferage of stores in bigger
yards, (159)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Failure to prevent late start of
goods tralns causing poor utilisa-
tion of englnes and rolling stock
by keeplog the formed Rake
detaloed unnecessarily. (160)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Failure to prevent injudi-
cious purchases of non- essential
stores resulting In dead-stock or
over-stock, (161)]

“That the demand under the head
Railway Board be reduced by
Rs. 100,

[Fallure to check the mal-
practices such as short receipt
of goods purchased and
supply of commodities sold.
(162)]

“That the demand uoder the head
Rallway Board be reduced by
Rs, 100"

[Extra expenditure due to
defective manufacture of ‘O’
type wagons Io rallway work-
shops, (162)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Loss Incurred fn manufacture of
unsuitable Mechanical stockers.

(164)]:
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*“That the demand under the head
Rajlway Board be reduced by
Rs, 100"

[Fallure to check ticketless
travelling. (165))

“That the demand under the head
Rallway Board be reduced by
Rs. 100,”

[Fallure of supervisory staff to
create a sense of duty and
responsibility In the workers
and staff, (166)]

“That the demand under the head
Rallwoy Board be reduced by
Rs. 100.”

[Lack of proper maintenance of
the coaches, flttings and fixtures
on the ruoning trains. (167)]

“That the demand under the head
Miscellancous Expenditure be requced
by Rs. 100.”

[Inconvenience caused to the
passengers alighting at  the
Barahat station on account of the
absence of buses at train time for
Banka out-agency. (171)}]

“That the demand under the head
Payments to Worked Lipes and
Others be reduced by Rs. 100.”

[Need of attaching a through
bogie 1o the traln leaving
Mandarhill  station in the
mornlog for Patna to be attached
to Upper India Express at
Bhagalpur Junction, (172))

“*That the demand under the head
Ordinary Working Expenses-Operation
Other than Staff and fuel be reduced
by Rs, 100,”

[frregular running of bus service
between Barahat station and
Bapka out-agency on Bhagal-
pur-Mandarhill Branch of the
Eastern Railway, (173)]



““That the demand under the head
Ordinary Working Expenses-Operation
Other Than Siaff and Fuel be reduced
by Rs, 100.”

[Need of changing the time-table
in respect of Upper India
Express 80 as to make it arrive
at Sealdah Station at or about
6 a, m, instead of 1030 a.m, as
at present. (174)]

“That the demand under the head
Ordinary Working Expenses-Miscel-
laneous Expenses be reduced by
Rs. 100.”

[Lack of proper lights and fans
on the trains ruoning on the
Sahebganj loop line includiog
Upper India Express and
Dinapur fast passenger. (175)]

“That the Demand under the head
Open Line Works-(Revenue) be
reduced by Rs, 100"

[Upgrading of Dinapur fast
passenger vig loop line and run
it is an Express traln. (176)]

*“That the demand under the head
Construction of MNew Lines-Capital
and Depreciation Reserve fund be
reduced by Rs. 100,

[Need of extension of Bhagal-
pur-Mandarhill Branch vig
Santhal Parganas. (176)]

*“That the demand under the head
Constructton of New Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs. 100."’

[Need to extend Howrah-Barauni
passenger via loop line up to
Samastipur, (178)]

“That the demand under the head
Construction of New Lines-Capital and
Depreciation Reserve Fund be reduced
by Rs. 100."]

[Failure to constuct the line
connecting Khetrl Copper
Project with the railway system,
(1m)
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*“That the Demand under the head
Construction of New Lines-Capital and
Depreciation Reserve Fund be reduc-
ed by Rs. 100.”

[Failure to connect Dumka, the
head-quarters of Santhal Par-
gunas in Bihar, a very backward
area inhabited by santhal tri-
bals, with the rallway system in
spite of persistent demands from
the people of the area, (180)]

*“That the demand under the head
Conpstruction of New Lines-Capital
and Depreciation Resesve Fund be
reduced by Rs. 100.’

[Necessity of diverting the
Bhagalpur-Mandarhill  Branch
so as to touch Banks the sub-
divislonal town of the region
through which the lUne maioly
passes, (181)] '

SHRI SRADHKAR SUPAKAR

(Sambalpur) 3 I beg to move ;

“*That the demand under the Head
Miscellaneous Expenditure be reduc-
ed by Rs. 100.”

[Delay in the Engineering-cum-
Traffic survey for rail link bet-
ween Bimalgarh and Talcher.
(262)]

*That the demand under the head
Ordinary Worklng Expense-Administ-
ration be reduced to Re, 1"

[Irregularity and late running of
tralns (263)]

*That the demand under the head
Ordinary Working Expense-Administ-
ration be reduced to Re. 1.”

[suep rise In fare and freight,
(264)]

*That the ;iﬂ'llann under the head
Ordinary Working Expense —Admi-
pistration be reduced to Re. 1.”

[Security organisation-duplica-
tlon of policing. (263)]
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“That the demand under the head
Ordinary Working Expense--Adminis-
tration be reduced by Rs, 100.”

[inefficiency in the Rallway
Security Oragnlsation. (266)]

*“That the demand under the head
Ordinary Working Expenses--Operat-
Ing Staff be reduced to Re, 1."

[Inefficlency of the operating
staff. (278)]

“That the Demand under the Head
Ordinary Working Expenses--Operat-
Ing Staff be reduced by Rs, 100,”

[Inability to check ticketless
travel, (282)]

“That the demand under the head
Ordinary Working Expenses--Operat-
ing Staff be reduced by Rs, 100.”

[D:struction and pilferage of
railway properties, (283)]

“That the demand under the Head
Ordinary Working Expenses--Miscel-
lancous Expenses be reduced by
Rs. 100,

[Need to provide passenger
ameniiies including the supply
of food and lighting arrange-
ment in trains, (284)]

“That the demand under the head
Construction of New Lines--Capital
aod Depreclation Reserve Fund be
reduced by Rs, 100"

[Urgency of converting the

narrow gauge lines In Orlssa
into board gauge lines. (286)]

SHRI A. K. GOPALAN : (Kasergod) :

1 beg to move 1

“That the demand under the head
Ordinary Working Expenses--Miscel-
lancous Expenses be reduced by
Rs. 100,”

[Failure to reduce the price of
food in the railway catering.
(289)]
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“That the demand under the head
Ordlpary Working Expenses—Mis-
cellaneous Expenses be reduced by
Rs, 100.”

[Fallure to provide food packets
at cheep rates. (290)]

SHRI C.K. CHAKRAPANI (Pon-

nami) : I beg to move 1

*““That the demand under the head
Ordinary  Working Expenses— Mis-
celianeous Expenses be reduced by
Rs. 100"

[Fallure to construct a new

Rallway station building at Tri-
chur, Southern Railway (299)]

SHRI P, GOPALAN (Tellicherrey) 1

I beg to move :

“That the Demand under the head
Orcinary Working Expenses—Mis-
cellaneous Expenses be reduced by
Rs, 100.”

[Failure to ralse the platform
at Kotikulam railway station in
S. Rallway, (300)]

“That the demand under the head
Ordinary Working Expenses—Mis-
cell Exp be reduced by
Rs, 100"

[Failure to provide the sleeping
bogic to Mangalore from New
Delhi in G, T. Express and
Southern Express (301)]

“That the demand under the Head
Ordinary Working Expenses —Mis-
cellancous Expenses be reduced by
Rs, 100.

[Failure 1o raise the platform at
Parur railway station in Southern
Railway. (302)]

SHRIC. K. CHAKRAPANI : I beg

to move 1

“That the demand under the head
Construction of New Lines-Capital
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and beprecintlon Reserve Fund be
reduced by Rs, 100;™

[Fallure to convert the metre
guage lioe into broad guage line
from Ernakulam to Trivandrum,
(303)]

SHRI P. GOPALAN ¢ I beg to move :

“That the demand under the head
Construction of New Lines—Capltal
and Depreciation Reserve Fund be
reduced by Rs. 100"

[Need to construct Kuttippuram-
CurcvayoorGranginore-- Ernaku-
lam Railway line—costal railway
(Southern Railway). (306)]

*“That the demand under the head
Construction of New Lines--Capital
and Depreclation Reserve Fund be
reduced by Rs, 100.”

[Need to construct Ernakulam-
Alieppy line (S. R.) (307)]

“That the demand under the head
Constuction of New Lines—Capital
and Depreciation Reterve Fund be
reduced by Re, 100"

[Need to construct Tellicherry
Mysore lines (8, R.) (308)]

SHRI RAMAVATAR SHASTRI
(Patoa) : I beg to move :

“That the demand uoder the hcad
Railway Board be reduced to Rs, 1"

[Pailure to abolish the Railway
Board. (349)]

“That thc demand under the head
Rallway Board be reduced to Re. 1™

[Anti-labour policy of the rail-
way Board (350)]

“That the demand under the head
Rallway Board be reduced to Re, 1.”

[Misuse of funds to the tune of
more than onc and » half crores
of rupees in the name of Rall-
way Board, (351)]

*“That the demand under the head
Railway Board be rediiced to Re. 1"

[Faflure in reduclng the high
Salaries of the officers of Ralil-
way Board. (352)].

*““That the demand under the head
Raliway Board bs reduced by Rs,
100."

[Failure to reduced expenditure
on Railway Board, (353)]

“That the demand under the head
Rallway Board be reduced by Rs,
100."

[Failure to put an end to
bureaucratic behaviours of the
members of Railway Board.

(359)]

“That the demand under the head
Railway Beard be reduced by
Rs, 100.”

[The utllity and justification of
Railway Board, (355)]

“That the demand under the head
Misccllaneous Expenditure be reduced
by Rs, 100"

[Need to conduct a survey for
the construction of & new rail-
way line along the canal running
from Keagaual lakh to Dehrion
Sone in Patna and Sahabad
districts in Bihar, (356)]

“That the demand under the head
Miscellaneons Expenditure be reduced
by Rs. 100,"

[Need to construct a new raliway
line from Bihta 10 Jahaoabad
Via Bikram-Paliganj Arwal
Kurtha (357)]

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100."

[Need to construct a new rail-
way line from Jahanabad 10
+ Bihar Sharif vig Islampur, (358)]
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[Shri Ramavtar Shastri]

“That the demand under the head
Railway Board be reduced to Re. 1."

[Anti-people policy of increasing
third class fare (394)]

*That the demand under the head
Rallway Board be reduced to Re, 1.

[Top heavy administration, (395)]

SHRI KIRUTTINAN (Sivagunja) : I
beg to move :

““That the demand under the head
Raflway Board to reduced by
Rs, 100,*

[Need to abolish proposed in-
crease in railway fares and
frelght rates, (400)]

**That the demand under the head
Railway Board be rcduced by
Rs, 100."

[Need to provide proper ameni-
tlee for 111 class passengers
(401)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need to provide diesel engine to
Janta Express from Delhi to
Madras, (402)]

““That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Need to provide more 111 class
coaches in the Janta Express
from Delhl to Madras., (403)]

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Fallure to minimise the running
hours of G, T, Express and link
Express from Deib| to Madrm,
(#404)]

*‘That the demand upder the head
Rallway Board be reduced by
Rs, 100"

[Need to introduce an express
train from Virudhu Nagar to
Madras via Aruppukkottai-
Manamadurai, Trichy and Chord
in Southern Rallway. (405)]

“That the demand under the head
Rallway Board be reduced by Rs.
100.”

[Need to introduce an express
train from Madurai to Rames-
waram in Southern Railway.
(406)]

*“That the demand under the head
Railway Board be reduced by Rs,
100.”

[Need to condone the break in
service to those who participated
in the one day token sinke.
(407)]

‘“That the demand under the head
Railway Board be reduced by Rs,
100,

[Fallure to reinstate all sixteen
firemen in Southern and South
Central Railways who have been
removed and suspended from
service in view of the firemen
agitation even when the then
Railway Ministers have given
the assurances, (408)]

“That the demand under the head
Raliway Board be reduced by Rs.
100."

[Failure to consider the demands
of the All lodia Commercial
Clerks’® Association.  (409))

“That the demand under the bnd
Rallway Board be reduced hy Rs.
100"

[Pailure to consider the demands
of the Rallway S.A.B. qualified
walls.  (410)]



365 D.G. (Rlys.), 1970-71

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Failure to settle the genuine
grievances of railway employces
particularly the class III and
v, (411)]

“That the demand uoder the head
Railway Board be reduced by Rs,
100.”

[Need to withdraw the circular
forcing the rallway employees to
qualify and themselves in Hindi.
(484)]

““That the demand under the head
Raflway Board be reduced by Rs,
lm"'

[Wastage of money in the pame
of official language. (484)]

“That the demand under the head
Raflway Board be reduced by Rs,
100,

[Need to appoint a separate Pay
Commission or to ask the present
Pay Commisslon to give a
speclal and separate Report for
Raillway employees, (485)]

“That the demand under the head
Railway Board be reduced by Ras.
lm’I'

[Need to change the D.A.R.
enabling the rallway employees
to appeal their cases to the
Labour Tribuoal, (486)]

“That the demend under the head
Rallway Board be reduced by
Rs, 100.”

[Failure to provide risk allow-
ance to class 1V traffic em-

ployees sog trolly msa. (487)]
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SHRI G, VISWANATHAN (Wandl-

wash) : 1 beg to move 1

**That the demand uader the head
Ratlway Board be reduced by
Rs, 100"

[Need to construct a rallway
fine from Chingleput to Chinna
Salem, (500)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100

[Need to construct a rallway
line from Walajahpet to Tin-
divapam,. (301).]

*That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to clectrify the rallway
line between Arkonamand and
Madras, (502)]

SHRI KIRUTTNINAN 1 I beg to move:

“That the demand under the head
Ordioary  Working Expenses—Stafl
Welfare be reduced by Rs, 100,”

[Need to increace the pay scales
of commercial clerks, (532)]

¢That the demand under the head
Ordinary Working  Expenses-Staffl
Welfare be reduced by Rs. 100."

[Need to appoint Standing
Administrative Tribunals presid-
ed over by Judicial authorities
in the place of Enquiry Com-
mittee. (533)]

“That the demand under the head
Ordinary Working  Expenses.Staff
Welfare be reduced by Rs, 100.”

[Need to provide rent free
residential quarters to all open
ling aod cheential stall, (334)]
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“That the demand under the head
Ordinary Working Expenses— S-aff
Welfare be reduced by Rs. 100."

[Need to stop the recovery of
electrical installation charges to
the buildings which are const-
ructed aft-r 1953 in view of the
fact that the plan and the cost
include the electrification also,
(535)]

““That the demand under the head
Ordinary Working Expenses—Siaff
Welfare be reduced by Rs. 100.”

[Need to provide comprehensive
healih insurance scheme on up-
to-date and modern lines for
railway employees, (536))

“That the demand under the head
Ordinary Working Expenses— Staff
Welfare be reduced by Rs. 100"

[Meced to remove the arbitrary
imposition of ban on creation
of posts In ministerial categories.

(537]

*““That the demand under the head
Ordinary Working Expenses— Staff
Welfare be reduced by Rs. 100"

[Meed to classify all members
of running stall as inlensive, 1o
treat the travel as duty and to
provide 16 hours rest at hecad-
quarters. (538)]

“‘That the demand uader the head
Ordinary Working Expenses — Staffl
Welfare be reduced by Rs, 100,

[Need to regularies all casual
labourers as regular railwaymen.

(539)]

“That the demand under _.lhc head
Ordinary Working Expcnses—Stalfl
Welfare be reduced by Rs. 100,

|Need to grant an arduous duty
allowance ‘of Ry, 5/- P.M. to
all gangmen, (540)]
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“That the demand under the head
Ordinary  Working Bxpenses  Staff
Welfare be reduced by Rs. 100"

[Need to give lumpsum compen-
sation to the employees who are
not able to be fitted in alierna-
tive jobs and compulsorily retlre
due to occupational discases,
(541)]

“That the demand under the head
Ordinary W.rking Expenses—Staff
Welfare be reduced by Rs. 100"

[Failure to start additonal
sancllioned by the then Minister
to railway mixed school, Madu-
ral in Southern railway, (542)].

“‘That the demand under the head
Construction of New Lines—Capital
and Decpreclation Reserve Fund be
reduced by Rs, 100."

[Failurc 1o sanction new rail-
way line constructlons in Tamil
Nadu, (543)]

“That the demand under he head
Construction of New Lines Capital
and Depreclation Reserve Fund be
reduced by Rs. 100,

[Unusual delay in constructing
broad gauge line between Karur,
Dindigul, Maduraf, Manlyachi
and Tuticorin in Tamil Nadu,
(544)]

““That the demand under the head
Construction of New Lines— Capital
and Depreciation Reserve Fund be
reduced by Rs, 100.”

.|Unusual delay in constructing
railway line between Tirunelveli,
Nagarcoll, Kanya Kumari and
Trivandrum in Tamil Nadu,
(345)1

“That the demand uwnder the head
Construction of New lines — Capital
and Depreciation Reserve Fund be
reduced by Rs, 1L0."

[Fadlure to constrpct a railway
line between Chingleput and
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I Onlnhsolary s “I'amll Nadu,
(546)] - b

Forarl T«M‘f the  dempgnd under: the head

o mlrug].lon pf Ngw lipgs — Caplial
und Depreciation Reserve I'-'und be
reduced by Rs, 100.”

+[Fadlure. 40 rcopriect the broad

s v, gange derminus . Madras  Central
ot and thee M, Gu terminus Madras

:..Egmaore so a3 to :minimise the
cost:of transhipment in the whole
of Southern Railway. (547)]

A RRATIE T

P TR E

*Thay the demand under the head
Comlrﬂekloh of Kew Tines — Capital
~ and Depreciation” Resorve Fund be
reduced by Rs, 100,

N * [Fallurd-~ to 'prepare an estl-

et T mate and submb a proposal for
construction of - edectrified cir-
cular railway line lu Madras
' t‘l‘llf. (548)]

: "That the demand nnder ﬂe head
Miscellaneous Expenditure be reduced

by Rs, 100.™"

_{Fallure to mélntaln the rallway
“feeder roads properly. (549)]

“That the . demand ‘under : the head
. Mlmlllnwm Enpendilm ln' reduccd
by Rs.100™,

| Fallure to complgte the black
" topplug work of the ruilway
fecder ‘foad i Paramakudi of
Southern Rallway In time, (550)]

.. **That.tha demand, wnder ,the head
- Misgellaneouy, Expendnme e reduced
by Rs. 100.”

.. [Fallure to restore the disman-

" theld viitwiy litie- Between Pam.
_bam i@ Danifshkodi in Southern
-chilway. {51y 4

Biot lerYigt' the' déindnd® Bndér “the head
: YMfiscellaeous ﬁg‘mdﬁhk 'w reduced
by Rs, 100,”

W

[PHSTE N

ew: @ (I [Pallere to cdmpltle the cons-

1iEnserq  trootben: 8 of: o wowe@-bridge pear

‘o bevtzni Mssamadues]l sothe | Manama-
fitig) wasesd
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durai-Virudhunagar railway ‘e

HLETHE TV :'m&)ml'm“! Ra.lh!ly (552)]
“'l"hat the demand ‘under the head
Lsn o Ordiname ‘Working . Bxpensts— Admi-

. aisteation be: fadm-eﬁ hy Rs,!100."

BRI
[Nccd l'or eoouomy dnw (553)]
4 1"““!‘ 1he: d!l'l'l“d WCI' the head

Gt QriNnany. Working Bxpenses—Adml-
nistration be reduced by’ Rs, 100.”

Lewtt o TMeed to stope the .rédoction of
. - :the number of commerelnl clerks
in the Southern Railway, (554)]

."“That the  demand _.under the head
wee o Dedinary - - Working. Bxpenses—Adml-
. .nistratlon. be neduced by Rs, 100,"

|Unner:e‘sary ipruse of Railway
Protcctlon l‘-'ol‘cc (SSS)]
I L
"That tbo demlgd upder q,e head
Ordlnary Working Expeoges — Admi-
nlstrallon be reduccd by Rs, 160,

[Need to o;nforce the economy
. drive jowards the class I and
Class Il officers.(556)]

© " %iThde the' deémand’ dnder the head
Ordinary Working Expenses—Repairs

., ,.and_ Maint . be reduced by
~Rs. 100,

[Need to provide separate book-

.- ing  office rooms at Manama-
_ digrai, Q,nilon and Tirunelvell
_jupctions ig Spl_.ll_h_crn Rajlway,
(5571

1 +*That »the -demand , ungler ;ths, head
Miscellaneous Expenditurg be recuced

by Rs 100,
R, [F;glure 1o conduci turyey for a
' coastal rallway line, between

Aranthanki, Thondi, Ramanath-
iuits... spuram and Tucicprin in Tamil
foow oo Nadu 45873,

“That the demand under the head
tokear] -;.-iMhmlhm.wmm ‘e reduced
v 5. by Rs 100" . o

et

VLW

LTINS A
[Fallure to conduct survey for a

Jntmsgnitie rafiwajdioe borven Thoadi and

e ek LLivhinl WD Yele
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[Shri Kiruttinam]

Manamadurai (vig) Tlayangudi
in Tamil Nadu. (598)]

““That the demand under the head
Miscellanceous Expenditure be redu-
ced by Rs. 100.™

[Pailure to conduct survey for
a railway line between Mana-
madurai and Tutlcorln in Tamil
Nadu. (599)]

“That the demand under the head
Miscellancous Expenditure be redu-
ced by Rs, 100,

[Fallure to provide a flag sta-
tion near Sivaganga college on
the Karaikuddi-Manamadurai
line in Southern Rallway
(600))

“That the demand under the head
Miscellaneous expenditure be reduced
by Rs. 100.”

[Fallure to provide an unman-
ned level crosssing near Pappan-
kulam village between Tiruppu-
vanam and Thuppacherry
rallway station in Southern
rallway (€01)]

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs, 100"

[Need to provide a flag station
near Rajaganbiram on the
Madurai-Manamadurai  line In
Southern Railway. (602)]

SHRI RAMAVATAR SHASTRI 1 1

beg to move :

“That the demand under the head
Rallway Board be reduced by
Rs. ‘w.u

[Failure to provide quarters to
all the rallway employees at
Danapur, (608)]

*That the demand under the head
Rallway Board be reduced by

Rs. 100,”

[Absence of any arrangement
of say for relieving stafl at

MARCH 15, 1970
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Danapur Rafiway  Station
(609)]

““That the demand under the head

Railway Board be reduced by
Rs, 100.”

[Need to provide a wooden over-
bridge for passengers at Neura
Station on Eastern Rallway
since goods tralns are stationed
here for most of the time.

(s10)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

|Need to set up a Parcel office
at Neure Station on Eastern
Rallway (611)]

““That the demand under the head
Railway Board be reduced by
Rs. 100,”

[Failure to broaden the existing
wooden over-bridee at Danapur
Railway Station (612)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need to set up retiring rooms
at Dapapur Railway Station
(613)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100.”

]Need to extend 427 UP-Barauni
Danapur passenger traln upto
Arrah Statlon (614)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Need to start 428 Down
Danspur-Barsunl passenger
train from Arrah instead aqf
Danapur (615)]
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“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need to ralse Plaiform at
Nadvan Statlon on PG line, to
make arrangemenis for drinking
water and (o construct sheds
(616)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,

|Need to construct sheds and
ralse platform at Parsa Station
on PG line (617))

“That the demand under the head
Railway Board be reuuced by
Rs. 100."

[Need to ralse Platform at
Phulwari  Shardf Station of
E. Rly. (618)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

|Failure to remove the difficul-
tles regarding shortage of water
and inadequate lghilng arrange-
ments in the tralns running bet-
ween Bukhidarpur and  Rajgir
Stations on Eastern Railway

(619)]

*“That the demand under the head
Ordinary Working Expenscs--Adminis-
tratlon be reduced by Rs, 100.*"

[Failure to accede to the justi-
fied demands of engineering
workers in Rallways (620)]

*That the demand under the head
Ordinary Working expenses-Adminis-
tration — be reduced by Rs. 100.*

[Failure to accede to the de-
mands of loco mechanical staff
submitted by the Iodian Rall-
way Loco Mechanical Staff
Amsociation (621)]

“That the demand under the head
Ordinary Working Expenses--Adminls-
tration —be reduced by Rs, 100,

| Failure 1o accede to the de-
mands made by All ndlan Rall-
way Ministerial Staff Assocla-
tlon (623)]

““That the demand under the head
Ordinary Working Expenses—Admiols-
tration—be reduced by Rs. 100."

[ Nced to meet the four polnot
demands made by Dhanbad
Branch of the Al Indla Rall-
way Ministerial Stafl Assocla-
tion (622)]

“That the demand under the head
Ordinary Working Expenses--Admiols-
trailop—be reduced by Rs, 100,”

| Failure 10 accept the 28 point
demands of rallway employees
put forward by the All India
Railwaymen's Federation (624)]

“That the demand under the head
Ordinary Working Expenses-Admials-
tration-be reduced by Rs. 100,

| Failure 1o accept the demands
made by All Indla Siation
Maustcrs Assoclation (625)]

“That the demand under the head
Ordinary Working Expenses-Repalrs
and Mal c-be duced by
Rs, 100,"

[Failure to duble the Patoa--Gay
railway track (Eastern Railway)

(626,]

“That the demand under the head
Ordinary Working Expenses--Repairs
and Maintenance--be reduced by
Rs, 100.”

[Fallure to convert the narrow
gauge lipes tn North Bibar into

broad gaupe lines. (627)]



Ws D6 (klys3, 189051 '
j,% ﬁ}mavatar éfnasui] ' '

- 4 They the dema.nd nndcr 1he head

Ordinary Worklns Eupens:a—kepaln
1. -~ Muintepapces-be . reduced by
TS thloo”

e [Failure to remove the shortage

of quarters for rallway emplo-
. yees, I{623}]_

inin.! “That the demand under the head
"+ Otdipdry Working Expenses-Repaire

and Malnotenance-be reduced by

R“ m "

IR TRy

Hestoaitat

PR

““That the demand under the head

Ordinary Working Expenses-Repairs
bt cgind - 'Mdintensnce-be  reduced by
clen! !;'R! '00!‘"-

[Fajlure to check the theft to
rallway property (629)]

[Failun to mko acllon agalinst
_high officers involved in the
, thefts  of Railway property
(630)]

£ %hat the demand under the head
Ordinary Working Expenses-Repairs
»dld ‘Maintenance-be reduced by
Rs. IOB" : '

[Necﬂ to pmwde fans in all the
quarters of Railway employecs

PR

or [63])] B
-l“lﬂm ‘the- demand under the head
Rallway Board be reduced by
foril h' Wr'" .
; :' N 1 INeed to cement ‘the Tlodring In

"Danspur léco ‘bﬁd (650}]

“That the demand under the head
¥&:)- s Raflwdy (‘Boand. . be . reduced by
(eswlinRe, 0N v o,

le to raise the platform at
Luad adr sl lll‘% “‘“’on on Eutern Rail-
L8

msqeh--zm: QX me up

¢ Loy, ag- M xdndgr tlu head
Railway Board be . iediced by
Ra. 100."*

wonEn st kﬁ\'éa. !: jnitdthibed 387 Up

il ‘.ﬂ: ilﬂ“R’llIIly Junc-
ﬂon ‘on Bditern-Rallway departs
ing at 5.30 p,m. (652)]

' MARGH 25,19% '
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,“"l'hat ihe ‘Geniand under’ the head
Rallway “ Board ‘be wdwed by
Rs, 100,

{Need: to Introduce such a train
" on Paipa.Gaya line as arrives
at Patna junction at 6 A.M,
(653)]

““That the demand under the head
Railway Board reduced by Rs. 100"

MNced to changt the time of
departure of Mughaisarai Pas-
senger train fromr 3.15 P.M. to
4,30 P.M, from Patna junction,
(654)]

““That the demand under the head
Railway Board be reduced by 100.”

[Need to shift Booking Office
which ls far away at present, to
a convenient place at Bakhtiar-
pur railway staljon on Eastern
Rallway. (655).]

“That the demand under the head
Railways Board be . reduced by
Rs, 100"

.[Fhiluu to run trains according

. to the time table and to check
their late ruaning. (656)]

‘“That ‘the demand under the head

Rajlway Board be reduced by
Rs. 100,”

(Inéosvenience to passengers and

" loss of Rs, 15 lakha of earnings

.anpually to - rallway depariment

. .., on acoount_of late runniog of

.+ tralps_from Bakhjiarpur Rail-

way Station to Raj;lr Eastern
Saliy (651]

S P T I oA

! “'Tllilﬂie dcn\'nd» und!r the bead
Rallway Board be reduced by

|
wio

i [hlbed “to! mm: sheds for
supasibogers én botk platforms at
Nause raitway-station on Eastern
Rallway (658)]
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“That the demind dnder the head
" Rallway hoarll be reduced by
Rs. 100,

[Need to provide a stoppage of
Toolan Mall _varanas]
Express trins at Bihta station on
Eastern Rallway, (659)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need to recognise the All
India Station Masters’ -Assocla-
tion. (660)]

“That the demind undsr the head
Rallway Bowd be reduced by
Rs, 100,

[Nead to recognise the: India
Raliway, Loco Mzchanical Staff
Assoclatlon (661)]

“That the denind under th: head
Railwiy Borrd bz reduzad by
Rs, 100.”

{N:ed to giva recogition to ths
All [1dia Radlwiy Ministerial
Safl Assoclation (662)]

*“That the demand uodar the head
Rallway Board bo redued by
Rs. 100.”

[Need o  recogaise the All
India Railway Switchmen, Cabio-
men and Lavermen Assoclation

(663)]

-“'l‘hll.-.lho damﬁ] nﬁ-lar the head
sRalleay  Bowrd . be  reduced by
Rs. 100," Loy

[Need .to . recogeise the All
india Gmrdi Cpumu (ﬁw]

*That the domlnd under tbe head
Rallway Board be .reduced by
Rs, 100, e

‘[Need to mbe the All

ol Ruonig Sl Asocltlon

.

_Rallway
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“That the defind “utider e’ Nodd,
+ Railway . Bpard ba ,tcductd by
. Ra, 100,

[Need to recognlse the Purrattar
Rnlllny Mﬁiﬂm ' Sabhil (666)]

el vewiind
"‘That |he demand mnder the head
Rallway Board be reduced by
Re, 100" o by
SR TR
[Fnllure lo check the anti-la
bour attituds - of ‘DS;«!of" Dana
‘par Divislos, -Easterw: | Mallway
{66']')] (LIPS |

T

“That the demand’ tiHder the head
' ECIII.N' “b._éml'#dl.lcﬁd by
. T
[Fnllure to end thq policy of
the DS, DI napm‘ “Divislen
Eastern Rallwiy | f litrm the
Guards of Danapur’''and” Gaya
(668)] o

That the demand’ ungr the head
Rallway Boqrd be Qduoed by
Rs, 100,

[Fallure "to ﬂye teoé lse to
the Departmental En'lI and
Assoclations worl:lng 17" India
Rallways (699)],. ,, .

Rs. 100."

“That the demand un'del; the head
Railway Board h quuud by
Rs, 100 . 0 s o

{Pallure to ‘withdraw’ fhe' 'fecog-
nitlon of Indian National Rall-
waymen's Feﬂeril.lbn' (6701

“That the demand under the head
Rallway Bowrd be ' ‘rédmecd by
“l I’m“ i ' LT T FrTe

ST TR LU PRERSN |
[Need to slve reco;nulon ty the
.+ Eastern and:Sowth.Basiern Rail-
"¢ ways Petmanest Way Inspectors
and Assistant Pormanent Way
lnspecwu Mlntlan (671)]

1 P . PR Y
*hm the ammd tihdor the ' head
" Yiilway ' Bosrd ' bo ‘rodused by
Rs. 100" b

"“cmuemmmlm domands
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[Shrl: Ramavatar Shastri)

made by the Departmental (cate-
gory) Unlons and Associations
(672)]

*“Fhat: the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need to stop auwtomation in
Railways (673)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

{Fallure to fully implement the
recommendations of Kunzru
Rallway Accidents Enquiry Com-
mittee, 1962 (674)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Fallure to fully implement the
recommendations of the Wanchoo
Rallway  Accldents  Enquiry
Committee, 1968-69 (675}]

“That the demand under the head
Rallway Board be reduced by
Ra, 100.”

[Failure to check violation of
labour laws by Railways (676)]

*“That the demand under the head
Ordinary Working Expenses—Operat-
ing Staff—be reduced by Rs: 100.”

[Fallure to regularise substitute
labourers. (677)]

“That the demand under the head
Ordinary Working Expenses— Operat-
Ing Staff—be reduced by Rs, 100.™

[Fallure to provide full time
work to substitute labourers.
(678)]

“That the demand under the head
Opdinaty Working Expenses—Operat-
iag Jiaff—b: reduced by Rs, 100.""

[Need the scarp the retrenchment
oedors  Imwed by Divisional

MARCH 25, 1970

D. G. (Rlys), 1970-11 380

Superintendent (E.R) In  respect
of snbstitute labour recruited
after 1966 (679)]

*“That the demand under the head
Ordioary Working Expenses—Operal=
Ing Staff_be reduced by Rs. 100.”

[Faiture to stop the policy of
keeping employees having 10 to
12 years service In railways as
substitute employees (680)]

“That he demand under the head
Ordinary Working Expenses—Operat-
ing Staff—be reduced by Rs, 100"

[Failure to make permanent the
services of casual labourers in
raflways (681)]

**That the demand under the head
Ordinary Working Expenses-Opera-
ting Staff-be reduced by Rs. 100."

[Fallure 10 remove the difficul-
ties of gangmen (682)]

““That the demand under the head
Ordinary Working Expenses--Operating
Staff--be reduced by Rs. 100.”

[Failure to implement para
291 (1) of Wanchoo Commitiee
recommendations  related to
PWIs, and APWIs. (683)]

“That the demand under the head
Ordinary Working Expenses-Operating
Siaff-be reduced by Rs, 100,

[Failure to implement para 527
of Wahchoo Commitiee recom-
mendations regarding supplying
tools to PWIis and APWIs,
(684)]

“That the demand under the I]eud
Ordinary Expenses--Operating Staff-
be reduced by Rs. 100."

[Failure to implement para
105 (i, I, 1, and iv) of
Wanch C i o
mendations je. 10 treat PWIs.
and APWIs, should be as junior
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members of the management by
restoring position and authority
(683)]

*‘That the demand under the head
--Ordinary Working Expenses--Operat-
ing Staff--be reduced by Rs, 100."

[Failure to implement paras
210-213 of wanchoo Committee
recommendations In relation to
PWIs and APWIs, (686)]

“That the demand under the head
Ordinary Working Expenses--Operating
Staff--be reduced by Rs, 100,”

[Pailure to Implement paras
250-252 of Wanchoo Committee
recommendations concerning
strength and living conditions
of the gangmen (687)]

“That the demand under the head
Ordinary Working Expenses--Opera-
ting Staff--be reduced by Rs. 100"

[Failure to {Implement paras
278-279 (1, N, and i) of
Wanchoo Commitiee recom-
mendations relating to PWls,
and APWI, (688)]

SHRI GANESH GHOSH : (Calcutta
South) : I beg to move s

“That the demand uonder the head
Railway board be reduced by
Rs 100.”

[Failure to provide proper light-
ing arrangements in passenger
trains. (689)]

©That the demand under the head
Rallway Board be reduced by

Rs. 100"

[Fallure to provide proper light-
lng arrangements Ip  passenger
trains (690)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Fallure to observe punctuality
in the runoing of traina particu-
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larly the mall and express trains

(691)]

“That the demaod under the head
Rallway Board by reduced by
Rs. 100."”

[Failure to supply drinking water
in passenger coaches (692)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Fallure to provide adequate
drinking water facllities at rall-
way statlons (693)]

*“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Failure to reduce price of food
supplied In restaurant cars and
in restaurant rooms in stations
(694)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Unwilllngness of the rallway
admlinistration to lay double
lines between the Dum Dum
Junction and Bangaon In the
Eastern Rallway (695)]

SHRI SURAJ BHAN (Ambala) 1 I beg
to move :

*“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Pallure to provide any raliway
restaurant at Ambala clty and
Jugadbri rallway statlons (697)]

“That the demand under the head
Rafiway Board be reduced by
Rs, 100,”
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s oo oqpFalluce tokeep Tailway walting
room, bath ' ‘rooms and
lavatories clean and in hyglenic
tpear oo copditions, at Ambala city and
ot ea Jpsasibrl raflway statigus: (697))

*That the demand under the head
Rallway Board be reduced by
nw Rl. A0
[Fall.ure to  introduce two
addltional passenger tralns one
v eaeh in'the morning to 4nd from
' Ambala city - and “Sthdranpur
despite repeated representations
of the people (698)]

“That the demand under the head
Rallway Board be " reduced by
Rs. 100"

'[Péfluré’ to adjust “thé timings
“"bf the passenger tralns between
Ambala city and Saharanpur
according to the requirement of
\the peopie (698)] |

““*That the demand unﬁcr the head

kd!wny Board be reduced by
m " :
~ [Failure to Introduce diesel

“shuttle service between Ambala
city and Saharanpur to cope
with the ever-increasing rush
of passcogers there (699)]

.“'I‘hﬂt the demand under the head
Railway Beard be reduced by
Rs, 100,

[Failure to open a flag rallway
station, beiween  Ambala city
and Ambala Cantt, railway
stations (700)]

. *“That the demand ‘under ‘ the head
Y Rallway ‘Board ‘be reduced by
Rs, 100" e

[Meed 1o climinate monopoly In
" the matter of "book stalls at the
1 ratlway statibns (701))

.. %Thatthe demand puder jhe head
w1 :Rallwmy  Board, ke mduged by
Rs. 100" i oen
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“n [Pailure to afford ‘any relief 10
v v common- mas by ‘reducing the
existing exorbltent ' fare for 111
class raflway passengers I|‘."|f£l2)]
v “That ‘the derhantl undet: the head
" ‘Raillway:"'Board be ‘reduced by
Rl lDO »”

[Pﬂ]uma to pﬂwlde minimum
amenties 1o NI olul passengers
(703} i PR

““That the demand under the head
LRajlway . Board be reduced by
Rs. 100"

[Need to ratlopalise fare and
freight structure so as to reduce
passepger fares for class 111
passengers (704)]

“That the demand under the head
Railway . Board be reduced by
Rs. 100." ,

[Fallure io avold accidents (705)]

. *That the demand under the head
Raliway Board be reduced by
Rs. 100."

[Failure td* pay adequate com-

pensation in respect of deaths

in; rellyay. accidenss (706)) .,
“That the demand 'under ‘the head
Raliway Board be .. reduced by
Rs. J00.” .

[Failure to complete the quota
reserved for S°C, and S.T,
peopio 'in servlneb (70711

"'I'hat the demand wnder the head
Rallway Board be _reduoed by
Rs IUJ"‘ o

[Failure to pmhbh m s.C./
ST. employees in accordance
“wilth thé standing \mian of the
sl ‘Go\rérrlmeﬁt {mﬂ
“That the demand under the head
Railway. Boud be. mue-d by

m.]m"‘ TR
[Fallure lnchecklhe lnkrudn.
sy DARSRERtOf B, TGmm-

LN AT |

! Bl <pigyven {70P)
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5

“That the demand uader. ¢hé' head

‘Radlway - Board . : be luloﬁl by

Rs, 100,

[Pallure to chetk the deliberate
" 'spolidg ‘of service record of S,C.
und s:_-;._femm@yu;s'-pwn

*That the derhand uider the head
Railway ~Boird - be reduced by
Rs, 100"

[Failuse to root oat r,ln practlce
of untouchability prevalegt fn the
rallway Department o one form
or another (711))

“That the demand under the head
Rallway Board be reduced by
Rs. 100, :
. i
[Fallure to issue inbtructivns for
incluslon of one S.C, or S.T.
officer in all departmental pro-
motion or stlection committees,
(712)]

“That the demand under the head

Rallway . Bmml bn lodng_nd by

Rs. 100.” ol
[Fallure to effect. economy in
the administration (713)]

“That the derand under the head

Rallway Board be reduced by

Ras. 100"

. [Fallure to th thaﬁ and
pilferage In stores, workshops
and bigger yards (314)]

*‘That the demand usder the head
Radlway - Boasd be. - reduced by
Rs. 100.”

[Fpllm to mﬂu use of sa-
loons by rallway olficers (715)]
“That the demand unqar the head

Rnllmy Board be reduced by
Rs. 1 .

' [?-nuu “to rediice’ ‘widé' dlspa-
*rity lo pay and service conditions
' of tep officlifls' md ordinary
1 inphbyeds (16])

Foa

" “That -the demand wunder the head
Railway Board - bé redifced by
Rs. 100."

' w[Polcy. n'ndlntwntm:t labour
7 e

. “That the demaod ugder the head
lhllway Board ho rgd_u.;ad by
R' lm."

[Need to stop retrenchment in
‘the tiame of false” ecconomy ln
“class INT and class 1V cadres
" even when the work load s
‘Increastog (718)]'

“That the demand under the head
Railway Board be reduced by
Ra. 100."" [

[Need for withdrawal - of all
pancl action In service against
, rallway croplgyees . who partici-
pated In the general .sirike in 1960

(9] .
. “That_the damand under the head
" Rallway Board 'be reduced by
Rs. 100, )

[Failure to implement the assu-

.. raace ghvos in the last budget
seasion to  upgrade class 111 and
Class 1V posts to remove stagna-
tion in these cadres (720))

*“That the demand under the head
Rajlway .Board _be .reduoed by
Rs, 100,” L

[Falluce to provide better hous-
ing-facllities to low  grade rail-

..y employess, . lod poriers
(72101

“That the demand under the head
Raljway '~ Boird be reduogd by
Ri‘100

[Fallure to provide full equip-
: mem to the employtes (722)]

"nm llu iemmi #nder the head

w m h I'duucd by
ol n.-lw.'r'
[Needﬁtdﬁmwelfm ameni-

Lo T

e’ to (b r-mu, employees
(123)]
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“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Anti-labour policy of the rall-
way Board (724)]

“That the demand under the head
Rallway Board be reduced by
Ks, 100,”

[Need for providing special
desert allowance for railway
employees worklog In desert
areas of Rajasthan op the pat-
tern of other speclal allowances
(725))

“That the demand under the hecad
Railway Board be reduced by
Rs, 100,

[Fallure to give quarters, foot
wear and uniforms to casual
labourers (726)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

| Faflure 1o withdraw court cases
instituted against the employees
as a result of token strike of
1968 (727)]

*“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Fullure to instltute an autono-
mous Railway Corporation by
abolishing the Railway Board
(128))

That the demand under the head
Rallway Board be reduced by
Rs, 1"

[Failure to absorb the retrenched
and surplus employees of the
Railway Blectrificasion Ubpits
in the proposed electrification
of the Calcutta Circular Railway
and other new clectrification
oroject ip  differcpt maliways
)]
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*“That the demand under the head
Rallway Board be reduced by
Re. 1.7

[Pailure to adopt & reasonable
and justifled policy towards the
employees of the Railway Elec-
trification wunit, a large number
of whom have been compelled
to seck justice in the law courts
(732)]

*“That the demand under the head
Rallway Board be reduced by
Re, 1.

[Failure to grant dearness allo-
wance o conformity with the
high cost of living (733)]

“That the demand under the head
Railway Board be reduced by
Re, 1. :

[Fallure to accept the policy
of according recognition to
Trade Unions by ballot In all
the Indian Railways (734)]

“That the .demand under the head
Raflway Board be reduced to Re. 1,*

[Failure to withdraw and cancel
all sorts of punishments given
to employees for participating
in 19th September 1968 token
strike (735)]

*“That the demand under the head
Rallway Board be reduced to Re, 1.”

|Fallure to abolish the Rallway
Beard (736)]

“That the demaod under the bead
Railway Board be reduced to Re, 1.

[Fallure to see to the fitness of
the fttings and fixtures within
the passenger coaches before
such coaches are attached to
long distance trains (737)])

““That the demand under the head
Rallway Board be reduced to Re, 1.”

[Failure to replace fans and
electric Mghts in the pamenger
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ooaches, particularly of long
distance trains after these are
removed once (738)]

“That the demand udder the head
Rallway Board be reduced to Re, 1.”

[Indifference of the rallway
administration towards comforts
and amenities of Class 1Il pas-
sengers. (739)]

““That the demand under the head
Railway Board be reduced to Re, 1,"

|Keeping the coach attendants
of the N, Railway under the
Carrfage and Wagon Deptt, to
the grant disadvantage to their
future promotion and service
beaefits while coach attendants
of all other railways work under
the Commercial Deptt, (740)]

“That the demand under the head
Ralilway Board be reduced to Re, 1.”

[Fallure to provide adequate
promotion facliities to suitable
class IV employees of the Rall-
way Electrification Unit to class
I cadres (741)]

“That the demand under the head
Rallway Board be reduced to Re. 1."”

[Denoting and retrenching large
numbers of experienced emplo-
yees of the Railway Electrifica-
tion Unit after a particular
electrification project is plet-
ed and handed over to the open
line and recruiting new hands
in their places as maintcoance
stafl (742)]

SHRI G. VISWANATHAN : I beg to
move :

“That the demand under the head
Railway Board be reduced to Re. 1"

[Pallure 10
Board (743)]

abolish  Rallway
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“That the demand under the head
Rallway Board be reduced to Re, 1.”

[Fnilure to constitute Regional
Autonomous Railway Corpora-
tions (744)]

SHRI BHOGENDRA JHA (Jainagar) :
I beg to move :

“That the demand under the head
Rallway Board be reduced to
Re. 1.”

[Failure to recognize Purbossar
Rail Majdoor Sabha as the
representative Union of the
employees of N, E. R, (747)]

*““That the demand under the head
Rallway Board be reduced to Re, 1.”

[Failure to recognise represen-

tative unions through periodical
referendum (748)]

“That the demand under the head

Rallway Board be reduced 10
Re. 1.”
[Failure to ensure workers'
particlpation fn  management
(749)]
“That the demand under the head
Rallway Board 1o reduced 1o
Re. 1.”
[Failure to asmeliolate the

grievances of Class Il and
Class 1V employees (750)]

BHRI G, VISWANATHAN : [ beg to
move

*“That the. demand under the head
Rellway Board be reduced 1o
ke- l-’l

[Patiure to increare the number
of seats in  Brindhavan Express
st Katpodi and  Jalarpet
Junction (751)]
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“‘That the demand under the head
Rallway Board be reduced to
Re. 1"

[Failure .to. . electrify  trains
between Madras and Bangalore
(752)]

SHRI SURAJ BHAN : 1 beg.to move : .

“That the demand under the head
Railway Board be reduced to
Re. 1."”

[Failure to provide need-basad
minimum wages to the railway
workers (753)]

“That the demand under the head
Rallway Board be reduced to
Re. 1.”*

[Failure to provide adequate
medical facilitles to Class 111 and
Class 1V railway employees
(754)]

*“That the demand under the head
Rullway Board be reduced 1o
Re. 1.

[Fallure to have a scparate
Wage Board for railway
employees (755)]

“That the demand under the head
Rallway Board be reduced to Rs, 1.”

[Failure to recognise the Bhar-
tiya Rall Mazdoor Sangh and
fts affiliate unjons (756)]

“That the demand under the head
Rallway Boatd be reduced by ‘Re, 1.”

[Fallure to provide residential
accommodation 1o even 90 per
cent of the Railway employees
(157

“That the demand under the head
Rallway Board be reduced to Re. 1"

[Failure io proviie ml;dﬂl'lllwh
on the Northesn Raliway (758)]

“That the demand wunder the head
Rallway Board be reduced by
Rs, 100.""

[Fallure to ensure punctual run-
ning-of trains (771)] -

“That the demand uonder the head

Rallway Board be reduced by
Rs. 100,

[Failure to introduce electric
trains in the Northern Reglon.
1772)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Faflure to check the theft of
coal and timber wood by the
Railway  Officials for their
domestic use (77%)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Fallure to stop the Increasing
corruption from all wings of the
Rallway Adminlstration (774)]

“That the demand under the head
Rallway Board be reluced by
Rs. 100,

[Failure to bifureate Delhi Rail-
way Division with headquarters
of the new Division at Ambala
779

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[FPatlure to introduce or divert
any mall traln to ran between
Ambala and Sharanpur in day
time (776)]

“That ‘the démand under the head
Rallway Board be reduced by
Rs, 100.”

{Refusal to widen the: Ruilway
bridge on Choanala in betwoen
Ambala Cantt,, and Dukheri
N.R. Stayops (2771):



“That ‘the demand under thc head
- Ordinary Working Expenses-—Repairs
and Meintenance be redueed by
Rs, 100,

" [Frequent” absence of lights in
the running tralns in the Nor-
thern Railway (794)]

““That the demand under -the head
Construction of MNew Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs. 100,

[Failure to construct new Rail-
way line betwecn Jagadhri and
Ludhiana via Chandigarh (805)]

“*That the demand under the head
Construction of New Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs. 100.” ’

[Refusal to lay double line bet-
ween Ambala aad  Delhl via
Karnal (806)]

““That the demand under the Con-
struction of New Lines-Capital and
Depreciation Reserve Fund be re-
duced by Rs, 100,

[Failure to have survey to
construct a new lloe between
Barara and Nahan (Himachal
Pradese) (807)]

SHRI RAMAVATAR SHABTRI 1 I beg

to move |

“That the demand under the head
Railway Board be redueed to Re. 1.

[Failute 1o check the large scale
pilferage of railway property
. (860)] .

o . A
*That the demand under the head
Railway Board be reduced to Re. 1."

[Failure to implement the re-
‘commendatlons made by Kunzru
‘Commiittet ahd Wanchoco Com-
mitiea’ for- checking  railway
accidents’(861)] "
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©*Thet the demand under the head

Railway Board be reduced to Re, 1.
[Fallure to withdraw the saloon
facilities provided to rallway
“officers (862)]

“That the demand under the head

Railway Board be reduced to Re, 1.”

[Failure to check the delay in
. fuoning of tralns at scheduled
time (863)]

SHRI GANESH GHOSH : I begto

move

““That ibe demand under the head
Railway Board be reduced 1o Re, 1.

[Pailure to absorb all class 111
and class 1V stafl of the Rail-
way Electrificarbon Unlt accord-
ing to their existing pay. grade
and position In the open lines
after a parucular electrification
project Is completed (911)]

“That the demand under the head
Rallway Board be reduced to Re, 1.

[Compelling the Class 111 staff
of the Railway Electrification
Unit to appear before a Selec-
tion Commitiee to test their
competence 10 conlinue in their
existing pay and grade after a
particular electrification projoet
Is complated (912)]

‘‘That the demand under the head
Rallway Board be rcduced o Re, 1.7

< [DMsapproval of Policy to shift
the exising District Engineers

office at Siligurl under the
N.K. Raltway 1o Katihar (913)]

* “ “That ‘the demand under ibe head
“Riflway “Boatd “be reduced to

Re. 1.”

- '5'*___"[Fli!ufe_'1°' give any regular

S selile o the  casual class 1V
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employees who have worked
contipuously for the last ten
years in the Railway Electrilica-
tion Organization (914)]

““That the demand uonder the head
Railway Board be rcduced to
Re. 1.”

[Break in services of the class
1V casual staff working in Rail-
way Electrification every three
months to deprive them of any
claim to a regular scale (915)]

“That the demand under the head

Ruilway Board be reduced to
Rs. 1.

[Purposcfully changing the head-
quarter of an electrification
project to deprive the Railway
Electrificatlon stafl woiking in
that project of any claim to
daily allowance (916)]

“*That the Demand under the head
Railway Board be reduced by
Rs, 100.”

[Fallure to provide passenger
amenities  parlicularly about
lighting and waler supply in
Class 111 bogies in slow-moving
passenger (rains as have became
practically universal In the
West Bengal area (917]

SHRI RAMAVATAR SHASTRI :|

beg to move :

“That the demand under the head
Railway Board be reduced by
Rs, 100,

[Need to tahe remedial mea-
sures to eliminate h fail
In the context of railway accl-
dents (920)]

“That the demand under the head

Railway Board be reduced by
Rs, 100,

[Need to give speclal pay to all
rallway employees (921)]
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*“That the demand under the head
Raflway Board be reduced by
Rs, 100."

[Need to fix pay In newscales
vis-a-vis welghtage of service
already rendered by the S.Ms,
A.S5.Ms, and other railway
employees (922)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need of permanent negotiating
machinery and compulsory arbi-
tation at the deslre of either
party lavolved in dispute (923)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.""

[Need to glve rent free quar-
ters and house rent allowance
to all employees (924)]

*“That the demand under the head
Railway Board be reduced by
Rs, 100.”’

[Need to fix not more than
8 hours work and overtime
allowance to all employces
(925)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100."”

[Failure to cancel suspension
and charge-sheets orders against
certain railway cmployces in
Danapur division in Eastern
railway (926)]

“That the demand under the head
Rallway Board be reduced by
Re. 100,

[Need for the payment of full
compensation and full pay for
the sick period to certain staff
in Dapapur division of Easiern
Railway (927)]



“That the demand uader the head
Railway Board be reduced by
Rs. 100.”

[Need for making present to the
Loco staff who were involved
fo a recent agitation at Mughal-
sarai and Danapur in Eastern
Raijlway (928)]

““That the demand under the head
Ordinary Working Expenses--Operat-
ing staff--be reduced by Rs. 100.”

[Need to glve political rights to
the S. Ms. A,S.Ms. and other
rallway employees (929)]

“That the demand under the hcad
Ordinary Working Expenses-Operat-
ing staff--be reduced by Rs. 100"

[Need of proper traosfer Rules
in respect of Head Office control
posts and other posts for the
S.Ms. and A.S.Ms. (930)]

*“That the demand under the head
Ordinary Working Expenses--Operat-
ing--staff be reduced by Rs, 100,”’

[Need of giving public holidays
t0o S, Ms, A.S. Ms, and other
railway employees (931)]

““That thc demand under the head
Ordinary Working Expenses--Operat-
fog staff--be reduced by Rs. 100.”’

[Failure to promotc railway
accounts clerks grade II to high-
er grades by virtue of seniorfty
(932)]

“That the demand under the Head
Ordinary Working expenses-operating
staff--be reduced by Rs, 100.”

[Fatlure to abolish App, 1I-A
examination of accounts clerks
and allow them to appear at
App. I11-A direct (933))

“That the demand under the Head
Ordinary Working Expenses--operat-
ing staff--be reduced by Rs, 100"

[Faiture to  promote accounts
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clerks grade II upto the rank
of sub-head (scale Rs. 210-380)
on the basis of senlority and
vacancles occur in the higher
grade, (934)]

‘‘That the demand under the Head
Ordinary Working Expenscs--operat-
Ing staff--be reduced by Rs. 100."’

[Fallure to determine principles
of wage determination keeping
in view the decisions of the 15th
Labour Conference, 1967 for the
S.Ms., and A.S. Ms. (935)]

‘“That the demand under the Head
Ordinary Working Expenses--operating
staff--be reduced by Rs. 100,”

[Need of classification of ser-
vices for the 8. Ms,, and A S.
Ms. (936)]

“That the demand under the Head
Ordinary Working Expenses--operat-
ing staff--be reduced by Rs. 100,”

[Need for disciplinary rules
including classification, control
and Appeal Rules for S, Ms,
and A.S. Ms, (937)]

“‘That that demand under the Head
Ordinary woiking expenses--operating
staff--te reduced by Rs. 100"

[Need of promotion to the
S. Ms., and A. S. Ms, (938)]

‘“That the demand under the Head
Ordinary Working Expenses--operat-
ing staff--be rcduced by Rs. 100."

[Need of changes in the struc-
ture of emoluments and condi-
tion of services with the object
of achleving  ratjonalisation
simplication, uniformity and
purity to the fullest degree pos-
sible of S. Ms. and A. Ms,
(939))

“That the demand under the head
Railway Board be reduced by
Rs. 100."

[Need of 1aking back for trafn-
ing (0 trade apprentices whose
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‘names have been removed In
‘Danapur Divislon of E, Rail-
way. {940)]

“*That the demand under the head
Rallway: Board be reduced by
Rs, 100" s

[Meed for regular promotlon to
raflway staff agalnst the exlsting
vacancies as pxr seniority, (941)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to treat running room
cooks, bearers as regular, (942)]

““That the demand under the head
Railway Board be- reduced by
Rs. 100"

[Failure to mect 5 polnt demand
of the loco mechanical staff of
Danapur Division of Eastern
Railway, (943)]

“That the demand under the head
Rallway Board be rteduced by
Rs, 100.**

|Failure to arrange trade test
for loco shed stall. (944)]

“That the demand under the head
Railway Board be reduged by
Rs. 100,"

|Fallure 1o absorb substitutes
against thé exlsting vacancies
in Dagapur Division of E. Rail-
way. (945)]

“That the demand under the head
Raflway Board be reduced by
Rs, 100"

{Fnilure 1o cancel transfer orders
of cleaners’and BTMS In Dana-
pur Division of E. Railway,
(946)] T

“That the demend uader the head
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- Railway Board be reduced by

Rs. 100"

[Need of promotlon to grade
‘A’ Flremen at Danapur and
supply of upiforms to them,
(947)]

““That a demand under the head
Raillway Board be reduced by

. Rs, 100.”

[Need of calculating mileage
I ¢ from *signing on to*
‘sign’ng off’ all running staff
(948)]

“*That the demand under the head
Raflway Board be reduced by
Rs. 100.”

[Fallure of treating checking
rallway staff as running staff.
(949))

_“That the demand under the head

Rallway Board be reduced by
Rs, 100"

[Need for making leave rules
for all railway employees. (950)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

{Need of giving medical facill-
ties to all rallway employees,

(951)]

“That the demand under the head

Railway Board be reduced by
Rs. 100,

|Need of giving educational
assistance to all rallway employ-
ees. (952)]
“That the demand under the head
Railway Board be reduced by
Rs, 0" .,

[Need of si\"ll."lx.allownnées to all
ipiiwey empjoyess, (953)]



“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of immediate scrapping
of Govt. Servants’ Conduct
Rules for railway employees.
(954)]

*“That the demand under the head
Rallway- Board be reduced by
Rs. 100,”

[Meed of glving passes and
other leave travel concessions to
zll railway employees (955)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need of giving trade union
rights to all railway employees
and evolving policy of recogni-
tlon and giving negotlating
faciltlies to unions and service
a associations, (956)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of giving amenitles and
facilities to railway employees
(9571

““That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Need of ralsing age of superan-
nuatlon, (958)]

*That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need 1o glve retirement bene-
fits to all employees. (959)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of giviog interim rellef
10 8l raflway employess, (960)]
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“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of giving uniforms and
piotective clothings to the emp-
loyees. (961)]

“That the demand under the head
Rallwey Board be reduced by
Rs. 100"

[Need of staff welfare measures.
(962)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need of scrapping confidentlal
reports, (963)]

““That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to extend financial assis-
tance to Samastipur college by
Rallway Board in view of the
fact that a large numbers of
wards of Railway employees are
studying in the the said college,
(965))

“That the demond under the head
Railway Board be reduced by
Rs. 100."”

[Need to upgrade the middle
school in Garhara (Barauni) to
a Higher Secondary School,
(966)

“That the demaud undcr the head
Rellway Board be reduced by
Rs. 100,”

[Need to connstruct a board
guage line from Samastipur to
Darbhanga keeping in view the
importance of airport In Dare
bhanga which may be used also
for the war puipo, (967)]

*‘That the demand under the head
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Railway Board be reduced by
Rs, 100,

[Need to Introduce a pew train
‘Mithila Mall from Samastipur
to Delhi, (968)]

““That the demand under the head
Rallway Board be reduced by
Rs 100"

[Need to open primary schools
in each Railway Colony In
Garhara (Barauni) in view of
the number of Railway emp-
loyees there which s about
5,500. (969)]

#That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Need the discontinue the
praciice of not serving meals
once a week in deparimentally
run Cantecns on N.E, Rallway,
(970))

““That the demand under the head
Railway Board be reduced by
Rs. 100.”’

[Need to provide a stoppage of
Jonta Express, at Gulzaribagh
Siation Railway, (971)]

*“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to provide a stoppage of
Tata Express at Patna City
Statlon on Eastern Rallway,
(972)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need to introduce a train from
Ranchi to Patna in the morning,
(9731

““That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Need o provide attendents in
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all I class and III class sleeper
coaches. (974)]

“‘That the demand under the head
Rajlway Board be reduced by
Rs. 100,”

[Need to make immediate arran-
gement for residential accomm-
odation for class III and class IV
employees of Simastipur Division
(Northern Railway). (975)]

*“That the demand under the head
Raflway Board be reduced by
Rs, 100.”

[Failure to meet the justified
demands of train clerks and to
remove thelr difficultles. (976)]

“‘That the demand under the head
Rallway RBoard be reduced by
Rs. 100.”

|Failure 10 accede 1o the
demands put forward in writing
to the Divisional Snperintendent
on 30th July, 1969 by the class
1V train lghting staff of Dana-
pur Division on Eastern Rail-
way. (977)]

*‘That the demand under the head
Rallway Boerd be reduced by
Rs, 100,”

[Need 1o give up the discrimioa-
tory policy of supplying uni-
forms to Fiiters and Khallasis
in  Electricity depariment of
Eastern Rallway and Fitters
Khallasis of North and North
Eastern Railways, (978)]

*That the demand under the head
Rallway Board be reduced by
Rs. 100"

|Failure to make satisfactory
arrangements 1o provide diin-
king water a1 Parsa, Pothahl,
Naduul, Taregana and all other
stations on  Patpa-Gaya line of
Eastern Rallway, (979)]



““That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure to make proper arrange-
ments of lavatorles and lighting
at  Parsa, Pothahi, Nadaul,
Taregana and all other stations
on Patna—Gaya linc of ECastcrn
Railway. (980)]

““That the demand under the head
Railway Brard be reduced by
Rs.100.”

[Need to stop direct recruitment
of guard *C’ (Rs. 130-225) and
the quota should at lcast be
immcdiately restored to the
train clerks as was prevalent
prior to 1958, (981)]

““That the demand under the hcad
Railway Board be rcduced by
Rs. 100"

[Need to open promotion to
Commercial  Department for
Train Clerks and to fix a per-
centage thereof, (982))

**That the demand under the head
Railway Board be reduced by
Rs. 100"

|Need of redesignating ‘‘Trains
Clearks'® as *‘Vehicle Move-
ment Controller'” in accordance
with the nature of working,
(983)

*“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need of bringing percentage
of up-gradation of Trains Clerks
at the par with other class 111
categories, (984)]

“That the demand under the head
Rallway Board be Reduced by
Rr. 100.”

[Need of giving recogoition to
Ali Indla Trains Clerks Assocla-

tion. (985)]
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*“That the demand under the head
Raflway Board be reduced by
Rs. 100.”

[Need of giving facllities such
day duty, routine shed duty,
pay scale, pcrcentage of up-
gradation, gazetted holidays and
scrvice condition  to  Tralns
Clerks as cnjoyed by office
clerks in rallways. (916)]

““That the demand under the head
Raflway Board be reduced by
Rs. 100.”

[Need of giving over-time faci-
lity to the Machanical Swaff ia
the Westcern Rallway as enjoyed
in other Rallways. (987)]

“That the demand under the head
Rallway Board be reduced by
Rs 100.”

[Nced of Implementing all
decislons of the Rallway Board
in the Western Railway regar-
ding Mechanical Staff, (988)]

“That the demand under the head
Ralfway Board be reduced by
Rs. 100.”

[Need of abolishing the posts of
B. T. M. fitters and promoting
them to the posts of fitters in
the Western Raflway as has been
done in other Riflways. (989)]

“That the demand under the hcad
Rajlway Board be reduced by
Rs. 100.”

[Nced of fixing avenue of promo-
tion to the carpenters, black
smiths, and tin smiths working
in the Western Rallway Loco
8heds. (990)]

“That the demand under the head
Raflway Board be reduced by
Rs, 100.”

{Need of giving samc facilitles
to the Turners in the Loco
Sheds which are enjoyed by the
Macbinists. (991)]
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“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need of improving the condi-
tions of the Boller makers in
Loco Sheds. (992)]

“That the demand under the head
Raflway Board be reduced by
Rs. 100.”

[Need of piving promolion to
the mechanical staff according
to the skill and work allotted,
(993)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,”

[Failure In confitming the services
of the Mechanical Staff. (994))

"“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Non-payment of overtime dues
to the Supervisors of breakdown
tralns since September, 1969 in
the Western Railway. (997)]

“That the demand under the head
Rajlway Board be reduced by
Rs, 100.”

[Need of conducting highly
skilled tests In the Western
Rallway. 998)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of givlag preference to
senior Khalasls of Steam Loco
Sheds in Diesel Sheds. (999))

“That the demand under the head
Rallway Board be reduced by
Rs. 100,”

[N@ of doubling the wages of
Loco Shed filier Khalasiy than
other Khalasls, (1000)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of raising the wages of
fitters in view of their work and
responsibilities. (1001)]

" “That the demand under the head

Railway Roard be reduced by
Rs. 100.”

[Need of reducing work load of
the Mechanical staff. (1002)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100.”"

[Need of keeping adequated
stocks in the tool room of Delhl
Loco Shed, (1003)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need of keeping and malntain-
ing First Aid Box in the Delhi
Loco Shed which is absent these
days. (1004)]

“*That the demand under the head
Railway Board be reduced by
Rs, 100,

[Meed of implementing day-to-
day officialing duty of fiting
staff in the Delhl Loco Shed,
(1005)]

*That the demand under the head
Railway Board be reduced by
Rs. 100."”

[Need of upgrading all S. S.
Posts of Maintenance Siaff in
Delki Division of N, Railway,
(1006)]

';‘That the demand under the head

Railway Board be reduced by
Rs, 100"

[Need of restoring all privileges
denied to 24 Loco Shed Staff of
Delhi after restoring break in
sarvice of the Rellway employees,
{1007] ' -
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“That the demand under the head
Railway Board be .reduced by
Rs. 100.”’

[Denlal of right to senior staff
for Diesel training in the Western
Rallway, (1008)]

““That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of paying officiating
ollowan~e to all eligibles and
to prepare shedwise panel in
Ferozepur Division, Northern
Rallway, (1009)]

*“That the demad under the head
Rallway Board be reduced by
Rs. 160.”

[Need to pay overtime payment
to all who work above their
restored duty hours accordingly
and to maintain record by L.F.
JUC. in Ferozepur Division of
Northern Railway, (1010,)

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Failure in regular malntenance
of track in the Delhi Loco Shed.
(1011)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100,

[Functioning of the Canteen of
Delhi Loco Shed and need for
fresh  election of the Canteen
Commlittee, (1012)]

“That the demand uoder the head
Railway Board be reduced by
Rs. 100,

[Necd of removing trouble being
experienced about tipped tools
tc the Delhl Loco Shed. (1013)]
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“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure in the implcmenting of
class IV staff recommendations
and 25 per cent upgradation of
staff as per recommendation of
Shankar Sharans Award. (1014)]

*That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure in supplying uniforms
to Loco Mechanical Staff as
per recommendation of Das
Commsssion. (1015)].

““That the demand under the head
Rallway Board be reduced by
Rs. 100."*

[Need of stoppihg violation of
Hour of Employment Rules by
the local administration at
Jullundur City in Northern Rall-
way. (1016)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need of regular clcaning of
dugs for easy repair work of
engines at Jullundur City in Nor-
thern Railway. (1017)]

““That the demand under the head
Railway Board be reduced by
Rs. 100.”"

[Need of continuing half day
Jeave for religious functions in
Ferozepur Division of Northern
Railway. (1018)]

“That thc demand under the head
Railway Board be reduced by
Rs. 100",

[Need of keeping tools rooms
opened for 24 hours and provid-
ing them according to requirc-
ments in Ferozpur Divislon of
Northern Railway, (1019)]
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[Shri Ramavtar Shastri]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to introduced one day
more delux train to Calcutta
vig Patna and back, (1032)]

**That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Need to aliot a quota of seats
for MPs in deluxe trains running
between Delhi and Calcutta and
Vice versa. (1033)]

¢‘That the demand under the head
Railway Board be reduced by
Rs. 100

[Need to avold accidents and
to pay adequate compensation
to the next kin of casualties
among passengers. (1034)]

“‘That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to give employment to
the family members of those
employees who get injured dur-
ing service or those who retire.
(1035)]

“That the demand under the head
Railway Board be reduced by
Rs. 100."”

[Failure to ~ withdraw cases
against those rallway employces
who took part in September 19,
1968 strike. (1036)]

*“That the demand uader the head
Reilway Board be reduced by
Rs, 100,

[Fallure to check thefts of goods
valued at crores of rupeces every
year from Jamalpur rallway
workshop. (1037)]
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“That the demand under the head
Railway Board bs reduced by
Rs. 100,

[Indifferent attitude of the Rail-
way Board in sanctioning posts
for Hindi work in the office of
the Rallway Board and keeping
the post of Joint Director
(Hindi) vacant since its creation.
(1038)]

““That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of using national langua-
ges mentioned in the Eighth
Schedule to the Constitution
in the office of Railways in the
States, (1039,]

“That the demand under the head
Ordinary Working Expenses—Opera-
tion (Fuel) be reduced by Rs, 100,

[Failure to supply broken coal
to locomotives as per rules,
(1049)]

*“That the demaond under the head
Ordinary Working Expenses--Opera-
tion (Fuel) be reduced by Rs. 100.”

[Fallure to check large scale
pilferage and westage of coal.

(1041)]

“That the demand under the head
Ordinary Working Expenses —Opera-
tion (Fuel) be reduced by Rs, 100.”

[Failure to check corruption in
cases of accepting inferior coal
from contractors and paying
them for superior coal. (1042)]

“That the demand under the head
Ordinary Working Expenses--Opera-
tion other than staff and fuel be
reduced by Rs, 100.*"

[Failure to check sale of fake
tickets, (1043)]
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*“That the demand under the head
Ordipary Working Expenses—Opera-
tion other than staff and fucl be
reduced by Rs. 100,

[Need to check large scale
wastage ol stationary (I1U44)]

“That the demand under the head
Ordinary Working Expenses--Opera-
tion other than staff and fuel be
reduced by Rs, 100."

[Need to check ticketless travel
with & heavy hand. (1045)]

““That the demand under the head
Railway Board be reduced by

Rs, 100.”

[Misuse of Railway Territorial
Army composed of Rallway
employees at the time of last
one day token strike on 19th
September, 1968 and at other
occasions 10 suppress the legiti-
mate agitations of Rallway
employces. (1058)]

“That the demand uander the head
Railway Board be reduced by
Rs. 100.”

[Failure in conceding the just
and legitimate grievances of 1he
Railway employees working In
the Patratu Diesel Engine Shed,
(1059)]

SHRI SURAJ BHAN 1 1 beg to move :

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

(Fallure to provide adequate
stalf in the Ambala Canit.
Raftway Hospltal. (1060)]

“That the demand under the head
Railway Board be reduced by

Rs. 100.”
[Failure to appofnt a waterman
at Kalanau Rallway Swution
(Northern Railway). (1061)]
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“‘That the demand under the head
Railway Board be reduced by
Rs. 100,™

[Need to provide electricity at
Kesrl Rallway Statlon (Northern
Rallway) and the staff quarters
attached with the Railway
Statlon. (1062)]

“That the demand under the head
Rallway Board be reduced by
Re, 100."

[Fallure to improve the sanitary
conditlons in the rallway colony,
Ambala Cantt. (1063)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.™

[Need to  provide electric fans
at the exit gates of Ambala
Cantt. Rallway Stalion (Northern
Rallway) (1064)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,”

[Failure to provide electririty
at Kalanaur Rallway Station
(Northern  Railway) and the
staff quarters attached with the
Railway Station, (1065)]

““That the demand under the head

Railway Board be reduced by
Rs. 100,”
[Lack of even basic civic

the Rampura
Ambala

amenities  in
Railway Coloay at
Cantt. (1066)]

“‘That the demand under the head
Raliway Board be reduced by
Rs. 100,"

[Fatlure to improve the sanitasy
conditions in the raliway colony,
Ambala Cantt, (1067)]



D. G. (Rlys.), 1970-11

[Shri Suraj Bhan]

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[ Unsatisfactory working of Rail-
way Hosplial a1 Ambala Cantt,
(1068)]

*“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Inadequate medical facllitles to
the Rallway employees of
Ambala Cantt, and Ambala City.
(1069)]

“That the demand under the head

Rallway Board be reduced by
Ra. 100.”

[Inordinate and avoldable delay
in settlement of personal cases
of staff of Kalka Rallway
Workshop.  (1070)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Inadequate medical facilities to
the Class III and Class 1V staff
of Kalka Railway Workshop.
(1071)]

“*That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Gradually decreasing strength
of Kalka Workshop and the
undue, unwanted and discrimi-
natory transfers of staff there-
from, (1072)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

| Deterlorating relations of Ad-
ministration and staff of Kalka
Rallway Workshop. (1073)]
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“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Failure to improve the streets,
drinking water arrangements and
street lights In  the Railway
Colony—(DHOL Type) at Kalka
(Northern Rallway), (1074)]

*That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Failure to demolish DHOL
Type quarters prepared out of
tin sheets which are useful
nelther in winter nor in summer
and fInstecad construct  new
modern residential quariers for
the staff at Kalka, (1075)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Failure of the Railway Adminis-
tration to remove the grievances
of S. C. employees in the Rall-
way Workshop, Jagadhri per-
falning to their promotion,
(1076)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure to provide electricity at
Lalru Railway Station (Northern
Rallway) and in the Railway
nafl quarters attached with the
sald railway statlon. (1077)]

“That the demand uader the head
Railway Board be reduced by
Rs, 100.”

[Need to provide separate urinal
latrines for Rallway staff at
Ambala Camt./City Rallway
Stations. (1078)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Failure 10 remove congestion on
platform on account of mail
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bags of RMS at Ambala Cantt.
Rallway Station. (1079))

*‘That the demand under the head
Rallway Board be - reduced by
Rs. 100."

[Need to set up adequate
reuring rooms at Ambala Cantt,
Rallway Station. (1080)]

*“‘That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need to muke provision for
supply of beddings at Ambala
Cantt. Rallway Station, (1081)]

SHRI RAMAVATAR SHASTRI : I beg
to move :

“That the demand under the head
Rallway Board be 1educed by
Rs, 100,™

[Fallure to provide facility to
ask questions and recelve replies
in Hindi and other languages
listed in the Constitution during
interviews by the Rallway
officials, (1083)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,

[Need to shift the office of
Assistant  Station Master in
Patna near the maln gate.
(1084))

*“That the demand under the head
Rallway Board be redused by
Rs, 100."

[Filure to construct a pucca
overbridge In Mothapur near
Patoa  junction in Eastern
Railway, (1085)]

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Need to take over the railway
between Fatuha and [Islampur
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belonging to Light Rallway and
to convert It Into broad gauge
lne.  (1086)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to raise the amount belng
provided by the rallways to the
Khagaul Municipality as ald
because thousands of Rallway
employees are llving there.
(1087)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Fallure to check incidents of
hooliganism with railway
labourers and in their colony in
Garhara, which ls the centre of
Eastern and North Eastern
Railways, (1088)]

““That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Need to extend the present
over-bridge in Thana Bihpur
junction statlon, North Eastern
Railway, towards the North,
(1089)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need to open a D, T.8. office
in Sonepur, North Eastern Rail-
way (1090.]

“That the demand under the head
Rajlway Board be reduced by
Rs. 100,

[Need 1o find a solution to the
crisls immineat due to erosion
by river Guanges to Maoas
station of North Easiern Ral-
way, (1090)]
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[Shri Ramavtar Shastri

“That the demand under the head
Rallway Board be reduced by
Rs, 100,”

[Need to construct a waiting
room for I11 class passengers on
Thana Bihpur junction station

on North Eastern Railway,

(1092)]

SHRI SURAJ BHAN 1 1 beg to movei

“That the demand under the head
Railway Board be reduced by
Rs. 100. "

[Need to give adequate grades
to Power Cabin staff of Delhi
Main. (1094)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100."”

[Fallure to glve cash compensa-
tion to the commercial staffl
where their rest falls on Natlonal
Holldays, (1095)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

| Failure to accept the demands
of firemen (1096)]

“That the demand under the head
Railway Board be reduced by
Rs, 100."

[Failure to accept the domands
of firemen (1097)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to construct a new rail-
way line from Jagadhri to
Paoota Sanib in Himachal
Pradesh  (Northera  Railway)
(1098)]
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““That the demand under the head
Railway Board be reduced by
Rs, 100,

[Faflure to accept the outstand-
log demands of Rallway Guards,
(1099)]

*“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to start medical reimbur-
scment  system In the Rallways,
(1100}]

“'That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to extend tultion fee rei-
mbursement  to railway staff up-
to graduation, (1101)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Need for proving public call
booths at Ambala City, Ambala
Cantt. and Jagadharl Rallway
Stations. (1102)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to construct raised plat-
forms at Kalanpur Railway
Station, (1103)]

*That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to give lunch break to all
commercial clerks, (1104)]

““That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to give some special
allowance to all Commercial
Clerks who have to handle cash,

(1105))
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“That the demand under the head
Raflway Board be reduced by
Rs, 100"

[Need to revise the strength of
commercial staff in the Raillway
specially at Ambala, New Delbi
and Delhi. (1106)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to have a shed and pucca
platform on parcel sidings at
New Delhi. (1107)]

““That the demand under the head
Railway Board be reduced by
Rs. 100.”*

[Need to increase the percentage
of upgradation of posts of Com-
merclal Clerks, (1008)]

“That the demand under the head
Railway Board be reduced by
Rs, 100.””

[Failure to make provision for
absorption of staff declared
medically unfit in their respec-
tive Departments, (1109)]

““That the demand under the head
Rallway Board bec reduced by
Rs, 100"

[Need to supply adequate new
hand barrows and repair the
old ones at Ambala City and
Ambala Cantt. Railway Statlons

(1110)]

*“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need to supply adequate hand
barrows and repair the old ones

at New Delhi Railway Station.
(tun]

*“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Need of calculating the duty
bours of all the running stafl from

“signing on’ to ‘‘signing off"
(112)]

“That the demand under the head
Raflway Board be reduced by
Rs. 100"

[Need for improving the system
of confidental reports. (1113)]

**That tﬁe demand under the head
Rallway Board be reduced by
Rs. 100."

[Need of giving Immediate :n-
terim relief to the Railway
employees. (1114)]

“*That the demand under the head
Raliway Board be reduced by
Rs. 100,”

[Need to treat checking raliway
saffl as running staff. (1115)]

“That the demand uoder the head
Raillway Board be reduced by
Rs. 100.”

[Need to have changes In the
pay structure and service condi-
tions with the aim of having
rationalisation,  simplification
and uniformity in the case of
S.Ms and A.S.Ms. (1116)]

“That the demand under the head
Railway Board be reduced by
Rs. 100,”

[Need to stop automation in the
Rallway (1117))

“That the demand under the head
Raflway Board be reduced by
Rs. 100,”

[Fullure to decentralise relief
arrangments for 8.Ms,/A.S. Ms,
in Jodhpur Division (N, Raii-
ways) (1118))

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Faflure to give desert allowance
to the Rajlway employees wor-
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king In the desert areas of Rajasthan
(1119)

“That the demand under the head
Railway Board be reduced by
Rs. 100."

[Failure to provide any channel
of promotion for Rallway School
teachers, (1120)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,

[Fallure to Improve working
conditlons of primary sceools
under the Rallways. (1121)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Failure to provide adequate
number of latrines/bath rooms
to the essentlal service staff in
Railway Colony of Loco Shed
Delhl (1122)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Impropriety of forcing the
senior running staff to live in
one room quarter with family
in the loco Shed Clony, Delhi.
(1123)]

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Failure to provide separate
latrines/bath rooms for class 1V
staff in the Railway Colonies.

(129))

“That the demand under the head
Railway Board be reduced by
Rs. 100."

Failure to give chlldren educa-
cation allowance to Rallway
employees on the pattern of
other  Central Government
employees, (1125)]
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““That the demand under the head
Raflway Board be reduced by
Rs. 100.”

[Falture to provide electric fans
to class Iv Railway employees
in their residental quarters,
(126)]

“That the demand under' the head
Rallwap Board be reducad by
Rs. 100°*

[Failure to provide electric bulbs
in stairs and street lights In
Rallway Clonles in Delhi/New
Delhi. (1127)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Failure to restore issue of unl-
forms to Daftrles. (1128)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Failure to Improve quality
specially the stitching of uni-
forma, (1129)]

“That the demand under the head
Railway Board be redoced by
Rs, 100"

[Failure to give casual leave to
the stall of Railway Printing
Press as adimissible to Governa-
ment of Indla printing presses,
(1130)]

“That the demand under tne head
Rallway Board be reduced by
Rs. 100.”

[Fallure to arrange stoppage of
passenger trains near Railway
Printing Preas at Declhl to sult
the Railway Staff of that Press.
(131)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure to have any job analy-
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sis in Ferozepur Divislon (Nor-
thern Railway) (1132))

“That the domand under the head
Railway Board be reduced by
Rs, 100"

[Need to have job analysls of
Drawlng staff in all the rajlways
(1133))

“That the demand under the head
Raliway Board be reduced by
Rs. 100.”

[Need to treat parcel dellvery
clerks as running saff, (1134)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100,”

[Failure to extend C.G.H.S,
medical facllitles to the Railway
stalf where Railway Hospitals
are not in extistence. (1135)]

SHRI RAMAVATAR SHASTRI : I beg
to move 1

““That the demand under the head
Railway Board be reduced by
Rs. 100.™

[Failure 10 provide jobs in Rail-
ways to Scheduled Castes and
Scheduicd Tribes according to
gquuta, (1136)]

“That the demand under the head
Rallway Board be reduced by
Hs. 100.”

[Need to provide more faclilties
to passengers of 111 class in
Railways. (1137))

“‘That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to change present cource of
Ganga river and connect it with
its old course for checking the
eroslon of Mansi Siatton on
N.E. Railway from the river
as was suggested by Dr. K. L.
" Rao, the Minister of Irrigatlon
and M (13-

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Fallure in implementing sugges-
tions put forth in the Zonal
Informal Consultative Commit-
tees of Railways. (1139)]

SHRI B. K. DASCHOWDHURY
(Cooch Behar) : 1 beg to move

‘‘That the demand under the head

Railway Board be reduced by
Rs, 100.”

[Futliity to main-ain the Rail-
way Board with present 10p-
heavy administration, (1142)]

“That the demand under the head
Railway Board be redcuced by
Rs, 100.”

|Futility of inocreassng expendi-
ture in each and every year
uuder the head ‘Railway Board
(1143)]

“That the demand under the head
Railway Board be reduced by
Ks, 100.”

[Failure to reduce the number
of members of the Railway Board
as suggesied by the Administra-
tive Reforms  Commission,
(! I44)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100."

[Failure 1o increase efficiency of
the Administration. (1145))

“That the demand under the head
Miscellancous be  reduced by
Rs, 100.”

[Fallure of Rescarch, Designs
and Standards Organisation to
invent any new train control
machine in order to avoid
collision, (1146)]
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“That the demand under the head
Miscellaneous  be  reduced by
Rs. 100,

[Pailure of appreciating the
Electronlc Safety Device
Machine as invented by a
young scientist of Alipurduar,
now working as an employce of
tte N.F., Railway, which
works on the Principle of
M. M, R, (Modified Minlature
Radar) and automatically con-
trols the Reflway Engine, avold
accldents, and speed up move-
ment of the tralns, (1147)]

“That the demand under the head
Miscellancous  be  reduced by
Rs, 160,

|Failure of taking up the
survey work 1o convert the
existing metre gauge Line Into
broad gauge line from New
Cooch Behar to Gitaldah and
Bamanhat, In N, F. Rallway,
(1148)]

*“That the demand under the head
Miscellancous  be reduced by
Rs, 100"

[Pailure of toking any step
for the survey of 1wo new lines
from New Cooch Behar 1o
Hasimara and WNew  Cooch
B:har 1o Golakganj in Assum,
In N F. Rallway, (1149)]

*That the demand under the head
ordinary working Expenses-Adminis-
tratlon be reduced by Rs. 100."

[Need to improve the efficiency
of officers end their relations
with the employees. (1150)]

“That the demand under the head
ordinary working expenses--Adminis-
tration be reduced by Rs, 100

[Need 10 decrease the pun ber
of calsting officers. (1151))
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“That the demand under the head
ordinary working expenses-Adminis-
tration be reduced by Rs, 100.”

[Need to Include one member
from and amongst Scheduled
Castes and Scheduled Tribes in
the Rallway Service Commis-
sion to ensure that persons
belonging to Scheduled Castes
and Scheduled Tnbes do get
better representation in Services,
(1152)]

*“That the demand under the head
ordinary woirking expenses-Adn inis-
tration be reduced by Rs. 100."

|Need to remove area officers
wherever they are appointed,
(1153)]

*“That the dcmand under the head
ordinary working  expenses-Repairs
and Malntenance be reduced by
Rs, 100,

[Failure of diesclisation of the
D. H. scciion in the N, F.
Railway as suggested by the
Committee  on  uncconomic
lines, (1154)]

“‘That the nemand under the head
ordinairy working expenses-Repairs
.nd adal k A A br
Rs. 100."

|Fuilure of restoration of Haldi-
bhari-Jalpaiguri and Lavoguri-
Changrabhandl a Branch lines of
the N. F, Railway, which were
damaged by the great O:tober
deluge in North Bengal o
1968, (1155)]

“That the demand under the head
Ordinary Wosking Expeses-Rapairs
sod Mainotenance be reduced by
Rs, 100"

[Pailute of meintaining a Loco-
parage apd Loco-runnlog shed
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at New Coach B:har (B.G.) in
the N F. Rallway (1156)]

“That the demand under the head
Ordinary Working Expenses-Repairs
and Maintepance be reduced by
Rs, 100"

[Need to construct a carriage
and wagon workshop at New
Cooch Behar in N. F. Raliway,
which was originally planped.
(1157)]

“That the demand under the head
Ordinary Working Expenses-Operat-
Staff be reduced by Rs, 100.”

[Need to give overtime and
night duty allowances to all
opcrating staff, (11581]

“That the demand under the head
Ordinary Working Expenscs-Operat-
ing Stall be reduced by Rs. 100."’

[Nced 1o open up scopes for
signallers and 1elecommunication
employces to higher promotion,
(1159)]

“That the demand under the head
Ordinary Working Expenscs-Operat-
ing Stafl be reduced by Rs, 100"

[Need to Improve the service
conditions of signallers and
telecommunication  employees,
(1160 ]

“That the demand under the head
Ordinary Working  Expenses-Staff
Welfare be reduced by Rs. 100"

[Need to appolat a Commitice
10 review the activities of some
vindictive officers in N.F. Rail-
way  like Area  Officer,
D.C.SD.OS. for their vindic-
tive orders against employees,

(1161)]

“That the demand under the head
Ordinary Working  Expcnses Buall
Welfare be reduced by Rs, 100.”
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girvevances Cell or Councll,
with three persons, representing
the Railway, the employees and
& retired Judge of High Court,
where employees may file thelr
grlevances after cxhausiing de-
partmenial procedures, (1162)]

“That the demand under the head
Ordinary Working  Expenses-Staff
Wellare be reduced by Rs. 100,”

|Need to apen snbsidised hostels
attached to schools in the N.F.
Rallway for the benefit of
employees children. (1163)]

‘‘That the demand under the hcad
Ordinary  Working Expenses-Staff
Wellfare be reduced by Rs, 100"

[Need to give due recognitlon
to varlous categories of associa-
tions. (1164)]

*'That the demand under the head
Construction of New Lines-Capital
and Depreclation Reserve Fund be
reduced by Rs, 100.*

[Fallure to provide more money
for Mass Repid Transit System
in Calcutta City, (1165)]

““That the demand under the head
Construction of New Lines-Capltal
And Depreciation Reserve Fund be
reduced by Rs, 100"

[Failure to expedite the Circu-
lar Railway Project for Calcutta,
(1166)]

SHRI RAMAVTAR SHASTRI : 1 beg
1o move !

“*That the demand under the hcad
Railway Board be reduced by
Rs, 100"

[Necd of kipping Delhi Loco
shed pits always clcan end for
this Improvisatlon injector steem
should be uscd, (1208)]

“That the demand under the head
Rallway Board be reduced by

‘Rs; 100"
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regular supply of materfals with
tools for maintalsing Loco sheds
and for technical efficlency.
(1209))

““That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need of emplementing Kunzru
Commitiece recommendation
regarding reduction of jurisdic-
tlon of P.W. Is. (1210)]

*That the demand under the hcad
Railway Board bc reduced by
Rs, 100.”

| Need of implementing recomen-
dation of Kunzru Commitiee
regarding relinguishing P.W. Is,
of stores charges. (1211)]

“That the demand under the head
Railway Board be  redcued by
Rs, 100"

[Need of implementing Wanchoo
Committee recommendation
regarding Gazetted rank for
P.W.is, at Important stations.
(1212)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need to pay wages to casual
labourcrs at par with the per-
manent labourers as they do
the same work. (1213}]

**That the demand under the head
Railway Board be reduced by
Rs 100."

[Need of increasing carde
strength of permanent gangs,
(1214)]

“That the demand under the head
Rullway Board be reduced by
Rs, 100,"

[Need to increase the strength
of leave resorves and rest glvers,
(121%))
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“That the demand under the head
Rallway Board be reduced by
Rs. 100."”

|Need of relieving P,W.Is, and
A.P.W.ls, of all non-lechnical
responsibilities  without  any
further delay. (1216)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Meed of fixing of specific
responsibilities on caiegory basis
on PW, Is, and their subordi-
nates and to ameod the Gencral
and Subsidiary Rules according-
ly. (12171]

*““That the demand under the hcad
Railway Board be reduced by
Rs. 100,”

|Meed of declaring Keymen and
Maics as skilled supervisors and
Gangmen assemi-skilled category
(1218)]

“*That the demand under the head
Railway Board be reduced by
Rs 100."

[Need of bringing at per the
pay scale of Keymen and Mates
with the Mechanical Signal
Maintalner of Signal and Tele-
communications Department,
(1219)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need of fixing pey scale of
A.P.W. 15,—250 » <. 380 (which
is the present starting pay for
P. W, Is.) as interim arrange-
ment, (1220)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need of fixing specitic duty
bours of P.W, Is. and A.P.W.Is,
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as well.as their perfodic rest
and holidays. (1221)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Need of speclal allowance for
APW.ls. for high speed
_routes where higher  grade
P.W.Is. are stationed. (1222)]

“That the demand under the head
Railway Board be reduced by
Rs. 100,

[Need of removing disparity
with respect to allowances, such
as might allowance, breakdown
allowances etc, (1223)]

“That the demand under the head
Railway Board be reduced by
Rs. 102,

[Failure to look into the peeds
of P.W.Is, and A, P, W.ls.
regarding accommodation,
medical, children’s education
etc. (1224)]

“That the demand under the head
Rallway Board be reduwced by
Rs. 100.""

[Need of removing all the grie-
vances of the P, W, Is, and
A.PW.Is, (1225)]

«That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Need to increase percectage of
promotion of P.W. Is. which
is at present 7 per cent. (1226)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[ﬁud of implementing B.T.M.
policy in all the Loco sbheds in

Northern Rallway. (1227)]
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**That the demand under the head
Rallway Board be reduced by
Rs, 100.";

[Need of abolition of seml-skill-
ed posts and upgrading them as
skifled posts in all Loco sheds
of Northern Railway. (1228)]

““That the demand under the head
Rallway Board be reduced by
Res, 100"

[Need of imparting diesel train-
to supervisors FICs In Loco
sheds of Northern Rallway,
(1229))

““That the demand under the head
Railway Board be reduced by
Rs, 100.” '

[Need of stopping direct recruit-
ment of FICs in all diesel sheds
in Northern Rallway. (1230)]

““That the demand under ‘the head
Reailway Buard be reduced by
Rs, 100."”

[Need to cancel FIC grade ‘A’
sclection Panel published on
27-12-69 vide G.M, (P) letter
No. 755-E[216 (ENC), Northern
Railway (1231)]

““That the demand under the head
Rallway Board be reduced by
Rs, 100,”

{Fallure to withdraw the recogni-
tlon of Natlonal Federation of
Indian Rallwaymen, (1232))]

SHRI P. G. SEN (Purnea): I beg to
move : ’

“That the demand under the head
Rallway Board be reduced by
Rs, 100,"

[Fallure of maintaining coaches
in proper order, (1233)]
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*““That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Fallure to glve uniform treat-
ment to the T.T.E's in regard
to thelr T.A. reckoning them
as running stafl in all the rail-
ways, (1234)]

SHRI BENlI SHANKER SHARMA :

1 beg to move :

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Need for stopping mail and
express tralns at Naugachia in
North Bhagalpur which is a
great business centre, (1243)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to start a new train bet-
ween  Baidyanathdham and
Jesldih between 22 hours and
02 hours to provide connections
with up and down trains at
Jesidih  for passengers from
Baidyanathdham, majority of
whom are pilgrims from diffe-
reot parts of the country,
(1244)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need to attach a bogle direct
for Patna In the train leaving
Baidyanathdham in the night to
enable the Baldyanathdham
passengers to reach Patna in the
morning, (1245)]

SHRI P. G. SEN: I beg to move :
“That the demand under the head
Rallway Board be reduced by
Rs. 100,”

[Failure to provide a substitute
for the retired incharge of the
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night shift at Katlhar Enquiry
office. (1246)

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure to provide sufficlent
funds to broad gauge the Kati-
har Barauni line, being the
only line of the sensitive area,
without delay, (1247)]

“That the demand under the head
Railway Board be roduced by
Rs, 100.”

[Failure to change category and
designatlon of the mistry and
chargeman having identical duty
to perform to one grade as
chargeman, (1248)]

*That the cdemand under the head
Rallway Board be reduced by
Rs, 100.”

[Need for protectlon works In
Barauni-Katihar line at Manshi
In view of the displacement of
local inhabitants, (1249)]

*‘That the demand under the head
Rallway board be reduced by
Rs, 100,

[Fallure to provide sleeper
coaches for night travels o
passenger trains. (1250)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to remove congestions
in the traios. (1251)]

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : I beg to move :

* That the demand under the head
Rafilway Board be reduced by

Rs, 100"

[Delay In the comstructlon of
Cuttack-Paradip rallway lioe and
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reversal of the decision of the
Minister by Rallway administra-
tion, (1252)]

“That the demand under the head
Railway DBoard be reduced by
Rs, 100"

[Halt of express traln at Koral
railway station on S.B. rallway
(1253)]

*““That the demand under the head
Railwar Board be reduced by
Rs. 100."

[Need to start passenger train
beiwcen Boroll and Bolani mines
area in the district of Koenjor
of Orissa, (1254)]

“That the demand. under the head
Railway Board be reduced by
Rs, 100,

[Lease of raiiway lands to culil-
valors at Hardaspur and Garh-
Madhupur railway station area
on S.E. railway. (1255)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Stepping up the running time
of Utakal Express from Delhi
to purl. (1256)]

“That the demand under the head
Railway Board be reduced by
Rs., 100"

[Elimination of stagnatlon of
train controllers, (1257))

“That the demand uoder the head
Rallway Board be reduced by
Rs, 100"

[Restoration of fringe benefits
withdrawn after the amalgama-
tion of dearness allowance with
besic pay, (1258)]
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“‘That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to glve night allowance
to all control siaff Irrespective
of thelr pay scales who perform
night duties. (1259)]

*‘That the demand under the head
Rallway Board be reduced by
Rs, 100.” ‘

[Provision of centralised air
conditioning as per Rallway
Board's instructions, (1260)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Amalgamation of grade T and
grade 11 of trafo controllers,

(1261)]

“That the demand under the head
Rajlway Board be reduced by
Rs, 100.”

[Provision of latest means of
communication in control offices,
(1262)]

*“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to declare Deputy Traln
Controllers as ‘Intensive’ workers
fnstead of ‘Continuous, (1263)]

SHRI BENI SHANKER SHARMA :

1 beg to move :

“‘That the demand under the head
Ordinary Working Expenses-Adminis
tration be reduced by Rs. 100.”

[Need to improve the service
conditions of Guards, Travelllng
Ticket Examiners and A ttendants
in  Reserved  (Compartments,
(1264)]
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“That the demand under thg head
Ordinary Working Expenses-Adminis-
tration be reduced by Rs. 100,

[Fallure to check pliferage of
fitting and fixtures in ruoning
coaches, (1265)]

“That the demand under the head
Ordinary Working Expenses-Adminis-
tratlon be reduced by Rs. 100."

[Need to put special guards to
check pliferage at the yards,
where the tralns are kept over-
night for washing and cleaning
operations. (1266)]

*That the demand under the head
Ordinary Working Expenses-Adminis-
traticn be reduced by Rs. 100"

[Need to separate vegetorin and
non-vegelarian catering and put
them in charge of separate
contractors, (1267;]

“That the demand under the head
Ordinary Working Expenses-Adminis-
tration be reduced bp Rs, 100.”

[Necd of a bridge between Sahib-
ganj (on Sahibganj Loop) and
Katihar to provide casy ap-
proach for thousands of daily
pastengers who have to spend
seven hours to cover a distance
of 31 kllometers, (1268)]

“That tbe dcmand under the head
Ordinary Working Expenses-Adminis-
tration be reduced by Rs, 100.”

[Failure to keep the batteries
properly charged in  tralos
running on Sahibganj loop
resulting In total darkness at
times, giviog splendid oppor-
tunity to thleves and pick-
pockets. (1468))

SHRI RAMAVATAR SHASTRI: I

beg to move :

#That the Demann under the Head

“Rallway Board be reduced by
Rs, 100,

[MNeed of fixing pay scales of
P.WIis. Rs, 335-Rs, 485 and
Rs. 450-Rs, 575 as interim
arrangement (1284)]

SHRI BENOY KRISHNA DASCHO-

WDHURY : I beg to meve :

“That the Demand Under the Heao
Rallway Board be reduced by
Rs, 100,

[Fallure to treat T.T. Es.
as running staff of the trains and
also to refer the issue to one-
man (ribunal set up by the
Railway Ministry through
agreed upon earller by ihe
Railway Board (1285)]

“That the Demand under the Head
Ordinary Working Expenses- Opera-
ting Staff be reduced by Rs, 100,

[Mced to declare the duty hours
of Station Masters and Assistant
Station Masters on continous
duty rosters and not on intermit-
tent duty (12%6)]

“That the Decmand under the Head
Ordinary Working  Expenses-Staff
Wellare be reduccd by Rs, 100,”

[Restricting averues of promo-
tion of T. T. Es. by deploying
class IV staff incharge of two-
tier and three-tier  sleeper
coaches In N.F, Railway
instead of T. T. Es. (1287)]

‘“That the Demand under the Head
Ordinary Working  Expenses-Staff
“WWelfare be reduced by Rs. 100"

[Stagnation In the cadre of
T. T. Es, due to filling up posts
by medically decategorised staff
ffom other depariments and
< “smigning them  senlority over
serving tickivg staff (1288)]
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“That the Demand uuder the Head
Ordinary Workiog  Expenses-Staff
Welfare be reduced by Rs, 100,”

[Unwarranted punlshments to
force a particular quantum of
earning compulsorily by each
travelling-Ticket Examiner o
N. F. Railway (1289)]

“That the Demand under the Hend
Ordinary Working  Expenses-Stafl
Welfare be reduced by Rs, 100.”

[Harassment caused to T, T. Es.
by not allowing the use running
rooms even while on duty
(1290)]

“That the Demand under the Head
Ordinary  Working Expenses-Staff
Wellare be reduced by Rs, 100,

[Utllisatlon of 7§ per cent upgraded
posts of T. T. Es, ‘A’ on inspection
jobs and to that extent diminishing
the working cadre of Ticket checking
stalf with the cxisting worklouad
(1991)]

SHRI K. M. MADHUKAR : I beg to

move ;

““That the Demand under the Hcad
Ordinary Working Expenses-Opera-
tion (Fuel) be reduced by Rs, 100",

[Fallure to introduce more
diesel-engines to replace steam
engines (1292)]

*“That the Demand under the Head
Ordinary Working Expenses-Operation
(Fuel) be reduced by Rs, 109."

[Failure to make required
progress in iotroducing more
electric engines  to .replace
stcam engines (1293)]

“That the Demand under the Head
Ordipary Working Expenses-Opera-
tlon (Puel) be reduced by Rs, 100.”

[Failure to make adequate
arrangements for the safety of

goods during loading and
unloading from broad gauge
Hne ‘to  metre guage line and
vice versa (1294)]

“That the Demand under the Head
Ordinary Working Expenses-Opera-
tlon (Fuel) be reduced by Rs, 100

|Failure to check theft and
pilferage of goods during
loading ann unloading (1295)]

““That the Demand under the Head
Ordinary Working Expenses-Opera-
tion (Fuel] be reduced by Rs, 100,"'

[Failure to reduce the heavy
expendlture being incurred to
meet claims for damages as a
result of irregularities during
loading and unloading of goods
(1296)]

#That the Demand under the Head
Ordinary Working Expenses-Opera-
tion Other than staff and fuel be
reduced by Rs. 100,

[Failure to osheck the number of
cases of claims for-damages
(1297)]

“That the Demand under the Head
Construction of New lines-Capital
and Depreciation Reserve Fund be
reduced by Rs. 100.”

[Failure to extend N.E.
Railway direct from Narkatiganj
to Gorakhpur by construcling a
bridge at Varanas! (1298)]

“That the Demand under the Head
opea line works-Capital Depreclation
Reserve Fund and Development Fund
be reduced by Rs, 100.""

[Acute dearth of Housing
facilities for class 11 and class
1V employees and casual workers

(1299)]

*“That the Demand under the Head
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Penslonery Charges-Pension Fund be
reduced by Rs, 100,”

[Fallure to give special facilitles
to those employees who come
from drought, famine and flood
stricken areas (1300)]

““That the Demand under the Head
Ordinary  working  Expenses-Staff
Welfare be reduced by Rs, 100,”

[Failure to spend adequate
money on medical facilliles to
class 11l and class 1V Railway
employees and casual workers

(1301)]

“That the Demand under the Head
Ordinary Working  Expenses-Staff
Welfare be reduced by Rs. 100.”

[Faiture to provide proper unl-
forms at appropriate time to
Rajlway sweepers, watermen and
other class 111 employees (1302)]

That the Demand under the Head
Ordinary  working  Expenses-Stalf
Welfare be reduced by Rs, 100.”

[Fallure to replace the quarters
lacking minimum facllities for
human living for polatsmen,
Khallasls and other employeces
of lower class (1303)]

“*That the Demand under the Head
Ordinary Working Expenses-Staff
Welfare be reduced by Rs, 100"

[Falture to Increase the facilitles
in Railway staff quarters at
R n - L i A,

(1304)]J

*That the Demand under the Head
Ordinary Working Expenses-Staff
Wellare be reduced by Rs. 100.”

[Pailure to check the water
logging near quarters of Rallway

. employees at Chakia station on
N.E. Railway (1305)]
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“That the Demand under the Head
Ordinary Working Expenses-Staff
Welfare be reduced by Rs 100."

[Fallure to construct a pacca
road upto the colony of Railway
empioyees at Chakia station on
N.E. Rallway (1306)]

“That the Demand under the Head
Ordinary Working Expenses-Staff
Welfure be reduced by Rs, 100"

[Fatlure to sct up a High School
for the bepefit of children of
Rallway employees at Muzaffar-
pur junction on N.E, Railway
(1307)]

“That the Demand under the Head
Ordinary Working BExpenses-Staff
Welfare be reduced Rs. 100.”

[Failure to remove the inade-
quacy of medical facilities pro-
vided in the hospital for Railway
employees at Muzaffarpur junc.
tion on N, E, Rallway (1318)]

“‘That the Demand under the Head
Ordinary Working  Expenses-Staff
Welfare be reduced by Rs. 100."’

[Failure to improve the quality
of food stuff supplied in can-
teens for Rallway employees
(1309]

“sThat the Demand under the Head
Appropriation to Pension Fund be
reduced by Rs. 100,”

[Fallure to check bribery, delay
and rediapism in pensions to
Rallway cmployees (1310)™

“*That the Demand under the Head
Open Line Works—(Revenue) be
reduced by Ra. 100."

[Failure to provide various
amenlties such as reading rooms,
playgrounds, etc. to  Railway
employces at Motibari Station
oo N.E. Rallway (1311)]
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“That the Demand under the Head
Open Line Works—(Revenue) be
reduced by Rs, 100,”

[Neglecting the facllities in
quarters, lighting arrangements,
repairs of roads, etc. at Motipur
Mahwal, Chakia, Mchsl, Pipra
and other Siatlons on N.E,
Rallway (1312)]

SHRI J, M. BISWAS (Bainkaura) : I

beg to move |

“That the Demand under the Head
Railway Board to reduced by Re. 1.’

[Unnecessary  introduction of
Electronic Computor In Offices
threatening job security of thou-
sands of office stalf and dama-
ging future employment poten-
tiality (1313)]

“That the Demand under the Head
Rallway Board be reduced 1o
Re. L™

[Unnecessary  introduction of
automatic track maintenance
machine, threatening job securlty
of large number of Gungmen
and damaging fuwre employ-
ment potentlality (1314)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100,”

[Failure to fight out red-tapism
in Rallways (1315)]

“That the Demand uoder the Head
Rallway Board be reduced by
Rs, 100.”

[Need to stop automatlon In
Rallways (1316)] -

“That the Demand under the Head .

Rallway Board be reduced by
Rs, 100.”

[Need to carry the dining car
by Kalka-Deihl-Howrah Mail
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upto Howrah [nstead of detaching
the same at Mughalsarai (1317)]

“That the Demand under the Head
Rallway Board be reduced by
Rs, 100"

[Misuse of Railway Territorial
Army composed of Rallway
employees in suppressing the
ligitimate agitations of Railway
employees (1318)]

*“That the Demand under the Head
Rallway Board be reduced by
Rs. 100.”

[Failure to adopt a permanent
solutlon so that the Railway
employees on duty are pot
physically assaulted by the
travelling public for detention
of trains (1319) ]

““That the Demand under the Head
Railway Board be reduced by
Rs. 100,

[Failure to pay need-based mini-
mum wage (o the rallwaymen
(1320)]

*“That the Demand under the Head
Rallway Board be reduced by
Rs, 100"

[Need to recognise one unlon
in one zone and one All India
Federatlon of Railway Emplo-
yees on the support of majority
of employees (1321)]

“That the Demand under the Head
Oxdinary Working Expenses-Opera-
ton (Fuel) be reduced by Rs. 100."”

[Fallure to check corruption in
case of accepting inferlor coal
from private coal mine owners
and paying them the price of
superior coal (1322)]

#That the Demand under the Head
Construction of New Llnes-Capital
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and Depreciation Reserve Fund be
reduced by Rs. 100’

[Failure to expedite the cons-
tructlon work of the Circular
Railway Project for Calcutta
(1323)]

“That the Demand under the Head
Construction of New Llnes-Capital
and Depreciation Reserve Fund be
reduced by Rs. 100"

[Need to construct bread gauge
line from Purulia to Kotsilla in
S.E. Railway and replace entire
N.G. line to BG. in BDR
which has been taken over by
the S.E, railway from a private
party (1324)]

“That the Demand under the Head
Railway Board b: reduced by
Rs. 100.”

[Need to cut drastically the
number of top officers in all
dcpartments of the Railway and
restoring the number of class [i1
and class 1V staff employeces
(1325)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100

[Failure to supply regularly the
clothings of gangmen (1326)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100." .

[Fallure to provide adequate
medicine for the rallway dis-
pensaries and hospitals -and also
increase the number of doctors
for ralilway hospltais (1327)]

“That the Demand under the Head

Rallway Board be reduced by
Rs. 100,

[Failure to fix up not exceeding
8 hours duty for all categories
of Railway staff (1328)]
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““That the Demand under the Head
Railway Board be reduced by
Rs, 100",

[Failure to observe impartiality
in selecting railway employces
for rewarding them for com-
mendable service (1329)]

“That the Demand under the Head

Rallway Board be reduced by
Rs, 100.”

[Need to stop recruitment of
class I officers for rallway
services (1330)]

*“That the Demand under the Head
Railway Board be reduced by
Rs, 100"

[Meed to amend Adjudicator's
award In fixing up the duty of
running staff (1331)]

* That the Demand under the Head
Rallway Board be ruduced by
Rs. 100.”

[Fallure to scrap the ‘economy
drive’ slogan in the Raliways
resulting in surrender of estab-
lishments, surrender of posts in
higher scale and threatening job
security of large number of
employees (1332)]

*That the demand under the Head
Railway Board be reduced by
Rs, 100"

[Need of scrappihg of Govern-
ment Servant's Conduct Rules
for railway employees (1331)]

““That the demand uoder the Head
Rallway Board be reduced by
Rs, 100"

[Need of abolition ‘C’ grade
in Guard's category promoting
all the *C’ grade Guards to the
post of 'B grade (1334))
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“That the Demand under the Head
Rallway Board be reduced by
Rs, 100,

[Need to absorb all shed and
runoing staff of steam locomo-
tive ageinst the vacancies of
shed and running staff to Ele-
ciric or diesel locomotives after
electrification or  dieseHsation
as the case may be (1335)]

““That the Demand under the Head
Rallway Board be reduced by
Ra, 100."

|Failure to restore full trade
unlon rights to Railway Protec-
tlon Force staff and Railway
school teachers (1336)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100.”

[Need to reduce the difference
between the lowest and highest
pay In the Railways to 1-10
(1337M]

“That the Demand under the Head
Rallway Board be reduced by
Rs, 100.”

[Need to eradicate favouritism,
nepotism and other corrupt
practices in matters of promo-
tion, posting, fixation of senio-
ity etc. of the class JIl and
class 1V category employees

(1338)]

“That the Demand under the Head
Rajlway Board be reduced by
Rs, 100.""

[Pailure to implement the reco-
mmendations in full of Class IV
Swaff Promotion Committee
{1339)]

**That the Demasd under the Head

.5.G. (Gen.) 1969-70 450

Raillway Board be reduced by

Rs, 100.”

[Faflure to pay an interim re-
lief of Rs, 60/- to each of the
Railway employee kecping In
view the rise In cost of price
Index (1340)]

““That the Demand under the Head
Railway Board be reduced by
Rs. 100.""

[Need to reinstate all employees
back to their service who were
removed from services under
article 311 (2) (c) of the Consti-
tution (1341)]

“That the Demand u.der the Head
Railway Board be reduced by
Rs. 100"

[Need to cancel all orders of
transfer served on the railway
employees for their trade union
actlvities particulary after the
September 19, 1968 strike
(1342)]

“That the Demand under the Head

Railway Board be reduced by
Rs. 100.™
[Failure to withdraw court

cases against those Rallway
employees who took part in
September 19, 1968 strike 1334)]

*4That the Demand under the Head
Rallway Board be reduced by
Rs. 100."

[Need to reinstate all Railway
employees back to their services
who were removed from services
in connection with the Scptem-
ber 19, 1968 sirike (1344)]

““That the Demand under the Head
Rallway Board be reducced by
Rs, 100.""

[Faflure to treat the travelling
ticket examiners as running staff

(1345)]
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““That the Demand under the Head
Railway Board be reduced by
Rs. 100,

[Fallure to supply standard food
to the passengers In dining cars
and refreshment rooms (1346)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100.”

[Need to Introduce an Express
train elther from Tota or from
Chakradharpur  vig Purulia,
Bankura and MIidnapur districts
headquarters stations to How-
rah and back (1347)]

““That the Demand under the Head
Railwaw Board be reduced by
Rs, 100.”

[Need to provide a road over-
bridge at Anara statlon in S.E.
Railway covering both the up
and down yards (1348))

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100.”

[Failure to implement complete
decasualisation of labour (1349)]

“That the Demand under the Head
Raliway Board be reduced by
Rs. 100" ’

[Failure to pay authorised scales
of pay to the casual labour afier
completing 6 months of service
with or without breaks (1350)]

“That the Demand under the Head
Rallway Board be reduced by
Ras. 100,

[Necd to stop mal-practices ia
distributing Railway land for
agricultural purpose in Adra
Division of the South Basiern
Railway and make arrangements
1o simplify the process of distri-
butlon (1364)]
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“That the Demand under the Head
Rallway Board be reduced by
Rs, 100"

[Need to stop mal-practices In
distributing Railway land in
Railway markets in Adra Divi-
slon of the South Eastern Rail-
way for construction of shops
(1365)]

“That the Demand under the Head
Railway Board be reduced by
Rs, 100.”

[Need for reclassification of
Ramsagar statlon in  Adra-
Khbaragpur section on the Scuth
Eastern Rallway from a flag sta-
. tlon to *B’ class station and also
remodelling of tne said station
platform providing an overbridge
from North to South over the
rallway track (1366)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100.”

[Need for electrification of all
the station platforms in between
Adra-Kharagpur section of the
Soth Eastern Rallway (1367)]

““That the Demand under the Head
Rallway Board be reduced by
Rs. 100.”

[MNeed to supply drinking water
to the travelling passengers at
all stations between Purulia and
Kharagpur Io South Eastern
Railway (1368)]

“That the Dsmand under the heap
Rallway Board be reduced by
Rs, 100,

[Failure to maintala the 3rd
class walting rooms at all Sta.
tion between Purulia and
Kharagpur in South Eastern
Rallway up to the siandard
and make arrangements for pro-
per cleaning of the waiting
rooms and the lavatories pro-
vided at the station premiscs
(1369)]



**That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need for eight hours duty only
for Token porters, Points men,
Cabin lever men and other
operating stafl posted at different
stations In Adra division of
South Eastern Railway (1370)]

““That the demand under the head
Railway Board be reduced by
Rs. 100"

[Failure to arrange sufficlent
protection for Guards and
Drivers from being manhandled
by the miscreants while perform-
ing their dutles (1371)]

¢That the demand under the hcad
Rallway Board be reduced by
Rs, 100."

(Failure to award the contract
of supplying trucks to the Divi-
sional Medical Officer, South
Eastern Rallway, Adra for
conservancy work, to the South
Eastern Rallway Multlpurpose
Laboar Contract Co-operative
Soclety Ltd.,, Adra, under the
influence of the private contrac-
tors (1375)]

“That the demand under the Head
Railway Board be reduced by
Rs, 100.”

[Fallure to Implemeat recom-
mendation of the Planolng Com-
mission In maiters of awarding
conlract to the labour contract
co-operative societies. (1376)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to eradicate corruption
in matiers of deallog with the
Labour Contract Co-operative
Societios (I 311}]
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*“That the demand under the Head
Railway Board be reduced by
Rs. 109,

[Need to stop corrupt practices
prevalling In Northern Railway
in matters of promotion of
Scheduled Caste employees
agalnst reserved posts (1378)]

“Tha) the demand under the Head
Railway Board be reduced by
Rs. 100."

[Fallure to take prompt and
definite steps for repayment of
money lying with the Railway
on different accounts, j. e., re-
fund for unused tickets, counter-
manding charges for speclal
trajos (1379)]

SHRI BHOGENDRA JHA : I begto

move ;

*That the demand under the Head
Rallway Board be reduced by
Rs. 100.”

[Need for linking up Darbhanga
and Mouzaflarpur junctions on
the N.E.R, by a direct new rail-
way lioe (1384)]

*That the Demand under the Head
Rallway Board be reduced by
Rs. 100,

[Need for linking up Madhu-
bani and Nirmall sations on
the NE.R. by a pew railway
line vig Andhrathashi (1385)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100.”

[Need for linking up Jai Nagsr
Bita Marhi stlalions on the
N.E.R, by a dlrect new railway
live (1386)]

“That the Demaod under the Head
Railway Board be reduced by
Rs, 100."

[Need for Hnking up Sakarl and
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Hassanpur road statlons on the
N.E R, by a direct new rallway
lioe (1387)]

““That the Demand under the Head
Reilway Board be reduced by
Rs, 100"

[Need for shifting Rajendrapaul
Halt on E. Railway °further
South just to the northern end
of Rajendra bridge (1388)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100."

[Need for linking Nirmall and
Supoul stations of the NER,
by re-eonstructing the railway

line (1389)]
“That the Demand under the Head
Railway Board be reduced by
Rs. 100"

[Need for opening railway halt
at Muraitha between Kamtaul
and Jogiara stations on the
N.ER. (1351)]

*“That the Demand under the Head
Railway Board be reduced by
Rs. 100,

[Need for opening railway halt
at Koraiha b:tween Jainagar
and Khajouli stations on the
N.E R. (1391)]

“That the demand under the Head
Railway Board be reduced by
Rs, 100"

[Need for construction of over-
bridge on the first crossing of
reilway line to the north of
Daibhanga juction on the N E.R.
(1392)1

“That the D:mand under the Head
Railway Board be reduced by
Rs. 100"

[Need for construction of over-
bridge on tho firm crogsiog of
rallway line to the West of
Samastipur junction (1339)]
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“That the Demand under the Head
Rallway Board be reduced by
Rs, 100" -

[Need for extension of broad
gauge line from Samastipur to
Raxaul vig, Darbhanga on the
N.ER. (1394)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100."’

[Need for extepsion of broad
guage line from Bara Banki to
to Katihar vig ‘Muzaffarpur on
N.E.R. (1395)]

[SHRI SHRI CHAND GoOYAL in the
Chair]

MR. CHAIRMAN : The cut motions
are also before the House,

Since Shri Om Prakash Tyagi, who has
given noilce of the half an hour dlscusslon
is not present here, we shall continue the
discussion on the raliway budget,

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Mr. Chairman, sir, I have moved
certain cul motions regarding the working
of the railways. Before dealing with them,
I want to refer to one imporiant report re-
garding the railways, namely, the report of
uan-economic rallway lines by a committee of
which the chairman was our friend, Shri
Roshal Lal Chaturvedl. That report,
which was submitted sometime back, refers
to some uneconomic railway lines, Here [
want to slress one point, Haviag regard
to the fact that transport and communica-
tion in Iodia is in such a poor state, all
rallway lines are of graeat utllity to the
society, Therefore, the dismantling or clos-
ing down of certain lines on account of the
fact that they are not giving sufficlent in-
come s not a right step or policy. It may

‘be that some of the railway lines have be-

come too old for want of repairs over a
long period and, therefore, those lines have
become uncconomic or it may be that be-
cause of the poor condition of the traios
they are runaning at a speed which is lower
than the specd of the bullock cart and, there-
fore, th:y are not attracting sulTiclent goods
and passenger trafflc, In ordir to meet
this problem my suggestion would be that
all those narrow gauge lines which are ua-
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economic should be converted into broad-
gaue in a phased programme,

Coming to specific railway lines, especi-
ally in the South Eastern Railways, all
Members from  Orissa have been stressing
time without number the early construction
of the Talcher-Bimalagarh line. We have
been agitating for this for the last ten years.
1 remember that sometime In 1961 when
Shrl Jagjivam Ram was the Rallwav Minis-
ter, when the 3rd Five Year Plan was b:ing
finalised we impressed on him the nccessity
for taking up this line, Because, hall of
the distance hetween Rourkela and Talcher
has alrcady becn covered; that is to say,
from Rourkela to Barsua (here is a railway,
We need only 80 kilometres of fresh line 10
connect Rourkela to Talcher, which will
connect not merely the important city of
Rourkela but also the main Calcutia-Bombay
and Calcutta-Mardras line which joln this
line at Cuttak station. Although the railway
authorities have made some progress regarding
the engincering survey of the Talcher-Bimla-
garh line, I think that there is nced to ex-
pedite the constructlon of this railway line,

The second point on which all the Mem-
bers from the Siate of Orissa have been
emphasizing is connectlng Paradip port with
the main railway line runnilng between Cal-
cutta and Madras., The connecting of Para-
dip. which is developing as one of the major
ports on the Eust Coast, wlth the hinterland
epecially for the purpose of export of iron
ore from Orissa 1o Japan. has been handi-
capped 1o a large extent on account of the
delay in the construction of this ne. This
should also be taken up at a very early date,

Regarding the running of rallways, we
have siress these points the Consullative
Commlitee. We also write from time 10
time to the hon, Rallway Minlster, But
when it comes to actual implementation,
we find that we do not get any satisfacion
at all and that most of our suggestions, I
would submit very respecifully 1o the hon.
Rallway Minister, are either ignored or some
excuses arc offered for non-implementation
of those suggestions,

For example, T will take a very small
malter, -namely, the Uikal Express, There
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was a demand for converting this bl-weekly
express into a dally one, Of course, we
have not personally received the n.w time
table which is to come into effcct from
1st April, we have learnt from most rellable
sources that it is the same old bi-weekly
express and has the same old tardy and slow
speed with which it used to run, Asa
maiter of fact, if we conslder the average
speed of this train, I think it is one of the
slowest express trains in the whole of India.
We also told in the Consultative Committee
that the run of this express between Agra
and Delhi is such that if a bullock cart and
this express train start from Agra for Delhi
at the same time, the bullock cart will reach
Dzlhi much earlier than this express train.
This is the manner in which we run our
express trains, It is rather a disgrace either
to the train or 1o the name of this express,

We find that certain improvements in
certain sections are being cffected; for ¢x-
ample, the introduction of the Rajdhani
Express which, I am told, is becoming
popular, But 1 have oie supgestion 1o
make so far as this express Is concerned, We
find that it is entirely air-conditioned and
most of the accommodation s chair cars,
Would it be possible to change the time in
such a way that people do not have to pass
the entire night inside the train T Since this
train takes about |7 heurs for running bet-
ween Calcutta and New Delhi, would it not
be possible to start this train early morning
from either end and terminate it in the even-
ing s0 the mujorlty of the passengers may
not have sleepless nights inside the train 7
That has been the suggestion of many of
the passengers who are travelling by this
train, Probably, the reason why they start
it at about 530 P. M. and terminate it at
about 1030 A, M, is 1o help the p:ople to
attend to some offices either in D:lhi or
in Calcutta, to finish their work and to get
the ofternoon traim. 1 think, it will be
more convenient and better o start the train
in the early inorning and terminate it in the
late cvening

Thesc are some of the suggestions that
I wish to offer for the consideration of the
hon. Minister., The policy of the railways
about amenities and other things had heen
discussed earlier. Thercfore, 1 wanted to
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speak more on detalls and not on the more
fundamental problems of the rallways,

SHRI NARENDRA SINGH MAHIDA
(Anand) :  Mr, Chairman, Sir, ths Rail-
way Budget is a very important one next
only to the General Budget, We must pay
more attention to this very important public
sector service and, more parlicularly, to
economic side of it,

We want to expand it but the expansion
should be on a very reasonable scale. To
take expansion on un-economic sectors
first, it has been the practice all these days
to disiribute new line in such a manner that
every State will get a new line construction
in each Plan period regardless of the needs
of the national economy or the economlc
viability of a particular project, Every
State is demanding new lines in the Siate,
quite rightly, but the Ministry must examine
whether the lines will pay, thelr cost or
not,

I would like to cite an example of
Guna-Makshl line In Madhya Pradesh,
The line is expecied to give a woelully low
return of 0,25 per cent, It has bcen  under
construction for nearly five years, A sum
of Rs, 6 crores has already been spent on
it and a further sum of Rs. 3.6 crores more
will have 10 be <pent  before it can be open
to tralfic,

Then, in my own State, Gujarat, we had
Udaipur-Himatinager line in Rajasthan at
a cost of Rs, 13 crores in 1%67. Afier
thiee years, the line carriage only one poods
train every day and a hall-emply passenger
train in each direction, Such projects huve
inflated the capital in* estment and pushed
up the ancual overall expendilure of the
Indian railways,

There has teen a demand by my hon.
fiiend, Shri Nath Pal, thut there should be
a railway line in the Konkon area. We
sympathise with the need. But we must exas

\ mine whether it will pay its cost or not,
\ The rosd competition is very keen these
'Hdays. Now, If a railway line Is provided
to, say, Goa, the road iransport will com-
te with it as it is being done, Then, the
yteamers, plylng beiween Bombay and Goa
re not full, The passengers are reluctant
P pay higher charges for steamers,
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They prefer to go by road. The
rond compctition will also have to be
borne in mind. 1. would, therefore, plead
with the hon, Member that he should not
merely press for a rallway line willy nilly,
But It should be examined whether,
cconomlcally, It will pay its cost or not.
A lot of economic measures are necessary.
For example plenty of coal is avallable in
Bihar and Orissa, Now nearly half a
dozen trains pass every day through Moghul-
sarai from Bihar and Orissa to my State
of Gujarat in the Western Rallway., Now,
Sir, we have In Gujarat crude oll. Why
should not we employ more diesel engines ?
May not be to-day but tomorrow. But a
policy should be laid down where by on
the Western Railway we should uilise
more diesel enpines both on the passenger
line and on the goods line, The goods
traffic is now being carried by dlesel
engines but on the passenger line only the
Frontier Mail is hauled by the dlesel
engine. 1t should progressively be extend-
ed 10 other trains also and more passenger
trains should be hauled by dicsel locos so
that wastage of coal traffic between Bihar
and Orissa and Gujarat could be stopped,

The Western Railway, I am proud to
say, is the best manaped rallway in the
whole public sector, It has the lowest
record of accidents also. Our Draft Fourth
Five Year Plan allocates Rs. 1525 crores
for railway development. We should make
maximum utilisation of this amount, get
the maximum return and give the maximum
comfort to the people and maximum
cconomy should be put into practice. For-
merly in the Western Region of Gujarat
we had the Galkwad-Baroda Siate Railway
before the BBCL 1ook it over, In these
days this narrow gsuge reilway fs said to
be uneconomic. There was only one rail-
way station master in my home 1own
Chandod. Now we have five. We want
to reduce it to three, But we should see
that the staffl is used In the maximum way
and the surplus stafl s transferred some
where else,

Now about the port of Kandla it is a
very prominent port In QGujarat and also
in the western court, It was established
due 10 the efforts of the late Sardar
Vallabhhai Patel, It is a major port pext
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to Bombay, But why Is it not flourishing ?
One of the maln rcasons Is thet goods
transportation from Punjab and Rajasthan
to Kandla costs the same as from Rajas-
than and Punjab to Bombay. The business
people are more keen to send their goods
to Bombay for export than to send them
to Kandla because the rates are the same,
I have broueht this factor to the notice of
the previous Railway Minlster, Mr,
Poonacha and he said. ‘We are compelled
to do this because of completion road
transport. Competition from road trans-
port makes us glve a concessional rate to
Bombay and not to Kandla’. As a result
in Usplte of dimplng so much money in
Kandla we are not able to prevall upon
the business pecople to send their goods via
Kandla, May I request the hon Minister
to examine this problem and offer [facilities
at Kandla so that rates may be cheaper
than Bombay.

About the narrow gauge railway which
is said to be uneconomic, 1 have been
travelling for 50 years on that lHne. 1 live
near Chandod connected with the narrow
guage railway. You must examine the
good polnts of the former Gaikwad-Baroda
State Railway. They were able to meet
the cost, The answer would be that there
were no good roads and no road transport
competition. Now there are roads and
competition the Railways in order to com-
pete with the road transport must have their
own, road transport system cither by moving
the uneconomic norraw gauge lines or face the
the road competition by introducing in the
alternative rail motor coaches. Rail motor
coaches which can carry Small number of
passengers at a faster rate, ] take about
16-17 hours to travel from Dclhi to Baroda
but on the narrow gauge rallway, I take
nearly 5 hours to travel a distance of 30
miles, from Broach to chandod, Now,
this is the way how our Rallways are run,
because of such deloys people would like
to go by road rather than wait for the
Rullways. So, 1 suggest, if they have
motor rail coaches, If such faster traffic
could be en ured, the traffic pressure will
be desposed of, There Is shortage of loco-
motives In the narrow guage, Probably
ooe day, owing 10 failure of our locomo-
tive on the narrow gauge, we may have
to shut down. There is regular complaint
between Godhra to Lunavada parrows
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gauge rallway line, Every third day the
locomotives are stopped in the middle and
people have to walk go further. That is a
very common factor therc, So, 1 would
sugges! this. We are not able to place large
orders for locomotives from abroad because
it costs more. We cannot manufacture
them here because Is not economlc. May
1 suggest that we may have diesel engines,
small diesel engines, which can carry, not
very heavy goods, but light passenger bogies
etc., and if they are put Into praciice,
I am quite sure, people will welcome
it,

I have ancther suggestion, namely, that
Rallways should also go in for some stcam-
er or launch trafflc, There is plenty of
traflic between Bombay and Saurashira via
Ahmadabad. In order to cut down this
pressure of trafflc on the Rallways, the
Rallway should have a launch service In
the Gulf of Cambay. between Dahej to
Bhavnager, or in the alternative Magdala
(Surat) to Bhavnager, This will reduce the
cost and the time taken by the passengers.
It takes 19 hours to go from Bombay
to Bhavnagar. Of course, It will take
lesser time by air. Only about one hour Is
required by air : but even by Railway and
steamer, the cost will be reduced, the time
will be reduced. A passenger leaving Bom-
bay in the morning can be In the afternoon
or late evening at Bhavnagar instead of
next day, 8o, | would suggest to the
Railways that they should explore these
means, to sce whether it Is feasible, and if
it is feasible, whether it is economlc. These
means will have 10 be explored because
Railways arec competing not only with the
Road transport, but they are competing with
the alr transport as well. MNow-a.days, air
transport s a thing to which people are
taking more easily and the fares are also
more attractive ; penple reach destinations
in much lesser time, So, railways will
have to come out with new ideas.

1 welcome the Rajdhani Express the
fares of which include the meals. But 1 would
request them to Include the porter chaiges
like the air travel, IT you travel from Palam
to Bombay. it covers the porter charges,
your tea and dinner also. So, It Is a wel-
come thing that Rajdhanl Express has
started this new system ; but only 1 wou'd
suggest this, that the porter charges should
also be covered.
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About poriers also, Sir, I have to say
a word, They have served the Railways,
they have been serving the public alo, for
the last so many decades. And no facilities
are afforded to the porters in return,  IF a
porier retires at the age of 70, if he is too
old, there Is no provision for any provident
fund, Therels nothing like that, We are
levying the charge just now to recover costs
for clothing about 3 or 4 rupces from porter
in every big railway station and they are
provided with metal band and a red-shirt or
a red-turban. I would urge upon the hoa
Minister this aspect, that these people also
served the nation for a number of years-for
25 and 30 years—and they should be
organised in serve cooperative system - and
they should also be made to contribute
towards the provident fund and the Railways
should also provide them with this, They
are less In They should also be
provided whth these benefits. These porters
have served the Railways for 40 years and
more and they are without means, and the
Railways are helpless in providing (hem
with these facilitles, Even medical
facilities and educational facilities are not
glven 10 them, Railways should be more
humanhiarian. They should see that these
people who have served the Rallways and
who have served the nation for all these
years are provided with these basic things,

1 would also urge upan the hon.
Minister— as recommended by the Wanchoo
Committee—that whenever  Members  of
Parliament, write to the hon. Minister, the
supgestions should be nowd Aler all,
they represent the people and the decision
should be recorded. Not only recorded,
but reply should be given cither in the
House or through the Committee,  All
Members of Parliament are one in one
respect that the facilitles offered 10 the
third class passengers are not adequate.
Even the hon. Railway Minister had recently
had an orcasion to travel In one of the
suburban trains and he had to confe s that
the facilities provided to the third class
passengers were not adequate and that the
passengers had to travel like cattle, 1f the
hon, Minister himself feels like this what
wou'd about the ordinarv members of the
community how thelr feel when they travel
by third class ? 1 am quite sure that those
who travel in the Mail trains irrespecilve
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of whatever Government Is in power, abuse
the Government when they happen to travel
for two or threc hours in the traln. At
least to a cinema goer even if we charge
Rs. 2 or 3 we assure him of a seat, But
here you buy a ticket but you are not
assured of a seat. One has to travel
hanging on the handl In the suburban
trains when they travel like this they meet
with accidents. q

.

. T would urge upon the hon, Minlster to
pay more atiention 1o the amenities of third
class passengers because it is from them
that the rallways earn bulk of thelr earnings. *
And so they must be provided with better
facilities not only by way of scats but also
by providing them with enlarged accommo-
dation. . Let us cut down the first-class
bogies if need be and increase the number
of third class bogies, Let us remove the
Saloons or convert them into third-class
bogles. Evenin the B.B & C.I. Railway,
when they used to rnn the trains from
Ankleshwar to Raj-pipla they provided
accommodation, They used to provide
benches in open good wagons, The
passengers travelling in third class compari-
ments should be assured of belter amenities,

1 am sure the Members of Parliament
won't grudge if the Railway Miniver
will come forward more demands for
meeting the requirements of third class
passengers,

With these few words I commend that
the demands of the Railway Ministry be
passed by this House,

MR. CHAIRMAN : Now Shri Viswa-
nathan : How long take ?

SHRI G. VISWANATHAN : (Wandi-
wash): 1 shall speak for two or three minutes

MR, CHATRMAN : All right.

SHRI G. VISWANATHAN : Mr,
Chalrman, 1 shall speak on two cut motions,
One is the need to construct a railway-line
between Chingleput and Chinna Salem and
the other is the nepd to contstruct a railway
line from Wallajhapet to Tindivansm,
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These are the two lines the demands for
which have been there for a long time,

1 would like to polnt out to the hon,
Minister that there is a demand for a line
between Chingleput and Chinna Salem a
survey for which has also been made. 1

not know what has happened to the

sults of the survey made-probably they
{;ust have been put in the cold-storage.

ou know that if this line is taken up, it
will connect the North Arcot and South
Arcot Districts as well as Salem District,
The Government of Tamil Nadu has given
the first priority to the this line and has
urged upon the Centre to take it up as it
will connect most of the places like Wanda-
vasi, Arni, Kallakurtichi and so on, 1
request the hon. Minister to take up this
line Immediately and give first priority to
this.

Another line between Wallajahpet and
Ttndivanam is also required to be construct-
ed as it will connect the two broad gauge
lines of Madras to Bangalore and Madras
to Trivandrum. This will also connect all
the important places in North Arcot Dis-
trict  which is a backward  district.
If you take up this line, it will be
the first step to industrialise the whole area.
1 would therefore urge upon the hon.
Minister to take up the lings from Wallajah-
pet to Tindivanam as it will connect
important areas like Wallajahpet, Ranipet
Arcot, Cheyyar, Wandavasl ctc. 1 would
urge upon him to give top priority to this
line. Our longstanding demand is for the
line which connects the two headquarters
of two States-Madras aud Bangalore. This
needs 1o be electrified, 1 hope the Minister
will give sympathetic consideration to this
demand which s pending for a long time,
Ministers after Ministers are coming and
and going. But our demand {s still pending,
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The Ministers have promised that the
line from Madras Bangalore will be electri-
fied at least till Arkonam. Madras to
Bombay and Madras to Bangalore trains
run vig Arkonam, I am told now that
clectrification between these places is under
the active consideration of the Ministry,

I would request the Minister to an-
nounce at least before the present budget
is passed that electrification of the Madras
Bangalore line will be taken up; If possible
the whole line should be electrified, if not
at lcast between Madras and Arkonam.

19 hrs.

Another point. The Vrindavan Express
is one of the very good expresses in the
south. It stops only at two places, Katpadi
and Jalarpet. I am pained to sec that
only 5 tickets are issued at Jalarpet, |
would like the Minister to look into it and
increase the number of tickets sold there.
Otherwise, a man who does not practice
family planning cannot board this train at
Jalapet. I do not know whether Govern-
ment can enforce family planning by rest-
ricting the number of seats in trains, The
Minister should give necessary instructions
to increase the number of tickets sold at
Katpadi and Jalarpet in the Vrindavan Ex-
press.  This is a long-standing demand and
should be conceded,

19.02 hrs.

The Lok Sabha then adjourned iill
Eleven of the Clock on Thursday,
March 26, 1970/Chaitra 5, 1892(Saka).
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